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A

LOK SABHA

Friday, February 27, 1987|
Phalguna 8, 1908 (Saka) .

The Lok Sabha met at
Eleven of the Clock.
[MR..SPEAKER in the Chair)

WELCOME TO PARLIAMENTARY
DELEGATION FROM POLAND

[Englizhj

MR. SPEAKER : Hon. Mechbers, at
the outseét, I have to make an abnoun-
cement, : '

On my own behalf and on behalf of the
Hon. Members of the House, I have great
- pleasure in welcoming His Excellency Mr.
Roman Malinowski, Marshal of the Sejm
of the Polish People’s Republic and the

, Hon. Members of the Polish Parliamen- -

tary Delegation who aré on a visit to
_ India as our honoured quests.

The other hon. Members of the Dele-
gation are :- ' .

(1) Mr. Marek Wieczorek, Vice Mars-
~ hal of the sejm

@ " Mr. Zdzislaw Ballcki
@)
)
S
(©)

Mr. Bogdan Krolewski
‘Mrs. Jozefa A, Matynkowska
Mrs. Irena Szczygielska

Mr. Jozef Kielb

[

The delegation arrivled 1n Delhi on 26th
February, 1987 morning. They -are now

seated in 'tﬁe Special Box. We wish them

~ a happy and fruitful stay in our country.

Through them, we convey our greetings
and best wishes to the President, the Par-
liament, the Government and the friendly
people of the Polish Peeple's Republic.

 PROF. MADHU DANDAVATE
We express our solidarity with them.

—— —

© [English)

SHRI P. KOLANDAIVELU : Sir, T
seek a clariﬁcatiqn from the chair with
regard to Qn. No. 44 in which the ques-
tion is with regard to GNLF leader,
Subhash Ghesing. I want to know how
such questions are being allowed in the
House. ’ '

MR. SPEAKER : 1 will look into
it. . :

SHRI P. KOLANDAIVELU : He is

not a Member of the House. But his
name is mentioned in the Question itself,

MR. SPEAKER :
look into it,

I will see; I will

SHRI P, KOLANDAIVELU : Clearly"
it has been indicated that itis a secessio- -
nist movement. Are you going to allow
such questions in the House ?

MR, SPEAKER :. I will look into
it.

-

PROF. MADHU DANDAVATE :
Only his description may be given.

Shri G, Bhoopae

MR. SPEAKER :
Sy - “thy. -

Shri
Rath,

Somnatb :
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3 Cral Answerg
ORAL ANSWERS TO QUESTIONS Eomplex in the Southern part - of Orissa .
' because of a number of tourist attractions
[English] y and ideal. surroundings; : ‘

'Tou'rl’lt complex in Sourtherh Orissa -

(b) if so, the details thereof; and

*42, SHRI SOMNATH RATH:’ ;
Will the Minister of TOURISM be pleas- . (c) if not, thé reasons for the same ?
ed to state : :

-

THE MINISTER OF TOURISM

(a) whether dovcrnment are conside-.  (MUFTI MOHD. SYED) : (a) to(c) A
cing any proposal for sefting up a tourist statement is given below,

Statement

(a) and (b) The following tourism development schemes have been approved/

are under consideration in ‘the Southern part of Orissa :-

Sl Name of thé Scheme Year of §anction'ed Released
No. sanction (Rs. in lakhs)
1 2 3 4 5
1. Purchase of boats for , _

Chilka Lake. 1983-84 2.00 1.80
2. Chilka Boat Race 1983-84 2.14 214
3. Mater Plan of Chilka Lake 1984.85 8.25 2.00
4, Purchase of Yacht for Chilka

Lake 1985-86 3.54 3.54

- .

5. Wayside amenities at

Taptapani. 1986-87 6.98 5.00
‘ L]
6. Wayside amenitics at ) ‘

Sunabeda, ‘ 1936-87 6.98 5.00
7. Water Supports at Chilka :

Lake. 1986-87 Under consideration
8. Goﬁalpur Sea Beach

Resort, 1987-88 * Under consideration
9. Mahendragiri Trekking J

Base. . 1987-88 Under consideration

(c) Does not arise,
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SHRI-SOMNATH RATH : - Sir, tou-
rism is being given special importance in
the President’s Address. ln respect of
the Jast three items, watér sports at
Chilka lake, Gopalpur Sca Beach Resort
and Mahendragiri Trekking Base, thé hon.
Minister, in his statcmenl has said, it is
uader consideration. All these may be
implemented. Besides, I want to inform
the hon. Minister that there are sufficient
potentialities in ‘Southern part of Orissa,
specially in Ganjan district such as Jau.
gada (Wax' Fort) and the other areas
‘where Black Bucks, a rare species are
roaming freelly by the road in Buguda
arca, man-made lake at Bhanja Nagar
and in Kalinga on the top of 5 mountain
regions in Phulbani ‘district, forest "nur-
sery. All these areas are having beautiful
mountains and also ancient monuments
and all these things. Will the Minister
think of having a tourist complex begina-
iong from Chilka up to kalinga in Phulbani
district adding all these places for the
torrism purposes.

-

MUFTI MOHD, SYED : There are

a total number of 16 schemes under  exe-

. cution in the Orissa So far as the

" Gopalpur Sea Beach Resort and other

facilithzs at Chilka are concerned, the State

Government has not submitted the com-

plete technical report of the projects. W.
", are awaiting theif report,

SHRI SOMNATIH RATH : Will the
hon: Minister refer to the Orissa Govern-
ment to include the places including the
ones which I have mentioned for the
tourism complex of Southern Orissa and
also would he lalk”® with his colleague the
Aviation Minister to have Vayudoot . Ser-
vice from Bhubapeshwar to Gopalpur so
that it will have an impact on the tourism’
in Southern Orissa ?

MUFTI MOHD. SYED : So far as
the provision o1 Vayudoot Service is con-
cerned, 1 see that Gopalpur ‘area is not
a very well developed Beach Resort area.
The State Government has submitted a
scheme to have a beach resort there,
When such infrastructure is built, then
-we can think of having Vayudoot Service.

SHRI SURENDRA PAL SINGH : In

PHALGUNA 8, 1908 (SAKA)
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Order to give 4 real boost to tourism in
India—whether foreign or domestic—it is
cssential that we have a adequate hotel
accommodation at all our tourist spots.
We should have good, clean and inexpen-
sive accommodation also. .But, we are
very much lacking in that regard, Is it
not a fact that for sometime past the
Hoteliers in India have been requesting
the Government of India to give them due
recongnition as an Industry ? In fact, it
is a well-recognised foreign exchange-

‘earning industry, But that has not been

done so far and as a result, the activities
of the Hotel Industry are not as' good as
they should have been. May 1 know from
the hon, Minister whether any proposal
is under the consideration of the Govern-
ment to give such a recognition to the
Hoteliers in India.?

MUFTI MOHD. SYED : This isa
fact that during the peak season there is
not sufficient accommodation available

. for the foreign tourists in our couatry.

The Central Government and the State

Governmeits have givnc some incentives

for building up this infrastructure for

tourism. Ninc © States bhave recognised
tourism as an industry. -The Finance

Ministry have given some concessions

for building hotels and other facilities,

KUMARI D. K. THARA DEVI : Sir .
I would like to know as to whether the
Government has made a comprehensive
plan to develop tourism in the Western
Ghat region and if so whether Chikmag-
alur in Karpataka State has been inclu-
ded, ‘

MUFTI MOHD. SYED : This does
not arise out of this Question.

(Interrup:ions)

MR. SPEAKER : The main question
is about Orissa. :

SHRI JAGANNATH RAO : Sir,
Gopalpur is one of the beach resorts in
South Orissa region, At present, sea
erosion is'taking place with the result that
the beach is completely eroded. Will the
Tourism Department fake steps to pres-
erve the beach? Secondly, will the Depart-
ment have a tourist home for accommode
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ating the tourists who come there ? There

si_only one hotel i e. the Oberoi Hotel
Itis a very expensive hotel. The provi-
sion of a tourist home will be of consider-
-able help to the  tourists. Will the
/ Department take steps in this regard?

MUFTI MOHD. SYED : We intend
to have a beach resort at Gopalpur, We
“have asked the Stat® Government fto
‘submit a detailed report about it. ‘

: '(Interruptions)
- rl'hcy have not submitted the report,

MR SPEAKER 2
Patnaik.

Shrimati Jayanti

(Ingerruptions)

SHRI CHINTAMANI JENAL: Sir, I

am raising - my hands from the - very

beginning

: LY
MR. SPEAKER : The lady mémber

has to be given preference Smnt. Jayanti

Patnalk &

-

PROF. MADHU DANDAVATE :

The Chief Minister of Orissa is interven-.

ingin the Lok Sabha through his wife.

SHRIMATI JAYANTI PATNAIK :
I put the question on my own behalf.
Because of the scenic-splendour and vast-
ness Chilka is not only the pride of the
State but also' the pride of the whole
nation. - Seme steps have bgen taken and
also there is one Water Sports project
under consideration. I may be ailowed
to ask whether the Government have
" received any proposal from the- State

about settting up of a full-fledged Water

Sporis complex at Barkul and Chilka
and if so, what is ‘the date of starting of
of the complex, the date of completion of
the complex and the funds provided for
this project.

MR. SPEAKER : And also the date -

of opening !

MUFTI MOHD, SYED : The Central
Government is ready to provide finances
for the development of Chilka Lake and
the master-plan has also been prepared.
It is for the State Government to submit

7 i . » V ; ’ e |
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1" know,from the Hon.

W 4

the scheme.:. W iﬂt’ﬁ% some
funds fog 1he. jh.}l s at - Chilka
Lake, Wp are,sﬁwﬂhng their proposal.

' Fhﬁ;rrttpions)
. JA) d;- .
- 'SHRI.. GmNrAMANI JENA : May
Minister whether
the State Government of Orissa has sub-
mitted -any  proposal for -setting up of .-
somg hotels to attract tourists specially in
Southern Orissa ? If so, what is the rea-
ction of the Government, for how many
hotels they have submitted their pro=
posals and what is the ' decision being
taken by the Guvernment to set up such
hotels to attract tourists? '

MUFTI MOHD. SYED : 1 may say
that as far as Orissa Government is con-
cerned, they have bullt enough mfrastrg

scture for hotel accommodation. There is

a chain of hotels and they are not overca-
pacitated. Therefore, 1 don't think any
fresh proposals have been submitted to
us. V

‘Sale of surplus land by textile mills.

o +
*43 SHRI SHARAD DIGHE:

SHRI H.N. NANJE GOWDA :

Will the Minister of TEXTILES be plea-
sed to state :.

(a) - whether some “of the National
Textile Corporation mills have sought
permission to sell their surplus lands on
the plea that the sale proceeds are needed
for modernisation; :

K(b) if so, the names of such. N,T.C.
mills; ’

(¢) the decision taken in the ~matter;
and o

(d) to what extent this decision will

help textiles mdustry?

THE MINISTER OF STATE OF

‘THE MINISTRY OF -TEXTILES (SHRI

RAM NIWAS -MIRDHA)

i () to (d)
A Statement is given below. Lk

Statement
(a) and (b) While NTC (Holding

~ Company) has sought approval of Govern-
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ment  for sale of surplus
individual NTC- units have
approval . of . Government to s»ll their
surplus lands.

(¢) Government has constituted a
" commiitee to examiné sale of surplus
lands of NTC units/subsidiaries/Holding
Company..

(d) The sale proceeds shall be utitised
only for an approved scheme of modernis-
ation/labour rationalisation.

SHRI (SHARAD DIGHE : Is the

" Government aware that the policy- of -

allowing the textile mills to sell their
surplus, lands proves to be a disaster as
far as Bombay City is concerned 7° Tak-
ing hint from these NTC mills, even the
private mill.owners have also been asking
such permission to sell their surplus lands,
Under the guise of . modernisation in
. Bombay where the land is very valuable
they may earn crores of rupees,

those mills again closed. It wiil result in
great unemployment in Bomibay and th:
mills will be completly closed, Is the
Government aware of this dlsastrous
sitation?.

- SHRI RAM NiWAS MIRDHA : It

is not correct to say that sale of lands
-which are surplus to the requirements of
. mills in° Bombay would prove to be a
disaster in Bombay.  As a matter of fact,
- this would improve the economy and the
city environment in Bombay.
are’needed by NTC mills as well as private
mills for modernisation. Unless these
mills moderpise, the fact has to be faced
that they will close down in course
of time. Money is to - be inves-
ted for modernisation and they have to be
made modern so that they can compete
~with other mills.

As regards siphoning the money, ‘the
mill-owners as well as NTC are prepared
to have *any foolproof arrangement in
consultation with the State Government
‘so that this money is used for thé purpose
for which modernisation has been done.
They have clearly said so, The State

Government can be with us on the ques-.
tion gs to how it is to be auctiongd, we

PHALGUNA 8, 1908 (SAKA)
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“can .g.o to IDBI and ask them what the

money is needed for and all the safeguards
can be provided. So, the fear expressed
by the Hon. Member can well be taken
care of in a very proper way.

As a matter of fact, unemployment

* will result if these mills are not moderni-

sed. The only way to save these industries

"in Bombay is to make them more viable.
- One of the things by which it can be made

viable is to get them some sort of money
by disposal of these lands so that they can
get more money from the IDBI etc., for
their modermsa.lon programmcs

SHRI SHARAD DIGHE : Sir, -con-
sidering this proposal that.foolproof rules
will be - made so that funds may not be
sipboned oif even then it is reared in

- Bombay that many loopholes will be found

out with the result that the real moderni-
sation_fund will not be created at all. Is
the Government aware that all textile

" unions are opposed to this scheme of sale

of surplus land and even the Chief Mini-

ster of Maharashtra has publicly stated”
that he is opposed to it ? In view of this

will th: Government drop this idea ?

PROF. MADHU DANDAVATE :
They may drop the Chief Minister.

SHRI RAM NIWAS MIRDHA : Sir,

‘the sale of land is necessary to make the

mills viable, It is pot correct that all
trade unions dare opposed to this. Res-

‘ponsible trade union leaders have met us -

and told us.that this is one of the way ¥ of
Anyone
who is interssted in the welfare of workers
has to.seée the future of industry. You -
may say all negative things by way of

loopholes etc. but mills are closing right

before us as these steps are not being taken.

Constructive trade-unionism demands that

constiuctive and practical approach is

taken so that both the labour and the

State Governments should sit together and -
evolve a package as to how modernisation

be brought about.

SHRI H. N. NANJE GOWDA : S8ir,
cven after modernisation some units may
not be  viable. Has the ~Government
examined this point which are the units
which will not be viable even after moder-
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pisation ? Secondly, how do they propose
to overcome the labour displacement ?
There are many private sick mills which
are.declaring lay-off day in and day out,
Nobody is taking carc of the labourers
who are working therc. There are two
sick mills in Karnataka.

1 would like to know whether any
State Government has given any specific
proposal with regard to labour and what
the Government propoced to do about the
workers” working in such mills, I would
also like to know how you propose to in-
crease the liquidity.

SHRI RAM NIWAS ' MIRDHA :
Goveromeni has allocated Rs. 750 crores
for modernisation of textile mills "and the
IDBI has created a nodal agency which
examines proposals from the various mills
. and see as to whether this aid by way of
modernisation will make them eviable.
They have a group of experts in the aodal

agency which examines the viability of

these mills and .it is only after themware
satisfied that it will make them viable that
certain amount of money is sanctioned.
As regards the State Governments 1 fear
that we have not received many proposals
from the State Governments as to how it
‘could” be done. Gujarat has taken a
commendable step in consultation with the
trade union people. PEleven mills were
going to be c'osed. They sat together and
discussed labour Traiionalisation. They
decided as to which of these mi’'ls should
be closed and dlso whose land should be
sold, They came with.a viable project to
the Gov:roment of India. We assured
them all assistance in the jmplementation
of that project but that project or any
-project for that matter can only be practic-
able if the labour unions cooperate and
take a responsible attitude.

SHRI MURLI DEORA : The hon.
Minister earlier said that by modernisation
the workers will not lose their job. In
Bombay in Octdber, 1983 thirtecen textile
mills were nationalised with the .prime
object of giving jqbs to these workers, But
under the garb of modernisation 30,000
workers are still on the road. I would
like to know whether NTC and the

Government which is committed to give

jobs to these people will take care of

FEBRUARY 27, 1987
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them ? If not, will Government consider
denationalising these mulls if the original
owners of these sick mills are ready to
provide jobs to these people ?

SHRI RAM NIWAS MIRDHA : Sir,
modernisation does imply certain rationali-
sation of labour, distribution of workload
and even some sort of a reirenchment—if
you want to. put it that* way. The
Government has framed rules to give extra
benefits over and above their statutory
dues to (he labour which should be
rationalised as a result of (he modernisa- .
tion process. Government of India is

“willing to do so and we have written to

- the State Governments that if they come

with proposals after such  examination,
the Central Government would give, as a
part of the modernisatlon package, the
benefits over and above the statutory
benefits that the labour is entitled to,

PROF. MADHU DANDAVATE : Sir,
1 would like to introduce another dimen-
sion to this question by comparing the
surplus land of the agriculturists and the .
surplus land of the industrialists, whether it
belongs to the National Textile Corpora-
tion or the private mills. In the case of
surplus land of the National Textile .Cor-
poration, we want to see that it is actually
sold, money is sccured and it is utilised
for modernisation, But when it comes to
the guestion of surplus land above ceiling
of the agriculturist, in that case a very
mearge compensation is paid to him. As
far as the industrialists are concerned, and
even the nationalised industries —are gon-
cened, you try to have an altogether.
different norm. You are trying to sell it
in the open market and try to get as much
money as possible under the garb of
modernisation. Will you try to remove
this disparity in the disposal of the surplus
land of the agricluturists and the indust-
rialists ?

MR. SPEAKER : There is a further
dimension also. No ceiling on any other
thing except land.

.SHRI RAM NIWAS MIRDHA : Sir,
it is gratifying to know that the learned
hon’ble Member has interest in the subject
of agriculture also, The two things are
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completely diﬁ'erexft. " Now the agricultu-
rist is governeds by certain set of rules,
The land belonging to the mills is com-
pletely a different proposition. They do
not have surplus in the sense of ceiling on
land. They have lands which are surplus
to their immediate needs which they want
to sell to improve their viability. That is
why they approach the State Governments
and we support their stand, :

PROF. MADHU DANDAVATE :

Middle class and poor people need the
land for housing at a cheaper cost. Now
if you sell it in the open market, they will
never be able to get the land, besides what
Mr. Dighe said from another angle,

MR. SPEAKER : Professor Sahib,
you do pot understand there is no ceiling
on any ‘other thing except land.

SHRI BHAGWAT JHA AZAD : May
I know while appreciating that there should
be all regards and sympathy for the
labour, whether Government will consider
the trick of the industrialists who make
the sick mills after exploiting them for their
personal benefit and give them to the
Government ? Aftéer the Government
nurtures them back to good health, it
should not return the mills again to them.
I do not want this impression to go to my
dear friend that in the name of labour that
should be given back. Would. the Govern-
ment say that they will not do like
this ?

SHRI RAM NIWAS MIRDHA : Sir,
the mills that have been nationalised be-
Jong to the Government.
by the N.T.C. 13 mills have not been
pationalised and they are only. managed
by the N.T.C. There is no question of
giving these nationalised mills t®any party.
If at all we do it, we will do itto the
State Government or the labour coopera-
tives or any such institution,

Infiltration of Pak trained intruders

*46. SHRI §. M. GURADDI :
' SHRI G. S. BASAVARAJU :

Will the er}ister of HOMF AFPAIRS
be pleased to state :

o
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"(a) whether Government have adop-
ted any further measures along the border
with Pakistan to check the infiltration of
trained Pakistani intruders into Indian
side;

(b) * if so, the total number of intru-
ders killed in encounters of Indo-Pak
border during November-December, 1986
and January, 1987; and
(¢) whether infiltration from Pakistan

has been reduced as compared to the
eavrlicr months ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) BSF who are
deployed on the Indo-Pak border are con-
stantly on the alert. The Punjab sector
of the Indo=Pak border was also placed
under the operational control of the Army
in Janvary, 1987.

‘(b) *79 intruders were killed during
encounters with BSF’

(c) 1039 infiltrators were apprehended
on the Indo-Pak border during the period
from November, 1986 to January, 1987 as
against 1028 during the period from August
to October, 1986.

SHRI S. M; GURADDI : Our Prime
Minister and the Prime Minister of Pakis-
tan while discussing in Bangalore about
the intruders and about sealing of our
broders, also discussed the problem of
terrorists entering into our side of the
border. What had happened to their'
discussions ? After the Bangalore meet-
ing, have any intruders crossed our bor-
ders and if so what action has been faken
by our Government ?

SHRI P. CHIDAMBARAM : Hon.
members will recall that after the Banga-
lore meeting, a delegation led by the
Home Secretary visited Pakistan. There
were talks between our officials and the
officials of the Government of Pakistan.
Certain understanding was reached, and
we hope that Pakistan wiil adhere to the
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understanding reached d'uring these talks,
And we are also very watchful on the

borders to see lf the situation on ground .

has improved,

SHRI S. M. GURADDI :
hdve read in the Jxdian Express that
Pakistan is sending trained intruders into
the Indian side. Is this fact known to our
Home Ministep?

SHRI P. CHIDAMBARAM : Sir, we

" know that certain groups of terrorists
. have received aid and help in Pakistan.
We are keeping a very watchful ecye on

our borders. The figures which I have

réad out indicate that our Border Sccurity
" Force has been able to apprehend a large
number of infiltrators, Now that the bor-
" der aréa has come under the operational
control of the ‘army, our vigilance has
increased and our ability to control infiltra
tion has also increased, .

SHRI M. S. GILL :
from the hon. Minister as.to what is the
nationality-wise split-up of the persons
killed and apprehended ? ‘That s, among
the 79 persons killed and 1039 apprehend-
ed, during this period, how many of them
were Indians, how many -of them were

Pakistanis and bow many were Bangla-

deshis 7 -

( SHRI P CHIDAMBARAM
is very difficult for me to say about the
nationality of the persons killed at the

-moment.

SHRI SYED SHAHABUDDIN : In

the context of this very question, I would
like to draw the
Minister to the statement of the Director
General of Police, Punjab, Shri Julius Ri-

berio, that 90 percent of the persons kill- .

ed on the Indo-Pakistan border in the
Punjab sector = are .Bangladeshis. And
these include women and children. These
details have been published in the national
- press. Now we know that the Bangla-
desh nationals are floating across this sub-
- continent trying to sneak their way across
the international botder. 1
that the para-military forces of the army
oon the border cannot always make a
distinction betweén one set  of intruders
and others, I would like to know whether

' FEBRUARY 27, 1,47
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~ have yet to see that,

May I know

s Sir; it *
" aboyt the

attention of the hon. '

know also -
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this is a fact and on what basis the Direc-

tor General of Police has* made this state-
ment that 90 per cent killed on the bor-
ders are Bangladesh nationals. - And if so,
what action has been taken by the Gove-
rnment ‘fo prevent the slaughter of

womed and chijldren 7 - '

THE MINISTER OF HOME AFE-
AIRS (S. BUTA SINGH) : It is a known
fact that on the border with Pakistan, we
have been very very strict and vigilant
about intrusions and specially in the wake
of terrorists crossing the border from
Pakistan towards our sidle. On being
challenged, xfthey do -not surrender we
have taken a stand that those who
do not, surrender and come ° under
suspicious  circumstances  have (o be
shot. I do notkmow as to where from
the member has got .that percentage. I
But the fact is that
this practice has paid us dividends and we
have been able to very: effectively coatrol
the infiltration of these dreaded tcrrorlsts
on that border.

PROF, MADHU DANDAVATE It -
has appeared in the Press-—unless it is a
compositor’s mistake..

S. BUTA SINGH : Well, Press may
be a gospel truth for you, on the other
side, but I do not want to go by all the
reports that appear in the Prcss,

SHRI SYED SHAHABUDDIN What
Director-General  of Police,

Punjab ? On what basns did he make the
statement ?

It is statement of a very senior official.
[Translation)
= e O

ONE HON. MEMBER : Kindly
name a few intruders from Baogladesh _
who have been killed there.

- (Interruptions )

SHRI SYED SHAHABUDDIN You
may ask Shri Rlbelro about it,

[English]

SHRI DINESH GOSWAMI : 'In
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spite of the discussions that had taken
‘place between the Pakistan Government
and our Government, the Pakistan Go-
vernment seem to take the position that
the Government is not involved in these
infiltrations. :

L]
_Therefore, I would like to know whet-
her Pakistan  Government's  atten-

tion has been drawn to these cases and
. if so, what is* the reaction of the Pakis-
* tan.Government and will the hon. Minis-
ter for Home Affairs be pleased to
share his information with this House so
that we may know about the exact state .of
affairs ? '

[ Translation]

MR. SPEAKER : That  has already
been explained, * £

[English]

S. BUTA SINGH : My hon. collca-
gue has already mentioned about the. talks
that were held at the Secretary level bet.
ween .the two countries. The specific
things which were pentioned in the Press
communique also are with me,

(1) On the {ssue raised by the Home
Secretary of India, the Interior Secretary,
Goveroment of Pakistan affirmed that, his

Government is opposed to. all forms of

terrorism in Punjab and elsewhere, In
this context, the Government of Pakistan
bad reiterated that if does not and will

" . not provide any support- to terrorists ac-

tivitiés directed against India. The Home
Secretary, Government of India gave simi-
lar assurances in this context.

(2) It was further recognised that
illegal crossing and terrorism have become
closely inter-linked with each other.
~ While agreeing to hold further discussions
on these issues, both sides decided, as an
immediate step towards controlling ille-
gal border crossings lo strengthen co-
operation between their BSFs,

- SHRI DINESH GOSWAMI : This
evidence has been put across  Pakistan,

S. BUTA SINGH : It was afl?r the
evidepce had been Pro.duood before them,

-
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that they agreed to this kind of a thing. -

MR. SPEAKER .: Next Qﬁcstion.
Shrimati D. K. Bhandari. :

SHRIMATI D. K. BHANDRI : Q.
No. 47.

THE = MINISTER OF DEFENCE
(SHRI . VISHWANATH . PRATAP
SINGH): (a) Yes, Sir...

‘.MR. SPEAKER :Raja Sahib, are you
saying ‘Yes Sir’, to me or to ‘Madam’ ?
|

SHRI ~ VISHWANATH PRATAP

- SINGH ; I addressed you only Sir.

+ PROF. MADHU DANDAVATE :
You can address ‘Madam’ also,

SHRI VISHWANATH  PRATAP
SINGH: I' hope, you will not give us
the option otherwise.

Collapse of a bridge in Kalimpong sub~ -
dlvlsloq of Darjeeling - district

*47. SHRIMATI D. K. B‘HAN-

DARI : Will the Minister of DEFENGE
be pleased to state :

(a) whether Teesta bridge in Kalim-
pong sub-division of.Darjeeling district is
reported to have collapsed last month in
the process of carrying out repairs;

(b) if so, the reasons therefor and
what action has been taken ~ against the
persons found responsible for the tragedy;

: (¢) the details as to the nature and
extent. of the loss involved including
casualties and the compensation paid;

(d) whether Government are consi-

dering to replace this bridge by‘ concrete

cement bridge; and

(e) if so, when the work is proposed
to be undertaken and when it is likely to
be.completed ?

. THE MINISTER OF DEFENCE
(SHRI-  VISHWAMATH = PRATAP

. SINGH): (a) Yes, Sir.
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(b)  The Teesta Bailey suspension
Bridge fell into the river while delaunching
on 30.1:87.
dered on the same day to ascertain the
cause(s) of the collapse of the bridge and
to fix responsibility.
ed,

; (c) The exact nature and extent of

the loss as a result of the accident will be
known only on receipt of the Court. of
Inquiry. However, 2 other Ranks (OR’s)
of 6 Engineer Regiment which' was carry-
ing out the repair of “the bridge died,
while 2 Officers, 3 Junior Commissioned’

Officers and 6 other Ranks of this regiment

sustained injuries. . Pensionary and other
benefits will be paid to the "next-of-kin of
the deceased persons as also to the mjur_
ed persons,

(di Yes, Sir,

is prbposcd- to take up the

C(e) It
permanent  bridge

construction of the

during 1987-88 and to complete the same

in 1990-91,

SHRIMATI D. K. BHANDARI : Mr.

Speaker, Sir, we keep on giving lip sym-,

pathy for development of hilly backward
areas, but in practice, we ncglect. these
potentially rich areas and.keep on making
rich states and people richer. .The Teesta
bridge has collapsed for the second time
" in our life time. During the last Monsoon,
Session. I had raised this ~matter and
requested the Government to replace . the
suspension bridge with a concrete, wide
permanent bridge. On the one hand, we
are heading for Moon and outer space,
but perhaps, that is why we are neglecting
our old poor earth, 1  would like-to
know from the hon. Minister whether it is
a fact that the Teesta bridge that bhas
collapsed last month, has outlived its-life
_span.-If so, why was no advance action
taken ? #

SHRI . VISHWANATH  PRATAP
SINGH : MayI correct the hon. Mem-
ber 2 It is not for the second time that
this bridge has collapsed.

SHRIMAT[ D. K. . BHANDARI:
This is the second timeé. In 1968 also it
had cellapsed, (/nterruptions)
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Its report ‘is await.
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SHRI VISHWANATH PRATAP
SINGH : There was an RCC bridge
which was washed away by the floods. So,
let us not say that this bridge had collap-

~sed. So far as.this bailey bridge is con«

cerned, this bridge is concerned, one should
appreciate that thesé are bridges of a
temparary nature, which are to be put up
to bridge a gap .in our transport and
communications, Regular repairs have
to be mamntained, of these bridges—of a
minor nature, as well as of a major nature.
Certain defects do come yp, like shift of
tower, Various other things have come
up. ‘Maintenance has been regularly
done. Minor repairs were taken up in
1974, 1978 and 1980, A major - repair was
done in 1981. -When a major repair Is -
done, delaunching the bridge is “ done. It

~ was in the process of delaunching that this

happened, not that it was working and
everybody was allowed to go on this
bridge, at their risk, and thcn it collap-
sed. So, it was in the process of delaun-
ching that this tragedy occurred. A court
of enquiry has been instituted, and the
result will show the resoonsibility, if
any. i

But asfar as outhvmg its period is con- -
cerned. these are femporary. bridges; and .
they have to be regufarly repaired, Now
it is for this consideration that it has been
decided to put up a Pacca bridge
there. Earlier, it was not possible because
the Teesta dam was to come; and this was
a problem of debate, viz. whetber tp put
a pucca bridge or not, Anyway, we have
decided to pnt an RCC. bridge and, as I
said, by 1990 it will be completed, It
wi'l be started in 1987-8¢, ; :

SHRIMATI D. K. BHANDARI : ' To
part (e) of my question, the hon. Minister
has replied that it is proposed to "take up
the construction ‘of a permapent bridge.
But I would like to ask the Mipister whe-
‘ther it is only proposed, or some funds
have been sanctioned for that bridge there,
or not. 1 would like to know from the
hon. Minister whether the bridge will be
bigger and wider, keeping in view 'the needs
of Defence and of the cconomy of that
area; and also keeping in  view the topo-

graphy and landslides in this area,
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SHRI VISHWANATH PRATAP
SINGH :: The position is like this: the
Director-General - of Border Roads has
stated that preliminary action like . finali-
zation of designs, and issue of tender for
construction of the proposed bridge is
being expedited; and it is their eddeavour
to commence the work in work-season of
1987-88.
a mere proposal. There are concrete
steps being taken. Certainly, it will be
bigger and will take more load than the

bailey bridge which is of a lcmpomry

nature.

As regards landslides etc., they have
‘been taken care of.
1.5 Kms. away from landslide area,

SHRI PIUS TIRAKY :
a very sensitive area, and
* Ministry is also lacking in understanding
the sensitivity of this area. There is one
morc bridge also,
the same river, Teseta.
the guarantee period.-
" about 100 years old. Is
thinking of having a renovation of that
bridge. or not? Or, is Government
allowing it to collapsc again,
come back to save that bridge ? -

That has crossed
It has become

. SHRI VISHWANATH PRATAP
- SINGH : We are not allowing any colla-
pse. - On whether there is any collapse, I
have not brought here today, information
relating to all the bridges in India..

(Translat.on]

SHRI MADAN PANDEY : The hon.

‘Defence Minister has proposed ‘the resto- -

* ration of one bridge, but there is another

similar bridge, as mentioned by - one hon. -

Member amd in addition, there are several
other large and small bridges over that

important highway which need to be inves- -

tigated. Moreover, the people also have
to face *he problem of landslides while
going from Silliguri to Gangtok by road.

This could be dangerous from the point of '

view of security as well. In view of the
above, would the hon. Minister himself
tour the area‘and undertake the construc-
tion of a permanent road which can bc
used throughout the year ? :
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‘proposal of Madan,

So, it is now nota questicn of

This project is about

This area is
the Defence.

.viz, Shivok bridge on
Government

and then .
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SHRI = VISHWANATH PRATAP
SINGH : T have noted down the sugges-
tion givgu by the hon. Member,

SHRI BALKAVI BA}RAGI Mr!
Speaker, Sir, if Vishwanath accepts the
then *‘Madan’ would
meet its doorg.- ‘

- [English]

Manufacture of nuclear weapons by
Pnklstan ;

wize i L +
*48, SHRIMATI JAYANTI
NAIK :

SHRIMATI MURLI DEORA

PAT-

Will _the Minister of EXTERNAL
AFEAIRS be pleased to state ;

(@) whether Government are aware
of the continuing efforts of Pakistan to
produce nuclear weapons as is evident
from the reported statement of the out-

’ -going Ambassador of the United States to

Pakistan that he could not d:ssuade Pakis-

~tan from pursuing her nuclear ambitions;

and

(b) »if'so, whether Goverrment pro-

pose to review their nuclear policy to meet

this potential threat from Pakistan ?

Tl—ll: MINISTER OF STATE IN THE

'MINISTRY OF EXTERNAL AFFAIRS

(SHRI EDUARDO FAL!:]RO) (2) Yes,

- Sir.

-~.(b) Govcrnment are conterned at the
non-peaceful dimensions . of Pakistan’s
puclear programme- A constant wateh is

‘being kept on this aspect-as on all others

having a bearing on India’s security,

SHRIMATI JAYANTI PATNAIK: :
It is an accepted fact even by American
media and American administration. that
Pakistan has prepared the different . com-
ponents of an atomic bomb and has kept
them ready«in the basement of the nuclear
establishment. The ' American Govern-
ment for their geo-political - pollcies has
given Pakistan no real resistance through-
out, rather with their collusion,
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Pakistan is now possessing the nuclear
" capability. On the one hand, India has the
question of ideology; on the other. there
is a threat to the security of the country.
«In this situation, though the Minister has
expressed a great concern over this, he
has not answered about reviewing of our
nuclear Policy. I may ask
the Government define our nuclear policy.
In view of the fact that we have been say-
ing that we have kept our nucléar policy
open ? Is it not high time to go in for
nuclear bomb and from defence strategic
consideration should we not have nuclear
weapons with necessary delivery system ?

SHRI EDUARDO ‘FALEIRO : We .

have seen the report that the hon, member
has mentioned.
mation which has been disclosed by per-
sons from all walks of life in the United
States as mentioned by the hon. member
like Senator Crnston, newepapers like
Washington Post, newsman' like Jack

Anderson and so on and so forth. And. ¢
and what -
appears to be very much credible and

the line of information is,

believable is, that Pakistan is in the pro-
cess of developing nuclear expertise which
is to be used not entirely for peaceful
purposes. As I have said, we are watch-
ing the situation As far as ‘making the

bomb and the details thereof are concer- °

ned, this Ministry will say, that will be the
policy and is the policy of the Government

that we have no preparations to make -

the bdmb at this point of time. Further
details could be obtained from the con-
cerned Ministry that is Science and
Technology.

(Interruptions)

MR. SPEAKER : That will not
satisfy the House, :

SHRIMATI JAYANTI PATNAIK :
We are bappy to note that the American
Congress is not in favour of the Amercan
President certifying that Pakistan does not
possess a nuclear bomb to supply. the huge
military aid. JIs it not a fact that Gen.
Zia’s recent cricket diplomacy is to win
over the American Congress:. which s
shortly:to decide whether their Govern-
ment should relax the Symington Amend-
ment in awarding to Pakistan the huge
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military aid of 4.02 billion dollars, which
includes the terrible force multiplier

Sir, in the wake of the American Presid-
ent’s keen interest on the subject of supply . .
of huge military aid to Pakistan, [ want to
know, whether the Government can take
advantage of the Congressional opinion as
well as the publc opinion of America, and
if so what are the steps* being taken by
the Government to mobilise the Congres-
sional opinion, as well as the American
pressurise the
American administration so that the supply
of huge nuclear aid' to Pakistan may be
stopped. ?

“THE MINISTER: OF EXTERNAL
AFFAIRS (SHRI NARAYAN DUTT
TIWARI) : I share the optimism = ex-
pressed by the hon. . Member, that the
American Congress will reject any efforts
for the waiver of the : Symington Amend-
ment. We share the optimism and we are
hopeful —-anxiously hopeful—that the
American public opinion will exert itself
and the Congtess will certainly reject it.

.We are hopeful that it will reject any

pressure in that regard.

[Translation]

MR. SPEAKER :
mist.

You arc an  opti-

[English]

‘SHRI MURLI DEORA As we
know, in 1979 the Symington Amendment
was passed in the U.S,A, and according
to the Symington Amendment any country
which the recipient of military or economic
aid must prove to the U, S. Government
that they are not going nuclear and I

..quote only one line from the out-going

Ambassador to Pakistan, Dean Hinton,
who said “Pakistan is in possession of all
the needed cowponents for a nuclear
explosive device”,

I would like to ask the hon. Minister
about this proj osed $4.02 Billionaid that
is with the U.S. Congress - and the U.S.
Senate. There are reports as late as today
in the papers. I would like to koow
what is the Government doing in Washing-
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ton about effettive lobbying of our case
with the U.S. Congress and the U.S.
Senate.

SHRI NARAYAN DATT TIWARI :
Our Embassy in Washington-will do what.
" ever is appropriate under internatioual law
and conventions; to persuade—of course
we cannot say that.we will lobby that way
but we will do whatever is appropriate —
and I hope that whatever Mr. Hinton bhas
said will also be heard effectively in the
corridors of the U.S. Congress.

SHRI C. MADHAV REDDI : The

information which was supplied -to us is
based mostly on sources outside our
country such as what the American Sena-
tors have said and so on.and so forth. I
would like to know whether our military
intelligence or any other source revealed
< to us'that Pakistan has developed the
process of enrichment of uranium—after
" that, making of a bomb is esay —whether
they have a plant for enrichment of ura-
nium, which is more important to us.
Do we have any information about that ?

SHRI EDUARDO FALEIRO : As
the hon. Member—I am sure —knows,
Pakistan does have a project which is the
Kahuta Project for the enrichment of
uranium. That is number cne. Number
two is that there is no need for enriched
uranium that kahuta is processing for
peaceful purposes since the power reactors
in Pakistan are fuelled by natural uranium,
So, the mferences that can be drawn _are
only on one hand that is, the pro
gramme does not necessarily have just a
peaceful dimension..

SHRI G. 6. SWELL : If I heard

" . what the Minister said correctly, he said

that we do not have the preparation to
make the bomb. I amsure he cannot
be unaware of the nuclear implosion in
Pokran. I would like to know' whether
he means that.we do not have the capacity
ro make the bomb.or as a matter of
policy we have not proceeded to making
the bomb, |

. SHRI:EDUARDO FALEIRO : I can
definitely assert here on the point of policy

PHALGUNA 8, 1908 (SAKA)
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that at no point of time we intended to
make the bomb; and even at this moment
we do not intend to make the bomb. We
are fon nuclear disarmament. We are
active in international fora for nuclear

. disarmament and we believe in that. Now

as far as capability is concerned, again . it
is a questton which I would nof bg the
right person to answer,

[Translation ]

SHRI. RAM NAGINA MISHRA :

" Sir, I want to tell thé hon, Minister that

the whole nation was quite worried on
hearing that Pakistan was making an atom
bomb. So far as United States of Amec-"
rica is'concerned, I would quote a saying
“Kahiye Supad Kariye

Supad” (Talk good, do bad). The
U.S.A. says something and does some-
thing quite different. It is supplying arms
and ammunition to Pakistan and is also
sending troops to supervise and gu‘de them
militarily, and in addition, Pakistan is
developing a bomb. Our hon. Minister
has said that it is a matter of policy. I
want to ask that ‘when an atom bomb is
made and- there is war in which that bomb

is used against -India, then what would

bappen ?- Could you assure the peopie
of India that in -case an atom bomb is -
developed by Pakistan, India is also pre-

_ pared to give a Dbefitting reply by making

an atom bomb itself and also by making
use of other nnclcar weapons.

SHR[ NARAYAN DATT TIWARI :
Sir, in regard to the sentiments expressed
by the hon. Member, 1 would like to
humbly submit that we are fully aware of
people’s feelings and we bow. with . revere-
nce to-them. Although on the one hand
this may be the feeling,,on the other there

‘is a feclmg to stop nuclear explosions

everywhere in the world. Hence, public
opinion differs on this issue. However, in:
case such a situation arises and Pakistan
makes a bomb, as has bezn mentioned by
him, we would certaioly take proper
action. i 3 . :

'SHRI RAM NAGINA MISHRA :
Are we going to make a bomb or not ?

MR, SPEAKER. : What does ‘proper*
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imply ? Over to the next question,

[English)

L
Sarkaria Commission report

*50. SHRI H. M. PATEL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) - whether Sarkaria Commission has
completed its work;

(b) whether any interim report has
been submitted t;ry Sarkaria Commission;

. (¢} if so, the details thereof; and
: .. (d) the action taken. on the interim
report ?

"THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) No,
Sir. : '

(b) No, Sir.

(¢) Does not arise.

(d) Does not arise.”

SHRI H. M. PATEL ¢ This Commi*
ssion was appointed quite some time ago.
Is the Government not desirous of even
knowing when the Commission’s repart
is likely to come ?  Will the Government
ask the Commission to expedite its
report ? ’

S. BUTA SINGH : As for the last *

extension, the period of the Commission
has been extended upto 30th™ April, 1987.

. There is no proposal with the Government

to extend the time more. Therefore, we

hope, by the date that has been given to"

the: Commission it will submit its report.
Tourists flow to Gos

¥52, SHRI SHANTARAM NAIK ;

Will the Minister of TOURISM be pleased
to state :

fa) the estimated tourist arrival both

- FEBRUARY 27, 1987
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domestic and international in Goa during
1986-87 (upto 31st March, 1987);
‘ &,

(b) whether there is likely to be any
change in the estimated figure on account
of incidents in Goa in December last;
and .

‘(¢) if so, details of the measures that
Union Government and the Goa Admini-
stration propose to take to give publicity
about the restoration of normalcy in the
Territory ? '

THE MINISTER OF TOURISM
(MUFTI' MOHD. SYED) : (a) to (c) A
statement is given below. :

Statement

(a)apd (b) The tourist arrivals in
Goa both domestic and international are
estimated to be 9.16 lakhs during 1986-87.
This represents a 159, growth over the
previous year. The impact of the incidents.
in Goa in December last on tourist arrival
canpot be assessed af this stage
evact tourist arrival figures for the subse-
quent months are not avallable,

(c) The Central Government and the
Union ° Territory Administration have
already given wide publicity about the
Testoration of normalcy in Goa through
press reports and advertisements,

SHRI SHANTARAM NAIK : Lakhs
of tourists flock' to Goa and along with
dollars that they bring, one of the things
they bring is the disease  of  AIDS which
is practically a death wairant to several of
us, ' .

PROF, MADHU ‘DANDAVATE :
Aid from IMF ! '

SHRI SHANTARAM NAIK : There
fore, 1 would like to know whether you
are going to take some measures as far as
Goa, Kashmir and several other places
are concerned where foreign: tourists are
flocking, o prevent the local people from
catching this disease either with the aid aof
the Minisiry ol Health or otherwise,

\

as the -

3
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MR.- SPEAKER 2 Is  the aid from

the Ministry of Health welcome ?

AN. HON, MEMBER : Aid for
AIDS !

MUFTI MOHD. SYED : There isa
problem for us. Is it humanly possible
to have medical examination of all fore gn
tourists who come here? I do not
think, it is humanly possible,

SHRI SHANTARAM NAIK: Very
sdon, Goa is going to hold Carnival.
There arc (wo views whether Carnival
should be held in Goa or not. Some peo-
ple say that it depicts something which is
not the culture of India. .Still some pti-

vate organisations come and they hold

carnival show in Goa. What is the view

of the Government of India or the Minis-

try of Tourism as far as -the holding of
carnival in Goa is concerned ?

'MUFTI MOHD. SYED: 1 do not
think we should puve any objection to
. that, '

SHR1I THAMPAN' THOMAS : Sir,
in Goa, many tourists are coming from
toreign countries. Similar climatic condi-
tions are there in Trivandrum and Cochin
and also, as in Goa, there are beaches
like Kovalam and also such other areas
where tourism can be developed.

PROF. MADHU DANDAVATE :
Also Konkan area,

SHRI THAMPAN THOMAS :
Konkan area. So, will the Government
"consider a proposal to sec that
the tourists acriving 1n Goa on account
of the beach and all that—a number of
tourists are arriving there —are taken to
- the southern parts of the country and also
to see that the tourism is developed in the
beach area and also more flights are intro-
duced and transportation modes are pro-
_vided for taking these tourists to that side
also ? :

Also

e

MUFTI MOHD. SYED : Sir, it is
afact that chartered flights are there for
Goa, Goa, I think, has become a famous
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" ®
destination and is known all over the
world. Lot of people come there lot of
foreign tourists come there, The same is

_the case with Kovalam where we have

hundred per ceat occupancy. Tourists
are going to Trivandrum as well. . But
there is not enough ' infrastructure. So,

the State Government is making some
plans to build some more accommoda-
tion near Kovalam, The same is the case
with other beaches. v

Indians as hostages in Beirut

)

+
*54 SHRI SATYENDRA NARA-
*YAN SINHA :

DR, G. VIJAYA RAMA RAO :

Will the Minister of EXTERNAL
AFFAIRS be pleaséd to state :

(a) whether some persons including
a professor of Indian grigin have been
taken as hostage in Beirut by the terro-
rists; o *

(b) if so, the details thereof;

(c) whether Government have esta-
blished any contact with any country

which could help securing their release; .

and

(d) if so, the success achicved in this

. 'rcgard so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a)
Yes, Sir.

(b)] On 24th January 1987 a group of
unidentified gunmen disguised in police
uniforms came to the campus of Beirut
University Collége and took away four
prolessors Including Dr. ‘Mithileshwar
Singh, an-Indian passport holder who was
the Head of the Department of Business
Studies in the college. The other three

" hostages are US nationals, A group called

the Islamic Jihad for the Liberation of
Palestine has claimed responsibility for
the kidnapping, *

-
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(c) and (d) Government has contac-

ted and is energetically continuing with its
efforts with all Governments and organi-
sations which may have any influence with
the kidnappers to secure the release of
~Dr: Mithileshwar Singh.

SHRI SATYENDRA NARAYAN
SINHA : Mr. Speaker, Sir, has the
Goverament béen able to know the parti-
cular group of Islamic Jihad for the ‘Libe-
ration of Palestine which has got the cu-
stody of Dr. Mithleshwar Singh ? Because
there are several groups in the Islamic
Jihad. One of them is Amal Shiite which
is under the influence of Syria. Another
group is under the:_influence of Iranian
Government.  So, I would like -to know

- whether the Government has been able to
identify the group having custody of these
people and if so, whether they have
requested the concerned Government to
exercise their influence to secure release

of Dr. Mithileshwar Slqgh and also what .

has been their response.

THE MINISTER OF "EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI ) : . 8ir, our Embassies have
contacted all possible . sources which are
available publicly. We have contacted
the Lebanese Government, the Syrian
Government, the Government of Iran also,

and Mr. Nabih Berri, the Lebanon’s Justice.

. Minister has issued an appcal to the
kidnappers, especially asking them what
is the justification for the detention of
Dr. Mithileshwar Singh who holds an
Indian passport. Huge advertisements
have been placed in Lebanese papers
empbasising that Dr. Singh is an Indian
national. - So, ‘'we are. trying our level
best.to sce that Dr. Mlthxlcshwar Singh is
released carly. :

SHRI SATYENDRA NARAYAN
SINHA : Sir, my specific question  was
- whether the Government has been able
to know which group of Islamic Jehad is
_having the custody of Dr, Mithileshwar
Singh because in that case it would be
possible for the Government to hold dis-
cussions with the concerned group.

I wou'd like to know whether the
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Government has come across any mews

item that this Is'am Group is now wi'ling
to release them very soon. What is
the Government’s information and what °
is the prospect of his release ?

SHRI NARAYAN DATT TIWARI :
Our report is that this group of ‘the Isla-
mic Jihad was previously un-known. This
group is known as Islamic Jihad for Tlibe-
ration of Palestine, But as I said we
have tried to get all the contacts that are
possible wnh this group also.

WRITTEN ANSWERS TO QUESTIONS

[English]

C_anadn’s restrictions on Indian Medi-
cal Graduates .

*41. SHRI-G. BHDOPATHY : Will
the Minister of EXTERNAL AFFAIRS

‘be pleased to state :

(a). whether Government are aware
that more than 100 Indian medical gradua-
tes who successfully passed the Canadian
cannot - practise  in
Capada;

(b) whether some of these medical
graduates have been doing odd jobs as
delivery boys, security guards and atten-

. dents at guests houses; and

¢c) . if so, the measures being taken
by Government of India to help these
medical graduates and encourage them' to
return to India ? ~

THE MINISTER OF EXTERNAL
‘NARAYAN DATT
TIWARI) : (a)y Government are aware
that some medical graduates from India
and other countries who have successfully

" passed the Canadnan evaluation test, find

it difficult to get internship ' posts, which-

'is'one of the pre-requisites for practising

in Canada,
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(b) * According to available informa-
tion, some of these medical graduates are.
domng jobs umrelated to their qualifica-
tions. SEE:

.(¢) Govt, have not been approached
by the affected’ Indian medical graduates
in Canada for any assistance for return-
" ing to India, - . :
Memorandum to Union Government

by GNLF leader

*44, SHRI
BEY :

" SHRI MUKUL WASNIK :

NARAYAN CHOU-

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the GNLF leader Shri
Subhash Ghising submitted a memoran-
.-dum to Prime Minister during his recent
visit to Darjeeling; '

(5) whether he also had talks earlier

_in Delhi with the Union Home Minis-
ter; : -

(c) ifso, the demands of the Front;
(d) the outcome of the talks; and

(e) the reaction of Union Govern-
ment on the demands of the Front 7 .,

~ THE MINISTER OF HOME AFF.
AIRS(S. BUTA SINGH):
A statement is given below.

Statement

{. In consulfation with the Chief )7

'Ministér of West _Bengal, an
_ invitation for talks on the issue
of citizenship was extended to Shri

Subhash Ghising, Pres‘dent of the -

‘G.N.L'F. from the Home Minis-
ter. On reccipt of the invitation,
Shri Ghising called off the 3 day

- “Anti-Bengal Day’ agitation,

2. Shri Ghising’ along with other

(a) to (€)

Written A»ﬂnri “

representatives of G.N LiF, mret
the Home Minister on 28th
January and 3rd February, 1987,
»  During the talks it was agreed
that various issues and problems
should be resolved in a peaceful
and democratic manner through
discussions. It was further agreed
that Shri Gnising would formulate
his proposals regarding citizenship
in greater detail and forward the
same to the Goveranment of India.
s “Shri Ghising also raised the quess ..
tion of not recruiting Indian
Gorkhas to the Gorkha regiment
of the Indian Army. He was
informed that this matter. would
need further examination. While
Shri Ghisiog reassured the Home
Minister that his movement would
remain peaceful and democratic,
the Home . Minister impressed
upon him the need to strengthen
the unity and integrity of the
country which was the greatest
‘need of the hour,

3. Subsequently, after’ the talks, Shri
Ghising announced the suspension
of the G.N.L.F. agitation Mitially

" for a period of two months. On
7th February, 1987 Shri Ghising
Submitted a Memorandum at
Darjeeling to the Prime Minister.
A copy of that Memorandum is
enclosed.

. .
4, The Government is in the process
of examining this Memorandum,

G.N.L.F. Memorandum _
Hon'ble Prime Ministcr of India

Shri Rajiv Gandhi,
Camp :'Raj Bhavan, Darjeeling.
7th February, 1987.

Miﬁister,

Honourable.  Prime

On behalf of .the aboriginal and the
settled Gorkhas of India, we very cordia-
lly welcothe you to Darjeeling. We sin-
cerely hope your brief sojourn in our town



35 Wn‘uﬁg Answers
I

will be a pleasant and memorable one and,
though short, this  trip will -give you a
vivid picture of the hopes and political
aspiration of t'he Indian Gorkhas.

On the basis of the initial round of
talks between the Hon'ble Union Home
Minister, Shri Buta Singh, and the GNLF
Delegation, held during  the last week of
January, we are placing before you a
memorandum reflceting the aspirations of
the aboriginal and the settled Gorkhas of
India. We are certain that you will moste
sympathetically look into the issues high-
lighted, -

1. - We would like to share with you
our joy on -the® assurance
given by < the Hon’'ble
Home Minister to solve
the citizenship® issue on the
basis of incorporation of terri-

" tories as mentioned in Section 7
of the Indian Citizenship Act of
1955 so as to. make .a clear dis-
tinction - between the reciprocal
people and the aboriginal and the
settled Gookhas of ‘India An
Official gazette or a Notification
issued by the Government of India

“would seal the issue. This would
undoubtedly guarantee¢ our Indian
identity which we have been as-
piring for all along. Furthermore,
such an official step would entail
‘the creation of separate Indian
Gorkha Regiment exclusively for.

, the aboriginal and the Indian

a clear distinction between the

“Indian Gorkha Troops” ‘and

“«Agreement Gorkha Troops™.

2. Mere granting of citizenship does
not adequately fulfil the aspira-
tions of the aboriginal and the

settled Gorkhas of India, nor does

it guaranlee our entering into the
national mpainstream. It is also
unlikely to- usher development
under the existing political set-up,
The colonial atiitude - of the
Governmént of West Bengal -is
_not conducive to the Trealisation
of the political, economic, social,

cultural and educatjonal aspira-

“tions of the aboriginal and the
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© citizens of Nepal.
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sett'ed Gorkhas of India.’ The
only solution, therefore, lies * in
the creation of a separcte State
of GORKHALAND. *

-3. We consider this demand demo-
: cratic 'and constitutional. = Yet
the movement has been branded
as ‘‘anti-natiopal’’ and ‘secessio-
mist’ by the Government of West
Bengal. Under such pretext,
the' Government of West Bengal
has been unleashing suppressive
measures, . committing atrocities,
arson, looting and resorting to
indiscriminate and unprovoked
use of force on the peace-loving
people of the Darjeeling Hills and
the Dooars. This reign of terror
is incompatible with . the demo-
_cratic tradition of our country.
Hence, we demand the immediate
withdrawal -of all the Central
Forces from these - areas and
institution of a Special Enquiry
Commission by the Governmeat
of Tndia so as to instil a sense of
confidence among the people and
also create a peaceful atmosphere
for a negotiated settlement.

This memorandum speaks for the entire
aboriginal and the séttled Gorkhas of
India and voices the demand for the crea-

-tion of a State of GORKHALAND within

the Indian Union. We firmly believe that
it is the creation of a separate State of
GQRKHALAND alone which will give an
indelible Indian identity to -the aboriginal
and the settled gorkhas of India who
hitherto have becn wrongly labelled as the
GORKHALAND will
be in the best. interests of not oanly the
aboriginal and the settled Gorkhas' of
India, but also of the country of India as
a whole,

For and on behalf of the
aboriginal and the settled
Gorkhas of India,

Sd/-

(SUBASH GHISINGH)
PRESIDENT
GORKHA NATIONAL LIBERATION

- FRONT, GORKHALAND, BHARAT,
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Names of the organisations comprising
the joint delegation

-

1. G.N.L.E.
2, GN.W.O. *
3. GN.Y.F.
4 GINS.F. g

* 5. G,N.E.O. -
6. Hill ‘Employc_es Association.
7. N.ULTSS. XY
| 8., The Study Forum

9. Akhil Bharatiya Nepali Bhasha

Samity
10. The Ban Sangrakshan Samity

11. The Contractors’ Association

" Yoflux. of foreigners into border districts

*45, DR, V. VENKATESH :

SHRI V.  SHREENIVASA
PRASAD : '

‘Will the Minister of HOME AFFAIRS.
be pleased to state : .

(a) whether Goverfiment's attention

has been drawn to the press reports re-

: garding the continued mzlassive influx

of foreigners into border districts of
the country; and

(b) if so, the steps taken to check
their influx ? !

THE = MINISTER -~ OFs HOME
*AFFAIRS (S. BUTA'SINGH) : (a) There
is no massive influx except that there is
an infiux of tribal refugees from Bangladesh
into Tripura, :

(b) The matter, has been taken up
with the Bangladesh Government for creat-
“ing conditions conducive for . the early

retprp of these refugees,

PHALGUNA 8, 1908 (SAKA4) -
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Management crisis in NTC

%49, PROF. RAMKRISHNA MORE :
_Will the Minister of TEXTILES be pleased
*to state :

~

(a) whether it is a fact thdt the
National Textile Corporation has been
facing management crisis for quite some °
time; !

(b) if so, the period for which the
top positions in the four subsidiaries have
been lying vacant and the reasons for not
filling up the vacancies;

)

(c) the number of Directors who have
since left the holding company; and

(d) the overall impact of vacancies
on the functioning of the National Textile
Corporation and the steps taken by
‘Government to improve the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA).: (a) There have
been some difficulties in getting suitable

persons for "the top positions

in the
NTC:

(b) At present there are vacancies of
Chairman-cum-Managing Directors in four
subsidiaries of NTC as follows :—

Name of the Daté from
Subsidiary which post lying
vacant
NTC (Madhya
Pradesh) y
Indore 25-12-1985
NTC (Uttar Pradesh),
. Kanpur 29-11-1985
NTC (Maharashtra
 North), Bombay 1-3-1986
NTC (Maharashtra iy
South), Bombay 28-11-1986

The reasons for the delay in filling up
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these vacancies were non-availability of
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Plan of Action identifies
suitable candidates in the open market and SRl fhmiact and. oviie 16 be e .
reluctance of State Governments to spare taken by the Fund in the following
officers . for deputation to these- posts. AR ;
However, action has already been taken to
; ¢ posts. » )
b (i) relieving of shortages of essen-

(c) Only one Director (the former
Managing Director) has §mcc left the
holding company by putting in his resigna-
tion. ;

(d) The functioning of the NTC has
by and large not - been adversely effected
by these vacancies, because alternative
arrangements bave been made. Action to
fill up these vacant posts is in progress
and selections ha: e already been comple- (i)
ted in most cases. : :

(i)

Adoption of plan of action by Africa ' )
- Fund Committee .

#51. SHRI MAHENDRA SINGH :

SHRI INDRAJIT GUPTA : (v)

Will the Minisigr of EXTFRNAL
AFFAIRS be pleased to state :

(vi)
(a) whether thie Africa Fund Commi-
ttee summit held in- New Delhi in January,
~ last adopted a plan of action for assistance
to front line States bordering South (vii)
Africa; :

(b) if so, the details of the plan of

action;
(viii)
() whether any decision was {aken
regarding the quantum of the Fund and
how it is to bc ﬂdmlnislered
el . ' ©(ix)
(d) if so, the details thereof and the Coa
contribution to the Fund announced so
far; and

(¢) whether private donations to' the
Fund would be allowed ?

do,

THE MINISTER OF EXTERNAL . S

AFFAIRS (SHRI NARAYAN DATT
TIWARD : (a) Yes, Sir.

L]

,neutralisatlon of

for effective

 tives of the Fund.

tial commodities .consequent

-upon cnforcement of sanctions
-against South . Africa, ' ificluding

estabhshment of a strategtc relief
reserve;’

strengthening of tramsport and
communications affected by the
struggle against racism;

the negatjve
trade effects of action against the

~South- African regime;

assuring the continued availa-
bjlity of oxl and other forms of

. ) energy,

ensuring of safe functioning of

_vital economic installations and
nelworks;
development of -human skiils

management of
national economies;

rehabilitation of migrant labou-
rers in the event of their expul-
sion by South Africa;

support to the liberation move-
ments in the South Africa and
Namibia, viz., ANC, PAC and
SWAPOQO; and ‘

mobilisation - of internatiopal
public opinion and financial
resources for fulfilling the objec-

(c) and (d) The Plan of Action itself
is a projection of what the Fund aims to
No separate financial target has been

A 9—Member Fund Committee -has
been set up with India as its Chairman apd
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Zambia as the Vice-Chairman, to adminiss
ter the Fund. The AFRICA Fund
Committee Summit held in New Delhi also
adopted Rules of procedure for manage-
ment and operation of the Fund.

India has announced a contribution of
Rs. 50 crores  to the Fund spread over
three years. Nigeria has announced a
contribution of US § 15 million spread
over three years and Peru US § 10 million.
Some other countries have also expressed
their intention to contribute to the Fund
but no pubhc announccmcnts have been
made.

(¢) Yes, Sir.

* U.S. Pak secret agreement for deploy-’
ment of U.S. forces on Pakistani
territory.

*53. SHRI M. RAGHUMA REDDY :

SHRI NITYANANDA ‘MIS-
HRA : .
. Will the Minister .of EXTERNAL
AFFAIRS be pleased to state : o

(a) whether the attention of Govern-

ment has been drawn to the reports that
the ‘United Statés and Pakistan have signed
a secret agreement providing for the
deployment of the US Rapid Dep]oymcnt
Force on Paklstanl territory;

(b) if so, whethcr the agreement is
reported to have been signed during the
US Defence Secretary’s vmt to Pakistan
.in October, 1986;

the reaction of Government there

(€)

to; gnd

(d) whether this subject was. discussed
during the recent meeting with the Pakis-
tani representatives?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (@) and (b) Yes, Sir,

(c) and (d) Govt. are opposed to the
sctting up of foreign ba;es/facilities in any

“PHALGUNA 8, 1908 (SAKA)
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.

country. Govt, have conveyed their con-
cern to Pakistan about the possibility of
the setting up of US bases in Pakistan.
Both the USA and Pakistan have how-
ever, denied the existence of any such
bases, ;

Purchase of French made Atlis by Pakistan

SHRI S. JAIPAL REDDY -
DR. KRUPASINDHU BHOI :

*53,

~Will the Minister of EXTERNAL AFF-
AIRS bc pleased to state :

(a) - whether Pakistan is purchasing.
a French made Atlis, a sophisticated laser-
guided bombing fire control system for its
American made F-16 ﬁghter jets;

(b) if so, the reaction of Government
of India thereto; and

. (¢) the steps taken by Government to
meet the new threat?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI : (a) Govt. have seen reports in
this regard which appear to be correct.

(b) and (¢)* All such developments are
kept under constant review and. mecessary,
steps taken to ensure full defence pre-
paredness.

Jute price
*56. SHRID.L. BAITHA : Will the
Minister of TEXTILES be pleased to’
state :
- (a) the minimum price of different

varieties ‘of jute fixed by Government;

and

(b) the factors taken into consider-
ation while fixing these prices?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Minimym
pn.,cs for , different vareties and grades of

COUD([‘y
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markets for different jute and mesta grow- attractions and destinations “as also aug-
ing States and at Calcutta for 1986-87 mentation ' of infrastructural facilities.
_Session are given in Annenure I -and Il The domestic tourism publicity campaign
respectively. [Placed in hbrary See No. of the Department launched last year also
LT-3742/87 ] ! fcatured(spcclal advertisements on Periyar
_ (Kerala) and Hyderabad (Andhra Pradesh).

(b) While fixing the minimum prices Thc_se advertisements appeared  in the’
for different varieties of raw jute, Govern- major consumer and trade magazines in

ment takes into consideration all relevant different regional languages like Témil,.
factors including the recommendations of - 'Kanpada, Telegu and Malayalam. Several
the Commission for Agricultural Costsand ~ new folders and directories are under
Prices, normal price .differentials for diff- production .covering all major tourist
erent grade of jute, freight cost from up-co- circuits in the South.  These will be ready
untry markets to Calcutfa,  etc. for distribution shortly. Trivandrum Air-

- port has also been opened for receiving

Promotion of tourism in South chgrter flights.

‘ ’ Number of terrorists arreéted and escaped
*57, SHRI V.S. KRISHNA IYER :

from custody in Delhi
Will the Minister of TOURISM be pleased S S
to state: *$3. SHRI ARIF MOHAMMAD
_ KHAN :
(a) the number of cassettes produced "SHR1 PARASRAM BHARD-
during . 1986 87 -for th¢ promotion of . WAJ :
tourm.m: Will the Minister of HOME AFFAIRS

) _ 7 be pleased to state :
(b) bow many of them project tourism

in the South; and (a) the numbér of persons arrested
for crimes of terrorism in Delhi during the

- tAhe acdon  taken o prom-ot‘c months of November and December,. 1986
S ol ‘ o and January 1987; and

. L (b) how many of these alleged terr-

_ THE MINISTER OF TOURISM' oo cocaped from police Custgdy o
(MUFTI MOHD. SYED : (a) and (b) The details thereof?

production and purchase of films is an ‘

ongoing process and depends on the requ- - ‘ i
irements of .the Department’s offices in ~'THE MINISTER OF HOME AFF.
India and overseas During 1986-87 the’  AIRS (S. BUTA SINGH) : (a) 5.
Department produced its first video film - o

(Cassette) on Desert Festival in Jaisalmer,
Rajasthan. It also completed a film titled
wGlory, of Hampi” which Is being used
for promotional purposes by the Depart.

b (" No alleged terrorist- escaped from
the custody of Delhi Police,

.ment’s offices in India and abroad. The [T:anslafion]
State Governments of Tamil Nadu, Andhra T e .
. Pradesh, Karnataka have also produced Ranganath Mishra Commission Report
films/Audio-visualg on tourist attraction in b AP ]
their States. ; *59. SHRI ~ BALWANT _SINGH

RAMOOWALIA : Will the Minister of
(c) The promotion and publicity of HOME AFFAIRS be pleased to-state;
India including tourist destinations in the - §

Southern States, is a continuous activity (a) whether Governmet have received
of the Department of Tourism. The spe- - the Rc_po_rt of Jus.tnce Ranganath Mishra
cific steps taken to promote tourism to the Commission , on riots in  Delhi and some

- South include  development of tourist other places in November, 1984;
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(by if so0, the ﬂndmgs of the Commi-
sslon, and

the action taken by Government

©

thereon?

‘¢« THE MINISTER OF

AIRS (S. BUTA SINGH) : (a) Yes, Sir.

(b) and (¢) The report alongwith the’

action taken pote on the recommendations
has been laid on the Table of lhe House
on 23rd February, 1987 '

[English]

Priv_a”ﬂs‘atlun of the units under Indid
Tourism Development Corporation

%60, SHRI MULLAPPALLY- 'RAMA-
.CHANDRAN : Wijll the
" TOURISM be pleased to slate :

whether Government have privats

(a)

ised any of the units under the ITDC - .

(India Tourism = Development Corpor-

ation);

(b) ifjso, the details of units so priva-
tised and the reasons therefor;

(¢) whether Government propose to
go in for privatisation of any more umts
of lhe ITDC; and

(d) if so, their details?

. THE MINISTER OF' TOURISM
(MUFTI MOHD. SYED) : (a) No, Sir.

(b) to (d) Do not arise.

Closure of N.T.C. mills

458. SHRI H.B. PATIL: Will the

MINISTER of TEXTILES be pleascd to-

state:

(a) whethcr the move to close down
'8 heavily ‘losing mills of the National
Textile Corporation has been shelved ;
and

HOME AFF-

Minister " of -
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(b) if so, the reasons thcreof?

- THE MINISTER OF STATE OF THE

MINISTRY -OF TEXTILES (SHRI RAM

NIWAS MIRDHA) : (a) and (b) No final
decision lias been taken to-close down any

NTC mills so far.

© Will the Minister ot

- of its own in Orissa State.

Opening of STC depot at Rourkela
459. SHRI CHINTAMANI JENA :
- COMMERCE be
pleased to state :

. .
(a) whether the State Trading Cots
poration (STC) has only oune of its -depots
at Cuttack in -Orissa;

(b) ifso, the teasons thefeol;

(c) whethet the State Goverhmeut
had requested the Union Government to
open another depot of the STC at Rour-
kela to reduce the consumer price of
imported edible oil; if so, the action in

 this regard;

(d) whether STC has no office of its -
own anywhere in Orissa and if so, the
reasons thereof; 4

(¢) whether STC authoritics had
agreed to open one office in Orissa; and

(f) if so, the reasons for delay in
opening the office?

. THE MINISTER OF STATE IN*“THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) and (b) STC is

+ having one storage depot at Cuttack for

supply of edible oils to" Orissa State
against their allocations under the Public
Distribution System;

(c) Proposals were received from the
State Government in 1984 and 1985 for
the opening of a . second. depot at Rour-
kela -but STC did not find justification in
having a second depot in Orissa State;

(d) to (f) Presently STC has no office
STC s, how-
ever, considering -a proposal to open a

sub-branch at Bhubaneswar.
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Financial assistance for development
of tourist spots to Sindudurg and
Ratnagiri districts

.460. PROF. MADHU , - DANDA-
VATE : Will the Minister of TOURISM
. be pleased to state :

(a) whether it is fact that the coastal

areas of Sindudurg and Ratnagiri districts
of the Konkan reglon of Maharashtra
bave large number of spots which are

suitable for tourist centres; and
. Ll

(b) if so, will substantial financial
assistance be given by Union Government
to develop these tourist centres with a
.view to-earn. foreign exchange?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.

(b) Central Ministry of Tourism has
sanctioned beach cottages at Ganpatipule
for Rs. 8.77 lakhs and beach resort at
Velneshwar for Rs. 34,10 lakhs. -

Indo-Nepal Joint VEconOmi c
Commission

461. SHRI T. BALA GOUD: Wwill
the Midister of EXTERNAL AFFAIRS
be pleased to state :

(a) . whether it is a fact that an agree.
ment has been reached for setting up In.
do-Nepal  Joint Bconomic Commission;
and ‘

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a)
India and Nepal are discussing the establi-
shment of a Joint Economic Commiscion:
The specific terms of- reference of the
' Joint Commission are still under consider-
ation, '

(d Does not arise
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Textile mills by NTC

462, SHRI = AMARSINH
‘RATHAWA :

SHRI MOHANBHAI PATEL :

<

Will the Minister of TEXTILES be
pleased to state : 4

(@) whether it is a fact that a few
textile mills run by N,T.C. have been

“closed down;

(b) if so, their numbers State-wise
and the reasons for their closure;

(c) the number of workers. affected;
and ”

(d) the steps being taken to restart
them ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) No,
Sir. '

(b) to (d) Do not arise.

Expansion of export of textiles to -
~ United States

463, CH. RAM PRAKASH : Wil
the Minister of TEXTILES be pleased to
state : .

(a) whether it is a fact that an Indian
delegation visited United States to explore
the possibilities of expanding the country’s
textile exports; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) (@) Yes,
Sir.

(b) The delegation during the courss
of its visit to the USA signed the - Indo-
US Bilateral Textile Agreement and
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assessed the scope for further diversifi-,
cation and growth in export of textile
~goods in consultation with the importers
and tradé channels in USA. In addition,
some outstanding bilateral probjems were
also reso'ved'during the visit of the dele-
gation: - . !

Demands of employees of TFAI

464, SHRI = SODE RAMAIAH :
Will thc Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
daily wages and regular employees of the
Trade Fair Authority of India (TFAl) had
gone on a token strike on January 21, 1987
to press for their demands; and

(b) if so, the details of their demands
and Government's reaction thefeto ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE" (SHRI P,
R. DAS MUNSI) : (a) Some employees
of TFAI were on strike on 21st January,
1987 Although it was initially announced
as a token strike, the employees later
announced that the strike would be an
indefinite one.

" (b) The main demands made by ihe
employees of the TFAI and the position
in regard to their demands are as follows :

-

(1) 'Regularisationb of 509% of mustei

roll staff in Engineering Division .

. of TFAI. The matter is receiv-
ing the attention of the TFAIL

pay -scales and
allowances of _ junior staff,
The TFAI has been asked to
formulate proposals in this re-
gard ard submit them to Govt,
for finalisation.

(2) Revision of

(3) Allotment of residential accomo- ’

dation for junior staff.

The TFAI is making efforts to
obtain allotment of land.

PHALGUNA 8,1908 (SAKA)
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Views of 8th World economist Congress
on import liberalisation

465. DR.'A.K.PATEL: Will the"
Minister of COMMERCE be pleased to
state 3 -

(@) whether in the 8th World Economist
Congress organised in Delhi in- December
last, economists held that liberalisation
of imports had increased the import inten-
sity of export production from just 10 per
cent in 1972-73 to 18 per cent in 1977-78
and to 35 per cent in 1984-85, while the
exports have not picked up accordingly;
and

(b) if so, Gowernment’s reaction
thereto ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) & (b) It has been
given to understand that.such a statement
was made by an economists in his personal
capacity during the pane! discussion on

- Indian Economic Development held on

December 5, 1986 during the 8ih World
Economist Congress. The Government
is not aware of the basis of this
statement. v

Installation of automatic speeeh recorders
in the Naval Ships y

466. SHRI HAFIZ MOHD. SIDDIQ :
Will the Minister of DEFENCE be pleas-

ed te stdte

(b) whether it is a fact that like air«
craft having been provided with speech
recorders between the control tower and
the pilot, there is no such system of
automatic recording of speechiforders
givgn by the Captains of the Naval Ships
to the engine rooms to detect and pinpoint
the fault in cases of need;

(b) if so, whether there is any propo-
sal to instal automatic = speech recorders
in the naval ships: and |

(c) if not, reasons thereof ?
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 THE MINISTER OF - DEFENCE
(SHRI VISHWANATH  PRATAP
SINGH) * (a) Yes, Sir.

(b) . No, Sir.

(c) The present system of l'C(.Ol'dlnL-
. being followed by the Naval Ships is con-
sidered adequate.

India’s proposal to Bangladesh for
revival of Railway corcidor facility

467. SHRI SANAT KUMAR MAN-
DAL : :
DR. B. L. SHAILESH :

Will the Minlster of EXTERNAL
AFFAIRS be pleased to state:

. (a) whether during his last visit to
Bangladesh, a new proposal was made for
the revival of Railway corridor

West Bengal  with' the North-Eastern
region; » '
., r (b) * if so whether any ‘Qommitmenl
was made by Bangladesh Govcrnment to
this proposal and

(c) if pot, whether he proposes to
follow it up shrough diplomatic channels
with the Bangladesh ~ Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR-SINGH) : (a) The
possibility of fransit of India's raifway
freight traffic to the North Eastern region
via the Bangladesh railway system has
‘been discussed on several occasions during

the past. . During my recent visit to
Bangladesh also this was one of the items
discussed. | - .

(b) No Sir.

(c) Yes Sir:
[ Translation]

Facilities to Haj pllgrim's

' 468. SHRI ZAINUL BASHER : Will
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the Minister ‘of EXTERMNAL Al TAIRS
be pleased to state :

(a) the new facnlmes proposed o be
provided by Government to Haj pilgrims
this year particularly in regard to increase
in the number of ships and reducuon in
airfare; and

(b) whether the number of Haj Pil-

" grims from India is likely to thc increased

this year"

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a)
Government review'ond a continuous basis
all aspects of Haj pilgrimage from India
with a view to providing better facilities
if feasible to Haj pilgrims. There is no
proposal to increase the number of ships
for Haj pilgrimage during 1987. Air India

~and the Haj Committee, Bombay, will get

Haj charter. airfares reduced to ithe extent
possible.” -

(b) The npumber of Haj pilgrims
from India, for whom the Government
releases foreign exchange, is not likely to
be increased this year.

Extradition treaty

46Y. SHRIJAGANNATH PRASAD :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state the names of
countries with which Government are
negotiating for extradition treaties and the.
names of countries with = which such a

 treaty already exlsls?

THE MlNlSTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K., NATWAR SINGH) : Govern-
ment is currently negotiating extradition -
treaties with the U.K. -and F.R.G. India
has signed extradition treaties with Nepal,
Bhutan, Uganda, Bclglum U S.A. and
Canada,

Megal export of Monkeys

470, SHRI  KAMLA  PRASAD
RAWAT ; Will the Minister of COM-«
'MERCE be pleased to statg ;
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. (a) -~ whether despite the ban imposed
on the export of mo‘nkcya.. people are
exporting them in an illegal manner;

(b) if so, whether Government have
taken any action against

engaged in the export of monkeys; and
(E) if not, the .reéso.ns therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R.DAS MUNSI) : (a) No, Sir. No
such export has come to Governmepts
notice, ‘- -

~ (b) and (¢) Do.not arise,

[English]

policy “on develop-
ment of handlcom and powerloom

471. SHRI JAGDISH 'AWASTHI :
Will th: Minister of TEXTILES be pleased

~to state :

(a) the impact of the :ncw

ment of handloom and powerloom sectors
in the country; _ '

(b) whether employment opportunities
to the rural populaton have increased;
and. : ; ;

(¢) whether income generation oppor-
tunities as a whole have also increased as
a result of implementation of the new

~ textile policy ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM

NIWAS MIRDHA) : (a) The trend in
cloth production indicates the favourable
impact of the new Textile ‘Policy on the

decentralised handloom and ' powerloom:-

sectors, which is as under ;—

PHAI GUNA 8, 1908 (SAKA)
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L
(In million metres)

Year - Handloom Powerloom
Sector .~ - Sector
1984-85 3137 5445
1985-86 3236 5886
1986-87 :
3368 6149

(Estimated) -

oy

- (b) Though no precise information is
available, yet considering the fact that the
production of cloth in handloom -and
powerloom sectors has increased, it may
indirectly denote that there may be befter

‘employment  opportunities in  these.
sectors.

(¢) It can be stated that the income
“generation on the whole has increased as
a result of lmplcmentauon of the new

Textile Policy, since overall producnou in
‘the textile industry has gone up and ‘there .
.is a large ‘increase in production of blendcd
and non-cotton textiles which are capable
of realising better prices.

Export of textile goods

472. SHRI CHINTAMANI JENA :
Will the Minister of TEXTILES be pleased
to state : |

.(a) the amount of textile goods
exported during the years 1984-85 and
1985.86 and the farget fixed for the year
1986-87;,

-(b) the value. of export of textile
goods during the period. of April-Septem-
ber, 1986; and *

" (c) the steps being taken to achieve
the target and to -boost the  export of
textile goods during the year 1987-88 ?

. THE MINISTER GF STATE QF
THE MINISTRY OF TEXTILES (SHRI
RAM. NIWAS MIRDHA) : (a) and (b)
Statement.l is given below « - .

(¢) Statement-II is given below.
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Export of textiles

' al (Value in Rs, Crores)
(Provisional)
.Sl ’ Item Exports Exports Target Expc_;rts
5 N : T 1984485 1985-86  1986-87  (April-
" ' : Sept.
1986)
- .
1. Cotton fabrics made-ups 639.93 630:93 - 695 00 321.76
. (Millmade/Powerloom), g
Cotton Yarn including . |
handlpom‘ fabrics and . ‘ o ‘ .
made-ups.
2. Readymade Garments. 948.30 109614 120,00 615.69
' Wool and Woollens. 88.20 86.75 105.00 32.68
4 Silk. 129.06 159.80 150.00 92.61
5 Man-made Textiles. 60.92 53.92 75 00 35.72
‘Source ; Export Promotion Councils
Statement-11 o | 3. A textile modernisation fund of

Rs. 750 crores has been created
for facilitation of modernisation
of Cotton Textile Industry.

"The following measures have been
taken to boost the export of textile

goods :—

1. Sophisticated garment manufac~ 4. A long term policy for the
turing machines not manufactu- export of cotton yarn with “libe-
red indigenously are allowed to ral ceilings has been announced.
be imported on OGL. As many The present ceiling is 40 million
as 114 machines for garment and Kgs., per year for yarn of counts
hosiery manufacture have been upto, 60s against 12 million Kgs.,
placed under OGL, 97 of them earlier. There is no restriction
enjoying concessional  impott on the export of yarn above 60s
duty. , count. .

2. For the purpose of removing 5. Revised rates of CCS have been

obsolescence and for modernis-
ing the textile industry, the
Government policy of indigenous
production of textile machinery
has been ‘liberalised and select
machines are allowed (o0 be
imported with export obliga-
tion. :

announced effective from 1st
July, 1986. These rates have
been announced for a period of
3 years and are generally higher
than before. Slow moving items
of garments on which CCS was
not admissible when'exported to
quota countries have been made
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10,

11.

12,

‘research and

. Scheme,

-

eligible for CC5. CCS on  ex-
port of “yarn of all counts has
been allowed @ 89, from 29
August, 1986, CCS "on export
ofsgrey fabric has been raised to
10% w.e.l. 13 Feb., 1987,

Cotton garments and textiles
have been brought under the
scheme of Contract Registration
with a view to providing an
element of certainty to exporters
in the matter of CCS.

The Fashion Technolony Insti-
tute in Delhi for education,
training in the
areas of fashion design for gar-

ment manufacture will be fully -

operative in 1987,

The duty drawback rates fot
cotton garments have -been
increased to 10%.

The number of days of pre-
shipment credit has been increa-
sed from 90 days to 180 days.
The rate of interest has also
been reduced by 2.5%,.

Many items of raw matterial/
fabrics .are permitted to be

.imported under Duty Free REP

Scheme and the Import-Export
Pass Book Scheme.

The scope of Advance Licensing
Scheme has béen widened and
procedures simplitied,

Under 100% Export Oriented -

Upits and Free Trade Zones
facilites ~ for liberal
import of capital goods and raw
materials alongwith many other

. coneessions are given.

13,

A new system called Non-Q 101a
Exposters System  has been
crea'ed within the TExport En-

titlement Distribution Policy for .

Garments and Knitwears with a
view to boost exports to non-
quota  countries.  Exporters

PHALGUNA 's. 1908 (SAKA)
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who show good export perfor-

mance in non-quota GCA coun-

tries will be entitled to receive
,allocations under this system.

14, Permission for use of foreign

- brand names for domestic sales

has been approved in the case

of readymade garmen's with the

stipulation that only indigenous

fabrics are used; at least 75% of

the producti®n is exported and

no Troyulties are allowed on
domestic sale,

Figures of import and Export

473, SHRI ARUN KUMAR NEHRU"}
Will “ the Minister of COMMERCE be
pleased to state ;

(a). the total import and export figu:
tes of various items for 1983-84, 1984-85
and 1985-86, country-wise; and

(b) the reasons for

any ?

vdriation, if

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) The commoditys
country statistics of foreign trade of India
arc contained in a publication entitled
“Monthly Statistics. of Foreign Trade of
India (Volume I & H)" -availab'e upto
March 1984, - These publications are
uvailable.i[_) the Parliament Library.

(b) -The level of exports and imports
to and from various regions and countries
is dependent on a large number of factors
such as foreign demand .for its exports,
the commercial policies abroad, including
tariff and non-tarifl barriers, domestic
supply of exports, state of (he economy
and our domestic needs. The exports
during the period 1983-84 to 1985.86 have
registered an increase to all regions, except
Rfrica. Simflarly imports from all regions
ioto India have registered an increase
during the same period,

Proposal to develop Guruvayoor as tourist
' center

474, SHRI K. MOHANDAS : Will
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the Minister of TOURISM be . pleased to
state :

(a) whether there is a proposal to
develop Guruvayoor in Kerala as tourist
centre under the Central Plan during 1987;
and : -

(b) | if 50, the details thereof.?

THE . MINISTER OF TOURISM :
(MUFTI.MOHD. 3YED) : (a) and (b)

There is no such proposal under conside-

ration by Central  Ministry  of
of Tourism =~ during 1987, How-
ever, Bhartiya Yatri “Avas Vikas Samiti

has identified Guruvayoor as a pilgrim .

céntre where yatrika may be put up sub-

. ject to availability of land in the 7th. Five

Year Plan.

[ Translation]

FICCls suggestion for export

incentives

- -475. SHRI 'SHANT_I DHARIWAL :
Will the Minister of- COMMERCE be
“ pleased to state :

(a) whether Federation of Indian

Chambers of Commerce and Industry have
suggested grant of export incentives on
total business instead of profit and to grant

loans on international rate of interest « for '

export purposes; and

© (b) if so,

the recaction of Govern.
ment ? '

THE MINISTER OF STATE IN - THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) and (b) The FICCI
has suggested that export -credit in India
should be made available at rates matching
with those available in Japan, Switzerland,
West  Germany - and  Pakistan, - The
Government has recently
rates of pre and postshipment credit and
they are now available at a concessional

rate of 9. 5% fgx: a period of 180 days for

all products, ’
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" Strategy of CEI for mcreasina engln eer-

ing exports ‘to USA

476. SHRI K. RAMAMURTHY
Will the Minister of COMMERCE be
pleased to stat.c .

(a) . the details of the strategy drawn
up by the confederation .of Enogineering
Industries (CEI) for substantially increas-
ing engineering exports to th: U.S.A.;

. (b) the details of eleven thrust indu-
stry sectors for increasing exports selected
on the basis of twin criteria of pcrformance
and potential; and

" (c) the steps taken in building up
total. Quality Management (TQM) app-

roach for the industry ?

THE.MINISTER OF STATE IN THE

'MINISTRY OF COMMERCE .(SHRI P.

R. DAS MUNSI) : (a) Certain sugges-
tions have been made by Confederation of
Engineering Industries (CEI) for increasing

" engineering exports tothe USA: These

include preparation of sectoral plans for
selected products and selection of three
market leaders for each product.

(b) The followiﬂg 11 .t‘hrust export
sectors have been suggested by CEI :

1. Electronics. :

Diesel engines and parts,

Wires andd cables.

Bicycles and parts. .
Auto patts.

Hand and small cutting tools,

N o W N

Boilers and pressure vessels.
‘Machine tools,

Storage batteri:s.'

o D

.10, Software"

11 ' Complete vehicles, *

- - b"‘
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(c)  Among the medsures whuh ‘CEIL
have reported to have taken for building
up Total Quality Management . are, inter
alia, the organisation of workshops/semi-
nars, iastitution of panels for total quality
concepts, study groups and  visits, - audio-
visual shows, institution of awards for
quality, etc.

India as an all weather destination
for tourists ‘

477. SHRIMATI MAOHUREE

SINGH: 'Will the Minister of TOURISM .

. be pleased to state :

(2) whether. it is a fact that flow of
tourists to TIndia slows down during the
" summer months ? : )

(b) whether it is proposed to diversify
-the scope of tourism by projecting India
as an all weather destination;-and

(c) if sd, the detajls thercof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) = Foreign
tourist arrivals in India during summer
months are comparatively less.

(b) and (¢) Steps are being taken to

promolc India as an all weather destina-’

tion by offering - off . season packages etc.
Efforts are also being - made 1o promote
various iypcs of special interest tourism
like, beach tourism, . adventure
tourism, -
ventions etc. The continental dimension
~and the various - - attractions in
~different parts of the country are also
being emphasised in the overseas  publi-
city programme to_ project India as an
all weather destination.

'Employmept to dep’ende nts of deceased
employees of Bharat Electronics
Limited; Sahibabad, U. P.

478. . SHRI PRAKASH CHANDRA '
Will the Minister of DEFENCE 'be pleased
to refer to the reply given to Unstarred

Question No. 1378 on 12 ‘November, 1986
in. Bharat . Electronics

regarding deaths
Limited, Sahibabad, U. P. and state :

PHALGUNAS, 1508 (SAKA)
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(a) whether the three “dependents of
the deceased employees of Bharat Electro-
nics Limited have since been ‘employed;
and ' :

(b): if so, when and if not, the time
by. which they are likely to be employed ?

THE'  MINISTER OF STATE. IN
THE * DEPARTMENT OF DEFENCE
PRODUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI SHIV-

No, Sir. ’

(b) At present, there is no require-
ment of manpower having  qualifications
these _ dependents possess.

Export of Coiton

479. - SHRI C. K. KUPPUSWAMY :
Will the Minister of TEXT[LE.S be pleas-
ed to state :

(a) the percentage of total produc-
tion of cotton  exported ' last year;

(b) amount of foreign exchange earn-
ed thereby;

(c) whether there is any sbortfall in ‘
export of cotton when compared to 1984-
85 and 1985-86; and

(d) if so, the reasons thereof and the

_‘ steps = Union Government are going to
“take to attract more export orders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMARY) : (a) and (b) During
1985-86 cotton year, 4.22%,. of the total.
production of cotton was exported and the
foreign exchange earned was Rs, 102.54
crores.

(ci and (d) The current cotton year
will end on 31.8.1987 and therefore, it is
not possible to indicate at this stage
whether there will be any shortfall in the
export of cotton during the current year
vis~a-vis the exports made during '1984-85
& 1985-86. The exporting . agencies.are
appomtmg sales agents in overseas n‘mrkers
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A\

sending delegations and promoling sales
under bilateral trade agreements with
. various cotton importing countries in genc
ral and East European countries im par-
ticular to increase exports.

Procurement of rubber by $.T.C.

"'480. SHRI P. A. ANTONY : Will
the Minister of COMMERCE be pleased
to state :

(a) the quality of natural rubber
procured by the State Trading Corpora-
tion (STC) from the domestic market

during the current year; and

(b) whether there is any ‘effect of
STC's market intervention on the pnce of
. rubber ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS, MUNSI) ;. (a) and (b) STC
bas so far procured 6734 tonnes of natu-

ral rubber from the domestic market. This

has helped in reviving the average price
for RMA-IV grade of natural rubber to
the level of Rs. 16500 per tonne.

Association of States in export promotion

481. SHRI MURLIDHAR MANE ;
Will the Minister of COMMERCI:. be
pleased to state :

(a) whether any proposal to associate
the State Government. with the export

plans is wunder consideration of Union
Govermment;

(b) if so, the details thereof; and

(c) whether Government propose to
provide financial and other assistance to
the States who come forward to partici-
pate in the couniry’s export
activities ?

promotion

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) to (c) Commex;cc

Minister in a letter to the State Govern- -

'FEBRUARY 77, 1986
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ments dated 9%th December, 1986 bhas out-
lined the various export ‘policy measures
undertaken by the Government of India
in the recent months. While emphasing
that the State Governments have a vital
place in the collective efforts to boost our
country’s exports, Commerce Minister has
requested the State Governments to bring
the contents of his letter to the attention
of all those who are concerned with the
export efforts in the States. Necessary
possible - assistance within the ambit of
the Import & Export Control Rules and
Regulition is " cxtended to the State
Governments in their endeavour to pro-
mote exports.

Desire of non-resident Indians to have
Indian passports

482, SHRI GURUDAS KAMAT :
Will the Ministef of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether it is a fact that the fions
resident Indians have expressed their de-

" sire to Bave Indian passport in a recently -

held conference on ‘role of non-residents
in India’s development; and

(b) if s0, whether Government have
considered -the proposal ?

-

THE MINISTER "OF STATE IN

" THE MINISTRY OF EXTERNAL AFF-

AIRS (SHRI K. NATWAR SlN(JH) (a)
Yes, Sir.

(b) ‘Issue of Indian passports is re-

‘gulated under "the Passports Act, 1967

which provides for grant of Indian pass-
Citizens of India.
Government have not considered it
advisable to change this provision.

Cland estine sale of smack in Delhi

484. SHRI JITENDRA PRASADA :
Will the Minister of HOM]‘: AFFMRS
be pleased to state :

(a) swhether Government ﬁava seen
the reports‘about increasing clandelﬂne
sale of smack in Delhi; and
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(b), if so, the steps taken or being

taken to stop the sale of this
‘drug ? Y : ;

deadly

'THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC ’ GRIEVANCES
PENSIONS AND MINISTER OF

STATE IN THE MINISTRY OF HOME .

AFFAIRS. (SHRI P. CHIDAMBA-
‘RA'MV) : () Yes Sir.
(b) The following steps have been

" taken :

t. The Narcotic Drugs and Psycho- '

tropic Substances Act, 1985 has

been enacted to provide for strin-

gent punishment for drug trafﬁck—
ing offences.

2. The Narcotics Control Bureau
with zonal units at Delhi, Bom-
bay, Calcutta, Madras and Vara-
nasi has been set up for coordi-
nating the action "of various
Central and Statc enforcement
agencies. :

3, A scheme for giving ‘rewards to
.the informants. and personnel
engaged .in enforcement- work,
has been introduced.

4. Iunstructions have been issued to
the State Governments etc. to
earmark special courts to' try
drug traffickers.

‘5, Special watch is maintained ag the *

. . exit and entry . points in Delhi.

Estabhshmont of joint venture in
marine fisheries

48%, SHRIC. MADHAV REDDI :
Will. the Minister of COMMERCE be
plused to state :

(a) whether Government have decided
- to permit large Indian Houses and com-
panies coming under Monopolies and
Restrictive’ Trade Practices/Foreign Excha-
nge Regulation Act to establish jomt ven-
ture in manne fisheries; and :
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; (b)' if so, the reasons lhereof.s‘md-!hz
terms and conditions for giving such per-

mission ?

THE MINISTER OF STATE.IN THE
MINISTRY OF COMMERCE (SHRI P, -
R. DAS MUNSI) : (a) and (b) Govern.
ment have recently decided in principle to
permit Indian entrepreneurs  including
FERA and MRTP companies to establish
joint ventures in deep sea fishing, subject
to the exemption/clearance to be given by
the Department of Company Affairs, -as
prescribed under the relevant Acts and
rules, in order to achieve the optimum
utilisation “of marine resources in the
Indian Exclusive Economic Zone (EEZ) .
with a view to . increasing the exports of
marine products.

The terms and conditions for “such
joint ventures include that such joint
venture companies should acquire vesse's
(1) of 20 M arid above, register the vessel
in their name in India and fly the Indian
‘flag, (ii) either through outright purchase
or on deferred payment as specifically
approved by the Government and (iii)
also on IOng-t-erm lease (8-10 years),

Jomt ventures operating in dlfferent
coumries R

486. SHRI RAM PYARE PANIKA:
Will the Minister of COMMERCE be
pleased to state : »

(a) the details of the joint wventures
operaling in different countries;

(b) whether any study has been made

: of the investments by Indran compames

in them;

(c) . whether . the investments have
been rising or falling during the last three
years, year-wise; and

(d) the proposals, if any, under con;
templation to start new joint ventures ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) List of the joint
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ventures operating in different countries
Is 1aid on the Table of the House. [Placed
~in Library, See No. LT-3743/87.]

(b) Yes, Sir.

(c) Figures of investments during
. preceding 3 years are as under.

(Rs. in crores)

1984 1985 1986

85.33 93.84 92.00

(d) At present, there are 9 proposals
for setting up joint ventures under coml-
deration.

[Translation]

Rehabilitation of sick textile mills

487. DR.. CHANDRA SHEKHAR
TRIPATHI :

SHRI SANAT KUMAR MAN-
DAL :

Will the Minister of TEXTILES be
plrased to state :

(a) whether the nodal Agency sct up
to examine sick textile mills has identified
some mills as viable;

o

(b) if so, the number apd names of
such mills;

(¢) the expenditure likely to be incur-
red on their rehabilitation; and

(d) whether the retrenched workers of
the viable mills would be taken back ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) :, (a) Yes, Sir,

(b) A statement is given below.

(©) Thc. expenditure likely to be
incurred on the rehabilitation of sick but
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potentially viable textile mills “would de-

.pend on a number of factors like the

financial requirement of each such mill,
the time required to implement the rcha-
bilitz_ﬂion package, ctc.; and

(d) The Textile Policy Statemént of
June, 1985 states that in the process of
revival of sick units the interest of labour
shall be fully proteéted.

Statement

" List of Mills which have been found
to be potentially viable by the Nodal
Agency (upto 7.1, 87)

S. .No. Name of the Mills

Rajasthan

1. “Mewar Textile Ltd., Bhilwara

2. Sidha Syntex Litd., Udaipur

3. Poddar Milis Ltd. Jaipur

Gujarat

4. Prasad Mills Ltd., Ahmedebad ‘

5. Vijaya Mills Co, Ltd., Ahmadabad

6. P.G. Textile Mills Ltd., Baroda

7. Shree Yamuna

Mills Co. Ltd.,
Baroda ;

f, Niranjan Mills Ltd., Surat

9. Aryodaya Gng. & Mfg. Co. le,,
Ahmedabad

10. Ahmedabad Shri Ramakrishna Co.
Ltd., Abmedabad

11. Shri Vrajesh Textile Mills, Pctlad

12. Hathising Mfg Co, Ltd., Ahmeda-

bad

13. New Gujafat Synthétics Ltd.

14."  Star of Gujarat Mills Ltd,, Ahmeda.
bad
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15. Bbarat Suryodaya Mills, - Ahieda-
- bad :

16. Abmedabad Mfg. & Calico Ptg. Co.
Ltd., Ahmedabad

17.  Patel Mills Co. Ltd., Ahmedabad

Madhya Pradesh

18. Nimar Textiles, Khandwa

19.. Humumchand Mills Ltd., Indore

20. Rajkumar Mills Ltd., Indore

Orissa

2 . Orissa Spg. Mills’ Ltd., Ra‘jgangpur“

Maharashtra

" 22. Hindustah Spg. & Wvg. Mills Bom-
bay

23, Raghuvanshi Mills Ltd,, Hombay
24. Shree Ram Mills Ltd., Bombay

25. Swan Mills Ltd,, Bombay

26. Balwant Tsxtile Mills P. Ltd.,
Miraj (Marathe Textiles) -

27. Lokmanya Mills (barsi) Ltd., Barsi

28. Madhavnagar Cotton Mills Ltd.,

Madhavnagar
29. Central India Spg. & Mfg. Co. Ltd,,
i Nagpur

e

Uttar Pradesh

30. Modi Spg. & Wvg. Mills Co. Ltd.,.

Modinagar

31. Ajanta Textile Ltd. Ghazlabad

32- Moradabad Syntex Ltd.. Morada-

" Ve b“d.

PHALGUNAS, iﬁbs‘u'm)
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33. Amitabh
Dehradun

Textile ° Mills  Ltd,,

34. Mayur Syntex, Sikandrabad
Tamil Nadu
35.  Karur Mills Ltd., Karur

36. Sujani Textile Ltd., Coimbatore

37. Tirwour Cotton Spg: Mills Ltd.,
Tiruour

38. "Mahalaxmi Textile
& . Madurai

Mills  Lud,,

39. Rajnarayan Textife Ltd.," Coimbas
tore

40. Rukmiti Mills Ltd., Manalur

West Bengal
41. Anantour Tex(flcs Ltd. Anantout

42.. Hada Textiles Ltd., Bishnupur

Haryaia

43. GTN:Synthetics Ltd.,

44. . Elson Cotton Mills Ltd., Ballabh-
garh

45, 'Rama Fibres Ltd., Bamla

46. Rohtak Textiles Mills Ltd., Rohtak

[English]

Impact of stoppage of import of
fertiliser under counfer-trade policy
of MMTC .

488. DR. CHINTA MOHAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that stoppage
of iertiliser imports may hit counter trade
policy of the Minerals and Metals Trading
Corporation (MMTC); and
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<

(b) if so, the remedial steps bemg
takcn in the matter 7

" THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.

'R. DAS MUNSI) : (a) and (b) There is
no decision to stop fertilizer imports. The
quantum of imports during 1987-88 may be
lower in view ~of increase in indigenous
production. = Counter-trade is in‘ended to
earn foreign exchange required for financ-

ing imports. To the extent imports are
lower, necessity of counter trade will also

be lower.

Declaration of Pum;apra Vyalar Agita- 4
tion as part of Indian freedom

stl;:ggle-

439. PROF. K. V. THOMAS : Will
the Minister of HOME AFFA[RS be
pleased to state : ;

(a) whether kerala Government has

recommended in declare Punnapra Vyalar .

Agitation \in  Kerala as part of Indian
freedom strugele; and

" (0) ifso, the actiontaken by the

Union Government thereon ?

" THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI)
Sir.

(b) * The matter_was considered by the
Government and it was decided not to
accept Punnapra-Vyalar Agitation as part
of National Freedom  Struggle for the

purpose of grant of pension under Swatan-

trata Sainik Samman Pension Scheme,

Emplbyees of Andaman and Nicobar
Island Administration

490, SHRI ‘E.f AYYAPU REDDY :

Will the Minister of HOME AFEAIRS be .

pleased to state :

(a) the total number of employees in
the employment of the Union Territory of
Andaman and Nicobar Islands;

FF%BRUARY 27, 1986
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(b) the percentage of locals settled
in the Union Territory employed in the

" Administrative services; and

(c) the extra allowances given to the

~ employees on account of their working in

the said Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) The
total number of employees in the Union
Territory of Andaman and Nicobar Islaudl
as-on 31-3-1985 is as undcr — .

Group ‘A’ ' 192
Group ‘B’ . - . o 313'
Gr.ou'p «C? 8,189
Group ‘D’ 20,509

Total 29,203

(a) Yes,

(b) None "of the locals is employed
in the Administrative Service. However,
15 local officers are employed in DANI
Clvil Serhcc

- (€) Special Compensatory Allowance
ranging from Rs. 125/- to Rs. 650/- peg
month is being "paid to the employees.
working in = Andaman and Nicobar

_ Islands.

Service conditions of technocrats/
medical officers “recruited doring
emergency

491.- SHRI UTTAM RATHOD : Wil
the Minister .of DEFENCE be pleased to
state :

(a) the number of cases pending with
his Ministry jn which technocrats including
medical officers recruited during emergency
have represented for protection of their
rights vis-a-vis the respective medical  and
other departments on their reversion;

(b) the‘period for which these cases
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are pending and the reasons for delay in
‘Government’s decision thereon; and

- (c) .do Government propose to. lay
down a definite time-frame to decide these
cases so as not to discourage youth from
joining emergency commissions in future ?

THE MINISTER -OF DEFENCE

(SHRI VISHWANATH PRATAP SINGH):
(a) ‘No such cases arz pending with the

Ministry of Defence.

(b) and (é) Do not arise in- view of
reply to (a) above,

Crimes during 1985-86 and 1986-87
492, SHRI AJOY BISWAS : Will the

Minister of HOME AFFAIRS be pleased
~ to state the number of murders, looting.

PHALGUNA 8, 1908 (SAKA)
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arson, rapes. dacoities and thefts commi-
tted during 1985-86 and 1986.87 in various
States and Union Territories ?

THE MINISTER OF.STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND - PENSIONS AND
MINISTER OF STATE IN -THE MINI-
STRY OF HOME AFFAIRS (SHRI P..
CHIDAMBARAM) : . Available informa-
tion regarding the number of cases of
“murder, rape, dacoity and theft reported
during 1985-86 and 1986-87 in various
States and Union Territories is Biven
the Statements I and II below. Figures
collected by the Central Government
relate to twelve listed crimes and
. the -number of cases of arson
(mischief by fire) in States/Union Terr]-
tories is not available separately. Mischief
by fire (arson) is incliided in other Indian
Penal Code crimes.

‘Staten}ent I

The number of crime cases repo rted during [985-86 i. e. from 1st Aprnl 1985 to
. J1st March 1986.

‘Number of cases reported

S. No.

Murder -

Names of States/ Rétbc - Dacoity Theft
* Union Tprritoriés
i 2 3 4 5 6
STATES

ol Aridhra Pradesh 1604 156 313 15957
: 2 Arunachal Pradesh 39 4 _710 214
3, Assam 691 . 284 25 9258
‘4, Bihar | 3254 424 2755 l7l2§
L% Gkt 1142 131 286 17875
7 6. Ha.tyana 339. 103 18 3400
7. Himachal Pradesh 20, 36 3 620
e 23 19 10 2844
v Karnataka . 17164

975 111 180
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1 2 3 4 L 6 .
10. . Kerala 166 11 19- 2518
11. Madhya Pradesh 2615 1509 420 39471

. Maharashtra .2085 710 561 56394
13 Ma._nipur 68 16 3 533
14, Meghalaya 90 18 20 473
15, Mizaram kT 59 15 273
16. Nagaland 40 ‘ 12 23 397

g | Orissa . 624 171 244 10417
i8. Puniab 736 78. 18 1611
19, Rajasthan . 1062 575 76 12783
20. Sikkiﬁ | 5 2 4 92
21, Tamil Nadu 1396 199 62 21100
22, Tl‘ipu_ra 150 41 ' 162 1025
23. Uttar Pradesh : 6402 880 2780 ‘49850
24. West Bengal 1435~ 527 87 28484

_UNION TERRITORIES

25, ' A. & N, Islands 16 -2 — 107‘
26. Chandigarh 11 .6 — 62
'27. .D. & N, Halveli 12 - —— 1
28. Delhi : 302 90 - 13‘41‘1
2. Goa, Daman & Diu 22 12 3 1103
30. Lakshadweep —_ —_ — 8
1. A Pondi_cherry 17 s 745

-as provisional.

Note : Figures are based on quarterly crime reviews, therefore, may be treated
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Statement-II

The Number of crigie cases report‘ed during 1986 87

Number of cases reported

S.No. Names of States/ Murder
" Union Territories

] : 2 3

STATES : ’

1.  Andhra Pradesh

2. Arunachal Pradesh

3. Assam
4. Bihar
5. . Gujarat

6.  Haryana

7. Himachal Pradesh

8. Jammu & Kashmir
9. Karpnataka

10. Madhya Pradesh

11, Kerala
P2 Maharashtra

13. Manipur

14. Meghalaya

15. Mizoram

16. Nagaland '
~17.  Orissa

18. Punjab

19. Rajasthan
20. Sikkim

21, Tamil Nadu

b 1 7 Tripura

417
29
385
959
661
236
44
52
835
1363
253
620
e 50
7.
13
23
338
891

- 288

806
]|

Rape : Dacoity Theft Report -

upt;o r
4 5 6 7
116 50 3449 30.6-86 '
3. 7 153 30-9.86
209 272 6569 30-g-86-
153 738 3901 30-6-86
78 145 8675  30.9-86
13 14 1890  "30-9-86
m 1 450  31-12.86
125 7 1782 30-9-86
104 151 12752 31-12-86
759 203 17951  30-9-86
59 19 1345 30.9.86
198 151 13252 30-6-86
8 27 605 31-12-86
7 10 96  30-°-86
22 = 108 30-9-86,
g 19 24 30-9-86
71 118 4653  30-9-86
50 42 1705 31.12-86
158 12 2994 30-6.86
S 13 30-6-86
114 39 12346  30-9-86
2 85 05 31286
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9%t Uttak Pradesh’ - ... 3695 629 1194 23437 30.9-86
‘24, West Bengal 15 317 386 13310 30-9-86

UNION TERRITORIES
25. A. & N. Islands. » 5 - — 61 . 30.9-86
26,  Chandigarh, " 4 2 — 575 . 31:12-86
27. D.&N.,Haveli — - 1 21 . 30-9.86
28.  Delhi 21 65 12 9186  31-12-86
29.  Goa, Daman & Diu 22 TR 921 31-12-86
30. ° Lakshadweep — — - -4 31-12-86

Ta 2 e 284 30.9-86

3 Pondicherry : K

Note :— Figures are based on quarterly crime reviews, thereforc, may be treated

as prowsnonal

Migration of birds ‘to Chilka lake to .
promote tourism

493. SHRI BRAJAMOHAN MOHA- .

NTY : Will the Minister of TOURISM
be pleased to state : '

(a) ‘whether Government are aware

of the fact that more than a million - birds

have arrived in Chilka from various parts .

of the world; and

' (b) if so, the steps taken to ‘promote
migration of birds to Chilka Lake (Orissa)
to build up environmental health of the
country and-to promote tourism ?

THE MINISTER~ OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b)
During the current season the arrival of
migrating birds at Chika Lake is reported to
have been larger and of more variety than
in previous. years. This increase in the
migratory bird population at Chilka has
been attributed mainly to effective conser-
vation steps taken by the newly constitu-
: tcd wildlife Division at Chilka Lake, set

up by the Orissa Government in 1984, A-
ban on shooting of birds at Chilka was
imposed in October, 1973. The matter
of declaring Chilka Lake as a Wildlife -
Sanctuary under the Wildlife Protection
Act, 1972 is under the active consideration .
of the State Goveroment. For introduc-
tion of water sports for tourists in Chilka
Lake the Department of Tourism bas
released Rs, 1.80 lakhs in 1983-84 out of

- the total sanctioned amount of Rs, 2,00

lakhs for purchase of two boats, two water
skiing sets and two life jackets. The boats
have been purchased and engines have
been ordered. Besides this, ‘the  Depart-
ment has also released Rs. 3.54 Jakhs for
purchase of a Yacht in 1985-86. In 1983.
84 an amount of Rs. 2.14 lakhs was relea-

" sed to celebrate the Chilka Boat Race.

On the request 'of the State Govern-
ment,, the Town "and Country Planning

Organisation, New Dethi has been entrus--

ted to prepare a Master Pian on Chilka
Lake. Out of the total sanctioned amount
of Rs.*3.25 lakhs a sum of Rs. 2.00 lakhs
has been advanced to TCPO in 1984-85.

‘Interim report is expcc!ed to be ready by
* March, 1987, -
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Tourist promotion

494. DR. DATTA SAMANT : Will
the Minister of TOURISM be pleased to

-

state E5 ; T

(a). the total pumber of tourists who
visited India In the year 1986 and the total
amount of national income for this. year;
and :

(b) the, efforts Government are mak-
ing to attract more tourists in order to get
more national income ?

THE . MINISTER:- OF TOURISM
(MUFTI MOHD, SYED) : (a) The total
foreign tourist traffic to India during - 1986
was 1451,076 including the nationals of
Pakistan and Bangladesh. The estimated
foreign exchange .cearming from these

_tourists is likely to be over Rs. 1700
crores,

(b)“ The steps taken by the Govern-’

ment to increase the foreign tourist' traffic
to India include vigorous publicity com-
paigns with emphasis on consumer adver-
tising, stepping up of public relations with
overseas media agencies, tour operators
and travel agencies, promotion of special
interest tourism and marketing India in
. segments, launching of off-season schemes
' and promotional schemes like “‘Affordable

India’” and “India on the House”, deve-
. lopment of infrastructucal -facilities and

transport systems, including charter traffic,

etc. : : "

[Translation]

Enquiry. into hijacking of Pab Am
e aircraft

 495. SHRI NIRMAL KHATTRI :
Will  the - Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) . whether enquiry in regard to the

hijacking of PAN AM aircraft to Pakistan

~ resulting in loss of lives of several citizens

of Indian origin was conducted by the
Goverpment of Pakistan; and _ *
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.(.b) if so‘, the findings thereof and the
-action taken thereon ? e

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and
(b) ‘Pakistan is yet to furnish to us the
report of the enquiry set ur by it in this
matter, :

(English]

Air link between tourist c‘entres in
. Kerala : :

496. SHRI THAMPAN THOMAS ':

Will the Minisier of TOURIS
to state : A M be pleased

.(a) whether Government are consi-
d-ermg a proposal for - having chartered
flight connection between the
tourist centres in Kerala
passengers; and

various
for interpational

»
(b) _if s0, the details thereof ?

THE _MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b)
Trivandrum in Kerala has been dpproved
as a destination for charters However
no proposal has been received so far fo;

. operating charters to this destination.

India’s exports vis-a-vis some Asian
- countries '

497. SHRI Y. S. MAHAJAN : win
the Minister of COMMERCE be pleased
to state :

(a) the increase in our exports during
last 3 years; and ‘

;) (b) how does it compare with the
increase in exports of some of the coun.
tries in the Asian region ?

THE MINISTER OF STAT E IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) Accord; ng to
data available - from DGCI & S, I ndia’s
overall exports in terms of Indian Rupees
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at current prices grew at the rate of 11.0%, - Canada. The Treaty provides
and 21_3% during 1983-84 and 1984.85 that any offence punishable with
respectively.  India’s exports have registe- 08 imprisonment by more than one
red a decline of 7.1% during 1985-86 due : year under the laws of both India
to stoppage of crude oil an account of " o and Canada would be eligible for
development of domestic refining capacity. - extradition. In this regard, even
However, exports excluding crude oil e offences relating to taxation or
registered an increase of 5.7% durning 1985- revenue or others of purely fiscal
86. , character would also be eligible

for extradition.
(b) According to data available in the 5 The
Monthly Bulletin of Statistics, UN, the : !
' average annual rate of growth in India’s
exports during 1982-85, in teérms’ of US

1e treaty also specifies 'a list
of more serious offences like :

~ dollars at current prices, exceeded that of @) Oﬁfﬂces_ ?EainSt safety “of
countries such as Bahrain, Cyprus, Iran, ‘ civil aviation,

~ Qatar. Arab Republic of Syria, UAE, ] |
Afghanistan and Indonesia. However, (i embgwial Soiiize ol akician

growth in India’s exports was lower than
in the case of countries such as Jordan,

Kuwait, Turkey, Bangladesh, Hongkong, - (iif)  crimes against internationa-
" Republic of Korea, Pakistan, Philippines, Ay protected persons in- -
Singapore, Srilanka and Thailand. cluding diplomatic agents,
Extradition treaty with Canada i : (lv) offences related to terro-

. ' rism,
498. SHRIMATI' N. P. JHANSI ' .
LAKSHMI : - ; (v) ' murder, manglaughter,
' SHRI E. AYYAPU REDDY : assault causing bodily harm,

kidnapping, hostagetaking,
oftences involving serious
damage to property or
disruption of pubhc faci--
lities,

Will the Minister of EXTERNAL
AFFAIRS be pleased to state : N o

(a) whether an extriddition treaty
between Canada and India has been finali-

sed; and * | : ) (vi) offences relating to firearms,
; "1 weapons,  explosives or _

(b) ifso, when -and the salient fea- - dangerous substances,
tures thereof ? ' : and '

THE MINISTER OF STATE IN THE- ' (vii) any attempt or conspiracy
MINISTRY OF EXTERNAL AFFAIRS to commit any of thcsc
(SHRI K. NATWAR SINGH) : (a) Yes, offences, |
Sir. ‘ ¢

: oAt Which shall 'not be regarded as politi-

(b) The treaty entered into force on cal offences or offences of a political

10-2-1987. The salient features of- the ° character for purposes of extradition:

treaty are :
']

3. Under the Treaty extardition is
possible for all eligible offences
whether committed before or
after this Treaty comes - into
force, ‘ :

1. To be eligible for extradition a
conduct shonld be an offence
‘not only under the laws of India .
but also under. the laws of



"85 Written Answers

4.

Under this Treaty each copuntry
will have jurisdiction .to try and
punish  offenders  committing
crimes within its. own territory,
when the offender is found in that
territory. However, in determin-
ing the jurisdiction of one’s own
courts, in such situations, under

this Treaty, India and Canada .

will be able to consider grave and

immediate effects or consequences -

of the offence in question on or
in the other territory, with a view
to see in extradition could be

provided.

The Tfeaty also provides. for pro-
per legal safeguards for all the

accused and due process of law .

without discrimination as to race,
religlon, colour or ethnic origin.

The Treaty provides for various -

grounds for denial of extradition
which are in accordance with the
Indian and Canadian constitu-

tional Jaw and enactments and'
policy in respect of extradition.

The Treaty also provides  for an -

obligation submit the case to one’s
own competent authorities. for
prosecution where a request for
extradition is not granted,

The Treaty provides, in case of

urgency, for the provisiopal arrest
of the person sought. .

The Tréaty, in its other provi-
sions, also incorporatés standard
principles and proc¥dures govern-
ing law of extradition.

Modiﬁ‘cntion in Defence edu.cati‘on and

499, SHRI

training

MURTY : Will the Minister of DEFENCE
be pleased to state the mecasures being
taken to make.appropriate modifications in
defence education and training to keep
.pace with the latest scientific and technical
developments in- the world ?

BHATTAM SRIRAMA

PHALGUNAR, 198 (54K4)

THE MINISTER

(SHRI1
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OF
VISHWANATH

DEFENCE
PRATAP

SINGH) : The content and methodology
of training in the Armed Forces are con-
tinuously updatcd to keep pace with the
scientific and technological advancements,
as per our operational  requirements.

Modern
simulators,

training-aids ‘like audiovisuels,
computers etc. have been

« introduced,

A high level Committee has been con-

stituted recently, to review the

training of

officers of the Army, Navy and the Air

Force.

‘The Committee is to examine,

inter-alia, the entire content of the acade-
mic and professional training and lay down

broad

polices on training of the officer

cadre of the three Services.

* [Translation]

Scheme to raise standard of liviog of

workers in handloom se ctor’

500. SHRT MADAN PANDEY : Wil
the'Minister of TEXTILES be pleased to
state ;.

(a)

whether Government propose to

formulafe any scheme to raise the standard
of living of the workers engaged in hand-
loom industry;

(®

(€)

carried

(d)

if so, the outlines lhercof;.

by what time it is likely to be
out; and

if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ‘TEXTILES (SHRI S.

KRISHNA KUMAR)

(a) and (b)

"Governtent of India have . been imple-
.menting a nuniber of handloom develop-
ment schemes with the objective of deve-
loping the hapdloom industry and . raising
the standard of living of handloom we-

_ avers,

1.

These schemes are as follows : —

‘Share capital assistance to hand-
loom weavers to enable them tq
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enroll themselves as members of
cooperative societies;

2. Shafe capital assistance to hand-

loom weavers prunary coopera- .

tive societies, Apex societies and
‘State  handloom = development
corporations, .

3. Assistance for modcrmsatlon of
looms; i '

4, Managerial sub31dy to handloom
wcavcrs primary societies;

5. Financial assistance to State
handloom development, corpora- -
tions and handloom cooperative
societies for setting up ' pre-loom

 and. post-loom processmg faci-
lities;

6. Special rebate at the rate of 209,
on sale of handloom products;

7. Janata Cloth Scheme;
8. _Thrift Fund Scheme; and

9. Workshed-cum-Housing Scheme, ;
Ty . ' . ‘ ‘
J (c) and (d) -All these schemes are in
- operation since 1976 except the schemes
relating to managerial subsidy and moder-
nisation, which were started in 1980-81 and
Thrift Fund and Workshéd-cum-Housing
Schemes which were started . in 1985-86.

Thege schemes are all of a continuing
nature, j

“(English]
Cotton cultivation in Andhra Pradesh

501..SHRI V. TULSIRAM : Wil
the Minister of TEXTILES be pleased to
state :

(a) whether ‘Government are consi-
dering to introduce cotton cultivation in.
certain areas of Andhra Pradesh wheres
cotton cultivation has not bce'n- started; -

(b) if so, the efforts made by Union
Government in this regard; and
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(¢) whetber it will be fresh crop or
in"place of some unprofitable crop that is
cultivated there ?

'THE DEPUTY MINISTER  IN THE
MINISTRY * OF TEXTILES (SHRI §.
KRISHNA KUMAR) : (a) No, Sir.

(b) and (c) Do not arise.

Communal riots in the country

502. SHRI'SYED SHAHABUDDIN :

Will the Minister of HOME AFFAIRS be
pleased to state?

(a) whether Government has exami-
ned the implementation of its guidelines to
the State Governments in respect of inci-
dents of communal violence; and

(b). if so, with' what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
OF STATE IN THE
MINISTRY - OF HOME AFFAIRS
(SHRI P, CHIDAMBARAM) : (a) and (b)
The State Governments by and large

~report that-they are generally conforming

to the gurdelmes

Statehood to Union Territories

- 503. SHRI
PATIL

SHRI VIJOY KUMAR YADAV 3

SHRI “KALI PRASAD PAN-
DEY :

SHRI'S, G. GHOLAP :
DR, G. VIJAYA RAMA RAO

Will the Minister of HOME AFFAIRS
be pleased to state @

- BALASAHEB VIKHE

(a) whether Government propose" to
grant Statehood to certain. Union Terri-
tories such as Delhi, and Goa, Daman and

Diu;
(b) if so, the details thereof:; and

(¢). if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF.-HOME AFFAIRS (SHRI
' CHINTAMANI PANIGRAHI)

seat of foreign legations. It is, therefore,
. essential that the Centrc should have
greater control over Delhi than would be
possible if Delhi is granted ' Statehood.
- As regards  Goa, Daman and Diu, the
matter will be .considered at the appro-
priate time keeping in view the totality of
circumstances and the relevant factors.

Steps to control price of viscose staple fibre

: 504, SHRI RAM ~ BHAGAT PAS-
WAN : Will the Minister of TEXTILES
pe pleased to state :

(a) whether Government are aware of
the fact that manufacturers
staple fibre ‘are selling V.S.F. at very high
staple price; and

(b) if so, the steps proposed to be
taken to control its prices ?

. 'THE MINISTER -OF STATE OF
. THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
According to returns furnished to the Tex-
tile Commissioner, the prices of regular
viscose staple fibre have, by and large,
remained steady, except for April-May
1986 when market prices had increased
beeduse of strike in one of the units.

There is, at presenf, no proposal to
bring viscose staple fibre under price con-
trol. In order to improve the availability
of suitable fibres at compztitive prices for
projected requirements, Government have,
from time to time, issued letters of intent
for fresh capacxty.

Explosives in a DTC bus

505, SHRI SRIHARI RAO : Will the
Minister of HOME AFFAIRS be plcaSed
to state :+

(a) whether - investigations have been
made by the Government into the inci-
dent of discovery of exploslves in a’DTC

bus in Dolhl on lst September, 1986;

PHALGUNA 8, 1908 (S4KA)
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(¢) - Delhi is the national capital and the -
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(b) if s0, whether the miscreants havé.
been arrested; and :

. (c) whether Government have tigh-
tened up the security measures in-the
capital to curb terrorist activities in
Delhi ? i g

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir,

(b) " No, Sir.

(c) Steps like increased foot and
mobile patrolling,' intensive checking of
vulnereble places, posting pickets at stra-

- tégic points, vigilance at crowded places,

surprise chécking of vehicles, strengthe-~
ning of border check posts and holding.
of -inter-State/inter-district meetings. to
exchange information about the move-
ments of extremists, have .been taken.
Publicity is'made through the media cau-

- tioning the people not to.pick up uncl-

aimed objects apd to inform the police if
they come across any unclaimed suspici-
ous object.

technology in defence
production

Indigenous

506. DR. C. P. THAKUR : Will the
Minister of DEFENCE be plcased to

“state : A

(a) whether indigenous technology has
not been encouraged much in defence
production; and :

- (b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT . OF DEFENCE
PRODUCTION AND SUPPLIES IN
THE MINISTRY OF DEFENCE. (SHRI
SHIVRA) V. PATIL) : (a) No, Sir,

- Wherever possible, indigenoua technology

is given encouragement in defence pro-
duction.

(b) Does not grise,
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prort of handicrafts

507, SHRIMATI KISHORI SINHA :
Wiil the Minister of TEXTILES be
pleased to state ; W

(a) whether expost of handicrafts
during the current financial year is likely
to hit the . target of Rs. 2000 crores as
reported in the Hindustan Times dated
1 February, 1987; -

- (b) if so, the target ﬁxcd for thc com-
ing year; and

: (c) whether steps are also being taken
to popularise handicrafts
domestic market ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

The provisional figures of exports of han- .

dicrafts including gem and jewellery from
India during the period 1985-86 and April-
December, 1986-87 are given as under :—

Rs. 1879.97 crores

1985-86
1986-87
(April-December) Rs. 1781.62 crores
1985-36

(April-December) Rs, 1361.40 crores

(b) Rs. 2200 crores for the year 1987-
1988; and

(¢) The steps being taken "are given in
the statement below,

Statement

(a) Financial assistance is being pro-
vided to the Handicrafts -Develop-
ment Corporations set uvp by the
State Governments, to opén sales
outlets in different parts of the
country.

(2) - State Handicrafts Corporations/
' apex co-operative societies and
voluntary agencies are being fin-
anclally assisted to organise

4
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exhibitions, fairs and festivals to
popularise handicrafts in the
domestic market,

(3) Product Promotion Programmes

° and Market Meets arc regularly

organised in different parts of

the country to make . handicrafts
artisans more marketconsciqu.s.

(4) Handicrafts chk is celebrated

. every year in December durmg
which a special rebate of 5% is
allowed on the purchases of
handicrafts items, '

‘(5) Publicity of Indian handicrafts in
the country is undertaken
throughb different media on regu-
lar basis,

Arms licences obtained-by Delhi
residents from neighbouring States.

508. SHRI P. M. SAYEED : will the
Minister of HOME AFFAIRS be pleased
to state whether some Delhi residents have
been found qmlty of obtammg arms lic-
ences from the neighbouring States and if
so,- their number during the last- two
years 7 :

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

. GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
During 1986, the
Delhi police detected 244 cases of residents
of Delhi having obtained arms licences
from the neighbouring States. 180 licences
had been procured from Haryana, 61 from
Punjab and 3 from Rajasthan. No such:
case has come to notice during 1985,

Concessions (o foreign (ouris(s

509. SHRI MOOL CHAND DAGA ;
Will the Minister of TOURle be pleased
to state :

(a) the details of .the schemes in
which ITDC/Ministry of Tourism have
sought concessions for the tourists and
tourist spots in the country from different '
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' Depnratments during the last two years to
attract tourists; and

(b) whether any guidelines are pro-

posed to be issued to ensure that ‘conces-
sions are grénted only for such foreign
tourist promotion schemes like students,
gportsmen -and legislators who generally
need them and are encouraged to visit
 India &

- THE MINISTER, OF TOURISM
(MUFTI MOHD. SYED) :"(a) and (b)
In the last two or three years the Mini-
stry of Tourism has been'generally trying
to’secure for tourism from various other
and from the State Govern-
" ments the status of an industry, especially
an export oriented industry and the vari-
ous facilities, incentives or concessions
which are applicable for export oriented
industry. Following declaring tourism as
an industry by the. National ‘Development
Council, nine State Governments have
declared tourism as an industry and. three
State Governments have declared hotel
as an industry. Also term loans by the
Financial Institutions have been made
" ‘available for hotel industry.

¥

The Government have launched seve-
ral schemes to attract tourists from over-
seas. These include ““India on the House”
to promote stop-over tours by transitting
passengers; **Affordable India” offering
concessional air fares during lean -season;
promotion of charters to selected desti-
nations.

The Department of Tourism has
requested for simplification of procedure
for issue of visa to foreign tourists and
entry formalities at the airports;  provision
of adequate number of seats on major
tourist routes on Indian Airlines and
Railways;, augmentation of appropriate
.surface tourist transport;- extension of
certain concessions/incentives to ‘various
segments of travel industry so that the
tourist in. turn benefits. All these schemes
,mcorporatc necessary guidelines to ensure
that concessions/bencfits are used for the
purpose for which these are meant. How-
ever, there are no schemes exclusively for
students, sportsmen and legislators,

PHALGUNA 8, 1908 (SAKA)
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: [Tramlatiau] .

Export promotion fo gulf, African and
South American countries

510. SHRI HARISH. RAWAT : Wil
the Minister of COMMERCE be plcascd
tO state :

(a) whether any long-term compre-
hensive scheme 'has been prepared by

- Government to promote export to Gulf,

African and South American countries;
(b) if so, the details thereof; and

(¢) if not, the steps proplose.d to be

“taken to exploit vast potential of export

from India to these countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a)and (b) 'No long
Promotion
Schemes have been prepared for Gulf and
South American‘Countries, - However, a
plan for coordinated effort to promote
exports to selected sub-Saharan Countries
was prepared some time ago. It covered
activities like participation in fairs/Exhibi-
tion, interaction between trade bodies

ete,

(¢), To promote exports several niea-
sures such as participation in fairs/exhibi-
tion sponsuring trade delegations; estab-
lishing bilateral trading arrangements etc.
are being undertaken,

[English]
Diseise named ‘Uzzi’ affe cting mulbery

511, SHRI K. RAMACHANDRA
REDDY : Will the Minister of TEXILES

~ be pleased to state :

(a)" whether Union Government, are
“Uzzi or
Usee”’ is greatly affecting the quality and
quaniity of silk worm rearing on mulbery
leaves; and '

(b) whether any research has been
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done with regard to this "disease and an& :

cure prevention have been initiated ?

THE DEPUTY MINISTER‘: IN THE
MINISTRY OF TEXTILES (SHI?;I S.
KRISHNA KUMAR) : (a) = Yes, Sir,

(b) In order to-prevent Uzifly infes-
tation the Central Sericultural Research
& Trainjng Institute, Mysore, has invented
" a chemical called *Uzicide’’. Application
of Uzicide on silkworm crops has resulted
in better cocoon yields. The Board's
Research Institutes have recommended a
number of preventive measures like use of
Kaolin on s.pinning silkworms in moun-

tages, spraying of Dimilin to sterilize the -

Uzifly maggots and apphcatlon of Benzoic
acid on silkworm crops. = These measures
have reduced the pest menace from 30%,
to about 6%.

Tourist facilities in West Bengal

512. SHRI HANNAN MOLLAH :
Will the Minister of TOURISM be pleased
to state’;

(@) » whether it is a fact that the West

.Bengal Government has. submitted a -

Scheme for developing tourist facilities in
that State; '

(b) if so, the details thereof;

(¢) when it was submifted to - the
Union Government; and

(d) action taken by Government so
far ? -

-THE MINISTER. OF TOURISM
(MUFTI MOHD. SYED) : (a) to (d)

. The examination consideration and sanction

of central financial assistance to proposals
received from the State Government is a
. continuous 'process. . Schemes proposed
by the State Government for central finan-
cial assistance are examined by the Minis-
try of Tourism, ‘subject to availability of
funds and mter-sc -priorities, .

FEBRUARY 27,' 1987
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News captloned Mluion slaff in US
better over low.pay”

513. SHRI VIJOY KUMAR
YADAV .: Will the Minigter of EXTER-

NAL AFFAIRS be pleased to state :.

(a) whether local employees working .
in Ind'an Mission in the U.S.A. are repor-
ted to be sore over low pay and fringe
benefits: :

(b)  if so, whether their grievances
have been considered; and

(¢) ifso, whether any improvement is-

being effected in thelr pay and other bene-
fits ? )

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (2) Yes,
Sir. They are representing for higher
wages and more benefits.

(b).and (¢) Their demands are being
examined and decisions will be taken in
the light of financial implications, cost of
living increases and existing norms relating

* to emoluments and service conditions of
‘local employees in

Indian - Missions
abroad. i

quia’s proposal at Brussels ministerial
meet

514, SHRI . CHIRANJI LAL

"SHARMA : Will the Minister of COMM-

ERCE be pleased to state :

(a) whether India pressed for impro-
ved market access at the Brussels ministe-

rial meet;

(b) if so, the details of the suggcstwn
made; and

(c)  the reaction of the. European
Economic Community thereto ?

THE MINISTER OF STATE IN THE
MINISTRY, OF COMMERCE (SHRI P.

R. DAS MUNSI) (a) and (b) Inpdig
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urged upon the EEC Commission to pro-
vide better access for Indian exports of
products such as leather goods, ha_nd-
knotted carpets, textiles, tobacco, marine
products and a few tropical agricultural
commodities.

() The EBEC Commission agreed to
examine improvements in access to its
markets under the generalised system of
* preferences under which concessional terms
are offered by EEC for exports from the
developing countries.

Performance of NTC units

515. SHRI SOBHANADREESWARA
RAO : Will the Minister of TEXTILES
be pleased to state :

(a) unit-wise particulars -of excess
Jabour, installed capacity and cloth produ-
ced; and

(b) the steps taken to reduce the -

excess labour and improve performance of
these units in the current year 7

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
It is difficult to give the information sought
by the Hon’ble Member, because the
question does mot specify the unitsin
respect of which the information is requi-
red, nor does 1t indicate the period for
which the information in part (a) of the
question is sought for,

Review of schemes in bandloom scct_or

516. SHRI YASHWANT
.GADAKH PATIL : Will the Minister of
TEXTILES be pleased to state : -

(a) whether it is proposed to have
an indepth review of the entire package of
~ schemes in the handloom sector being
implemented by the Commissioner. of
‘Handlooms since their inception;

_ (b) - if so, the details thereof and the
objective in view;

PHALGUNA 8, 1908 (SAKA)
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(c) whether such reviews have also
been made in the past; and

(d) if so, the details thereof and the
reasons for a further review ?

- THE DEPUTY MINISTER IN THE
MINISTRY .OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Yes, Sir
The indepth review of the entire package
of schemes being implemented by the
Office of the Development Commissioner
for Handlooms has been entrusted to the
Institute of Rural Management, Anand.

(b) -The Study would cover the follow--
ing aspects :—

1. Broad objectivies of the organisa-
tion;

2. Linkage between the objectives
and the activity of the Orgaxﬂsa-

* tion;
-

3. Various sources and uses of

funds;

4. Broad assessment of some indi-
cators of proper utilisation of
funds across States;’

5. Exploration of factors aﬂ'cciiug
proper utilisation of resources,
etc.;

6. An overall assessment of the true
costs and benefits of these outlays
taking into account of both explicit
and implicit subanncs and apply-
ing appropriate shadow. prices

’ with respect to the structure of
costs as well as revenues and
incomes generated.

There will also be case studies to find-
out the interfaces between the organisa.
tions and the Weavers/Consumers besides
the structure and processcss of the varlous
handloom orgamsatxom

The objective of the study i5 to make
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* a cost * benefit analysis of various pro-
-grammes and scheme with a’ vxew to decide .
the future pohcy

‘(c) No. Sir,

(d) - Does not arisé,
Suspension of ship sérvices for Hai
pilgrlmage

517. SHRI MOHD. MAHFOOZ ALI
KHAN : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that ship
- service for Haj pilgrims is proposed "to be
closed by Gov;rnment;

(b) if so, the reasons therefor; and

(@ the alternative arrangements con-
templated by Government * for the Hajis
coming from the middle and lower middle
classes ?

THE MINISTER OF STATE IN THE -

MINISTRY OF EXTERNAL AFFAIRS
(SHRI - EDUARNO FALEIRO) : (a)
There is no proposal to close down ship
service for Haj pilgrims.

(b) and (¢) Does not arise,

Lay off of employees of TFAI

»

518, SHRI BANWARI LAL PURO.’

HIT :

SHRI .SODE RAMAIAH :

Will the Minister of COMMERCE be
pleased 10 state : '

" (a) whether it is a fact that hundreds ‘

of daily wages and regular employees of
the Trade Fair Authority of India (TFAI)
have been laid off recently; -

(b) If so, the grounds on wlhiich the
workers have been laid off; and

FEBRUARY 27, 1986
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(c) the sieps Govermmnt propose (o
take to reinstate the ‘workers ?

THE MINISTER ‘OF STATE IN:THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) to (c) Disciplinary
action was instituted against some of the
defaulting regutar employees by the TFAI
on specific charges of indiscipline. . Some

- employees of TFAI including daily wage

and regular employees had asked for per-

‘mission to hold a meeting on, 19.1,1987 in

TFAI's premises. On being refused per-
mission, they raised inflamatory slogans
against the management and put forth
certain demands. . which could not be
acceded to. These employees who were
guilty of. misconduct like acts of gross
negligence, acts subversive . of discipline,
wilful insubordination and. disobedience,

- gherao ard’ absence without leave were
. proceeded against as per provisions of .
- the- TFAI employees conduct Discipline '

and Appca] Rulcs

As.regards the daily wage employees,
TFAI is reviewing the total - requirement
of such employees which will be determin-
ed by an’' _nternal work study unit of
the Ministry of Commerce. ;

Enforcement of Handloom Reservation -
’ Order

519. - SHRI' ANANTA

SETHT :
SHRI H. B. PATIL :

PRASAD

Will - the: Minister of TEXTILES be
pleased to state. ;.

(a) whether it is a fact that. Union
Government have called upon the State

‘Governments to ensure effective and vigo-

rous enforcement of the Handlooms Reser-
vation Order and to make renewed efforts
to strengthen the handloom sector through
technological upgradation to  improve
productivity and the ‘quality of handloom
products;

(b) :f so, the details regarding . the
Scheme and incentwes alongwith - thg
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guidelines issued by Union Government to

the States in this regard; and

: (c) whotber Government have also
decided a . comprehensive review of the
Janata Cloth Scheme’ started in 1976 with
the dual objective of providing  employ-
ment to handloom weavers and cheaper
cloth to weaker sections of soclety ?

THE DEPUTY MINISTER IN THE

MINISTRY OF TEXTILES - (SHRI 85,
KRISHNA KUMAR) “Yes, Sir,

(b). In order to vigorously enforce .

the provisions of the Handloom Reserva-
‘tion Order, three Regional Offices of the
Development - Commissioner for Hand-
looms bave been set up at Delhi, Puné
and Coimbatore. The States have
“also been requested to set up such enfor-
cement machinery which would be fally
funded by the Centre during the - remain-
ing period of the 7th Five Year  Plan.
However, such' Central -assistance -duging
the 8th Plan will be on a tapcring  basis
by reducing 209, every year so that by the
terminal year of the 8th. Plan the citire
expenditure will be borne by the States,

A Scheme for modernisation of hand--

looms has been in operation sincé 1980-81
‘whcreby_ flnancial © assistance 'is given to
the States for purchase/replacement/reno-

vation of looms* wuh matching assistance .

from the States. 8;3rd of this assistance
is by way of grant, the remaining 2/3rd
being on loan basis The Weavers Scrvice
Centres and the Indian Institutes of
Handloom Technology are . also cngaged
in upgradation of technology in the fields
of weaving, processing and
Assistance is also given for setting ‘up

pre loom/post-loom processing houses by

Handloom ‘Development Corporations and
. State Apex Societies on  10Q% loan basis
irom th_e Central Government,

(6) Yes, Sir.
Markg!lng- facilities for silk weavers
of Karnataka

i 520 SHRI v KRI&HNA RAO :
Will the Minister of TEXTHLES 'be pleas-
to state ; ~

PHALGUNA 3, 1908 (SAKA)
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- purchase silk directly from the weavers, so
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(a) -whelher it is a fact -thai" the silk

" weavers in Karnataka are facmg serious

problems of marketmg,

(b) whether Uulon Govcrnmcnt have
issued any jnstructions to the Handloom
Corporations/Apex Socicties/Weavers
in  Karpataka to

that they can secure & remunerative price
for their products; and

(c) the other steps taken by Union
Government to help the weavers of
Karnataka to get better marketing facilities

“and to ensur? a regu'ar supply of qua.hty

fabrics to the consumers ?

THE DEPUTY MINISTER OF STATE
IN THE MINISTRY OF TEXTILES
(SHRI S. KRISHNA KUMAR) : (a) No
such report has been received by Govern-

. ment of .India.

(b) The Handloom - Corporations/
Apex Socicties/ Weavers  Cooperalive
Societies m all States, ‘including Karnata-
ka -have been set up with the objective * of
serving the cause of the individual hand-
loom weavers attached to the Corporations
or covered \under the cooperatives. As
such, purchase of silk  fabrics directly
from the aforesaid weavers is one of the
functions of these organisations.

(¢) As a measure of marketing sup-
port, the State Apex Societies, the Pri-
mary Societies and the State Handloom
Corporation of Karpataka are being given
share capital assistance by Central and
State Governmentis to widen their market
base and to increase their procurement
and sales. Besides, special rebate at
the ratg of 209 is .also allowed on sale
of handloom fabrics, by the handloom
cooperative socicties and the State hand-
loom development fcorporations. This is
shared equally between the Central and
State Governments.

: [Tfﬂﬂlfd"ﬂﬂ]

Lofiltzation of foreigners into border
7 States.
521, SHRI KALI PRASAD PAN.
DEY : Will the Minister of HOME
AFFAIRS be pleased to state : :
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(a) whether large scale inflitration of
foreigners is going on in border States of
India;

(b) if so, the number of such foreig-
ners who have settled down in India as
per the data available with Government
and their State-wise break up; and :

(c) * the action taken by the Govern-
ment so far against them ?

o

2
THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND.

- MINISTER OF STATE IN THE MINIS-

TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) No, Sir, Spora-
dic  attempts’ at infiltration however
continue to be made from across our
international border with Pakistan and
Bangladesh.

(b) and {c). No person who is not a
citizen of India can settle down in
India without permission of the Govern-
ment. As ‘
may be unauthorisedly staying are detect-
ed, they are. dealt with in accordance
with *he provisions of law.

(English)

Spinning mills in Karnataka with
IDBI assistance

522. SHRI SRIKANTA DATTA

NARASIMHARAJA WADIYAR : Will

the Minister of TEXTILES- be pleased to
state :

(a) number of spinning mills set up
in Karnataka with Industrial Development
Bank of India (IDBI) assistance so
far; ;

: (b) - the amount of expenditure
- borne by Union and State Governments
to set up those spinning mills; and

(¢) the names and the locﬂﬁ'ons of
those mills ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) The number
of new spinning: mills set up in Karnata-
ka with direct financial assistance from

the . Industrial Development Bank of
India is six, A

(b) The Union Government do not
prf)vide funds for the setting up of new
Spinning mills.. According _to available
information, the total financial involve-
ment of the State Government in these

. mills is Rs, 1514.50 lakhs.

(c) A statement is given below.

. Statement

List of new spinoing mills set wup in
Karnataka with direct financiaj assis-
tance of IDBI :

S. No. Name of the Mill

and when such persons who

Location
1: Banhatti Co-opera- Bijapur
tive Spinning Mills ' :
2. ‘Belgaum Co-opera- Belgaum
_-tive Cotton Spining ' ;
Mills
3, Farmers' Co-operative Bharwad
Spinning Mills :
4. Gogte Textiles Belgaum
5. Bijapur Co-operative Bijapur
Spinning Mills
6. .Co-operative Spinn- Raichur
.- ing Mills
[Translation)

Setting up tea ‘l‘ucking joint venture
3 with EGYPT

523. SHRI. RAJ KUMAR RAI:
Wjil the Minister of COMMERCE be
pleased to state : - Z '

ey
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‘(a, wheiher Government are consider-
ing a proposal to set up industries for
packing and distribution of tea im collabo-

ration with Arab Republic of Egypt;
(b) -if so, the details
- set up; .

(©) if not, the reasons therefor;

and .

(d) the conditions for setting up the-

joint vedture with Egypt ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) to (d) Proposal for
setting up of a blending-cum-packaging
factory in Arab Republic of Egypt by
Tea Trading Corporation of India Ltd.,
in collaboration with M/s. SHEMTO,
Egypt has baen approved by the Govern-
ment. The terms and conditions for

" setting up a joint venture are as under :-

>(i) The joint venture  involves a

total equity of US § 2 million .

of which SHEMTO’s share
will be of US § 1.02 million
while TTCI’s share will be of US
$ 0.98 million,

. the form of cash remittance and
balance by export proceeds of US
~ $°0.735 million.

(ii) The joint venture will use a mini-
mum of 75%, of Indian tea as
long as - continued supply of
Indian tea is ensured.

(iii) TTCI will. be exclusive buying
agents for puréhase of tea from
India for the joint venture.

' [Engli:h:/
Visit of Foreign Minister of Afghaniutan

"524. "SHRIK. PRADHANI : Wil
the Minister of EXTERNAL AFFAIRS
be pleused to state : '

.(m) whether it is a fact that Foreign

" of industries

Out of this 25% .
(US § 0.245  million) is to be in
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Minister of Afghanistan  visited 14#ha in

- February, 1987; and

(b) if so, the outcome of the discus-
sion held with him ? . i

. THE'MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir. ;

(b) It was decided that both sides
will continue the dialogue on matters of
mutual interest and it was reiterated that
next meeting of -the - Tndo-Afghan Joint
Commission would be held in Kabul

later this year. J

Integr.uted develo pment of tourist in
Southern Siates

525. SHRI K. KUNJAMBU : Wil
the Minister of TOURISM be pleased to
state : 8

(a) whether a new plan is being

‘formulated for the integrated development

of tourism in the Southern States; and

(b) if so, the details ‘thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b)
The development of tourism in the Southe-
rn States is an on-going exercise  under
the Five Year Plans. Under the Seventh
Plan special emphasis is being given on
the provision of accommodation at tourist
centres, the development of beach re-
sorts, the provision of wayside amenities,
the encouragement of tourist charters to
four Southern destination® viz. Goa, Tri-

vandcum, Madras and Bangalore, and on

promoting tourist attractions of the South
through improved publicity ° literature,
films and promotion in the electronic
media, - °

Working conditions of employees of -
yBorder Roads Organisation

526. SHRI T. BASHEER : Will the
Minister of DEFENCE be pleased to
state :
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‘vw?a) ‘whether a large nutmber: of. the W
Border Roads  Orgonisation - employees

are working in. sub-human conditions in
snow bound and other difficult horder
areas in different parts of the country;,

\(b) “if so, whether there is & constant

demand from them for better facilities at
par with the Army,

(¢) if so, action = Government + are .

contemp ating to take to'accede to their
request; and ‘

(d)' if not, the reasons = therefor;

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
.MINISTRY QF - DEFENCE (SHRI
ARUN SINGH) : ' (a) A large number
of Border Roads employees are deployed

in snow-bound and (.llﬁcult border. areas

of the country.

(b) to (d) The;c have been deménds
from the civilian  General *Reserve Engi-
. neer Force (GREF) employees  for. facili-

ties similar to those given to Army per-

sonnel. - Since the -civilian GREF
employees and Army personnel in the Bor-
der Roads Organisation ‘-belong to two
different streams of service, they have
been provided facilities as applicable to
the servicg to which they belong. How-
ever,Government has improved the service
conditions of civilian GREF. employees in
the recent past'by enhancing their scales
of ration and clothing, extension of free
ration benefits ' to ‘static (peace) 'areas,
grant-of snowW clearance allowance to
those employed on snow clearance work,
provision for construction of more family
accommodation in  hard/difficult “stations,
extension of Special Compensatory Allo-
wance to more areas of deployment than

at present, grant of 50% air fare conces-’

sion for travel in IAC aircraft as availa-
ble to Army persoonel and 'so on. The
Fourth Central Pay Commission has also
suggested further improvements in - the
service conditions of civilian 'GREF
employees. :

" FEBRUARY 27, 1956
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Ordpance factory in Orlssa

527, SHRI' RADHAKANTA DIGAL :

" Will the. Mlmstcr of DEFENCE be pleascd.

to state :

(a) the total land acglired for the
location of ordnance factory in staintla
Block: of Bolangir district in Orissa;

(b): ‘the number of villagers displaced

. due to ' the establishment of ordnance .-

factory; and

(c) the details of ' rebabilitation
arrangement made for  the displaced
persons: 7 '

THE MINISTER OF STATE IN THE
DEPARTMENT - OF DEFENCE PRO-
DUCTION - AND SUPPLIES IN THE &
MINISTRY OF DEFENCE (SHRI SHIV
: (a) So far, 3728.30
acres’ of Government land and 2670.21
acres of private land have been taken over
for setting “up the Ordnance Factory in .
‘Bolangir, -

(b) 920 families have been displaced
till date due to the establishment of the
Ordnance Factory.

(¢) A rehabilitation plan for resettle-
m nt of displaced persons has been drawn
up which envisages, inter-alia, .allotment
of a house site to each displaced family,
financial assistance for .construction of
house, and ‘setting ‘up  of colonies with
basic amenities. The Government of
Orissa has been taking appropriate steps
for implementing the rehabilitation plan.

'Compensatnon as per entitlement, is being. :

paid for the auqumtlon of private land.

[(Translation] -

=

Recruitment office in Chambal Divlsion
- of Madhya Pradesh
528 SHRI KAMMODILAL JATAV

Will the Minister of DEFENCE be plexsed
to state :

“ (). “wikther ‘théré V1" 3 périnasent
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recruitment office in Chambal dwnsson of
Madbya Pradesh and

(b) -if not, what mcihtxes have been
provided to the people  of this division to
get themselves recruited in the Army ?'

THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE RE-
- SEARCH- AND DEVELOPMENT IN_

THE MINISTRY OF DEFENCE (SHRI
(8) No, Sir.

(b) - Recruitment in the Army from

Chambal Division is looked after by the
Branch Recruiting Office at Gwalior.

3

[English]

Bap on export of agarbattis raw material

529, SHRI NARSING SURYAWAN-
SHI : Will the Minister of COMMERCE
be plcased to state :

(a) whether thc exporters of agarbdms
had “ urged Union Government to ban
export of raw material and to reserve a
certian percentage for agarbattis in bilate-
ral - agreements '~ with -other - countries;
and

' (b) if so, the steps taken by Govern-
ment in this direction ? .

~

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI)  (a) No, Sir.

(b) 'Does not arise,

L]

Export of sea food and frogs

© 530, SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of COMMERCE
be pleased to state :

(a) the different varieties of marine
lives exported as sea-food, particularly
frops; -

-

pHALGum 8, 1908 (SAKA)
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g

.(b) the names 'of the countries to
which exported, and earnings therefrom

during last three years, year-wise;

(). whether Government have rest-
ricted export of frogs as sea-food in view
of the drive for conservation of ecology;

(d) whether the drive for conserva- -
tion of ecology has brought down the
‘export of frogs; and '

(c) if so, lbe details thereof ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) Major .varieties
of marine products exported from India as
seafood are : Shrimp, lobster, cuttlefish,
squid, - fishes such as pomfrets, tuna,
spratts .etc, The minor varieties are -
clams, crab, ornamental fishes, beche-de-

mer, sea shells; sea fans, sea dragon and
whlte squills. .

(b) A statement is given below.

() Yes, Sir:

(d) and (e) Live frogs are not expor-
..~ In respect of
froglegs, there has been a decreasing trend

in the export of this item during the last

- few years, as given below :—

— e

Yeer Qty/MT ~ Value
' (Rs. lakhs) "

1981.82 4065 1120.07

1982-83 1896 471.92

1983-84 2428 668.36
1984-85 - 27718 777.49

1746 742.73

1985-86

N
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Countrywise exports of marine products from India during the last three years are
given below :— - 3

Countrywise exports of marine prﬁductn from India giess
Q : Quantity in Tonnes & V : Value in Rupees Lakhs

o

Destination ' . 1985-86

1984-85 1983-84

1 2 3 4

1. Mauritius Q: 211 : - 435 - 37
; V' 3308 68.94 14.20

. Mozambic Q: 2 : 3 : i

V: 0.59 0.98 i

3.  Canada Q: 19 81 57
V: 9.47 75.31 50.88

o e s 9519 13647 13496
4606.29 - 5653.63 - 4980.57

5: Mexico Q: — | 22 1
vV Sha | 6.63 ' 0.26
6. Venezula Q: —_ 4 e I
v 2 0.85 ke

" Anstralla Q: 185 212 : 234
V: 105.33: _ 132.37 128.73

8.  Sri Lanka Q: 7897 11387 6360,
V. 722,46 - 927.03 510.69

9, Taiwan Q: 3717 2806 ; 7369
\ 427.12 306.71 596.74

10.  Hong Homg * Q: e 253 937
; W= 204,17 152.99 243.47

1.  Japan Q: 40327 41536 37424
v 27771.41 26035.7] 24022.87

L
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o

3 4

V12, Korea "Republic Q: : 13 AL et

: Vi 0.78 e i
13.  Malaysia Q: 1594 1419 149
= “V | 28956 330,32 51.91

14 Nepal Q: 4 2 3
\ 0.56 - 06 e 0.29

15, Newzealand ; Q: 1 5 S

V009 . 0.84 -

16. - Singapore = Q: .’ 1284 1209 6933
B v: 447,04 394.70 863.24

17. - Thailand Q: 64 1 3
| V: 1379 0.l 0.91

18.  Bahrain Q: 545 191 o
| ‘ V: 39.42 35.10 24,87

19, Cypr>us Q: 45 14 —

Vi . 350 2.85 =

20, Kuwait. Q: 1826 1391 4063
‘ Vo 355.29 273.42 766.07

Ny - Qatar Q: 3 40 4
V: 2.04 4.46 0.32

22,  S.Arabia  Q: 18 678 1397
: | Vo 2.04 8497 333,86

'23.  UAE Q: 1292 1870 3945
V: 424,00 423.86 807.14

24. © Oman Q: 104 47 - 49
V: R " o N 14.88 30.71

25.  Czechoslovakia Q': A 2 e

Y3 —

0,32
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1 ) 3 4
2.  US.S.R. Q: 19 39 - 80
V: 9,58 30,39 51.62
27. Ugoslavig Q: 11 — —
N2 0.14 - s
28, Belgium . Q: 982 - 1272 776
Y V: 328.36 413,97 - 324,52
29, France Q: 3135 1471 1830
Vv 745.74 335.71 511.48
30, F.R.G. Q: 227 94 AR 1 |
‘ Vo 40.51 33.41 83.61
31,  Italy Q:’ 284 135 .83
V: .51.55 25.37 23.40
32. Netherlands Q: 528 1224 1551
' V: 345.56 521.55 701.32
33, Ireland Q: 3 ‘. — iy 26
i V: | 1.44 FrI 11.90 -
34, UK. Q: 4818 4146 4489
' \E 2267.35 2041.91 2050.13
5.  Greece - Q: 2025 318 282 -
R 205.48 62.30 28.95
36 Spain Q: 2229 /5 S . 178
= 329.71 37.24 19. 15
37. Switzerland Q: NEG - 96
V: 0.76 T 10.45
38. Algeria Q: e - 32
Vi o — 8.80 -
39,  Brazil Q: 5% s 37"
A > ke

38,51
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1 et 2 3 et

40 Antartic Region Q : [ — — ‘ 18
V: i Sy _ 1.94
e B Neman TR o A T
' 0 Vi 0 o g A -
2. G.D.R.  Q: - R 29
vV . - —_ . 642
43, ' Sweden Q: — U e NEG
o o E ~ 7 030
Total ' Q: 83651 86187 92691
vV 39799 98 38428.97 37302.04
Dowry deaths in 1986 MINISTRY OF PERSONNEL, PUBLIC

i ! . GRIEVANCES AND PENSIONS AND

531. SHRI MULLAPALLY RAMA- . MINISTER OF STATE IN THE MINI-
CHANDRAN : Wil the Minister of STRY OF HOME AFFAIRS (SHRI P.
HOME AFFAIRS be pleased to state the CHIDAMBARAM) : Information regard.

number of dowry deaths reported during ing dowry death cases registered during
1986 Statewise ? . : 1986 State-wise is given in the statemznt
- below. ‘ ;

THE MINISTER OF STATE IN THE

Statement

Dowry Deaths in 1986

" .

———_

S; No.  Name of State No. of dowry death cases

K Vregistcrcd during 1986
s R Flo g

1. Andhra Pradesh & “119 (upto _Nov.)

8 Arunachal Pradesh : “NIL

3,  Assam _ \ - . 6 (Upto Oct.)”
", 4., Bibar . 24 (Upto June)

5. Gujarat : ' . 7 (Upto August)
e g e S o

7. Himachal Pradesh | AL
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1 2 3
8.  Jammu & Kashmir 'NIL (Upto Oct.)

T Kgrnataka
10, Kerala
11. - Madhya Pradesh

12, Maharashtra

13. Manipur
14, Meghalaya
15, Mizoram
16. Nagaland -
17. Qrissa

i8. ) ' Punjab

19. Rajasthan
20.  Sikkim

2. Tai-nil Nadu
22,  Tripura

23. Uttar Pradesh

24, West Bengal ‘

54
1 _(Upio Nov.)
NIL (Upto Oct,)
81 (Ubto _Augusf)
NIL
| NIL (Uptt; Ndv.)“
NIL (Upto Nov.)
: NII-,.('Upto N_ov.‘)
NIL (Upto Nov.)
27 (Upto Oct.)
84‘
ISII.L
28 (Upto Nov,)
NIL
386 (Upto Oct;)

41 (Upto (Sept.)

NOTE :—Figures are’ based on monthly cnrhe revnews and may be treated as

provisional.

lndo Bangladesh talks on inland wn(er
: trnnslt and trade

532. SHRI T. BALA GOUD : will

the Minister of EXTERNAL AFFAIRS be

_pleas_ed to state :

(a) whether it is a fact that Indo.
Bangladesh talks on Inland Water Transit
and Trade were held in the last week of
January, 1987;

_-(b) if so, the main features of - talks;
and F '

(c) the outcome thereof ? 3

THE MINISTER OF STATE IN THE

‘MINISTRY OF ' EXTERNAL AFFAIRS

(SHRI K. NATWAR SINGH) (a) Yes,

Sir. '
(b) and (c) The last Indo-Bangladesh -

Protocol on In!and Water Transit and"
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Trade expired on 4-10-86. Since then the

Protocol has been extended om a month to

month basis pending the renewal of the
Protocol. 2

A Bangladesh delegation led by the
Sccretary of the Bangladesh Ministry of
Ports, Shipping and Inland Water Trans-
port visited New Delhi. for discussions
from January 28-30, 1987. The discussions
focussed on the renewal of the Protocol,

operational matters and the payment of

annual charges for maintenance and provi-
sion of services on routes primarily main-

tained by Bangladesh for the use of Indian -

transit traffic. Discussions on some of
the issues could not be completed. These
will be resumed in Dhaka, ‘It is hoped
that. these discussions will take place bcfore
Junc, 1987.

Proposal to éstablish more spinning
mills

533. SHRI AMARSINH RATHAWA :
SHRI CHINTAMANI JENA :

Will the Minister of TEXTILES .be

pleased to state :

(a) the number of spinning mills func-
tioning in the country and the annual
production of yarn;

(b) the pumber of spinning mills
closed down by . the end of 1987 and
the reasons therefor;

(c) whother therc is any proposal to
establish more spinning mills in the. coun-
try during the Seventh Five Year Plan to
increase ‘the production of yarn to meet
the indigenous demand and also to increase
.the export; and

(d) if so, the details thereof ?

. "THE MINISTER OF STATE OF THE

MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) :'(a) The number of
cotton textile spinning mills functioning in
the country as on 31st December, 1986 is
742.  The estimated production of yarn by
spinning mills during the year 1986  (Janu-
ary-December) was 875 million Kgs,

PHALGUNA 8,108 (SAKA).
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(b) Thc number of spinning mills
closed as at the end of December, 1986 is
43. " The main reasons for closure . of
spinning mills are financial crms, fabour
problems etc.

©) and (d) The = exlsting - spinning
capacity has already exceed the  estimated
requirement during the Sevemth Five Year
Plan. Thus there is limited scope for
creation of addmonal spinning capacity m
the country,

Amsunt allocated for Gulmarg Sports -
Project in Srinagar

534 SHRI MULLAPPALLY RAMAs
CHANDRAN ; Will the- Minister - of
TOURISM be pleased to state :

(8) the amount allocated under the
Seventh Plan for the Gulmarg Winter
Sports Project in Srinagar; and

(b) what percentage of the work on

. the said project has been completed and

when the entire project is llkely to be
complctcd?

THE MINISTER OF TOURISM
(a) and (b)
Under the scheme ‘“Mountain Resorts and -
Winter Sports”, an outlay of Rs 325 lakhs
has been provided in the "Central Sector
in the VII Five Year Plan,
. ‘

Gulmarg Winter Sports Project which
set up in 1968 to develop winter sports at
Gulmarg, is a continuous Plan scheme of
the Central Department of Tourism. The
following components of the Project have
so far been completed.

1, Tangmarg-Gulmarg

Road  has
been constructed, '

2, Snow Clearance .Equipnlnent was
imported and transferred to the
State Governr_m:nt of J & K,

3. Institute of Skiing -& Mountain-
eering has been  established to
train professional ski instructors
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and provide training facilities in
various winter sports . such as
skiing, high ~ altitude skiing,
mountaineering, rock climbing,
ice skating, tobaggning, sledging
ete.

4. Aerial Ropeway, ~Chairlift, Ski
Lifts,~etc. have been installed,

5. 400 Ski sets have recently beecn
imported for training purposes,

The rollowing components of the Pro-
ject are under execution :—

(i) - Construction of a building of the
Institute of Skiing & Mountaneer-
ing at Gulmarg.

“{i) Construction of a centrally heated
hotel . at Gulmarg - by India

Tourism Development Corpora-.

tions

The State Government of J & K
has also allocated a sum of Rs 345.25
lakhs for the development of Gulmarg/
Tangnarng project during VII Five Year
Plan. In addition, State Government has
also a proposal to instal cable car at an
estimated cost of Rs. 14 crores.

Schemes approved for development of
tourigm in Andum.ans, Nicobars and
Lakshadwecep Islands

535. DR. A. K. PATEL : Will the
Minister of TOURISM be pleased fo
state .

(a) whether hé had participated in thes
~ meeting of Islands Development Authority
~on December 27 last, where in a package

of schemes for the development of Anda-
mans Nicobars and Lakshadwecp group
‘of islands was approved; and

(b) if so, the specific schemes approved

_for tourism development in these islands
and also the time bound targets fixed in
each case ? :

FEBRUARY 27, 1967
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THE MINISTER - OF TOURISM !
(MUFTI MOHD. SYED) : (a)and (b)
Yes. Sir. It was decided that_a programme
for tourism should be worked out as an
integrated package. However, no spegific
schemes were approved for -tourism deves
lopment in these Islands. '

Cases of illegal construction in Delhi
Cantonment 4

536. SHRI HAFIZ MOHD, SIDDIQ : -
Will the Minister of DEFENCE be pleased
to refer to the reply given” to Unstarred
Quesfion No. 1872 on 30 July, 1986 regar=-
ding cases of illegal construction in Delhi
Cantonment and state;

(a) the number of cases finalised so
far with details; and

’

(b) whether any more  cases of ilegal -
constructions have been added to the list

“of thirty seven cpses  and if so, details

theeeof ?

THE MINISTER OF STATE IN THE
DEFENCE RE-

THE MINISTRY .OF DEFENCE (SHRI
ARUN SINGH) : {a) and (b) Out of the
37 cases, 14 cases have been finalised by
way of acquittal or fine by the Courts or
by eomposition - of the offence by the
the Cantonment Board, Delhi under
the provisions of the Cantonments
Act, 1924, 18 more cases of illegal cons-
tructions have been added to: the list. Out
of them, 8 casés have been finalised.

Details of all these 55 (37-]-18) cases
are shown in the statement laid on the
Table of the House, :

[placedin Library, See No LT-3744/87]

* Acquisition of escorts fleating dry
dock by Indian Navy

537. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of DEFENCE be,_
pleased to state :
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/ . (a) whether the Indian Naify has fin-
_ ally decided to acquire the Escorts floa-
ting dry dock and stationing it at the '

Andaman Naval base; .
(b) il so, at what price; and

(c) the estimated expenditure involved
in'transporting this dry dock to the Anda-
mans ? ' '

. THE MINISTER OF DEFENCE
(SHRI VISHWANATH PRATAP
SINGH) : (a) and (b) The acquisition
of a floating Dry dock for Indian Navy is
under consideration of the Government.
The Escorts are among the firms which

“have given the offer to the Government.

(c) The:fransporfation cost from Bom-
bay to Andamans, quoted by Escorts, is
about Rs, 52 lakhs.

Support price of cotton

538. SHRI JAGDISH AWASTHI : Will'

the Minister of TEXTILES be pleased to
state : : '

_(a) what have been. the support prices
‘of cotbon and jute for the crop years
1983-84, 1984-85, 1985-86 and 1986-87;

PHALGUNA 8, 1908 (SAKA)
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- (b) whether the support prices of
these  commodities are likely to be in-

* creased for the next crop year; and

-

(c) if so, the details of the factors that
are taken into account for such increase ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES = (SHRI S.

' KRISHMNA KUMAR) : (a) The minimum

support prices of cotton and the minimum
statutory price of raw jute for the years
1983-84 to 1986-87 are indicated in the
statement given below.

* (b) The mipintul® support price for
raw cotton for the year 1987-88 is yet to
be finalised while the - minimum  statutory
price of raw Jute (W-5 Gradein Assam)
has been increased to Rs. 240/~ per quin-
tal for the 1987-88 Jute scason.

(¢) The minimum support  prices/sta-
tutory minimum prices are fixed taking into
account the recommendations of the Com-
mission on Agricultural Costs and Prices

“as well as other factors and the prices so

fixed not only cover the cost of produc-
tion of the commodity but also provide a
margin to the farmer as an incentive to
increase production.

Statement

(A) Support prices of cotton for the year 1983-84, 84-85, 85-86 and 1986-87 are

as under :—
T 5 L
Variety Spot Support Prices for Kapas for F. A. Q
‘ (Rs. per quintal)
1983-84 84-85 85-86 - 86-87
1 2 3 4 3
Short Staple 4
1. Bengal Deshi/G-27 T L 340 345
’ * n ‘
2. LD/133 32 329 T TR IREACT g feld
: * a
353 365 370/365

3. Wagad/Kalagin 344
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-

Medlum‘ Staple

4, J-34/Bikaneri Narma . - 285 395 410 s

5. Sanjay/CJ-T3 385 395 410 410 -
6. M.P. Virna/197-3 405 C 415 430 435
7. V.197/G. Cot-12 s 425 440 440

Superior Medium Staple

8. Jayodhar 3950 95 40 die
9. Jayadhar - 05 405 a0
10. Gaorani 22/46 395 405 420 = . 425
11. F. 414/H777/Agathi 400 a0 0w o 430
12, Laxmi B/Hampi - 420 430 w5 a4
13.-Kahandeshi Virnar/Y1/Jyoti 425 | : 43 452 452
14, Ak 235 and 277/Akh 4 - 447 s - 470 )
15. A S1/9/Khandwa 2 441 . 455/452 472/470 515
b, L 147 456 467 dss L)
17.G.Cot 11 - T 95 . s o
18, Digvijaya‘(Gu(j)h > 2 491 B 520 520
19. Digvijay B (Mah. and Raj) 465 o 495 495
20, S.R.T1(A)Gujarat 491 = 503 a0 520
21. S.R.T I ZMaharasht}a) 46_'5' 4 495 . 495 :

Long Staple (

22, 1007/Meu/Dhy/Mch 11 492 500 50 508
| 23, 170-CO, (B) 42 50 0 . 505
24, 170-COS (A) | 497 _ K ez
25, Deviraj : , 505 505 . 510

26. Jkhy 1 2 21 . . 5 i Ay AT o
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.1<' : G 2

Rasacion tiee Staﬁg TR I
2. H4 ot e 521
28, Shankar 6 - 540
29, Shaokar 4B (SOU) = —
0. MUCSMCUS . 547
MCU 5. V.T (South India) -
3. Varalaxmi (Maba) 485
32, Varalaxmi (Gai.) . . 547
33. Vara.laxmi‘(MP)] g 480
34, Varalaxmi (S‘outh India) - 568
35. DCH 32 L
: 36, Suvin » ‘ 900- -

ys 4 g

i ]S San L L S e el atell d
TR 540
550 556 555
MO R g
555 o 558
o 492 497
558 sss e s
487 487 492
s e
600 . 600 605
900 900 900

(B) The minimum statutory price of raw jute (W-S Grade in Assam) from

1983 84, to 1986- 87 was as under e

Jute Season
(July-June)
198384
11984-85
1985-86 -

1986-87

~ Pirce in Rs/quintal

. Scheme for developlhent.of Inter-State
Tourism

539, 'SHRI. JAGDISH AWASTHI :
"Will the Minister of TOURISM be plea-
sed to state :

(a).whether the Govcrnmcnt have fin-
alised any scheme for the development
of inter-state tourism in the country; and

(b) lf so, the details thereof inclu-
* ding the _State -wise layout for the Seventh
Plan ?

. THE MINISTER OF TOURISM
(MUFTI MOHD, SYED) : (a) The Minis-
try of Tourism is laying greater “emphasis
on promoting domestic tourism with

: s o

for viewing wildife sanctuaries

emphasis on the creation of tourism o=

* frastructure in all the States/Union Teérri-

tories. Under this policy, Forest Lodges,
Yatri Niwases, Tourist Lodges, way-side
facilities and Yatrikas are being constru-
cted in various’ parts of the country to
provide accommodation to budget tourists.
In addition, assistance ‘is also being pro-
vided for purchase of vehicles/elephants
, for pur-
chase of trekking equipment as well as
for construction of trekkers huts, etc. The
Mmlstry IS also assisting various States in
organising major fairs and festivals, All

these activities promote inter-state {ouri-
sm. :

A\ % PP
- Various States/Union Territories org- -
anise package tours within‘ and outside
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their respective States/UT’s for the pro-
motion of inter-state tourist traffic. ¢
(b) Allocation for the development of
~ tourism. facilities is not made on State-
wise basis. ‘

Performancé of Avas Vikas Slm‘iﬁ

540. SHRI JAGDISH AWASTHI : Will
the Minister of TOURISM be pleased to
state : A )

(a) the performance of the Avas Vikas
Samiti during the last five years, year-wise
and the total funds placed at its disposal
every year; and

(b) what projects it has taken up in
Uttar Pradesh and Madhya Pradesh since
* its inception and what is the progress in
completing them ?

' THE MINISTER OF ' TOURISM
(MUFTI ., MOHD. SYED) : (@
* Bbartiya' Yatri Avas Vikas Sami'i
has completed the conslruction
of a  Yatrika each at Amarkantak,
Chitrakoot, Xampil, Nandmehar and
Bidar. The work is in progress at Omkar-
eshwar, Maheshwar, Dwarkaji, Puri, Kar-
aikal and Vrindavan (B Block). They are
also planning to start construction at
Srisailam, Ganga Sagar, Mayapur, Bihar-
Sharif, Kedarnath, Rishikesh and Naina
Devi. Further, negotiations are in progress
for the allocation of suitable land at vari-
ous other places, by. the concerned State
Governments.

During the last five years, grant-in-aid
as mentioned below was released to the
Samiti ;—

198182 Rs. 5.00 lakhs
1982-83 Rs. 5.00 lakhs
.00 lakhs

1983-84 Rs.

FEBRUARY 27, 1987
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Rs. 17.00 lakhs
* Rs. 15.00 Jakhs

R Rs. 50.00 lakhs - ¢

1984.85
1985-86

(b) The following projects have been

~ taken up in Uttar Pradesh and Madhya

- Pradesh :—

(i) Uttar Pradesh :

Kampil, Nand Mehar and Vrinda-
van (A-Block)-completed. Vrinda-
van (B-Block).work in progress, .

(i)’ Madbya Pradesh :_

Amarkantak and Chitrakoot—
completed, :

Omkareshwar and Maheshwer—
work in progress.

India’s Balance of Trade with Western
; Countries ;

541, SHRI ARUN KUMAR NEHRU :
Will the Minister of COMMERCE  be

pleased to state :

(a) the comparative figures of India’s
export and import during 1984-85 and
1985-86 with UK, USA, France, Italy and
USSR; and

(b) the steps becing taken to correct
our balance of trade if any, with these
cO. ntries ?

- THE MINISTER OF STATE IN THE
‘MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) The position of
India’s export and import during 1984-85
and 1985-86 in respect of specified coun- -
tries is as under ;— : '
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© (Value : Rs, Crores)
1984-85

1985-86 _
) (Provisional)
UK
Exports 612.60 538.23
Imports 933.47 1248,76

~UsA AN A 18

~ Exports 1765.83 1994,48;
Imports 2 1700,59 2085.86
France_ :

- Exports 191.45 199.99 °
Imports 357.63 615.12
Italy &
Exports 212,94 216.84
Imports 296.75 319,74
USSR
Exports 1879.64 1937.44
Imports 1937.44

1788.10 -

Note : Country-wise* details of export do not include export of crude petroleum.

Source : DGCI & S, Culcutta.

(b) A series of initiatives have been

taken to promote exports. These are desi-
gned to generato surpluses” for experts to
induce the production of goods contem-
porary in technology and competitive in
price and to make the exports profitable.
Simultaneously the Government has also
initiated a series of steps to promote effi-
cient import sabstitution, particularly in
the sphere of bulk imports. Continuous

efforts are being made to promote exports

to different couniries through various
trade promotion measures such as exhi-
bitions, trade fairs, exchange of dele-
- gations and by holding Joint Cemmittee
meetings periodically, As regards USSR,
trade is conducted in .Non-con-vertible
Indian rupees on a balanced basis and
any purchases from India made by USSR
is used to make imports from India by
USSR,

™
g

Import and export of ehgineering
goods .

542. SHRI ARUN KUMAR NEHRU :
Will the Minister of COMMERCE ° be
pleased to state :

(a) the total amount of foreign e¢x-
change earned from export of engineering
goods both heavy und light during 1983-84,
1984-85 and 1985-86; and

(b) the forcign exchange  spent
on import of such machinery during the
same period ? ;

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.

R. DAS. MUNSI): (a) and (b)
The details of India’s exports and
. imports'  in respect of  engineer-

ing items viz. Machinery and Transport
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Equ_ipmént and- Manufactures of metal
excluding Iron & Stecl during, 1983-84;
1984-85 and 1985-85 are ds under :

(Value : Rs, Crores)

—_— ——d s,

- 1983-84  1984-85 1985-86 (Prov.)

Exports 758.68 880.25 760,29

Imports 3322.21+ 3167.92 3683.73

Source; DGCI & S, Calcutta, °

Fashlon [nsmute in Delhi
543, SHR[_ SOMNATH RATH :

‘Will the Minister of TEXTILES be pleas-
to state :

(a) whether the attention of Govern-

ment has been-drawn to news-item appear-

ed in Hindustan Times dated 17.1.87 that
Government propose to have Fashion
Institute in Delhi;

By -if sb, the details of the proposal;
and :

(¢) what would be the main objectives

of this institution ?

THE DEPUTY MINISTER IN THE

MINISTRY  OF TEXTILES (SHRI S.

KRISHNA KUMAR) :
National
logy has

: (a) and (b) The
Institute 'of Fashion Techno-
already started functioning in

- rented accommodation at Hotel Samrat,

New Delhi. No decision has yet been
taken regarding the permanent location of
the Institute.

“
@

(¢) The Institute has been set up to
cater to the education, reasearch, service
and training needs of the Fashlon Indus-
try.

Imports from Oman, FRG, Singapore,
‘Netherlands and Kuwait

544, SHRI JAGDISH AWASTHI :
Will the Minister of COMMERCE be
pleased to state : i

FEBRUARY 27, 1987

“N.therlands and Kuwait; and
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: (a) the major ftems of impprtdurini
1983-84, 1984-85 and 1985-86 from Oman,
Federal Republic of Gen;nany, Singapore,

[ .4

'(b) the total yearly value .of cach in

‘terms of Indian currency ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.

R. DAS MUNSI) : (a) and (b) Data rela-
ting to quantity and valye of imports
of items from various countries -including
Oman, Federal Republic of Germany,
Singapore, Netherlands and Kuwait are
published . -in the - Publication entitled,

- 2*Statistics of the Foreign Tradg of India

by Countries Volume-1I (Imports)” copies
of which are available in the Parliament
Library, Latest issue of this Publication
pertains to 1983-84,

Marketing and extension services
centrefor craftsmen at Trivandrum

545. SHRIP. A. ANTONY : Will :
the Minister of TEXTILES be pleased to
state : :

(a) syhether a proposal of the Kerala
Government for opening a market;ns and
extension service centre at Trivandrum for
craftsmen is pending with the Develop-"
ment Commlssmner for Handicrafts for
nine years;

(b when is the proposal likely to be
cleared and

(c) whether there is any move to
strcngthcn the lmatketmg and extension
service centre at Trichur ?

e

“:THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR): (a) and (b) A
proposal * to open an additional Marketing
and Service Extension Centre at Trivand-
rum was received in April, 1985 from the

- Handicrafts Development Corporation of -

Kerala. A decision in the matter will be
taken only after the ‘evaluation study of
the existing centres functioning in the



137 Written Answers

‘country is completed by the lopstitute of
Rural Management, Anand (Gujarat).

(c) The centre has adequate staff to
underta‘e promotional activities,

Ban on sale of Ivory articles
546 SHRI P. A. ANTONY : Will

 the Minister TEXTILES be  pleased to’
state : | :

(a) whether any 'fépresentation 'has.

been received from Kerala Government
for exempting the Kerala States Handi-
crafts Development Corporation from the
ban on the sale of ivory. articles; and

(b) iso, the reaction,

of Govern-
ment thereto 7~ : y

- THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No formal
- representation has been received in this
regard from the Government of Kerala,

(b) Does not arise.

- Repntrilaﬁ‘on of tribal refugees from
Bangladesh _
547. SHRI G. BHOOPATHY :
SHRI SOMNATH RATH :
. SHRI NARAYAN CHOUBEY:

PROF. RAMAKRISHNA
"~ 'MORE i
SHRI LAKSHMAN MALLICK

SHRI BALWANT
- RAMOOWALIA :

SHRI S.M. GURADDI :

SHRIMATI BASAVARAJES
WARI :

SHRI H. N. NANJE GOWDA :
SHRI INDRAJIT GUPTA :

SHRI C, MADHAYV REDDI :
DR. B, L. SHAILESH : *

SINGH

(SHRI K. NATWAR SINGH) :
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“SHRI P. M. SAYEED :

‘ SHRI KRISHNA SINGH :

* _ DR.G.S. RAJHANS ;
SHRI RAM SWAROQP RAM:

SHRI YASHWANTRAO GA-
" DAKH PATIL :

SHRI KALI PRASAD PAN-
DEY :

'SHRI MUKUL WASNIK : "
'SHRI PRAKASH 'V, PATIL :
" SHRI AJOY BISWAS : .

SHRi R. M, BHOYE ;

_ 'Will the Minister of EXTERNAL

.AFFAIRS be pleased to ‘state :

(a) the total number of Chakma tri-
bals from Chittagong * hills tract of Ban-
gladesh who have crossed over to Tripura
and other places in . India during the last

‘onz year and their total'number as on 31
January, 1986.

(b) the 'numbcr of Chakma re-

fugees repatriated so far; 3

(¢) the reasons for deléy in comple-
tion of repatriation process;

(d) * whether the repatriation of these
Chakma refugees was discussed during the
Indo-Bangladesh. talks . held in January,
1987; and ;

(e) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(a) As
on January 31, 1987 35,859 Chakma tri-
bals from Bangladesh had crossed - into
India. ; '

(b) No refugees have been repatriat«
ed so far. ;

() The ref_ugees- who were to be
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repatriated from January 15, were not con-
vinced of their safety on their return to
their homes and so refused to leave,

(d) Yes Sir.

(e) It
~ that repatriation would begin on January
15. This process could not, howevcr,
start on that date for the reasons mention-
ed in (c) above.’

Development in tourism In Orissa -

548. SHRI SOMNATH . RATH :

Will the Mjnister of TOURISM be pleas- .

ed to state :

(@) whether Government have receiv-
ed a memorandum from Orissa. Govern-
megt and §ome other organisation for the
development of tourism including cons-
truction of tourist hotels in Orissa; and

(b) if so, the action taken so far in
this regard ? :

THE MINISTER OF TOURISM
(MUFTI.MOHD, SYED) : (a) and. (b)
Orissa Government has

dum has been received from the Hotel
and Restaurant -Association of Orissa
and this is being examined.

Export of additional bales of cotton
from Maharashitra

549. SHRI SHARAD DIGHE : Will
the Minister of TEXTILES be pleased to
state :

.

(a) whether Government of Mahara-
shtra has approached Union Government
for approval to export an additional .four
lakh bales of cotton to facilitate the pay-
ment of a better price o cotton growers;
and '

(b)  if so, the
Government?

reaction of Union

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Yes, Sir,

FEBRUARY 27, 1987

was agreed at that meeting

not submitted
any megorandum, However, a memoran- -
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(b). The _Maﬁarashtra State Cooper-
ative Cotton Growers’ Marketing Federa-
ation Ltd. has been allotted a total

. quantity of 55,000 bales of long/superior

long staple cotton so far during the cur-
rent cotton season. Further quotas will
be released during the course of the year
to various agencies, keeping in view the
interpatjional situation, availability - of
cotton with various agencies, their past

performance etc. !

Implementation of Avism Accord

550. SHRI SHARAD DIGHE : '

SHRI R.AMASHRA.Y PRASAD B
SINGH ;

Will the Minister. of HOME  AFF.
AIRS be pleased to state @ :

(a) the latest posilion regatding the
implementation of the Assam Accord;

(b) the reasons for mnon-implements
ation of -certain clausce of the Accord
and

(c) the steps proposed, to be taken
by Union Government to,lmplement the
Accord fully ?

- 'THE MINISTER OF STATE IN THE

- MINISTRY .OF HOME AFFAIRS (SHRI

CHINTAMANI PANIGRAHI) : (a) to
(c) There has been substantial progress
iu the implementation of the Assam
Accord. A statement showing the latest.
position is laid on Table of the House.
[Placed in Library. See No. LT--3745/87.]

- Mock hijack of Indian Airlines Flight

551. SHRI SHARAD DIGHE :
DR. G. VIJAYARAMA RAO :

" Will the Minister of HOME AFFAIRS be

pleased to stnte

(a) - the details of the mock hijﬁck of
an Indian Airlines flight on 16 January,

1987 sponsored by the National Security
Guards, i

-
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(b) whé‘ther the exercise proved to

'be satisfactory; and

(c) whether such exercises would also .

be held in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GREVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MIN]-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM : (a) The hijack
exercise was controlled exercise designed
to activate all agencies and departments
charged with the responsibilities - of com-
bating a situation involving hijack of an
aircraft. In order to bring in realism and
provide each organisation an opportunity
to react in as real a time frame .as possi-
ble, it was necessary to maintain a high
degree ofsecrecy. An aircraft was chart-
ered and personnpel frofm security agencies
were used as - passepgers
activity inside the aircraft. ‘All aspects of
safety were taken into account, and the
exercise was controlled by an elaborate
communication mnet work. After all the
agencies were activated, and when enqui-
ries were received from the media, as
anticipated, ‘it was decided ' to disclose
that hijack was an exercise. There was
no lapse in security  Further details can.
not be disclosed for reasons of security,

(b) Yes. Sir

(c) It will depend upon tl)c circums-
tances in future.

Relaxation in import of sc¢cond-hand
capital goods

552, SHRI NARAYAN CHOUBEY :
Will the . Ministe; of COMMERCE be
pleased to state :

(a) whether .it is a fact that the
import policy of second-hand capital goods
has beep relaxed further recently: and

(b) if so, the detaiis thereof ?

"

THE MINISTER OF STATE IN THE

MINISTRY OF&OMMERCE (SHRI P,
R. DAS MUNSI) : (a) and (b) No.Sir,

: PHA-'I..‘QUNA'B. 1908 (SAKA)

to simulate -~

.Sino-Pak ‘‘agreement’ of 1963,
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* Only the format for submitting the Charfe-

red Engineer Certificate has been revised

~ and made more elaborate wth a view to.

get complete information about the present
states of machine proposed to be impor-
ted.

-[Traps"latiun]

Area of occupied-Kashmir handed over
to China by Pakistapn

553, SHRI R. M*BHOYE :
SHRI SHANTARAM NAIK :
SHRI PRAKASH CHANDRA :
SHRI C. MADHAYV REDDI ;

SHRI DHARAM PAL SINGH
MALIK :

DR. B. L, SHAILESH :

‘Will _the Minister of EXTERNAL
AFFAIRS be p!;ascd to state ;

(a) whether it is a fact that Pakistan
has ceded about 4500 square K. Ms land
of occupied-Kashmir to China as reported
in Indian Express dated 22-1-87;

" (b) if so, the total area of Jand of
Jammu and Kashmir occupied by Pakistan
and the arga of land in square K. Ms, out
of that handed over fo China or any o(her
country; and

(¢) India’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) to (c)
The area of the Indian State of Jammu and
Kashmir presently under the illegal occu-
pation of Pakistan is approximately 30,200
sgquare miles. - An additional area of
approximately 2000 square ‘miles (approxi-
mately 5120 square kms.) has been ceded
by Pakistan to China under the so-called
We have
repeatedly protested to both China and
Pakistan for their iilegal activities in the
POK and conveyed to them that the whole
of Jammu and l\aqhmir is an integral par!
of India, ’
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‘ St-reamlain'ing the working of Bangalore¢ - .
ey - Passport office

" ‘554, DR. V. VENKATESH : Will the
Miniéter of EXTERNAL AFFAIRS be

pleased to state :

(a) whether any new steps. have been
taken to streamline the working of the
Regional Passport office. Bangalore;

(b)  if so, the details thereof;
{c) the number of applications pend-

ing for issue of passport as on 3lst
January, 1987;

; (d)  the average iime taken by this.
L ]

Passport Office for issue «of passport;

(¢} whether any
made on ways to
and

reduce - the delays;

() if 50, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir. ‘

(b) ‘The following measures bave
been taken to streamline the working of
the Passport Office, Bangalore @

(i) A o.w Passport Officer has been
posted there w e.f, 4-12-1986;

(i) In order to ensure that the
officials working in  Passport
Offices do not develop vesied
intere:ts. officials in all Passport
Offices - including . the Passport

Office, Bangalore are being inter-

changed/transferred after pericdic
intervals;

(i) Revised work norms’ have been
prescribed for each person so
that daily out-put of employees
is enspred;

FEBRUARY 27, 1987

study has been

Written Answers 143

(iv) - Perlodical review of pending’
cases is made and appropriate -
action including issuing reminders
to police authoritles is taken;

(V) Two inspections of the Passport
Office, Bangalore from the Head-
quarters have been recently under-
taken to ensure efficient function-
Ing of the office; i

(vi) Complaints and  Grievance
Officers have 'been appointed in
all Passport Offices including

- Passport Office,* Bangalore to
promptly look after the comp-
laints of passport applicants;

(vii) All vacancies in the grades of
Pubjic Relations - Officer . and
LDCs have been filled in the
Passport” Office, Bangalore to
augment the staff strength;

All Passport Officers, including
Passport Officer, Bangalore have
een directed to ensure that

" ‘passports are issued within a
reasonable period of recelpt of
clear identity and security reports
in respect of  applications  for
fresh passports;

(viii)

A computer is being installed in
the Passport Office +to help
streamline passport work.

(i)

©) 5306,

(d) About six weeks dep_endingf upon

‘receipt of clear reports.

(¢) and (f) In-addition to some of the
measures listed at (b) above, a regular
monthly monitoring of the performance of
cach Passport Office is being done from

" the Headquarters on the basis of monthly

Monitoring Reports from All Passport .
Offices and follow up action fis taken to
remind all concerned go reduce delays,
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'Trad,e agreeinent with Yugoslavia

555. DR.-V. VENKATESH
DR. D N, REDDY

Will the Mlmstcr of COMMERCE be
pleased to state :

*

(a) the present volume of trade bet-

ween India and Yugoslayia and whether it

is proposed to be increased;

(b) whether any agreement "has been

‘ signed in this regard; and

(c) the details thereof including items
to be exported to Yugoslavia ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) to (c) As per
the latest figures available, the trade turn-

over between India and Yugoslavia is as
under :

. : (Rs. in crores)
1984-85 1985-86

(Provi-

sional)

PHALGUNA &,

Exports to

Yugoslavia 21.68 23.29
Imports -

'v from : -
Yugoslavia 58,89 75.97

It is proposed to increase the trade
turnover to about US § 200 million in
1987+ While no trade ugreethent at
Government level has been signed, com-
mercial level agreements have been signed
between the trading companies.
effort is being made by both the countries
. to increase the volume of trade by mea-
sures such as Link Deal Arrangement,
exchange of trade and industry delegations,

- participation in trade fairs and encourage-

ment for long term contracting. The main
items of export to Yugoslavia are : Coffee,
Tea, Black pepper and other:

Evéry

. agreed that
spices,
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3 Lealhcr and leather goods, Deoi}ed cakes,

HPS Groundputs, mica, wire. ropes,
autopnrts and components, tyres, bicycle
parts, cotton textiles jute goods,  etc.
Efforts are being made to increase - export
of manufactured and engineering produc-
tion from India to Yugoslavia. * °

o . Indo-Pak ulk3

556. SHRI G. S. BASAVARAIJU ;
SHRI S.'M. GURADDI :

SHRIMATI  BASAVARAIJES-
WARI : "

SHRI RAM SWARUP RAM :

SHRI SATYENDRA NARAYAN
SINHA :

SHRI MAHENDRA SINGH :

SHRI MOHD. MAHFOOZ ALl
KHAN :

DR. A. K. PATEL :

SHRI C. JANGA REDDY :

SHRI = KAMLA PRASAD
RAWAT : ;
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) - whether in the series of efforts to
bring about normalisation of relations, the

‘last round of talks between India and

Pakistan was held in December, 1986 in
Pakistan; and

(b) if so, the subjects discussed at
the meeting and the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI-K. NATWAR SINGH) : (a) Indo-
Pakistan Foreign Secretary«level talks on
the normalisation of relations were held in
December 1986,

(b) ~Bilateral and other matter = of
mutual interést were discussed. It was
these discussjons should
continue,
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Shlﬂlnﬁ of textlle mills to interiors

557 SHRI G. S. BASAVARAJU : |
SHRI H. N. NANJE GOWDA :

Wwill the Mlmster of TEXTILES be
. pleased to state : ]

£

- (a) w’cther the Unlon Government
have agreed in favour of mills in"cities and

metropolitan areas shifting to the interiors

if mill owners and workers

come to an
understanding; and :

(b) if so, the particulars = of mills
which would be shifting to interiors ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b) Under
the existing provisions of the Industries
(Deve'opment & Regulation) Act 1951 po
powers are available for shifting of Indu-
stries whicb have gone into production
from cities and = other metropolitan areas
to other areas.

Chinese help to Tripura and Punjab
Extremists

558. SHRI G. S BASAVARAJU:
SHRI S. M, GURADDI ;
DR. B. L. SHAILESH :

Will the Minister of EXTERNAL:
"AFFAIRS be pleased to state ;

(a) whether it is a fact that the
Chinese Government is helping the eéxtre-
mists in Tripura and Punjab;

(b) if so; whether the matter has been
taken up with the  Chinese Government;
and - '

(¢) if so,
to ?

reaction of China there- .

: "THE MINISTER OF STATEIN THE

"MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) This
is not in Government's knowledge,

" FEBLUARY 27, 1986
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(b) and (¢) Does not arise. |

Mlsslle testmg range in- Balasore dhlrict
of Orlssa

559, SHRIMATI 'JAYANTI PAT-
NAIK : WIIl the Minister of DEFENCE
bc pleased to state :

(a) the y_éar when the country’s first
combined missile testing range and ‘sate- .
llite Jaunching complex on the Orissa sea-
board in ‘the. Balasore ~district was
mooted; ‘

(b) . the estimated cost of the prOJect '
at that time;

(c) the extent of pollution hazard
expected on launching that project; and

(d) ' the steps taken to make the
project polluuon free 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF: DEFENCE “RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI -
ARUN SINGH) (2) During the year
1979 _ : :

(b) About Rs 120 Crores.

(c) and (d) . No manufacturing faci-
lities will be set up at the range site. The
extent of pollution bazard expected due to
this project is nil. . The range will be an
environmentally clean set up. The gquess
tion of pollution thercfore does not
arise, e

3 ~ Export of cotton

* 560. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister 'of TEXTILES
be pleased to state :

(a) the pames of countries showing.
Interest in importing cotton from Indla,
and .

.

(b) th_c"detai_ls of the orders placed
by those countries ?
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THE DEPUTY MINISTBR IN THE
MINISTRY OF TEXTILES (SHR[ S.

KRISHNA KUMAR) : (a) and (b)
Baogladesh, Czechoslovakia,  France,

Hongkong, Lodonesia, South Korea, Japan,

Singapore, Swntzerland Spain, Sri Laoka,
and United Kingdom have shown interest
in importing staple cotton from India.
Contracts for export of 2,01,112 "bales of
_maple cotton, 30,000 bales of Bengal
Deshi to these countries have been regis.
tered 30 far.

Attack on; Iondian Embassy in Pern

‘61, SHRI MAHENDRA SINGH :

SHRIMATI N.P. JHANSI
* LAKSHMI ;

SHRI BANWAP;I LAL PURO-
HIT ;

SHRI MUKUL WASNIK :

SHRI T. BALA GOUD ;
SHRI R.M. BHOYE ;: .

| Will the Minister of EXTERNAL
~ AFFAIRS be pleased to state :

" (a) whether‘ the Indian Embassy at
Peru was attacked by guerrillas with a
dynamite and machmc -guns on January 2f-
1987,

(b) if s0, what werc the casualties and
other damage suffered during the actack;:

(c) what action has since been takan
by the Peruvian '~ Government to dppreh-
end the. culprits; and

(d) what" steps have been taken by
Government of Indla to protect the per-
sons and property of Indian Mission ?

THE MINISTER OF STATE IN THE -

MINISTRY OF EXTERNAL AFFAIRS
(SHRI. EDUARDO FALEIRO) : (a) ch
Sir.

y (b) No official of the Embassy re.(.elvcd
any injury, Three Peruvian police guards
were killed during the ‘attack. Some win-
‘dows of the Chancery were . shattéred and

‘PHALG'UNA §, 1908 (S4KA)
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the private car of the Charg,e d‘Aﬂ'alrés
badly dumagad

(c) Peruvian _ police have teportedly
rounded up about 400 suspects. . .

- (d) The Government of Peru have beed
requested to ensure adquat'o protection
for the security ‘of the Embassy. The

‘Embassy is locking for suitable alternative
accommodation with better security. '

Sctting up of a pilot é;:port test house

562. SHRI MAHENDRA SINGH :
Will the Minister of COMMERCE ' be -
pleased to state :

(a) whether a pilot export test house
Is being set up in Bombay;

(b) if so, the dct.uls and the cost of
lhe project; and

(c) by when the pilot test house is
expected to-be Commissioned ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF COMMERCE (SHRI 2

R. DAS MUNS[) (a) Yes, Sir.’

‘(b) The Test Ilo'_use will have three
major scctional laboratories-mechanical,
electrical ‘and chemical with 13 sub-
sections for testing of products for vari-
ous-characteristics. The estimated cost of

“the project is Rs, 277.32 lakhs.

(¢) By the end of March, 1988,

Increase in strength of police
; force in Goa

" '563. SHRI SHANTARAM NAIK : Will
AFFAIRS be
pleased to state :

(a) whether the existing police force in
Goa has been found to be inadequate even
to meet an average law and order situa-
tion;



-
@

151 Written Ammr’.

* (b) whether the Admmlstratmn of the

Hnion Territory of Goa has sent any pro-

_posal. to the Union Government for
increasing the strength;

(c) whether any report on the perfor-
mance of the police and the flaws in their
handling of language agitatjon in Goa has
been preparcd by his Mmistry,

(d) the efforts, if any, that Govern-
ment propose to make to modernise the
' force in Goa; and

(e) whether Government propose to

provide the Goa - Police with helicopters
for aerial monitoring of law and order
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b) : Keeping in view the inadequacy of

. the police Force in Goa, additional posts
are being sanctioned to Goa Police with
effect from the next financial year,

(c) No, Sir, The agitation was handled
to the best of ability of the Goa Police
and situation was swifily brought under
control with reinforcement by para -mili-
,-tary forces, -

-

(d) Modernisation of Pohce is a con-'
tinuous process.

(¢) No, Sir.

French entry into L.C.A, Project

564. SHRI SATYENDRA NARA
YAN SINHA :

SHRI JITENDRA PRASADA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether entry of French into the
Light Combat Aircraft (LCA) project is
likely to reduce indigenous content of the

LCA; and ;
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~(b) if so, the reasons iof ~ Government
choosing French help after the Aeronmau-

. tical Development Agency had agreed with -

‘the earlier proposal to build the LCA
with Weést German consultancy and«dm-
port of only those technologies not avail-
able with us ?

y i

- THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Decision regarding
the choice of consuitants for the - LCA
programme has not yet been taken. Irre-
spective of the choice of consultants, the
indigenous content of the. LCA will rem-
ain the.same. dits

(b) Does not arise.

Extpadition treafy with U, K.

565. SHRI ARIF MOHAMMAD
KHAN : Will the Min'ster of EXTERNAL
AFFAIRS be pleased to state :

(a) whell_:cr any progress has heen
mhade so far in the matter of signing an
extradition treaty between India-and U, K
and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(a) and
(b) Experts of India and U, K. have met
on four occasions ' since ~January 1986 to -
arrive at appropriate lepal arra‘ngemcnts
to deal with anti-Indian terrorist and
extremist activity in  the . U. K.
The proposed - Extradition Treaty is
one part of such arrangements. Although
there has been some narrowing of differ-
ences between the two Governments on -
the provisions in such a Treaty, we have _
not yet Been able {o reach agreement,

Approval to vew hotel projects

566. SHRI H. N. NANJE GOWDA :
Will the Minister of TOUR[.SM be Pleased
tfo state :
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(a) how many hotel projects have

been apprbvéd by his Ministfy to tide -

over the acute shortage of hotel accom-
modation in the,country;

(b) the tofal ﬁumber of hotels likely
" to be completed * during the currentfm-
ancial year; _

' (c) to what extent setting up of these
hotels will ease the posilion; and :

(d) the time schedule for complotmg
the remaining hotels ?

THE MINISTER. OF TOURISM
" (MUFTI MOHD. SYED) : (a) The Minis-
try of Tourism 'has approvéd 238 hotel
projects from the point' of view of their
suitability for tourists.

(b) On the basis of progress reports i
received in the Ministry and other avail-- ~

able indications, "about 80 hotel projects
are likely to be completed during 1987-88,

(c) The completion of these hotel
projects is likely to provide about 7,500
rooms which will go a long way in easing
the existing pressure on hotel accommo-
dation in the country.

- (d) The remaining hotel projects are
expected to be progressively completed
during the following two years.

‘Water gport in Kerala

567. SHRI MULLAPPALLY RAMA -
CHANDRAN Will the Minister of
" TOURISM be pleased to state ;

(a) whether Government are consi-
dering any proposal for develobment of
Water Sports in any of the tourist centres
in the State of Kerala; and

(b) if so, the details thereon ?

THE MINISTER OF TOURISM
(MUFTI' MOHD, SYED): (a) and (b)
There is a scheme for dévelopment of
Water Sports at Kovalam for which Cen-
teal Ministry of Tourism has sanctioned

PHA"I__GUNA: 8, 1908 (SAKA)
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assistance of Rs,” 17,31 lakhs. There are
also proposals for introduction of Water
Sports at Malampuzha “and development
of beach resort at Kappad. The State

- Government of Kerala has also got plans

tc introduce water sports at Veli and

Pathiramanal.

Search for lqcation'in Indian Ocean
for nuclear testing facility by France

-

568. SHRI BRAJAMOHAN MOH-
: Will the Minister of EXTER-
NAL AFFAIRS be pleased to stateA:

(a) whether Union Government are
Aware that the Government of France are
scarching for a location in -Indian Ocean
for nuclear testing facility;

(b) whether the Kerguelen island in
Indian Ocean is being consideréd for the
same; j

(c) if so, the reaction of Government
thereto; and

(d) whether Non-aligned. Movement
has reacted against such a move ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIX. NATWAR SINGH) : (a) and
(b) Government have seen reports in this
regard,

(¢) Government of India afc opposed

_ to the military presence in the Indian

Ocean region of any non-litteral State.
(d) No, Sir.
Plan to e xpand hotel industry

569. DR. KRUPASINDHU BHOI :
Will the Minister of TOURISM be pleased
to state :

(a) whether a crash plan to expand
the country’s hotel industry to enable- it
to receiye the targeted 2.5 millon tourists
by 1990 has been worked out;
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(b) if so the salient features thereof;
and " ‘

" (c) the steps taken to i'm'pfcmcni. ‘the
.same ? :

-~ THE MINISTER OF TOURISM
{MUFTI MOHD. SYED): (a) to(c) In
order to encourage investment in the hotel
Andustry, -Government  has extended
several incentives/concessions to the hotel
industry. These include exemption from

the MRTP Act in the matter of both mew’

projects and expansion of existing hotels;
income tax holiday to new hotéls; higher
depreciation allowance; central  subsidy
for construction of new hotels in specified
backward areas; interest subsily op hotel
“loans advanced by IFCI, Foreign Exchange

Incentive Quota for overseas advertising/

publicity, promotional tours, import of pro-
visions, equipment including vehicles (up-

to 2 in a year); concessional customs duty -

on a number of items imported by ' hotels
for actual use; priority in the allotment
of telephone/telex connections, etc. Besi-
des some of the State Governments have
also accorded hotels/lourism the status of
an industry. which entitles hotels to such
concessions/incentives as arc available 10
other industries in the respective States.

In the public sector, the India Tourism

. Development Corporation is setting up a -

30-room hotel at Gulmarg~ ‘besides expan-
- slom of 2 hotels -and conversion of oane
Travellers’ Lodge into a hotel.
constructing 6 hotels as joint venture pro-
Jects with the State Governments.

The Department of Tourism also is
setting up Yatri Niwases and Forest
Lodges, in collaboration with the State
“Governments, to provide accommodation
for budget tourists

Setting up of Indo-Soviet Investment
" Centre '

- 570, DR. KRUPASINDHU BHOL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether an Indo-Soviet TInvest-
ment Centre has been started recently;

PEBRUARY 17, 1986
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(b) if so, the salient featires (heredr;

(¢) whether India has mooted the
setting up ‘of hundred per .cent export
production units with the “help of the
Soviet. Union in a number “of fields as

_part of the production cooperauon being

discussed between the two countries ?-

THE MINISTER OF STATE IN THE -
(SHRI
P.R. DAS MUNSI): (a) and (b) An
Indo-Soviet Investment Centre has been
récently - established by India-USSR
Chamber of Commerce & Industry, a
registered Society under the Indian Socie-
ties Act. The Indo-Soviet - Investment
‘Centre has indicated that the following
will be its major objectives:—

*Provide assistance in - promoting
economic cooperation between India and
Soviet Union and guidance in the est-
abhshment of joint cooperation between
lndm and USSR in third counlnes,

*Serve as a focal point for dissemin- -
ation of information regarding the organi-
sations, procedures and regulations pertain-
ing to commerce and trade in both the
countries, ‘

*Assist in the identification of projects
having scope for Indo-Soviet economic
and industrial cooperation.

*Provide assistance to arrange tech-
nical collaboration betweeen  Indian
entrepreneurs and Soviet industria] est-
ablishments for transfer of technology and
know-how

"‘Identify projects offering scope for
Indo-Soviet joint ventures,

*Arrange to obtain technology docu-
mentation ‘such ' as design, drawings,
process charts, manufacturing methods
and other associated ancilaries & soft-
wares for indstrial products. !

*Focus specific areas of industrial pro-

daction for sharing of productmn between
“two countt'lel.
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.‘Et.lablish export oriented industries,

% .+pacilitate training of Indian techni-
cians in USSR and deputa:ion of Soviet

experts to Indid as' considered appro-

priate.

*Compile and disseminate statistical.

information relating to economic develop-
ment of both countries.

*Disseminate information op commodi-
ties and products available for suppy
from either of the countries, their spe:i-
fications and other relevént information.

*Arrangc visits of Trade and Industry.

~ delegations between the two countries.

*Dissemiinate information on Govéroment’

of India’s policy on industrial licensing,
foreign collaboration, import and export,

trade regulations, foreign exchange regul--

ations act and other enactments and re-
gulations relavant to  economic and in-
dustrial ~ development  and . bilateral
- relations,

" (c)’ Both India and the USSR are

endeavowring to. identify areas for pro-

moting production cz.operation which can
take several forms including joint venfures
and 100% export oriented units. It will,
‘however, be upto the enterpreneurs to
* come up with proposals for setticg up of

hundred percent. export oriented units with’

Soviet cooperation.

Demand for a separale Jharkhand State

571. DR. KRUPASINDHU BHOI :
Will the Minister. of HOME AFFAIRS be
pleascd (q state :

(a) whether the demand for a separate
Jharkhand State has been gaining ground;

(b) _whether a Jharkhand Bandh was.

observed on the Republic Day; and

(c) the steps taken.or proposcd 1o be
tdken to solve the issue ?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

PHALTUNA 8 1908 (SAKA) Wirlten Answery 1153

CHINTAMANI PANIGRAHI) : (a) Dem-

-ands have been made from time to time

for a separate Jharkhand 'State'.

(b) The Jharkhand Mukti Motcha

_had. called for a Bandh 'b'ut the call evoked'

a-poor response,

(¢)  Such demands arise on account
of economic.imbalances. The Government
is of the view that such imbalances in a

- particular State or region should be tack- -

led through the mechanism of planning
and the creation of a separate State may

not be the answer to the problem.

Plan to develop beaches in Konkan region

572.  DR. DATTA SAMANT : Wiil
the Minister of TOURISM be pleased to
state

(a). ‘whether it is a fact that he visited:
beaches in Konkan Region in Maharashtra.
in December 1986; and

(b) 1f so, the specific spots selcctcd
for development ?

_THE MINISTER OF TOURISM

“(MUFTI MOHD, SYED): (a)and (b) Yes,

Sir, Alibag Murud-Japjira and Ganpatipule
were visited by the Union Minister of
Tourism on 2Ist December, 1986. Ganpati-
pule = (Ratnagiri) and  Murud-Janjira
(Raigad) have been selected for develop-

~ ment of beaches in Konkan region. The

Central Ministry of Tourism has already
sanctioned Rs. 8.77 lakhs for < beach colt-
ages at Ganpatipule.

Settlement between management of
Mazagon Dock Limited, Bombay
and its. employees regarding

 seryice condltions

573. . DR.. DATTA SAMANT : Will
the Minister of DEFENCE be pleased to

- State : »

(a) whether the management of
Mazagon Dock Lid. Bombay has entered

i,pto'n selilement for revision of service
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conditjdns with the representatives of the
emyloyees” of their offshore operation
division on 15 October, 1986;.

(b) if so, the various features of this
settlement;

(c) whether the terms of this settle-

; and

(d) if so, the reasons therefor?

THE MINISTER OF.STATE IN THE
DEPARTMENT OF DEFENCE PRONDU-
CTION - AND SUBPLIES IN.THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) :(a) and (b) A
Memorandum of Settlement subject to
approval by Government, was ‘entered
into by Mazagon Dock Limited with the
Association of Engineering Workers Union
in respect of off-shore fleet crew on 16th.
September; 1986, It envisages revision of
_emoluments, other benefits and service
conditions of the off-shore fleet crew.

-
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(c) and (d) The matter
examination of the Government.

is under
»

o N

Tourist projects in Kerala

574, PROF. K.V. THOMAS : Will the
Minister of TOURISM be pleased to
state i

(a) what are the on-going tourist
projects in Kerala financed by Union
Government,

(b) the new projects proposed;

(c) - what is the flow of - tourists for
the last three years to Kerala; and

(d) whether there is enough arrange-
ment in Kerala to cater to the nceds of

_the tourist?

THE "MINISTER OF TOURISM
(MUFTI MOHD. SYED) (a) The follow-
ing are the. on-going schemes of Kerala
which have been financed by the Central
Mmlstry of Tounsm

1. Wayside amehities at Cannanore, Kottarakkara, Alleppey, Ralgbat Kumar-

akom and Wynad.

2. Provision of boats for Cochin, Kumarakom, Quilon and Thekkady.

3. Promotion of fairs and festivals in Kerala.-

4, Provision of trekking equipment,

5. Yatri Niwas at Quilon.

6. Water Sporis at Kovalam.

(b) The new proposals under consideration are as follows:— &

1. Water Sports at Malampuzha.

Development of beach resort at Kappad.

. Yatri Niwas at Trivandrum.

2
3
4, Forest Lodge at Parambikulam,
5
6.

Mini buses for Paitasbikulam Wwildlife Sanctuary.

Forest Lodgg at Neyyer Wildlife Sanctha_ry.

Apart from these the following schemes have also been propgscd by the S-late

; Govemmmt yery reccmly ¥
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Rs. in’ lakhs
» ( 6] 'Wayside amenities '.--75._00__
(n) _Y,a_tri‘-Niwases.. 7 165.00
(iif)' Luxury c:uisets.: . 180,00
(i) Beach Resorts. : 75,00
(v) .'Floating Restaurang, Wa'lcr. Sports and boating. 44,00 -
- (vi) Min.i buses for:WildIife Sanctuérics ‘ : 600
(vif) Flbodlighting of-mon;xmcnts. _l 15.00
y L ‘ | ®
T Year 7 Forcign Domestic Total
tourists tourists '
% 24.29é 1,94,336 218,628
1985 | 42,347 3,38,776 - 4,8],123‘ oo
- 1986 60,216 4,81,648

541,864 °

(d), 'Acéomm'odation and other facilities are available in the'Public/Private sector -

at Jeading tourist centres in Kerala,

Kerala Tourism Development Corporation and

private operators also provide tourist transport. :

Extradition treaty with USA

575, 'SHRIMATI & N.P. JHANSI
LAKSHMI : WHI the Mipister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether there is a ‘proposal to
" enter into  megotiations with .« the
hited States Government for revision of

the existing extradition treaty between the. -

two countriés;.and

(b) " if so, the major loopholes in the

in the prcsent extradition treaty between
India and the United States and how

. .many cases have bcen taken up under
_ this treaty since it was sigged in 1942?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. ‘NATWAR SINGH) : (a) We
are at present examining whether such a
revision is called for. .

(b The'mé}_-(é‘r' is nrescnily under
study, . ‘ ;

Shipping of cholera-contaminated marine
products to Japan
576. SHRIMATI

N. P. JHANSI

.LAKSHMI : Will the Minister of COM-

MERCE b® pleased to state :

(a) whether it is a fact that some
marine exporters have been found respon-
sible for shipping - cholera-contaminated
marine produgts to «~Japan and other
countries; .

(b) "if so, the details thereof: ‘and.

(c) whether Government have taken
any decision to take action under the
Export . (Control} Order and the Export
(Qnality Control and Imspection Act)
against such unscrupulous exporters ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI)
P.R. DAS MUNSI) : (a) and (b) Recently,
a few cases of cholera contamingtion in
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respect of our exports of marine products °

to Japan was brought to the notice of the
Government. Govt. have taken immediate
steps to tighten export inspection proce-
dures and strengthen quality control
measures further.

(c) Yes, Sir,

Development of new militiry facilities
in Pakistan by U S.

577, SHRIMATI BASAVARAIES-

WARI :

L ‘ :
SHRI BHATTAM SRIRAMA
MURTY :

SHRI BALASAHEB VIKHE
~ PATIL ; ‘

Will the Minister of of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether Government's. attention
has been drawn to the reports that . the
US has undertaken a major programime of
upgrading and dev_e!opin‘g new military
facilities in Pakistan border province of
Baluchistan; ‘

(B\ if so, the details thereof and to
what extent this decision of US Depart-
ment poses threat to India;_and

(c) the measures being taken by
" Government to mect the threat ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI X. NATWAR SINGH) : (a) and+¢
(b) Govt. have seen media reports to the
affect that a major programme of upgrad-
ation and development of new military.
facilities is being undertaken in Baluchistan
which is being coordinated under CENT-
COM'S region-wide programme of base
enhancement. The US Govt. has, however,
indicated that it has no hand in the
construction or renovation of Pakistani

bases or. facilities.

: (¢) Govt. is maintaining a constant
vigil on all developments having a bearing
on our security,

FEBRUARY 27, 1987.

Written Anawers 164

Capture of Indian ﬂshertﬁ en By Pak
. Coast Guards -

578. 'SHRI_MATI BASAVARAIJES-
WARI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that seventeen

- fishermen along with two fishing boats

have:been allegedly carried. away by the
Pakistan Coast ‘Guards to their country
as reported in Indian Express datéd 3
February, 987, y

(b) if so, whether any protest was
lodged to the Pakistan Government in this
regard; and riny '

(c) if so, the steps being taken by the
Union Government to get back the boats

from the Pakistan Government and the

reaction of the ' Pakistan
in this regard ? '

Government

THE MINISTER OF STATE IN THE

 MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. NATWAR SINGH) : Yes, Sir.

(b) and (¢) The matter was taken up
with the Government of Pakistan and we
have been informed #that they are ready
to release the boats and the fishermen
after the fine imposed by the local Court
at Karachi has been paid.

Scheme for utilisation of Special Jmte
Development Fund

579.. SHRI INDRAJIT GUPTA :
Wil! the Minister of TEXTILES be' pleas-
ed 10 state : ; -

(a) whether Government have worked -
out a comprehensive scheme to utllize the

/ Rs. 100 crore Special Jute Development

Fund; and

(b) if so, the-details thereof ?

THE MINISTER OF STATE OF
‘THE MINISTRY OF TEXTILBS (SHRI.
RAM NIWAS MIRDHA) : (a) and (b)
In order to revitalize the jute sector, the
Government have decided to create and

. ' I



108 Written An;wir&_

"‘make available, over'a petlod of time, a
Speeml Development Fund of Rs. 100,
crores for rehabllltauon and restructuring
of jute industry as well as for develop-
ment of jute agriculture The distribution
of outlays among various programmes has
been worked out as under :

1, Jute Agricultural Deve-
lopment Programme,

2. Assistancé to JCI and
its Cooperaiives .pro-
‘curement ‘agencics.

- 3. Product diversification
and R & D support.

4, Schemes for the bene-
fit of workers in the
Jute Indnstry Rs. 53.50 crores

Rs. 25 crores,

‘Rs. 10 crores

Rs. 10 crores

. PHALGUNA *, 1908 (SAKA)

‘Total ; Rs. 98.50 crores

“or'say Rs. 100'crores.

Accommodation for Police Officials
in Delhi

580. DR. A. K. PATEL :  Will the
Minister of HOME AFFAIRS be - pleased
to state :

(@) whetlier a number’ of Police
Officers and Police Officials in Delhi are
residipg far away
duties in the absence of saitable

Govern7
ment Accommodation for them; '

(b) if so, steps taken to provide sui-
. table accommodation te them so that they
can perfectly perform their duties;

s (c) the details of scheme for constru-
ction of quarters for the police; and

(d) whether some’ suitable plots are .

reserved for this purpose near the Delhi
Police Headquarters ?

THE MINISTER OF STATE IN THE
“MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME = AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

¢b) and (¢) Police housing.is a Plan
scheme. During the Sixth Plan,: 1528
quarters and barracks for 1660 Dok
Police personnel were constructed at a
cost of Rs. 947 lacs. There is a provision

from their place of '
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of Rs. 800 lacs in the Seventh Five Ycar

Plan for construction . of 3972

and barracks for 3700 police personnel.
(d) No, Sir.

[Translation)

- Bomb explobion near lndinn Embassy
: in Kabul
581. SHRI
Wwill:

- the Minister of EXTERNAL

 AFFAIRS be pteased to state :

(a) whethcr
February, 1987 an incident of bomb ex.
plosion in a car took place near Indian
embassy in Central Kabul

(b) if so, the details thereof;

(¢) whether any new steps for secu-
rity purpose have been taken afler that
incident; and

(d) if so, the details thereof and if
.not the reasons therefor;

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. NATWAR S[NC;H) (a) Yes,
Sir.

(b) " 15 Indian basc& and onme local,
Embassy official as well as two IAC offi- .

cials received minor injuries. The Chan-
cery suffered ' considerable damage.

(c) * Yes, Sir.

(d) While securify mcasures ‘were
already in force, several mew measures
have also been initiated. It would obvi-
‘ously defeat the purpose of security | if
details of these are divulged.

(English] .
Construction of 1TDC hotel in A ndhra
" Pradesh

582. SHRI V. TULSIRAM : Will the
Minister of TOURISM be pleased to
state : , ¢

. (a) whether India Tourism Develop-
ment Corporation have
proposal to the Government “of India for
“constructlon of some three-star and five-

star hotels in Andhra Pradesh by the end

of Seventh Plan period;

< quarters

MADAN PANDEY &

it is afact that onl

submitted any
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(b) if 50, the number of such hotels

to be constructed and the extent to which -

they will be able to accommodate the
teurists flow to the State; and

(c) the site sclect'ed' fbrl the purpose
and extent to which such hotels will pro-
vide employment 1n the State ?

THE MINJSTER OF TOURISM
(MUFTI. MOHD, SYED) : (a) . India
Tourism Development Corporauon does
not have.a proposal for construction ‘of

any Hotel Project in Andhra 'Pradesh

during the Seventh Five Year Plan.
(b). and '(c) Do not arise.

Proposal to develop sea beaches in
Andhra Pradesh

583. SHRI V. TULSIRAM : Wil -

the Minister of lTOURISM be pleased
to state :

(a) whether there is a proposal under
the consideration. of the Government of
“India for the'development of sea beaches
in-the State of Andhra Pradesh as" tourist

resorts,

(b) if so, the details thereof; and

(c) the approximate e.xpendxturc to
be involved for the purpose and how
much amount has been . given to the
Government of Andhra Pradesh for the
development of sea beaches;

THE MINISTER OF - TO-URISM‘_
(a) to (©)

(MUFTI MOHD. SYED) :
There is a proposal for . development of
Rishikonda near Visakhapatnam as a
beach resort for which the Department of
Tourism has sanctioned an amount of
Rs$.20.80 lakhs on 27-3-1986.

Sce'ps to attract tourists to ‘Andhra
Pradesh

384, SHIV V. TULSIRAM : Will the
Minister of TOURISM be pleased to
state : :

(a) total number of foreign - and
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domestic tourists who visited . ‘Andhra
Pradesh during the last three years year-
wise, as on 31. lZ 86 -

(b) the estimates, if any, of the earn.
mgs including foreign exchange, if any by

..~ various sectors of the State cconomy due

to the tounsts, and

(). the Adetails of ithe steps being
taken by the Union Government to attract

more and more tourists to Andhra
- Pradesh ? '
“_THE MINISTER ‘'OF TOURISM

MUFTI MOHD SYED) * {a) and (b) The
relevant statis ics are not available irom
the State Govcrnment

(¢) The steps taken vy the Central
Government -to «attract more tourists to
Andhra Pradesh include wide publicity of
places of tourist interest. in that State and

assistance for developing infrastructural
facilities.

EXport of cotton from Andhra Pradesh

585. SHRI V TULSIRAM Will the

. Minister: of TEXTILES be p]eAScd to

state :

(a) ihé quantity and quality of cotton
exported from Andhra Pradesh during last

three years; s

(b) - the names of countries to whlcb.
cotton was exported;

(c) - the value of cotton so exported;

(d) whether Government have ' taken

- steps to find out new markc(s for Indmn

cotton;, and
“ () * if so, details thereof ? '

THE DEPUTY MINISTER IN THE
MINISTRY ' 'OF TEXTILES (SHRI §.
: (a) to (c) There
wére no exports in 1983:84. ' The Audhra.

“Pradesh State  Cooperative - Marketing

Federation cxporwd 4094 bales of cotton
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valued at Rs, 1,33 crores in 198455 and
6987 bales valued at Rs. 2.08 crores in
° 1985-86. The export consisted of long and
extra long staple variety of cotton and was
~ made to Czechoslovakia, Poland, Switzer-
land, Bangla Desh and China (T).

(d) and (e) The exporting agencies
-appoint sales agents in overseas markets
viz. cotton importing countries, send dele-
gations and promote sales under bllgtcral
trade agreements ‘with various .cotton
‘fmporting  countries in general and East
Earopean countries in particular. Cotton
Corporation .of ~India has identified
Indonesia, Thailand and France as new
markets.

lndo-Dar'niQh trade relation

586. DR. CHINTA MOHAN : Will

the Minister of COMMERCE be pleased

to state.: ’

(a) whether any steps are beidg taken
to 'improve links between India = and

- Denmark; and
'(t_)) if so, ihe‘dclails théreof ?

- THE MINISTER OF STATE IN THE

" MINISTRY OF COMMERCE (SHRI P.
'R. DAS MUNSI)  : (a) and (b) Witha
view to improving trade relations with
Denmark; there have been several ministe-
rial level and official discusions - between
the two countries. In January 1987, the
Danish Prime Minister accompanied by a
“trade delegation visited India, when an
" agreement was also signed for setting up

an Indo-Danish Joint Business Council -
.between Associated Chambers of Com- -

merce and Industry of Ind a (ASSOCHAM y
and the Federation of Danish Industries
and the Danish Chamber of Commerce to
promote economic trade and industrial
; coopetation between thc two countries.

Unlform for Delhi porters

‘587 DR. CHINTA MOHAN : 'wm
the Minister of HOME AFFAIRS be
plused to state :

! (a) whether the Tocal police and
Business Association have J'ntrodu;cda

PHALGUNA B8, 1508 fSAkA)
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new scheme for uniform for Delhi porters:.
and .

(b) if so, the reasons therefor 2

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) The traders of -
areas of Police Stations ‘Kotwali, Lahori
Gate, Town  Hall, Sadar Bazar, Bara
Hindu  Rao, have donated uniforms and
Badges to the . porters workmg in these
areas.

(b) - The uniforms and badges: have
been issued to porters in order to avoid
cases of theft and cheating by them, as
there had been .incidents of the porters
disappearing in the crowd along* with the
goods of the persone who had hired them.

Report of study team on Jharkhand
region

589. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS bc
pleased to state

(a) whether the Union Government '
had appointed a study team for studying
the political, economic and socxal unrest «
in the Jharkhand region;

(b) whether the l-cdm has submitted
any report; £

(¢) ‘if so, the main conclusions and

" recommendation of the report; and

(d) whether Government are in touch
with the State Government concerned on
the impact of the movement for the crea«
tion of a separate tribal State in Bihar
with adjoining areas of other States ?

THE MINISTER OF STATE IN THE

~MINISTRY OF PERSONNEL, PUBLIC
"GRIEVANCES AND PENSIONS AND -

MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (&) to (d) A Central
Team consisting of threé senior officers of
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‘the Ministry of Homé Affairs and Ministry

of Welfare is visiting certain districts in

Bihar, Orissa, Madhya Pradesh and West
Bengal to discuss with Collectors of those
districts problems of the tribals and the
" programmes ‘in hand for their welfare,
Subseq uently, this team will also have

discussions with senior officers at the State .

capitals with a view to suggesting clear
initiatives and remedial administrative steps
that may be necessary for countering the
fissiparous tendencies due to activities of
Jharkhand Mukti Morcha, élc.

fa clusion of languages in Eighth Schedule

of Constitution
§90. SHRI BALASAHEB  VIKHE
PATIL : Will. the Minister of HOME

AFFAIRS be pleased to state :

(a) whether Government afe consi-’

dering any proposal to include some more -

languages in the Eighth Schedule
Constitution; and

to the

(b) if So, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME. AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) Time
and again demands had been received to
include some languages in the = Eighth
Schedule  of - the Constitution. * The
“Government are-of the view.that inclusion
of more languages in the Eighth- Schedule

¥ would create other repercussions and reac-
tions, However, it is th2 endeavour of
the Governmant to develop the cultural

and literary heritage of all the languages -

irrespective of their inclusion in the Eighth
Schedule.

[ Translation]

SC/ST employees in the Ministry
WAN : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

'(a.)' the total number of employees

EEBRUARY 27, 1987 .
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working'in the Ministry at present indicat- - °
ing the number thereof in Clas» ¥ o X ll[
and lV

(b) tl:sc pergenfabé
Castes and Scheduled Tribes cmployees in
each class/ca egory; and

! (c) the action taken by Government

‘to ensure that the prescribed percentage

of employees belonging to Scheduled Castes

- and Scheduled Tribes are filled up against

the reserved posts'? ;

THE MINISTER OF STATE IN THE

'MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. NATWAR SINGH) : (a)
Total , ' 6021
Cla_ss 1
Class I, , 1916 . -
Class 1T . ' 2509
" Class 1V : 800
(b) ~ Percéntage is as under :
SC "ST .
. Class 1 12.20 4.40
Class I1 8,29 1.20
Class I11 11,67 3.42
Class 1V 3012 3.00

591, SHRI “RAM BHAGAT PAS-,

(¢) The Ministry has been observing
the various instructions issued from time to
time by the Départment of Personnel: and
Training and the Commissioner for Sche-
duled Castes and Scheduled Tribes to |
ensure thatthe members of both Scheduled
Castes and Scheduled Tribes are recruited
in the Ministry to fill the quotas prescnbod :

for them, This applies to all the G;adcs |
of officers covered by formal Reserve
orders. :

(English)

" Insurgency in North-East region

592. SHRI NITYANANDA MISRA :
Will the Minister of HOME AFFAIRS be
plcaml to stnte .

~

of Schedulcd.' '

796 *
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_-(a) whether Insurgent activities inwal-
most all the States in North Eastern India
have shown a spurt in the receet past;

: % 7

(b) whether the extremists are ‘now
being aided by some foreign country with
latest arms and other help;

" (e) :if so, the details thereof; and :

(d) the steps taken by the Govern-

ment to check these insurgent activities 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
" CHINTAMANI PANIGRAHI) : (a) There

have' been no insurgent activities lin
. Meghslaya, Mizoram and Arunachal
Pradesh (except Tirap District). In Tirap
District in 1986 there were four violent
incidents by the National Socialist Council
of Nagaland .involving 8 deaths. In
Tripura, Nagaland, Manipur and Assam
TNV, National Socialist Council of
Nagaldnd and the United Liberation Front
of Assam have been active.

(b) and (c) Nothing specific has yet

been known to establish the .involvement °

of any foreign country in the supply. of
latest arms to the extremists in North-
Eastern Region. Regarding the informa-
tion that Tripura National Volunteers are
operating from = bases across the border,
Bangladesh has consistently denied that it
assists TNV, whenever this matter was
raised with them.

(d) " Tripura National Volunteers in
Tripura and  Meitei organisations viz.
" People’s Liberation Army, People’s Revo-
lutionary Party of Kangleipak etc. in
Mauoipur have been declared as- ‘unlawful
associations’ under the @nlawful Activities
(Prevention) Act., 1967. The entire State

of Manipur has been declared as ‘disturbed . .
In addition, a 5-km, belt along the

area’.
Indo-Burma bordef in Nagaland and
Arunachal Pradesh has also been declared
as ‘disturbed arca’. "The strength of para-
military forces where necessary has been
suitably augmented. The intelligence net-

work in the North-Eastern Region has

" been geared up, Arrangements for better
. eoprdination beiween dilferent agencies

v
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involved in the operations against the
extremists have been made. - Vigil on the
border has been increased.

- Follow-up action following US Defence
Delegation’s visit to Indla

593. SHRI NITYANANDA MISRA :
SHRI PRAKASH V. PATIL :

Will the Minister of DEFENCE bg
pleased to state :

(a) whether any follow-up action has
been taken following the visit of the Tech-
Delegation of the U, S. Defence
Department to India in 1986 to explore
the specific areas of cooperation between
the two countries; and

(b) if so, the details thercof ?

THE MINISTER OF DEFENCE
(SHR1 VISHWANATH PRATAP
SINGH) : (a) After the visit of the US
DOD Team led by Mr. Lindstrom in Feb.
86, the US Governments Report on
Defence  Technology . Cooperation was
rece.ved in June 1986. This Report has
been studied by the Government of India
and discussions are going on between GOI
and, USG about the scope of such coopera-
tion in areas like Aeropautics/LCA.* The
matter was also discussed with officials «in
the team of the US Defence Secretary,
Mr. Weinberger - who came
Oct. 86 apd with officials. who came
along with. the US Air Force Secretary,
Mr. Aldridge who came in Nov, '86," The
modalities of cooperation in specific areas
of Defence Technology are still under dis-
cussion between the two Governments.

(b) It is premature to mention details
of the follow-up action after the visit of
the Lindstrom Team because the matter is
under discussion between the two Govern-
ments.

Trade zones in the country

594. SHRI RAM PYARE PANIKA
Will ‘the Minister of COMMERCE be

pleased (o state :

-

to India in _
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(a) the number of free trade zones
set up in the country so far;

(b) their turn over durihg: the last
two yeass year-wise; and

(©

frec trade zones ?

L]

3 THE. MINISTER OF STATE IN THE
MINISTRY . OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) Six export pro=
cessing zones have been set up so far 'in
the country as under :—

(i) Kandla-
(i)
(iii)
3(v)
42
(vi)

Santaé.ruz (lf;ombay)
Madras
* Falta (Calculla)‘
‘Noid‘a (UP)

Cochin

(b) '_Thc details of export made during -
the past two years are as under :

85-86

84-85 -
Rs./Crores Rs /Crores’
Kandia 238,75  237.99
Santacruz 95.8‘3 8;1.44

The olher zones are under construc-
tion.  Falta Export Processing, zone
and Madras  Export  Processing Zone
cominenced exports in 1985-86 and their
turnover was Rs. 2,22 crores and Rs. 0.55

crores respcauvdy )
. P 7

(¢) Proposals for setting up of addi-
tional Export Processing Zonés are con-
sidered from time to time kéeping in  view
the avai'abflity of requisite resources.

Setting'up of free trade zoue at
Vishakhapatnam

595. SHRI GURUDAS
Will the Minister of
-pleased to state ;

KAMAT :
COMMERCE be

" FEBRUARY 27,

the plan, if any, to set up more

. R. DAS MUNSI) :
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(8) whether a proposa] for setting up

. @ Free Trade Zone at .Vishakhapatnam is

under consideration of Government;

_(b) if 5o, the detafls thereof;

(&) whether Government would, con-
sider providing incentives to the people

~ who express willingness to set up mdustnes
.in this zone; and"

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.

bility of establishing an Export Processing
Zone at Visakhapatnam is being explored.

The Government of Andhra Pradesh have

in this ‘connection suggested a few loca-
tions.
to, all the Export Processing Zones in the
country and this includes Duty free import
of Capital Goods, and productign inputs;
corporate tax holiday; exemption from
Central Excise Duty etc.-

Long term export plaas for cotton

596. SHRIMATI KISHORI SINRA :

Will the Minister of TEXTILES be pledased
to state the cotton -stock. at present and
the position of export orders received as
on-January 31, 19872

- THE DEPUTY MINISTER IN THE
MINISTRY OF, TEXTILES (SHRI S.

KRISHNA KUMAR) : A total quantity _

of aporoximately 12.50 lhAkh bales are held
in stock by Cotton Corporation of India,
Maharashtra Federation, Gujarat Feder-
ation and Private Trade. During the cur-
rent year, there is a good demand for
export of cottion. Government had relea-
sed & total quantity of 2.32 lakh bales of
long and extra Jong staple cotton and
50,000 bales of Bangal Deshi as on 31,1.87
out of this, contracts for export of 2.11
lakh bales of long and extra long staple
cotton and 36,232 bales of Bengal Deshi
were registered as on 31.1.1987,

1Preduction of controlled cloth

. '597. SHRI MOOL CHAND DAGA :
Will the Minister of TEXT’ILFS be plc-
-ased to statc -

(a) to (d) The possi- -

.A package of incentives is extended *
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(a) the details of production of con-
trolled cloth and Janata cloth during the
last 3 years, year-wise;

(b) the amount paid as subsidy on
their production;

(c) per capita minimum requirement
of cloth fixed by Government duting the
last three years;

(d) the number of retail outlets in the
the -country for distributing controlled and
Janata cloth during the last two years;
and :

(¢) the number of complaints of mal-
distribution received by Government dur-
ing last two years ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) :(a) Statement I is
given below.

PHALGUNA 8, 1908 (SAKA)
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(b) Statement II is given below.

(c) Government have not fixed the per

" capita minimum requirement of cloth dur-

ing the last three years.

(d) The number of retail outlets in the
country for distributing controlled cloth
and Janata cloth is not maintained in this
Ministry. The distribution of controlled
cloth and  Janata cloth is primarily the
responsibility of State Governments/Union
Territories Administrations which supply
such cloth to the consumers through a
large number of consumer cooperative
societies, fair price shops, etc.

(e) According to available information
seven complaints of maldistribution of
controlled cloth were received by Govern.
ment during tbe last two years. No com-
plaint of maldistribution of Janta cloth has

. been reported.

Statement-1

(In Million Sq. metres)

Year Controlled Cloth Janta cloth
Cotton-varieties Polyester

cotton blended

shirting i

(In million-

metres)
1983.84 294.99 8,00 348.34
1984-85 245,73 7.00 356.77
1985-86 255.00° 8.00 398.12

Statement-11

The amouat released as subsidy on controlled cloth and Janata cloth during

the last three years is as follows :

(Rs. in crores)

Year Controlled Cloth Janata Cloth
1983-84 52.73 47.24
1984-85 52.94 58.27

71.33

1985-86 51.51
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Export-promotion ef leather goodc

598. SHRI VIJAY :N. PATIL: : Will
tbe Minister of COMMERCE _be pleased
to state :

(a) the total exports of all types of
leather goods in 1986-87;

(b) the steps being. taken: for impors
ving production technology, import-of raw
material and ensuring - strict quality con-
trol to-boost. the exports of leather
goods;

(c) whether new tanneries- have come
up with the object of smuggling their pro-
ducts out to neighouring countries; and

(d) if so, the efforts being made to
control such activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) According to the
Council for Leather Exports, exports of
leather and leather products during April-
December, 1986 are estimated at about Rs.
522 crores.

(b) Import of tochnology, capital
goods and other inputs under OGL with a
reduced rate of duty and .am emphasis on
pre-shipment inspection of footwear and
footwear components are some of the
steps taken to facllitate and improve ex-
ports of leather products.

(c) and (d) A high level meeting was
convened on 24.1.1987 to study the prob-
lems of alleged smuggling of hides and
skins across some of the neighbouring
countries and to consider preventive mea-
sures. Certain measures decided at the
meeting, including a close watch on pro-
duction activities of.tanneries in border

areas, are: expeoted to improve the situ-
ation:
[Tranmalation]

New policy for para-military forces

599 DR. CHANDRASHEKHAR
TRIPATHI
AFFAIRS be pleased to state :

FEBRUARY 27, 1987

: Will the Minister of HOME -
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(a) whether Government are consider-
ing any new policy for para-military for-
ces;

(b) if so, the outlines thereof, and the
date by which it is expected to beimple-
mented; and

(¢) the number of personnel likely to
be benefited there from ?

THE MINISTER' OF STATE'IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND- PENSIONS AND
MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) No.

(b) and (c) Do not arise.

Permission to: IFS Officers ito marry
foreigners

600. DR. CHANDRA SHEKHAR
TRIPATHI :

SHRI DILEEP SINGH BHU.-
RIA :

SHRI D. N. REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state®

(a) whether it is a fact that IFS Off-
cers have pow been permitted to marry
foreigners; '

(b) if so, the reasons therefor and the
date from which it has been made cffec-
tive;

~ (¢) whether Government have made it

" compulsory to obtain prior permission

before marriage;

(d) whether any Indian has so far
applied for permission after the issue of
such an order; and

(e) if so, the details-thereof ?

THE MINISTER OF STATE.IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
Government have amended the Rule on
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the subject-and Annexure I is Jlaid on the
Table of 'the House, ' [Placed in Library.
See No. LT-3746/87)

(b) Government have decided 'that
decisions on-such matters may be decided
on a case by case basis in accordance with
well-defined rules.

«(¢) Yes, Sir.
(d) Yes, Sir,

(e) Shri K. Gajendra Singh, IFS : 1961
has applied for permission to marry a
Romanian national, Governmcnt are
examining his'request,

[English]

- Assistance of States in export .
promotion

. 601, SHRI MURLIDHAR MANE :
Will the Minister of COMMERCE be
Plcased to state :

(a) whether it is a fact that Govern.
ment-have asked the States to c¢xtend help
in promoting exports;

(b) if so, the details thercof;

(c) the response from State Govern-
ment in this rcgard;

(d) whether Government would con-
sider giving assistance to the States who
come forward for the purpose; and

(¢) if so, the details of concessions/
assistance to be provided by Union
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) ! (a) to’'(e) Commerce
Minister in. a letter to the State Govern-
ments dated 9 December, 1986 has out-
lined the varieus export . policy measures
undertaken by the Government of India
in the recent months. While .emphasizing
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that the State Governments have 'a vital
place in the collective efforts to boost our
country’s exports, Commerce Minister has
requested the State Governments (o bring
the contents of his letter to the attention
of all'those who are concerned with-the
export cffort in the States: Several Staie
Governments have written back expres-
sing their intention to publicise .the policy
measures to boost our exports, and their
support to them,

(T:anslation)

Safety of Indians working in Indian
Consulate at Basra

602, SHRI HARISH RAWAT : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state ; °

(a) Whether he is aware of the reports
published to the effect that bombs  were
dropped near Indian Consulate at Basra
in Iraq more than once during the last
two-three months;

(b) if so, whether the arrangements
for the safety of Indians working in the
consulate are adequate; and

(c) if not, whether Government are
considering a proposal for shifting the
persons working there to some safer
place ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a)
Government are aware that the Building
occupied by the Consulate General of
Indja in Basrah was -hit by shells twice

* during the last two months,

(b) and (c) In view of 'shells falling in
the vicinity of the Consulate General over
an earlier period Government decided to
shift the staff of the Consulate General
and their families to safer areas in early
November 1986,
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[English]

Indo-Malaysian talks

603. CH. RAM PRAKASH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Indo-
Malaysian trade talks were held in
January, 1987; and

(b) if so, the nature of talks held and
the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) No Indo-
Malaysian Trade Talks were held in
January, 1987. However, some trade issues
came up for discussion during the visit
of Malaysian Prime Minister to India on
29th-30th January, 1987.

(b) The thrust of the discussion was
on the development of bilateral trade and
rectification of the existing trade imbal-
ance.

Disease named “Turka” affecting
maulberry. :

604, SHRI K. RAMACHANDRA
REDDY : Will the Minister TEXTILES
be pleased to state :

(a) whether Covernment are aware’

that the diseéase called ‘Turka’ is affecting
mulberry:

(b) whether this disease has reduced
quality and quantity of the - mulberry

leaves rendering them unfit . for silkworm -

rearing;

(c) the total loss of crop due to this
disease; and

(d) the steps taken to combat the
disease ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) (a) Yes, Sir.
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(b) to (d) This diseasc does affect
the quality and reduce the quantity of
mulberry leaf production, However, the
total loss of crop due to this disease is ne-

gligible as sericulturists are aware of the

cause and take preventive measures such
as application of insecticides, like Metas-
ystox 0.05%, Demicron 0,05%, Ferodon
7 Kg/hectare and Aldrex 0.05%. The
Central Silk Board’s Research Institute
at Berhampore and its attached Sericul-
tural Research Stations have taken up
research projects for effective control of
this disease in different climatic conditions
and on different varieties of mulberry
plants.

Agreement with Iraq and Libya about
payments due to Indian companies

605. DR. CHINTA MOHAN : Will
the Minister of COMMERCE be pleased
to state

(a) whether any agreement has been
signed with Iraq and Libya about pay-
ments due to Indian Companies;

(b) if so, the details thereof; and

(c) the modalities and implications of
these agreements ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) The Government
of India have entered into the four
deferred payment agreements with the
Govt of Iraq for settlement of the
amounts due to Indian compapies, No

such agreement has been entered into with
Libya.

(b) and (¢) These agreements provide,
inter-alia» for supply of crude oil and
sulphere. It is not in the public interest
to disclose the details of the agreements.

Sanction of Swatantra Sainik Samman
Pension to freedom fighters from
Andhra Pradesh

606. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
HOME AFFAIRS be pleased to state :
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(a) the number of freedom fighters
from Andbra Pradesh who have been
sanctioned Swatantra Sainik Samman
Pension upto April, 1980 as also number
of those who have been sanctioned this
pension upto December, 1983; and

(b) the number of applications found
fake during scrutiny and the action taken
against such persons ? '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI. PANIGRAHI) : (a)

(i) Sanctioned upto ‘
—5322

April, 1980
(i) Sanctioncd upto
December, 1986 — 7955
(b) Upto December, 1986, 16,347

applications were rejected as the applicants
were not found eligible under the provi-
sions of the Scheme. No other action is
taken except rejecting such applications.

Master Plan for development of tourism
in Andhra Pradesh.

607. SHRI V, SOBHANADRESS-
WARA RAO : Wili the Minister of
TOURISM be pleased to state :

(a) whether a Master Plan of deve-
lopment of Tourism has been formulated
for Andhra Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM

(MUFTI MOHD. SYED) : (a) There is
no Master Plan as such.

(b) Does not arise.

Impact of alternative packing materials
on jute industry.

608, SHRI CHINTAMANI JENA :

Will the Minister of TEXTILES be
pleased to state :

(a) whether it is a fact that jute industry
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had been adversely affected due to the

development of  alternative packaging
materials; and
(b) the number of jute industries

closed down and the pumber of, workers
affected as a result thereof ?

THE ® MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Jute indu-
stry is facing stiff competition from deve-
lopment of alternative packaging mate.
rials,

(b) Because of various reasons inclu-
ding labour trouble and financial difficul.
ties, nine jute mills involving 42100
workes are lying closed at present.

Mullierry silk cultivation in Karnataka

609. SHRI V. KRISHNA RAO :
Will the Minister of TEXTILES be
pleased to state :

(a) whether Government of India is
taking steps to promote the mulberry silk

cultivation in the Karnataka; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
In order to supplement the efforts of the
State Sericulture Department and to
provide R&D support for the'development
of mulberry cultivation in Karnataka,
Central Silk Board has established the
following units in the State :

(i) Central Sericulture Research &
Training Institute with 10 Rese-
arch Extension Centres;

(i) 2 Regional Research Stations;

(iii) 10 Silkworm Seed Production

Centres; and

(iv) 4 Basic Seed Cocoon Farms,
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«  Export of cotton

610. SHRIV, KRISHNA RAO Will
the Minister of TEXTILES be pleased to
state :

(a) the pmames of the countries to
which cotton is proposed to be exported;

(b) “whether any trade agreement has
been signed between India and any
of those countries to export cotton; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Cotton
is proposed to be exported to Hong Kong,
Thailand, South Korea, Japan, Indonesia,
Malaysia, Singapore, Portugal, Spain,
West Germany, U.K , USA, Switzerland,
France, Turkey, Algeria, Bangladesh, etc,

(b) No, Sir.
(¢) Does not arise.

Workshed-cum-housing schemes for
handloom weavers of Karnataka

611, SHRI V. KRISHNA RAO:
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government of Karnataka
has requested Union Governm nt to take
ap workshed-cum«Housing Scheme for
handloom weavers during Seventh Plan;
and

(b) ifso, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S,
KRISHNA KUMAR) : (a) Yes, Sir. .

b} A sum Rs.1.65 lakhs was released
to Government of Karnataka during 1985-
86 for construction of 110 worksheds for
handloom weavers,
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Central assistance to Thrift Fund Scheme
for handloom weavers

612. SHRI V. KRISHNA RAO :

Will the Minister of TEXTILES be pleased
to state :

(a) whether Government of Karna-
taka has requested Union Government
to extend Central assistance to the Thrilt
Fund Scheme for handloom weavers in the
Seventh Plan; and

(b) il so, the reaction of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b)
Central Government has yet to receive a
complete proposal from Government of
Karpnataka for extemsion of Thrift fund
scheme to the handloom weavers in the
State of Karnataka.

[Translation]

Duty reduction on exports to EEC

613. SHRI KALI PRASAD
PANDEY : Will the Minister of COMM-
ERCE be pleased to state :

(¢) whether the issue of removal/
reduction of duty on exports was discussed
by the Government with the EEC at the
meeting of the Joint Commission held in

~ the first week of January; and

(b) if so, the details 'of the ‘final deci-
sion taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) Yes, Sir.

(b) The Commission of the EEC
agreed to examine improving the access of
Indian exports to the Community markets
in terms of liberalising their generalised
Scheme of Preferences,
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Develo pment of tourist spots in Kashi
Varanasi, Allahabad and Kanpur

614. SHRI RAJ KUMAR RAI : Will
the Minister of TOURISM be pleage_d to
state : .

(a) whether the Union  Government
are considering any proposal to develop
tourist spots in near future in Kashi
* Varanasi, Allahabad and Kanpur in - Uttar
Pradesh with a view to attracting tourists;
and

(b) if so, the details thereof 7

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : () and (b)

) Kashi Varanasi—A proposal for the
" improvement of Varanasi Ghats
was sanctioned by the Ministry of
Tourism in 1984-85  at a cost of

Rs. 64 50 lakhs.

(i) Allahabad — A proposal for con-
structing a yatriniwas and one
for introduction of Water Sports
at Allahabad are under ¢xamina-

t1on.

(i) Kanpur—No proposal has ' becn
received from the State Govern-
ment,

Export of groundnut and oil cake
615. SHRI RAJ KUMAR RAI : Will

the Minister of COMMERCE be pleased
to stale :

(a) the pcrcehtage fall registered in
export of groundnut and oil cake;

(b) the reasons th‘crcfor;

PHALGUNA"S, 1908 (SAK4

Wrirten Answers 150

(c) Whether it is a fact that there is
great demand for groundnut in foreign
countries; and

(d). if so, the steps becing taken .to
import edible oils ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) Exports of ground-
nut and oil cake from India have been
fluctuating for thelast few years. A stateé-
ment indicating the quantity and value of
exports of both these items is given below.
Export of both these items has shown
improved performance during the first9 -
months of the carrent year as per provi-
sional estimates.

. (b) The main factors influencing
export of HPS groundnut are recession in
the global market, upward trend in prices
of oilseeds including groundnut in the
domestic market and problem of aflatoxin
in Indian groundnut crop which makes it
upacceptable in the highly demanding
quality conscious European market.

In the case of oil cakes, the inter-
national oil and cereal markets continue to
remain depressed thereby affecting export
of our products. There is also a quality
problem with our exports of groundnut
and cottonseed extractions due to presence
of aflatoxin which has made it unaccep-
table to the West Europcan countries which
were our primary markets.

(c) There is demand for Indian
groundnut in EEC and East European
countries like USSR provided our stocks
are free from aflatoxin and exports are
made on competitive prices.

(d) The import of edible oils is being
carried out by the STC on Government
account keeping into considerations the
requirements of the domestic market,
domestic prices and availability.
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Statement

Value : in Rs. Crores

Year HPS Groundnut Oilmeals
Qty. Value Qty. Value
(MTs.) (Rs.* (Lakh MTs.,) (Rs.
Crores) Crores)
1981-82 23966 27.68 13.47 149.54
1982-83 28343 27.09 15.09 172.03
1983-84 24702 22,08 14.39 184.29
1984-85 36869 31.53 12.85 159.15 |
1985-86 8991 7.59 11.66 ©160.33°
1986-87* 21747 18.91 19,67 149.35
B TN *(Provisional)
' (English] Granite export
Pestns arrested for espionage 617 SHRI E. AYYAPU REDDY :

616. SHRIMATI N, P. JHANSI
LAKSHMI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of pcrsons arrested
for espionage activities during the last two

years;

pumber of Government
the arrested persons;

(b) the
servants among
and

(¢) how many of these have been
convicted and how many of these are still
facing trial ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) to(c) Informa-
liop is being collected and will be laid on
the Table of the House.

Will the Minister of COMMERCE be
pleased to state :

(a) the quantity of granite exported
during 1986 and earnings therefrom;

(b) the country which is the Jargest
importer of India’s granite; and

(¢) whether Government are aware of

- the dissatisfaction cxpressed by importers

because of lack of suitability and conti-
nuity in supplies ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) and (b) Official
statistics published by DGCI & S, Calcutta
have not yet become available for the year
1985-86 onwards. However, as per stati-
stics furnished by DGCI & S, a quantity
of 4.1 lakh tonnes of granite valued Rs.
53.34 crores was exported during 1984-85,
Japan was the largest importsr of granite..

(¢) Problems of ¢ontinuity of supplies
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because of non-renewal of quarry _lcuscs
in certain cases have been brought to
Government notice.

Setting up of a Granite Export Promotion
Council

618, SHRI. E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleased to state :

(a) . whether the German experts have
expressed dissatisfaction about the short-
term leasing system of Granite quarries in
India; '

(b) whether Granite industries have
urged Government to set up a Granite
Promotion Council; and

(c) if so, the reaction of Government
thereto ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) Department of
Industrial Development has set up a
Committee to consider the problems of
the Granite industry particularly relating
to leasing system.

(b) and (¢) Government are not con-
sidering any proposal to.set up a Granite
Promotion Council.

Export of Iron Ore pellets by KIOC to
Hungary

619. SHRI E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Kudremukh Iron Ore
Company (K10C) has entered into cont-
ract with Hungary for export of iron ore
pellets;

(b) whether any long-term approval
of the policy of iron ore export has been
given in the light of available iron ore
resources in the country; and

v

if 10. the details thereof ?

(c)
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.,
R. DAS MUNSI) : (a) Yes, Sir. Kudre-
mukh Iron Ore Company Limited have
entered into a contract with a Hungarian
Trading Company for export of 335,000
tonnes of iron cre pellets during 1987 with
an option to the buyer to buy an addi-
tional quantity of 135,000 tonnes,

(b) No, Sir.
(¢) Does not arise.

Violation of bhandloom reservation
order

620. SHRI K. RAMAMURTHY :
Will the Minister of TEXTILES be pleased
to state :

(.a) whethere there is a proposal for
providing more stringent punishment for
violation of handloom reservation order;
and

(b)  if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No such pro-
posal has been formulated so far.

(b) Does not arise.

Financial assistance to spinning mills for
modernisation

621. SHRT K. RAMAMURTHY :

Will the Minister of TEXTILES be pleased
to state :

(a) whether there is any proposal to

_extend financial assistance liberally to the

Cooperative spinning mills which go in for
modernisation to ensure supply of cotton

to them at a reasonable price throughout
the year; and

(b) the steps being taken to prevent
the powerloom sector from marketing
cloth " produced in powerloom sector as
that produced in handloom sector ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) "Cooperative
spinning mills are eligible for financial
assistance under the Textile Modernisation
Fund Scheme for their modernisation needs
in upsgradation of process, technology and
product-mix, export orientation, energy
saving, anti-pollution measures, fuller
utilisation of capacity through de-bottle-
necking, etc.

(b) The Development Commissioner
(Handlooms) has set up Regional Offices
at New Delhi, Pune; Coimbatore for the
enforcement of the Handloom Reservation
Order so as to prevent the powerloom
sector from producing items reserved for
the handloom sector. The Regional

Offices of the Textiles Commissioner have
" also been instructed to be vigilant in this
regard, Besides, the State: Governments
have been requestrd to set up a separate
enforcement machinery for this purpose.

Exodus of Indians in Gulf States

622. SHRI K. RAMAMURTHY :
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether there has been a heavy
exodus of Indians from the Guif States
recently;

(b) if so, the reasons therefor and
the details of the same; and

c) the steps being ‘taken to give
protection to the Indians in these Gulf
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (@) In
the recent past a certain number of Indians
working in the Gulf States have been
returning to India.

(b) Reduction in employment oppor~
tunites consequent upon the fall in oil
revenues is the main reason for the return
of expatriates including Indians from the
Gulf countries.
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(¢) Government and Indian missions
in the Gulf States are taking all necessary
steps to protect the employment and other
interests of Indians in the Gulf States.

Take-over of certain mills in Tamil Nada.

623. SHRI C. K. KUPPUSWAMY :
Will the Minister of TEXTILES be plea-
sed to state : '

(a) whether Union Government are
considering taking over Janarthana,
Vasantha, and Mettur Mills of Tamil Nadu
State under section 18 of the Industrial
Regulations Act, and

(b) if not, whether Union Govern-
ment propose as an alternative to advise
the State Government to takeover these
mills on lines of takeover of the Empress
Mills at Nagpur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) No, Sir.

(b) Goveroment have already sugges-
ted to the State Government to Tamil-
nadu to nationalise (i) Sri Vasantha Mills
(ii) Sri Janardhana Mills and (iii) Mettur
Mills, Coimbatore. if they so desire.
Alternatively, if nationalisation involves
making a large financial provision, the
State Government could obtain advanced
plan assistance on the pattern of that
given to the Government of Gujarat,

Outcome of visit of Foreign Secretary to
UvSIA.

624, SHRI MAHENDRA SINGH :
Wi'l the Minister of EXTERNAL AFF.
AIRS be pleased to state :

(a) whether in January last an Indian
delegation led by the then Foreign Secre-
tary visited Washington to held talks with
American officials on bilateral, regional
and international issues; and ‘

(b) if so, the outcome of the aforesaid
visit ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

SHR1 K. NATWAR SINGH) : (a) Yes,
Sir. : -
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(b) These talks were part of the
ongoing dialogue between the Govern-
ments of India and USA to enhance
mutual understanding and bilateral cooper-
ation,

Fire fighting systems to be revamped

625. SHRI HAFIZ MOHD.
SIDDIQ : Will . the Minister of HOME
AFFAIRS be pleased to State :

(a) whether internal fire fighting

systems in the Oil Plant of Delhi Cloth
Mill and Times of India building were
found not working when the fire broke out
there recently;

(b) if so, the action taken against
the defaulters; and

(¢) whether Government propose to
order shifting of the hazardous industries
Including the Delhi Cloth Mill plant out-
side Delhi and if not, the reasons there-
of 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) The
internal fire fighting systems in the Oil
Plant of M/s. Shri Ram Food & Fertilizers
was in working order. However, due to

. power break down the same could not be

operated.

~

The .internal fire fighting system in the
Times of India building was not fun-
ctional,

(b) The Delhi Administration has
ordered an inquiry into the incident at the
Oil Plant of M/s. Shri Ram Food & Fer-
tilizers. The Delhi Police is looking into
the incident at the Times of India
- building. Appropriate action will be taken
on the completion of the inquiries.

(c) Hazardous industries are to be
shifted as per the provisions of the Delhi
Master Plan. Extensive modification of
the plan for Delhi, with Perspective 2001,
are in the process of finalisation. The
question of shifting of Delhi Cloth Milis
Plant will be considered when the modi-

PHALGUNA 8, 1908 (S4KA4)

MINISTRY OF COMMERCE

Written Anawers 198

fication of the Master Plan are finalised,

[mport of finished leather by garment
Exporters

. 626, SHRI NARSING
WANSHI : Will the Minister of COM-
MERCE be pleased to state ;

(a) whether it is a fact that All India
Leather Garment Exporter’s Association
(Bangalore) urged Government to allow
import of good quality finished leather to
produce leather garments; and

(b) if so, the action proposed to be
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
(SHR1
P. R, DAS MUNSI) : (a) and (b) Finished
leather is already allowed for import
under OGL (Open:General Licence) by
the Actual Users and others for stock and
sale.

Decline in cxport of agarbattis

627. SHRI NARSING SURYA-
WANSHI : Will the Minister of COM-
MERCE be pleased to state :

(a) the export of agarbattis during the
last three years, year-wise;

(b) whether the cxport has shown a
decline; and

(c) if so, steps taken or proposed to
promote the export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) As per data
compiled by Basic Chemicals, Pharmaceu-
ticals & Cosmetics Export Promotion
Council, export of agarbattis during the
last three years is as follows:

(Rs./Crores)
1983-84 9.99
1984-85 7.21
1985-86 7.04

SURYA- -
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(b)  Yes, Sir.

(¢) ' Because of stiff conipetition  from
other countries, exporters to traditional
markets have declined. Exporters are
making efforts to dcvclo‘p new markets.

Construction of tourist lod ges

628. ' SHRI RANIJIT SINGH
GAEKWAD : Will the - Minister of
TOURISM be pleased to state :

(a) whether it is a fact that Govern-
ment have initiated any scheme for
construction of tourist Jlodges in the
country to cater to the needs of low and
middle income tourists;
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(c) whether a decision has been taken
to construct one such tourist lodge in
each State during the Seventh Five Year
Plan; and

(d) if so, the details of proposals
received from the State Governments' for
financial assistance to implement the
scheme ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to (d)
Yes, Sir. To provide inexpensive
accommodation to tourists, this Ministry
gives financial assistance to the State
Governments for construction of tourist
lodges, tourist bungalows and - Yatri
Niwases. A statement giving the details

of such schemes approved so far is given
below.

(b) if so, details thereof;

Statement

Name of Yatri Niwases which so far have been approved

. Sl. No. Name of the Project Date of Amount Amount
~ Sanction Sanctioned released

(Rs. in lakhs) -
1. Yatri Niwas at Port Blair 3.1.86 45.78 15.00
2. Yatri Niwas at Goa 9.1.86 28.70 10,00
3 Yatri at Niwas at Kurukshetra 5.2.86 31.65 10.00
4, Yatri Niwas at Kanchipuram 25.2.86 34.00 5.00
S Yatri Niwas at Stapada 31.3.86 26.50 5.00
6. Yatri Niwas at Palam Village ~ 31.3.86 45,00 5.00
7. Yatri Ntwas at Dakor 31.3.86 41.22 5.00
8. Yatri Niwas at Darjeeling 27.6.86 47.39 10.00
9, Yatri Niwas at Jallandhar 24,6.86 23.98 10 00
10. Yatri Niwas at Pondicherry 23.9.86 - 26.90 8.00
11, Yatri Niwas at Pahalgam 23.10.86 . 31.18 10.00
12. Yatri Niwas at Quifon 24.11.86 35.35 8:00
13, Yatri Niwas at Trivandrum 13.1.87 26.43 8.00
14. Yatri Niwas at Hyderabad 13.1.87 25.29 10,00
15. Yatri Niwas at Konarak 13.1.87 29.25 8.00
16, ;. Yatrl Niwas at Shegaon 6.2.87 25.97 10,00

N\
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List of other accommodation units approved.

S. No. Name of the Project Year Sanctioned Released
amount amount
1. 2 3 4 5

(Rs. in lakhs)

ON GOING

1. Tourist Guest House for '1985-86 14.98 . 1.50
I.N.A. Memorial Complex
at Moirang, Manipur

2. Tourist Lodge at 18.30
Champi (Mizoram)

New Proposals Estimated
3. Tourist Bungalow at 1987-88 45,00
Bilaspur (M.P.)
4., Tourist Bungalow at 1987-88 45.00
Raipur (M.P.)
5, Tourist Bungalow at 198788 45,00
Mandu (M.P.) ‘
6. Tourist Homes Type ‘A’ 1987-.88 58.41
at ‘Morch, Mao and Tamenglong (Rs. 19.47 each)

Distt. HQ (Manipur)

7. Tourist Homes Type ‘B’ at”  1987-88 34,96
Santing, Nongbe Chakpikarong, (4.37 each)
Kangpoki, Gauraingar, Forboy

- (Manipur)
8. Tourist Huts ‘at Nuranang . 1986-87 1.77

(Arunachal Pradesh)

9. Accommodation at Ambaji 31,44
(Gujarat)
10, Construction of Sarai at 1985-86 — 8.26 3.00
Chamunda Devi
11. Tourist Inn at Rewalsar 1986-87 — 12,05 ) 5.00
12, Accommodation at Quzigund 1986-87 i 11.08 * 7.00

(J&K)
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1 2 3 4 5

13. Accommodation at Ropar 1985-86 — 16,34 13.00
(Punjab)

14, Moomal Tourist Bungalow,  1982-83 — 10.50 10.00

Jaisalmer (Rajasthan)

15. Tourost Bungalow at 1985-86
Mathura

16. Fibre Glass Huts (10) 1986-87
for Garhwal Hills '

17, Cottages at Ajodhya 1984-85
(West Bengal)

18. Tourist Lodge at Digha 1985-86

(In three instal-
ments in 1982«
'83, 84-85 & 86-
87—Rs.4 lakhs,

Rs.4 lakhs &
Rs.2 lakhs)
— 27.64 : 5.00
— 33,75 20,00
— 8.52 5.13
— 40.17 20.00

Interest rebate scheme to boost export

629. SHRIMATI JAYANTI PAT-
NAIK ;: Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have intro-
duced interest rebate scheme to give
further boost to exports;

(b) 1f so, when was such a scheme
introduced and its details; and

() whether the 100 per cent export
oriented units will also be entitled to this
rebate ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) to (¢) Yes Sir.
The Financial institutions vide cireular
dated 25-11-86 (issued by IDBI, Bombay),
have announced a scheme to provide
incentives to industrial concerns for
improving their export performance under
which a unit with export sales of 259, or
above in relation to its total sales of own
manufactured goods will be entitled for an

interest rebate to the extent of 1/5th of
its interest payments on rupee loans
provided by the institutions. The rebate
is subject to the floor intetest rate of 10%
on the relative loans. The Scheme is
applicable to all loans granted on or after
Dec. 1, 1986. The 100% Export Oriented
uniis will also enjoy the interest rebate
upto two years during the construction of
the project on loans granted after Dec.
1st, 1986,

Import of natural rubber

630. SHRI K. MOHAN DAS : Will
the Minister of COMMERCE be pleased .
state :

(a) the quantity of natural rubber
imported during 1986;

(b) whether import has brought down
the prices of natural rubber in the dome
estic market;

(c) if so, the extent of decline in the
prices; and g

(d) the steps being taken to avold
import of natural rubber?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) During the finan-
cial year 1986-87, STC imported 40,000
tonnes of natural rubber.

(b) and (c) The price objective is to
keep price of RMA 1V grade of natural
rubber within a band of Rs. 16,000 to Rs.
17,000/—per tonne, The average price of

RMA 1V grade rubber which was above

the upper limit of the price-band by Rs.
340 and Rs. 380 per tonne in April and
May, ’86 respectively, was brought within
. the band excepting in the Months of
October, November and Dec. '86 when
the prices were lower than the lower limit
of the price-band only by Rs. 160, Rs. 80
and Rs. 20 per tonne respectively.

(d) Rubber Board has been imple-
menting replanting/new planting scheme
to increase production and reduce the
demand-supply gap of natural rubber,

[Translation]

Memorandum from Jodhpur Bunkar Sangh

63). SHRI SHANTI DHARIWAL :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government have received
any memorandum from Jodhpur Bunkar
Sangh (Jodhpur Weavers’ Association).
Jodhpur stating that the very existence of
thousands of ancestral weavers of West
Rajasthan is in danger; and

(b) if so, full details of the said
memorandum and the action taken by
Government thereon ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) ! (@) Yes, Sir
Government has received 8 memorandum
from Jodbhpur Bunkar Sangh to this
effect.

(b) Detalls of the memorandum rece-
jved are as follows :(—

1. Application for land for the
Workshed-Cum-Housing Scheme.
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2. Supply of raw-material by the
Rajasthan Handloom Develop.
ment Corporation.

3,  Rebate on sale of handloom arti-
cles by the State,

4. [Problems faced by Weavers Co.
operative Societies formed for
the purchase of powerlooms.

Action taken- by the Government
of Rajasthan on the above points is as
follows :—

1. Rajasthan State Industrial Deve.
lopment and Investment Corpor-
ation Ltd. (RICO) allots plots
for the Workshed-Cum-Housing
scheme on the basis of applic-
ations received. The applications
received by the Collector are also
forwarded to Rajasthan State In.
dustrial Development and Invest-
ment Corporation Ltd. (RICO)
for this purpose. In 1986-87, 140
Worksheds have been sanctioned
for the weavers of Jodhpur,

2. The Rajasthan Handloom Deve-
lopment Corporation will open
a depot for the supply of raw-
material to weavers of Jodhpur
if a sufficient number of weavers
come forward,

3. The Weavers Cooperative Societies-
in Jodhpur are availing of the
rebate scheme, All rebate claims
upto 1983.84 have been settled
in full, so far.

4, Handloom Cooperative Socicties
were organised during the Sixth
Plan to convert themselves into
powerlooms owners by purchasing
powerloom from Ivans taken
from the Industrial Development
Bank of India. Under the scheme
seven societies have been sancti.

- oned loan by the Bank, but as
the policies of the Bank have
changed in August, 1985, further
loans have not been sanctioned
under this scheme,
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! [EM”B’I]
Setting up of centre for Afﬂca

632. ' SHRIMATI MADHUREE
SINGH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) " 'Whether a Centre for Afrfca is
proposed ‘to be set up in New Delhi;
and o

(b) if so, the functions of the pro-
posed centre ?

THE MINISTER OF'STATE IN THE
MINISTRY OF 'EXTERNAL AFFAIRS
(SHRI 'EDUARDO FALEIRO) : (a)
Yes, Sir.

..(b) . The responsibility of this Centre
+would be to nurture cultural links between
India and Africa. To that end, its func-
tions would be :

(1) to handle exchanges of writers,
artists, intellectuals, performing
groups and exhibitions between
India and African countries
under Cultural Exchange Pro-

grammes .and Cultural Agree-
ments, and
(2) to organise special cultural

functions, develop a library of
books relating to Africa and
India’s links with Africa and
increase the awarness within
India of the art and Culture of
Africa, as well as  of its major
problems and aspirations.

[Tranglation]

Missing. Pak nationals

633, SHRI SHANTI DHARIWAL :
. Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Pakistani nationals
who after coming to India did not return
to their country even after the expiry of
their visas during the last three years;
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(b) - whether Government - have failed
to detect such Pakistani nationals; and

(c) if so, the steps taken by Govern-
ment to detect them ?

THE MINISTER OF STATE IN THE
MINISTRY ‘OF PERSONNEL, ' PUBLIC
GRIEVANCES AND PENSIONS . AND
MINISTER OF STATE IN THE
MINISTRY OF ''HOME <AFFAIRS
(SHRI P. CHIDAMBARAM) :
procedures
governing the entry into India, stay and
exit from India in respect of Pakistani
nationals have been prescribed. Persons
who come on'valid -travel -documents do
sometimes overstay with or without the
approval of the authorities. - This is a
continuing process and no precise figures
of overstay on yearly basis can be given.
At the end of December 1986, 2016 Pak
nationals were overstaying with valid tra-
vel documents ‘while' 2049 without travel
documents or with expired passports. Be-
sides 1743 Pak nationals were reported
untraced. State Governmments have
standing instructions to deal with them
in  accordance with the provisions of
Foreigners Aot. Efforts have been intensi-
fied to detect those who have been
reported untraced or missing,

[English]

Functioning of Export Promotion Councils

634. SHRI MURLIDHAR MANE :
Will the Minister ~of COMMERCE be
pleased to state :

(a) whether in some States the Eiport
Promotion Councils have either become
defunct or inactive;

(b) if so, the reasons thereof;, and

(c) ' .the steps taken by  Government
to make these Councils more . result
orlented ?

THE MINISTER OF STATE IN THE

s MINISTRY OF COMMERCE (SHRI P.

R. DAS MUNSI) : (a) to (¢) There are
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20 Export Prometion Councils responsi-
ble for promotion of different export pro-
duct groups. In order to make them more
result oriented, a meeting of the Chairmen
of all the Export Promotion. Councils was
held in the first week of February, 1987,
The Indian Institute of Mapagement,
Ahmedabad has also been asked to under-
take a study of the working of the Export
Promotionﬂtouncils to make them effec-
tive instruments of promoting exports.

Publicity regarding export concessions

635. SHRI MURLIDHAR MANE :
Will the Minister of COMMERCE be
pleased to state :

(2) whether it is a fact that small and
cottage industries in the country are not
aware of various concessions given by
Unéon Government to promote exports;

(b) whether these concessions made
available by Government are adequately
published all over the country and if so.
in what manner,

(¢) whether Union Government are
assoclating the State Governments in this
regard; and

(d) if so, whether any guidelines have
been issued by Union Government to the
States in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) No, Sir.

(b) Small Industries Development
Organisation (SIDO) publishes ‘Laghu
Udyog Samachar, and disseminates infor-
mation through Quarterly Export Bulletins
througbout the country for the benefit of
the Small exporting units.

(¢) and (d) The national small indus-
tries corporations at the centre and the
State Small industries Corporations/export
corporations provide facilities for export
marketing of their members units and
assist the units in procurement of orders,
deveiopment of counter samples attend to
their export documentation work, etc.

~ in mobilizing the

potential surveys in the States.
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The Indian Institute of Foreign Trade has
also been playing a very important role -
resources of the State
Governments for their fuller participati. n
in the country’s export effort. This obje-
ctive has been achieved by the Institute
by undertaking comprehensive = export
Recently,
the Commerce Minister in = his letter to
the State Governments has outlined the
various export policy measures under-
taken by the Government of India.
While emphasising that the State Govern-
ments have a vital place in the collective
efforts to boost out country’s exports,
Commerce Minister has requested the
State Governments to bring the contents
of his lester to the attention of all those
who are concerned with the export efforts
in the States, '

Secparation of the executive from judiciary

636. SHR1 SHANTARAM NAIK:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a poposal to re-
view the separation of the executive from
judiciary effected in the year 1974;

(b) if so, whether the proposal has
cropped up on account of increase in the
terrorists activities in some parts of the
country; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a)to (c) There is
no-proposal under consideration to review
the implementation of the Directive Prip-
ciple contained in article 50 of the Consti-
tution which was given effect to by Code
of Criminal Procedure, 1973 (2 of 1974),
However, the question of conferring on
the Executive Magistrates powers to try
certain offences under the I. P, C. and
offences under some specified special
laws is separately engaging the attention
of the Government for better maintenance
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of law and Order, and not on account of
terrorist activities in some parts of the
country.

Foreign fishing trawlers seized by Coast
Guards

637. SHRI K. PRADHANI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government are aware
of the news-item appeared in Statesman
dated 2 February, 1987 under caption
“Protecting underwater wealth’’;

(b) if so, the number of foreign
fishing Trawlers seized by Coast Guard in
fhe year 1986;

(¢) the countries of their origin and -

their holds;

(d) whether Indian fishing boats are
also harassed by the Coast Guard; and

(e) whether strict guidelines have been
issued to the coast guard to  ensure
that harassment for interruption of fishing
activity of Indian boats does not happen ?

THE MINISTER OF DEFENCE

(SHRI VISHWANATH PRATAP
SINGH): (a) Yes. Sir
(b) 53.

(c) The countries of origin of the
apprehended trawlers are Pakistan, Bangla
Desh, Sri Lanka, Thailand, Taiwan and
Korea. The custody of the apprehended
trawlers, with their crew, outfits and fish-
holds, is made over to the local police.

(d) No, Sir.
(¢) Yes, Sir.

Activities of TNV terrorists in Tripura

638. SHRI SHARAD DIGHE :

PROF. RAMKRISHNA
MORE :

FEBRUARY 27, 1987

Written Answers 212

SHRI NIRMAL KHATRI :
SHRI H. N. NANJE GOWDA:
DR. G. S. RAJHANS :

SHRI YASHWANTRAO GA-
DAKH PATIL :

SHRI MOHD.
ALI KHAN :_

MAHFOOZ

Will the Minister.of HOME AFFAIRS
be pleased to state :

(a) the number of persons killed by
the terrorists of Tripura National Volun-
teers (TNV) in the year 1986;

(b) whether any strategy has been
formulated by the Union Government to
ensure the protection of ordinary civilians;

(c) whether some parts of Tripura
have been declared ‘as disturbed areas and
if so, their details; and

(d) whether Government propose
extension of the Disturbed Area Act to
the entire State of Tripura ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a)
According to the State Government, the
number of persons killed was 110,

(b) The combined efforts of the Cen-
tral Government and the State Govern-
ment to check the activities of TNV
include (i) declaration of more areas as °
‘‘.sturbed” in Tripura on 24.1 1987 by the.
State Government; (ii) declaratlon of
TNV as ‘unlawful’ organisation under the
Unlawful Activities (Prevention) Act, 1967
by the Central Government on 4.2.1987;
(iii) Strengthing of para-military forces;
(iv) gearing up of intelligence net-work in
the State; (v) arrangements for better
coordination between different agencies
involved in the operations against the
extremists; (vi) increase in the vigil on
the border;

(¢) A 20-Km. belt along Tﬁpura-
Mizoram border had been declared as
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‘disturbed area’ on 17.9.1982 by the
Central Government, On 24,1. 1987, the
State Government have declared as ’dis-
turbed’ an area of 5 Km, wide stretching
from Thalchera-Gobindahari in Chamarur
PS to Rashyabari Border outpost along
the south-east border with the Chittagong
Hill Tracts district -of Bangladesh and
another 5 km. wide area from Samrurpar
Border outpost to Ashrambari BOP along
the northern border with Sylhet district
of Bangladesh.

(d) There is no such proposal yet
' under consideration of the Government.

Acrest of spies

639. SHRI G.S. BASAVARAJUt
SHRI S. M. GURADDI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a number of persons
were arrested on November 24, 1986 for
collecting and obtaining classificd informa-
tion and communicating it to foreign
intelligence;

(b) if so, the total number of arrests
made so far and action taken against them;
and ‘

(c) whether some Government offi-
cials are involved in this deal and if so,
what action has been taken against them ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS [SHRI P. CHIDAMBA-
RAM) : (a) to (c) According to in-
formation received from the Delhi Admini-
stration, two persons, of whom one is a
Naval employee, were arrested on 24.11.86
in a case registered on the same day
under sections 3/5/9 of the Official Secrets
Act read with section 120-B  IPC
at PS Tilak Marg, New Delhi.
The  charge-sheet  against the (wo
accused persons has since been filed in the
court,
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No attack agreement with Paeistan
640, SHRI JAGANNATH PATT-
NAIK :
SHRI R. M. BHOYE :
SHRI LAKSHMAN MALLICK:

SHRI PARASRAM BHARD-
WAJ :

SHRI INDRAJIT GUPTA ;
SHRI KRISHNA SINGH :

SHRI DILEEP SINGH BHU.
RIA : ' ‘

SHRI RADHAKANTA DIGAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether India and Pakistan re.
cently agreed not to attack each other and
to pull out the forces posted along the
Indo-Pak border;

(b) if so, the details of the dgrees
ment; and

(c) the follow up action taken purs
suant to the agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) and
(b) : Details of the understanding reach-
ed are given in the statement given below,

(c) As envisaged in the understand-

-ing, the pull-out of the troops in the Ravi

Chenab corridor has been completed and
further talks for disengagement in other
sectors will take place in Islamabad from
February 27, 1987,

Statement

Mioutes of Consultations between Mr.
Abdul Sattar, Foreign Secretary of Pakis-
tan and Mr. A. S. Gonsalves, Secretary
in the Indian Miuistry of External Affairs
held from January 31 to Febraary 4 1987

Immediate measures to defuse present
tension, to prevent escalation and to de-
escalate the situation along the India«
Pakistan border,
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(i) Both sides agree not to attack

each other;

(ii) Both sides agree to exercise the
maximum restraint and to avoid
all' provocative actions .along
the border;

(iii) In regard to concrete de-escalation
measures: both sides agreed to
adopt a sector by sector appro-
ach for the pull out of troops
deployed on the border by both
sides.

In pursuance of these parameters both
sides agreed, as a first step, to the pull
out of troops in the Ravi. and Chenab
corridor. In this corridor :-

(a) All offensive and defensive forces
of both sides will pull out to peace time
locations within 15 days of the date of
initialling of these minutes. Additional
formations inducted in the Ravi-Chenab
corridor by both sides i. e. Army Reserve
North comprising 6 Armoured Division
and 17 Infaptry Division on the
Pakistan side. and 6 Mountain Division
on the Indian side will also return to
peace time locations within 15 days of the
date of initialling of these minutes. Pakist-
an would retain one independent armoured
brigade and an independent infantry bridge
of the holding corps reserve.

(b) The pull out of troops will be
undertaken in 2 graduated manner and
will be monitored through regular contact
to be maintained by the Ds GMO of both
sides.

(¢) The modalities for the sector-wise
pull out in other sectors would be discuss-
ed subseqgently; in the intervening period
both sides agree not to make any offensive
movements to the international border in
these sectors;

(iv) All. mines already laid will be
lifted; no mines will be laid;

(v) Ds GMO of both countries shall
maintain regular contact;

(vi) The ACAS (Ops) of - both coun-

FEBRUARY 29, 1986
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tries shall ‘maintain contact to
clear apprehensions about aircraft
movements;

(vii) Regular contacts shall be main-

tained - through diplomatic
channels;
(viii) AN statellite airfields shall - be

deactivated immediately;

(ix) Navies of both sides will be
brought to a lower state of ope-
rational readiness;

(x) For a discussion of further con-
crete measures for de-escalation
alopg the border an Indian dele-
gation has been invited to visit
Islamabad during February 1987.
Mutually convenient dates for
the visit will be settled through
diplomatic channels,

Illegal Pak immigrants and
infiltrators

641. . DR. A. K. PATEL :
SHRI C JANGA REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a). the estimated number of Pakis-
tani illégal immigrants and infiltrators and -
also persons over s'aying beyond the time
limit of their visas in Kerala, Maharashtra,
Gujarat, Rajasthan, Jammu and Kashmir,
Delhi, U ,P., Madhya Pradesh ‘and other
States and Union Territories separately;

(b) whether many of them have been
found to be involved in spying, supplying
illegal arms and narcoiics and also in
instigating violence; and

"(¢) remedial measvres taken by
Government and results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND 'PENSIONS AND
MINISTER oF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P,



217 Written Answers

CHIDAMBARAM) : (a) Attempts at
- infiltration continue to be made from
across our international border with Pakis-
tan, B.S.F. is deployed for checking infiltr-
* ators on the Western border. However, the
possibility of some Pakistani infiltrators
escaping the net of BSF and migrating
to the interior of the country can not be
ruled out. Although. constant vigil is
kept for their detection, obviously their
number at any given point of time can

PHALGUNA 8, 1908 ($4K4)
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not be known. Persons who come on
valid travel documents do sometimes
overstay with or without the approval of
‘the authorities. Those who  overstay
without approval are dealt witth in accord-
ance with the law. A staement giving
the statewise figires of such Pakistani
pationals is given below.,

(b) and (c) Persons engaged in illegal
activities are dealt with in accordance
with the provisions of law.

Statement

Pakistani Nationals Staying in India:asin December 1986.

SI. No. State/U.Ts. With Without Ov.r— Untraced
travel travel staying or gone
"docu- documents but in under-
ments or with possession ground
expired of valid
Passports Passports

1. 2 3 4, 5. 6.

1. Andhra i 417 2 1 —
Pradesh

2. Assam — — — —

3. - Bihar 565 18 34 95

a. Gujarat 2688 460 251 28

5. Haryana 109 29 8 1

6. Himachal ) — — 1
Pradesh

1. Jammu & 80 — 142 _—
Kashmir

8. Karpataka 130 3 = 65

9. Kerala - 92 84 47 87

¢’
10, " Madhya 2229 508 295 263
Pradesh
11. . Maharashtra - 2055 109 239 75

12, Manipur —
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1 2 3 4 5 6
13. Meghalaya = = — -
14, ~ Nagaland - - -t L
15, Orissa 24 24 12 79
16. Punjab o 344 8
17. Rajasthan 2058 175 74 112
18, Sikkim — — | - i
19. Tamil Nadu 34 — 79 23
20, Tripura -t —_ — =i .
21, Uttar Pradesh 3840 292 Y 594
22. Wcs; Bengal 123 28 117 240
23.4 Andaman & — — — —

Nicobar
Islands)
24, Arunachal -— - . -
Pradesh ’
25, | : Chandigarh 1 — — —
26. Delhi . . 6171 — 103 71
21. Dadra & Nagar — ‘ — — —
Haveli,
28, \Goa, Daman 87 6 —_ _
& Diu

29, Mizoram —_ —_— ! A

30, Pondicherry — — s R,
Total 20,738 2,049 2,016 1,743

World Bank Loan for seri culture projects in the country;

project
642. SHRI GURUPAS KAMAT : Will (b) if so, the terms and conditions
the Minister of TEXTILES be pleased to of the loan; and
state :
"(a) whether it is a fact that Govern- (c) whether the loan is proposed to

ment have received a loan of Rs. 500 cro- be utilised to attain self-sufficiency in silk
res from the World Bank for sericulture yarn production ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S,
KRISHNA KUMAR) : (a) No, Sir,

(b) and (¢) Do not arise.

Governor’s power to promulgate’
Ordinances

643, SHRI SHARAD DIGHE:

SHRI THAMPAN THOMAS :

PROF. MADHU _DANDA-

VATE:

Will the Mipister of HOME AFFA-
IRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the observations
of the Supreme Court regarding Gover-
nor’s power to promulgate ordinances
in a recent writ petition before them;

(b) if so, the reaction of Govern-
ment thereon; and

(c) the action contemplated, if

any ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) and (c¢) The State Governments
have been apprised of the propositions
laid down by the Supreme Court in the
above case and requested to ensure that
their proposals for promuigation or repro-
" mulgation of the Ordinances are first
examined in the light of the above propo-
sitions before referring the same for
obtaining instructions of the President
under the proviso to Article 213 (1) .of
the Constitution.

Allocntion::f Janata Cloth to Orissa.

644. SHRI CHINTAMANI JENA :
Will the Minister of TEXTILES be
pleased to state :
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(a) whether out of 33 million metres

-of Janata Cloth allotted to Orissa this

year, 12,95 million metres has been diver.
ted to other States;

(b) if so, the reasons thereof; and

(¢) whether Government of Orissa
had requested to reallocate the diverted
quantity to that State and if so, the ac-
tion taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR : (a) and (b) The
State of Orlssa has been allotted a target
of 33 million square metres for production
of japatd cloth during 1986-87. However,
this target of janata cloth is in excess of
their entitlement of janata cloth for cons-
umption within the State by 12 95 million
square metres and this excess was meant
to be sold/distributed in certain specified
deficit/non-janata producing States.

(c) The Surples State Governments,
including Orissa, have a number of diffl-
culties in selling the surplus to other Sta-
tes due to reasons such as non-acceptabi-
lity of janata cloth produced by the sur-
plus States by the recipient States, higher
commission for distribution which was
found to be more than the surplus States
could manage from the overheads allowed
in the pricing of janata cloth, etc. In
such cases, Government of India have
been a'lowing the consumption of the sur-
plus quanlity within the State after satis-
fying itselt about the inability of the pro-
ducing States to sell the janata cloth to
the other States.

Manuofacture of Plcture Tubes

645. SHRI V. S. KRISHNA IYER :
Will the Minister of DEFENCE be pleased”
sed to state :

(a) the number of Black and White
and colour television picture tubes manu-
factured vis-a-vis their demand during
1986 by Bharat Electronics Ltd; and

(b) whether Bharat Electronics Ltd.
is able to cope with the demand ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE. (SHRI
SHIVRAJ V. PATIL): (a) During
1986, Bharat Electronics Ltd. manufac.
tured 6.3 lakhs Black and White TV pic-
ture Tubes as against a total demand of
approximately 21 lakh numbers. Colour
TV Tube is presently not in the manufac-
turing range of BEL.

(b) Bharat Electronics Ltd. is not
the ‘only  mapufacturer of Black and
White TV Picture Tubes in the country,
1t is producing Black and White TV
Tubes to full licensed capacity and its
share in the market is currently around
30 to. 35 percent,

Impact of cotton price hike.

646, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
TEXTILES be pleased to state :

(a) whether the price of cotton has
been raised recently:

(b) if so, the details of changes intro-
duced over the past six months;

(c) 'whether any representations have
been received from the Textile jndustiry
regarding the adverse effects of the
cotton price ‘hike on the industry; and

(d) the

reaction of Government
thereon ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHANA KUMAR): (a) to (d)
Government do not control the price of
cotton, except that minimnm support pri-
ces for different varieties of Kapas of fair
average quality are fixed by the Govern-
ment from year to year, These prices
were fixed on 10th October, 1986 allow-
ing an increase of Rs. 5/-per quintal for
most of the varieties of Kapas of fair ever-
age quality, However, the prices of
cotton displayed a rise in December, 1980
due ‘to slightly lower production of
cotton, -panicky purchases and better

" demand in the international market. The
rise in prices is not unduly high as com-
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pared to the prices prevailing two years
earlier. The representations received from
the textile industry in regard to rise in
cotton prices are based on low prices pre-
vailing in 1985.86, when there was a
cotton glut and depressed prices. The
prices of cotton have established now and
have enabled the farmers to recover a
fair return for their produce.

)

12.00 hrs.

(English}

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) : 1 have given a Call
Attention.

PROF. MADHU DANDAVATE :
(Rajapur) : To-morrow the Prime Minis-.
ter 1s going to present the Budget. I
want to point out to you that on 25th of
this month, in Item 35, the Minister of
State, Shri Janardbhana Poojari, has laid
on the Table a number of Notifications
anopouncing Custom duties exemptions.
This is highly objectionable. Three days
left for the Budget and he is announcing
Custom Duty exemptions !

In the Rajya Sabha strictures were
passed for having laid 42 Notifications
betore the Budget. I would request you
carnestly to maintain the convention and
dignity of this House. You must pull up
the Minister, not to lay on the Table
concessions,,,

MR,
them.

SPEAKER You nullify

PROF. MADHU DANDAVATE ;
The other House has already given the
ruling last timc.‘ ‘

MR. SPEAKER : I have already
given a ruling on that subject earlier, Pro-
fessor Sahib.

A

PROF. MADHU DANDAVATE : In
the course of one year you can get more
wisdom.

MR. SPEAKER :
lacking that ?

You mean, am I
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PROF. - MADHU DANDAVATE :
May I point out that the Rajya Sabha
has passed stricture,

'MR. SPEAKER : Rajya Sabha has
has its own way. We have our own.

PROF. MADHU DANDAVATE : At
least keep it pending and apply your
mind. Keep it for to-night only. 1 am
sure, tomorrow morning you will come
with better judgement,

MR. SPEAKER :. I do not change
so easily.

PROF. MADHU DANDAVATE:
Are you rejecting that ?

SHRI P. KOLANDAIVELU : 1 have
given Call Attention with regard to the
Srilankan problem. In to-day’s papers
I found ‘Peace impossible’ Srilanka states
and India is not willing to resume media-
tory role,..

MR, SPEAKER : Not allowed.

(Interruptions)**

MR. SPEAKER : Mr. Kolendaivelu,
whatever subjects are there, we will  take
them up. No problem.

(Interruptions)

1 am not going to allow discussion”

now. What I am going to take up here.
any issue, 1 am not going to decide here,
But I can assure you one thing and I have
assured you also that whatever subject
is very necessary and very important, we
shall take one by one.

( Interruptions)

MR. SPEAKER: Why are you
standing? There is nothing,

(Interruptions)
[Translation]
MR. SPEAKER : You may give in

writing. I have not refused to consider.
I will get all the matters discussed, but

**Not recorded.
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not in this way. One by one I will get
all the matters discussed.

(Interruptions)

MR. SPEAKER : What is the trou-
ble with you ? What is the use of indul-
ging in such things? -

(Interruptions)

[English)

'SHRI AJOY BISWAS: This is a
serious thing. ‘C. B. I. officers are...

(Interruptions)

MR. SPEAKER : 1 am not going to
listen to rigmarble.

(Interruptions)

MR. SPEAKER : 1 always dpply
my mind before declision. Do not cast

aspersions. [ always apply. Whatever
there are, I always consider them and
then reject them.

(Interruptions)

MR. SPEAKER : I always consider
Call Atteption but not here. Admission
of Calling Attention Motions are not dis-
cussed here in this House.

(Interruptions)

12.45 hrs.

PAPERS LAID ON THE TABLE

[English]

Notifications under Salaries and
Allowances of Ministers Act fand

. National Security Guard Act.

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH): I beg to lay
on the Table :—

1. A Copy of the Ministers’ (All-
owances, Medical Treatment
and other Privileges) Amend-
ment Rules, 1987 (Hindi and
English versions) published in
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Draft Notification No. 10/28/
86—M&G under sub-section
(2) of section 11 of the Sala-
ries and Allowances of Minis-
ters, Act, 1952,

[Placed in Library, See. No. LT-3710/87.]

(2) A copy of the Criminal Courts

and Security Guard Courts
(Adjustment oi Jurisdiction)
Rules, 1987 (Hindi and Eng-
lish versions) published in
Notification No. S.0. 249(E)
in Gazette of India dated the
21st January, 1987 under sub-
section (3) of section 139 of
the National Security Guard
Act, 1986.

[Placed in Library. See. No. LT-3711/87]

Review on and Annual Report of Cashew
Corporation of India Limited Cochin
for 1985-86 and Anpual Report of and
Review on Cashew Export Promotion

Council, Cochin for 1985-86
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Report (Hindi and English
versions) of the Cashew
Export Promotion Council,
Cochin, far the year 1985-86
-along with Audited Acco-
unts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Cashew Export
Promotion Council, Cochin,
for the year 1985-86.
[Placed in Library. See No.
LT-3713/87.]

Review on and Annual Report of British
India Corporation, Ltd., Kanpaur for

1985-86

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : I beg to lay
on the Table a copy each of the following
papers (Hindi and Epglish versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 :—

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) :1 beg to

1) Review by the Government on
lay on the Table :— m y

() (@ A copy of the

(1) A copy each of the following

papers (Hindi and English ver-

the working of the British India
Corporation Limited, Kanpur for
the year 1985-86.

sions) under sub-saction (1) and (2) Anpnual Report of the British
section 619A of the Companies India Corporation Limited,
Act, 1956:— Kanpur, for the year 1985-86

(1) Review by the Government
on the working of the Cas.
hew Corporation of India
Limited, Cochin, for the
year 1985-86.

(i) Annual Report of the Cas-
hew Corporation of India
Limited, Cochin, for the
year 1985-86 along with
Audited Accounts &nd the
comments of the Comptroller
and Auditor General there-
on.

[Placed in Library, See No.
LT-3712/87.]

Annual

along with Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
3714/87.)

Notification under Delhi Police Act,
Review on and Annual Re port of Re-
habilitation Plantations Ltd., Panalar
for 1985-86 and Statement re delay In

laying these papers.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : I beg -to
lay on the Table :—

(1) Acopy of the Delhi Police

(Appointment and Recruitment)
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(Amendment) Rules, 1986 (Hindi
and English versions) published
in Notification No., F.5/46/84-
Home (P) in Delhi Gazette dated
the 31st July, 1986 under sub-
section (2) of section 148 of the
Delhi Police Act, 1978.

[Placed in Library. See No.LT-
3715/87.]

A copy each of the following
papers (Hindi & English versiops)
under sub-section (1) of section
619A of the Companies Act,
1956 :—

(i) Review by the Government
on the working of the Reh-
abilitation Plantations
Limited, Punalur, for the
year 198586,

(i) Annual Report of the Reh-
abilitation Plantations Limi-
ted, Punalur, for the year
1985-86 along with Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

(3) A statement (Hindi and English

versions) showing reasons for
delay in laying the papers ment-
ioned at (2) above,

[Placed in Library. See No. LT-
3716/87.]

Unit Trust of India, General Regu-
lations, 1964 as amended upto 1.1.87,
Notification under Income Tax Act,
Valuation of Life Insurance Corpor-

poration of India, Notification under

Customs Act and under Central

Exclse Rules.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : I beg'to lay on
the Table :—

. (n A éopy of the Unit Trust or India

General Regulations, 1964 as
amended upto 1st January, 1987
(Hindi and English versions)
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under sub-section (4) of section
43 of the Unit Trust of India Act,
1963,

[Placed in Library. See No. LT-
3717/87.]

A copy of the Income-ax (Amenda
ment) Rules, 1987 (Hind and
English versions) published in
Notification No. S.0. 4 (E) in
Gazette of ‘India dated the 2nd
January, 1987 under sectlon 296
of the Income-tax Act, 1961,
[Placed in Library. See No. LT-
3718/87.]

A copy of the Sixteenth Valu-
ation Report (Hindi and English
versions) of the Life Insurance
Corporation of India as on the
31st March, 1986 under section
29 of the Life Insurance Corpor-
ation Act, 1956, [Placed in
Library. See No. LT-3719/87.]

A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act 1962 :—

(i) G.S.R. 1317 (E) published
in Gazette of India dated
‘the 24th December, 1986
together with an explanatory
memorandum providing for
a concessional rate of basic
customs duty of 25 per cent
ad valorem on components
used for manufacture of
fuel-efficient motor cars of
engine capacity exceeding
1000 cubic centimetres.

(ii) G.S.R. 1318 (E) published
in Gazette of India dated the
24th December, 1986 toge-
ther with an explanatory
memorandum providing for
a concessional rate of basic
customs duty of 25 percent
ad valorem on components
used as warranty spares in
fuel-efficient motor cars of
engine capacity exceeding
1000 cubic centimetres,
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(iil)

@iv)

%

(vi)

(vii)

G.S.R. 1319 (E) published
in Gazettee of India dated
24th December, 1986 together
with an explanatory memor-
andum prescribing auxiliary
duty of customs at the rate
of 25 percent ad valorem in
respects of goods covered
by Notification  Nos.
502/86 Customs dated the
24the December, 1986,

G.S.R, 1320(E) published in
Gazette of India dated the
24th December, 1986 toge-
ther with an explanatory
memorandum making certain
amendments to certain noti-
ficatlons so as to prescribe
revised fuel efficiency testing
procedure for fuel efficient
motor cars components of
which are allowed to-be im-
ported at concessional rates,

G.S.R. 3(E) published in
Gazette of India Jated the
1st January, 1987 together
with an explanatory memors
andum providing that in the
case of goods imported by
air, duties of Customs
shall be exempted on that
portion of the charges added
on account of freight (to
arrive at assessable - value)
as is in excess of 15 per cent
of the F.O.B. value of the
goods,

G.S R. 44(E) published in
Gazette of India dated the
19th Japuary, 1987 together
with an explanatory memor-
andum regarding exemption
to polyester filament yarn of
1000 deniers and above when
imported into India for the
manufacture f r belting fo
machinervy from the basic
customs auty in excess of
100 per cent gd valorem.

G.S.R. 60(E) published in
Gazette of India dated the
23rd January, 1987 making

FEBRUARY 27, 1987
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certain amendments to Noti-
fication Nos. 514/86-Cust-
oms, 515-Customs and 516/
86=-Customs dated the 30th
December, 1986 relating to
import of goods under con-
cessional rates for H.B.J.
pipeline on-shore and off-
shore projects.

G.S.R. 64 (E) published in
Gazette of India  dated
the 27th January, 1987
together with an expla-
natory memorandum fixing
a total duty of Rupees
550 per tonne, on papers
used for printing of News-
papers, books or periodi-
cals,

G.S.R. 65(E) published in
Gazette of India dated the
27th January, 1987 together
with an explanatory memor-
andum regarding exemption
to goods covered by Noti-
fication No. 28/87-Customs
dated the 27th January, 1987
from the whole of the auxili-
ary duty of customs leviable
thereon.

G.S.R. 70(E) published in
Gazette of India dated the
29th - January, 1987 together
with an explapnatory memor-
andum  making certain
amendments to Notification
No. 157/84-Customs dated
the 19th May, 1984 so as to
provide . for partial exemp-
tion 1o raw materials, com-
ponents and sub-assemblics
of specified equipments
required by Doordarshan
under Special TV Expansion
Plan.

G.S.R. 72(E) published in
Gazette of India dated the
30th January, 1987 together
with an explanatory memor-
andum rescinding Notific-
ation No. 267-Customs dated
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the 28th April, 1986.
[Placed in Library. Sec No.
LT-3720/87.]

(5) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :—

M

(i)

(iii)

(iv)

-No.

G.S8.R.- 1315 (E) published
in Gazette of Ipdia dated
the 24 December, 1986, toge-
ther with an explanatory
memorandUm making certain
amendment to Noufication
No. 332/86.CE dated the
2nd June, 1986 so as to
prescribe revised fuel effici-
ency testing procedure for
motor cars of engine capacity
not exceeding 1000 cubic
centimetres.

G.S.R. 1316 (E) published
in Gazette of India dated
tbe 24th December, 1986
together with an explanatory
memorandum prescribing a
concessional rate of excise
duty of 25 per cent
ad valorem for fuel efficient
motor cars of engine cap-

acity exceeding 1000 cubic

centimetres.

G.S.R. 42(E) published in
Gazette of India dated the
19th January, 1987 together
with an explanatory memor-
andum regarding exemption
to jute fibre when captively
consumed within the factory
of production in the manu-
facture of jute products from
the whole of the duty of
excise leaviable thereon.

G.S.R. 43(E) published in
Gazette of India dated the
19th Japuary, 1987 together
with an explanatory memor-
andum making - certain
amendments to Netification
56/72-CE , dated the
17th March, 1972 so as to
exetnd the exemption to
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jute yarns twines etc. when
captively consumed in the
manufacture of jute produ-
cts.

(v) G.S.R. 47(E) published in
Gazette of India dated the
20th January, 1987 together
with an explanatory memor-
andum making  certain
amendments to Notification
No. 215/84-CE dated the 9th
November, 1984 so as to
provide for exemption to
marble, granities and other
stones to be clcared for the
purpose of display in any
fair or exhibition held in
India from the payment of
excise duty.

G.S.R. 61(E), published in
Gazette of India dated the
23rd January, 1987 together
with an explanatory memor-
andum rescinding Notification
No. 280/82-CE dated the
24th November, 1982.

[Placed in Library, See No.
LT-3721/87.]

(vi)

Annaoal Report of Industrial and

Commercial Undertakings of the

Central Government (Public

Enterprises Survey) for 1985-86,
Vols. 1 to III.

THE MINISTER OF STATE IN 'THE
DEPARTMENT' OF PUBLIC ENTER-
PRISES" IN THE MINISTRY OF
INDUSTRY (PROF. K.K. TEWARY) : I
beg to lay on the Table a copy of the Ann-
ual Report(Hindi and English versions) on
the working of Industrial and Commercial
Undertakings of the Central Government
(Public Enterprises Survey) for the year
1985-86 (Volumes I to III). [Placed in
Library. See No. LT-3722/87.]

Notification under Citizenship Act and
Fourth Central Pay Commissio n—Part IT.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
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MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRIP.
CHIDAMBARAM) : 1 beg to lay on the
Table :— -

(1) A copy of the Citizenship (First
Amendment) Rules, 1987 (Hindi
and English versions) published
in Notification No. G.S.R. 18 (E)
Gazette of India, dated the 7th
January, 1987 under sub-section
(4)of section 18 of the Citizenship
Act, 1955, [Placed in Library. See
No. LT-3723/87.]

(2) A copy of the Report (Hindi and
English® versions) of the Fourth
Central Pay Commission—Part
II. [Placed in Library. See No.
LT-3724/87).

Annual Report of and Review on Chemi-
cals and Allied Products Export Pro-
motion Council, Calcutta for' 1985-86,
Annual Report of Basic Chemicals,
Pbarmaceuticals and Cosmetics Export
Promotion Council, Bombay for 1985-86,

cte,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : I beg to lay on the
Table :—

(1) () A copy of the Annual Rep-
ort (Hindi and English
versions) of the Chemicals
and Allied Products Export
Promotion Council, Calcutta
for the year 1985-86 along
with Audiled Accounts.

(i) A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Chemicals
and Allied Products Export
Promotion Council, Cal-

. cutta, for the year 1985-86,
[Placed in Library. See No.
LT-3725/87.]

(2 () A copy of the Annual
. Report (Hindic and English
versions) of the Basic Che-
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micals, Pharmaceuticals and
Cosmetics Export Promotion
Council, Bombay, for the
year 1985-86 along with
Auited Accounts.

A copy of the Review '
(Hindi and English versions)
by the Government on the
working of the Basic Che-
micals, Pharmaceuticals and
Cosmetics Export Promotion
Council, Bombay, for the
year 1985-86.

[Placed in Library. See No.
LT. 3726/87.]

A copy of the Annual Re-
port (Hindi and English
versions) of the Plastics and
Linoleums Export Promotion
Council, Bombay, for the
year 1985-86 along with
Auitded Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Plastics and Lino-
leums Export Promotion
Council, Bombay, for the
year 1985-86.

[Placed in Library See No.
LT-3727/87.]

A copy of the Annual Re-
port (Hindi and English

-versions) of the Indian

Diamond Institute, Surat
for the year 1985-86 along
with Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Indian Diamond Ins-
titute, Surat for the year

1985-86. ‘

(5) A statement (Hindi and English
versions)showing reasons for delay
in laying the papers meationed at
(4) above:

[Placed in Library. See No. LT- -
3728/87.]
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(6) (i) A-copy of the Annual Report

(Hindi and English versions)
of the Council for Leather
Exports, Madras, for the
year 1985.86 along with
Audited Accounts.

Review
(Hindi and English versions)
by the Government on the
working of the Council for
Leather Exports, Madras,
for the year 1985-86.

(7) A statement (Hindi and English

versions) showing reasons for
delay in laying the papers men-
tioned at (6) above.

[Placed in Library. See No. LT-

3729/87.]

Revicw on and Annual Report of North

Eastern Handicrafts

and Handlooms

Development Corporation Ltd., Shillong
for 1985-86. Annual Report etc. of Central
Silk Board, Bangalore, for 1985-86, etc.

SHRI RAM NIWAS MIRDHA :1I

beg to lay on the Table :—

(1) A copy each of the following

papers (Hindi and English .ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the North
Eastern  Handicrafts and
Handlooms Development
Corporation Limited, Shill-
ong, for the year 1985-86

(ii) Annual Report of the North
. Eastern Handicrafts and
Handlooms Development
Corporation Limited for the
year 1985-86 along with
Audited Accounts and the
comments of the Comp-
troller and Auditor General
thereon.

(2) A statement (Hindi and English

versions) showing reasons for

(3)
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delay in laying the papers mens
tioned at (1) above,

[Placed in Library, See No. LT-
3730/87.]

(i) A copy of the Annual Re-
port (Hindi and  English
versions) of the Central Silk
Board, Bangalore, for the
year - 1985-86. under
section 12A of the Central
Silk Board Act, 1948.

(ii) A copy of the Annual Acc-
outs (Hindi and English
versions) of the Central Silk
Board, Bangalore, for the
year 1985-86 together
with Audit Report thereon,
under sub-section (4) of
section 12 of the Central
Silk Board Act, 1948,

(iii) A copy of the Review (Hindl
and English versions) by the
Government on the working
of the Central Silk Board,
Bangalore, for the year
1985-86.

(4) A statement (Hindi and English

(&)

versions) showing reasons for
delay in laying the papers men-
tioned at (3) above.

[Placed 1n Library. See No. LT-
3731/87.]

(i) A copy of the Annual
Report (Hindi and English
versions) of the Cotton
Textiles Export Promotion
Council, Bombay, for the
year 198586 along with
Audited Accounts.

(i) A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Cotton
Textiles Export Promotion
Council, Bombay, for the
year 1985-86.

(6) A statement (Hindi and English
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versions) showing reasons for
delay in = laying the papers
mentioned at (5) above.

[Placed in Library. See No. LT-
3732/817.]

(7) A copy of the Annual Report
(Hindi and English versions) of
the Textile Committee for the
year 1985-86 along with Audited
Accounts.

(8) A statement (Hindi and Eoglish
versions) showing reasons for
delay in laying the papers men-
tioned at (7) above.

[Placed in Library. See No. LT-
3733/817.]

[English]

SHR1 AJOY BISWAS : Sir, what
about the CBI Officer ? It is a very serious
thing. (Interruprions)

MR. SPEAKER : Nothing doing.
There is no basis. You sit down now.
(I terruprions)

MR. SPEAKER : You go to the
Election Commission. .
(Interruptions}

MR. SPEAKER : Nothing doing. The
Election Commission has got the supreme
authority. They are going to tackle the
dispute. If you have got any problem reg-
arding clections, you complain to the
Election Commission. That is all.

(Interruptions)

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Sir, it is a serious concern
of the House and it is a flagrant violation
of the democratic process. ...

MR. SPEAKER :
Now, you take your seat.
(Interruptions)

Nothing doing.

SHRI A. C., SHANMUGAM (Vellore) :
Sir, L have given a Calling Attention
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- Notice about Hindi imperialism in Madras

TV programme in the 'morning.........
(Interruptions)

MR. SPEAKER : Nothing doing.
Take your seat. Now, Statement by Shri
H.K.L. Bhagat.

12.06 brs.

ESTIMATES COMMITTEE
[English]

Action taken statement

" SHRIMATI CHANDRA TRIPATHI
(Chandauli) : I beg to lay on the table
a statement (Hindi and English versions)
showing action taken by Government on
the recommendations contained "in Chap-
ter I and final replies in respect of Chap-
ter V of Fourth Report (Eighth Lok
Sabha) on the Department of Supply-DG
S&D.

12-6/30 hrs.

BUSINESS OF THE HOUSF

{English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : With your permission, Sir,
I rise to announce that Goveroment Busi-
ness in this House during the week.
commenciog 2nd March, 1987 will consist
of :—

1. Further discussion on Mo-
tion of Thanks on the Pre-
sident’s Address.

2. General discussion on the
Railway Budget for 1987-88.

3. Further considération and
passing of the Cotton, Copra
and Vegetable. Oils Cess
(Abolition) Bill, 1986.



241  Business of

4. Consideration and passing

of :

(@) The' Merchant Shipping
(Second Amendment) Bill,
1986.

(b) The Infant Milk Foods and
Feeding Bottles (Regulation
of Production, Supply and
Distribution) Bill, 1986, as
passed by Rajya Sabha.

SHRI CHINTAMANI JENA (Bala-
sore) : I request that the following may
be included in the next weck agenda :

The distress sales of paddy and rice
in various parts of the country, particu-
larly in the State of Orissa, have created
great concern among millions of farmers
and the Government has not yet taken
any step to purchase the paddy and rice
from the farmers, at approved rates,
announced by the Government. The
farmers are sustaining heavy losses for
it, since the inputs, daily wages of the
Jabourers, have increased to a great -ex-
tent and the investments of farmers have
also increased four-iolds, specially in
Rabi Paddy cultivation, The F.C.I., who
is entrusted to purchase the paddy and
rice, has not opened required number
of depots even in urban areas, and the
question of opening depots in interior
areas does not arise at all. The Govern-
ment should rise to the occassion imme-
diately.

12-07 brs.

[Mr. DEPUTY-SPEAKER n the chair)

Hindi Teachers who were appointed by
the ““C” region States and Union Terri-

tories are not regularly paid their salaries

causing much hardship to the thousands
- of such Hindi teachers and their family
‘memhbers who are dependent on them,
This is a regular phenomena for the last
more than a decade, which is debarring
meritorious persons, having proficiency in
Hindi to serve as Hindi teachers, causing
great obstacle in spreading of Hindi in
the country, as a whole and “C’ region
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States and Union Territories, in particu-
lar. This hurdle is mainly due to the non-
receipt of matching shares of the Union
Government to these States/UTs, located
in a “C” region. Apprehending such
difficulties and in the absence of reguiar
allotment by the Centre, those States are
not very much enthusiastic to appoint
more and more Hindi teachers in their
States, which is ultimately hindering the
achievement of the goal of implementa-
tion of Hindi as Rajbhasha.

SHRIMATI JAYANTI
(Cuttack) :
may be
agenda :

PATNAIK
I request that the following
included in the next week

Since long the Government have
identified Paradip as a suitable place for
the location of a petro-chemical complex.
The State Government of Orissa has- been
apprising the Central Government from
time to time about the need of the estab-
lishment of a petro-chemical complex at
Paradip. If a petro-chemical complex is
set up at Paradip, it will go a long way in
meeting the growing need of petroleum
products for the people of the State of
Orissa as such storage facility is conspi-
cuously absent in that State. But it is
regrettable that such proposal bas not
been implemented so far despite demands
made by the State Government from time
to time.

PROF. MADHU DANDAVATE
(Rajapur) ;: I request rhat the following
may be included in the next week
agenda ¢

The organised violence in November
1984 in Delhi, Kanpur and Bokaro follo-
wing the assassination of late Smf. Indira
Gandhi had gravely hurt the Sikh psyche.
After the publication of the Rangpath

‘Misra Commission Report which had been

laid on the Table of the Lok Sabha, the
report needs to be discussed in the House,
so that the country can know the various
aspects of the events that took place in
November 1984,

SHRI SHANTARAM  NAIK
(Panaji) : I request that the following
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focluded in the next wcek’s'

The Shipping Corporation of
India have withdrawn from the
coastal passenger service their
ship '‘Konkan Shakti’ to thc
utter inconvenience of the pass-
engers travelling or wanting to
travel by ship from Goa to Bom-
bay. Goa being a tourist place,
tbousands of tourists flock to
Goa every year by land, water
and air. It has been rumoured
that the Shipping Corporation
has taken the measure of wilh-

drawal of one of thefr ships as a -

first step towards the closure of
the service altogether. In fact,
service of transport cannot be
judged on proﬁt-basis.‘ It is and
should be viewed as a service to
the people and the Government,
at times, should oot bother about
the profits so long as service
which is essential is rendered to
the people. A

For many years there had beeD
debates over the ijssue whethel
our election law should be amen-
ded to grant citizens above 18
years of age right to vote in the
General elections. 1 do not
have definite opinion on this
matter, as I have not considered
all the aspects involved. How-
ever, at a time when the country
is being led by our young and
dynamic Prime Minister whom
the people of this country adore
as a man of dedication, sincerity
and honesty, we should have a
debate, in this very House, whe-
ther we should involve our
younger lot in the process of
deciding the destiny of this coun-
try. Even if we decide not to
allow tbem the voting right, they
will be content with the fact that
at least a thought was given to
the matter,

SHRI V. SOBHANADREESWARA

RAO (Vijayawada) : 1 request that !hc .

following may be included in the next’
week agenda :

1. The millions of people who do not
know English or Hindi are not
able to follow the news bulletin
under “Today in Parliament”
or ““Sansad Samachar’ which are
broadcast through All India
Radio and Doordarshan during
Parliament Session. The people
are denied the right to know this
news in their regional language.
So, the Information and Broad-
casting Ministry should take
necessary steps . for broadcasting
the same news in Telugu, Kan-
nada, Tamil, Malayalam, Oriya
and Bengali, Punjabi, Assamese
etc. languages from the respective
State capitals through AIR and
Doordarshan to enable the cro-
res of people all over the coun-
try to know what is going on In
Parliament.

2. Thousands of employees are
working in the Railways at Vijaya-
~ wada city. For the convenience
of the children of Railway em-
ployees, the railways are running
two High Schools at Vijaya-
. wada, These  schools = are
imparting education upto 10th
Class only, while several such
schools run by Railways are
educating students upto 102,
i.e. Higher Secondary levels.
So, I suggest that the Railway.
should take necessary steps for
upgrading the High School at
Satyanarayanapuram to Higher
Secondary School (in Andhra
Pradesh it is called Junior College)
so that the students are given
education up to 1042 level from
next academic year.

[Translation]

SHRI BALWANT SINGH RAMOO-
WALTA (Saogrur) : The following
subject may please be included in the List
of Business for the next week :

These days, share transfer stamps are
not available in Delhi’s post offices, which
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is causing great inconvenience to the peo-
ple and black marketeering is going on on
a large scale. As itis well known, mostly
these stamps are sold by the post offices.
These stamps are supplied to the post

offices by the Tis Hazari Treasury. The"

officials of the post offices say that they
send their requirements to the Treasury,
but they do not get the supplies from it.
The Treasury officers say that they send
their requirements to the Government
Press at Nasik and officers at the press
say that they do not get the required
quantity of paper from Calcutta. These

officers may be right while saying all this,

but it is also true that the customers are
being harassed or arc being subjected to
corruption. I would like to say that
there is also an acute shortage of other
stamps in the country. People are forced
to pay Rs. 2.50 and Rs. 5 for the stamps
of Rs. 2 and Rs. 3 respectively.

[English}

SHRI MOHD. MAHFQOQ0Z ALIL
KHAN (Ctah) : Sir, I request that the
following may be included in the next
week agenda :(—

The State of Uttar Pradesh has the
highest rate of infant mortality in the
country today where, according to the
recent disclosure made by the zonal repre-
sentative of the United Nations Children’s
Funds Upper India office as many as
2750 infants die every day and 19 every
minute. Though the infant mortality rate
in the country is stated to have dropped
from 129 in 1971 to 104 in 1984 per thou-
sands live births, therz are wide variations
between rural and other urban areas and
between one State and another. The
infant mortality rate in rural areas is
- almost doub'e the urban areas and the
State of Uttar Pradesh has the highest
rate. of 147 per thousand live births,

We have the knowledge and means.
But only political will is needed to defeat
infection and malnutrition on a massive
scale if the objective is to be accompli-
shed. It is unacceptable that milllons of
infants dic every year of needless malnu-
trition and infection when no famine,
rdought or flood takes the lives of so
many children,
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I would appeal to the Government
that keeping in view the magnitude of the
problem, the immunisation programme
may be critically reviewed to remove any
deficiencies and to launch it vigorously
on a national level, besides improving
women’s development, drinking water
supply and sanitation. I would also urge
the Government to provide adequate
financial and other assistance to the State
Government of Uttar Pradesh for the
cffective implementation of the immunisa-
tion programme. :

[Translation

SHRI MANKURAM SODI (Bas.
tar) ;- Mr. Deputy Speaker, Sir, the
following subject may be included in the
List of Business for the next week :

In Bastar District, the number of hostels
is very less in comparison with the number
of Middle Schools and High Schools. The
District has a larger arca & students come
from distant villages. Therefore, hostels
arc essential for them to continue their
higher studies. In hostels, seats for only
20 students from Middle Schools and 40
students from the High Schools getting
scholarships have been provided. The
number of these scats is very less in com-
parison with the present number of the
students. As a result, the students who
do not get the scats, abandon their studies.
Such students neither can go for a job,
nor they are competent to take up any
profession,

Therefore, 1 request the Central Gov-
ernment to issue proper guidelines to the
State Government in order to double the
number of present seats in the boarding
houses of Middle and High Schools in
the tribal areas so that thc brilliant stu.
dents are not forced to abandon their
studies and they are able to continue
their studies so that they can work for a
bright future and become good citizens.

[English]

DR. A.K. PATEL (Mchsana) ; Sir, as
would be clear from aewspaper reports.
published in Gujarat Samachar, Jai Hindi
and Sambhav dt. 24-2-87, there was a
serious cyclone followed by a heavy hail
storm in my District Mehsana in the night
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of February 23, 1987 which has caused
widespread damage to public property.

As per the newspaper reports, a child
died after she was hit by the hail storm
in village Kheralu. A goods train was
derailed between Ahmedabad and Abu
Railway Stations, 14 wagons going off the
rails due to the cyclone. In villages
Kherrva, Devrasan, Bakharia, Mulson,
Saganpur, Vankadia, Kosava and Bhadli,
about 200 people were injured by the
hailstorm.

Standing crops of wheat, mustard and _

Jeera worth about Rs, 5 crores were dama-
ged in these villages,

An urgent reliefand aid is_required.
Througe you, I request the Hon. Minis-
ter of Agriculture may send a Central
Officer to the affected areas to assess the
damage and advise the Government to do
the needful,

[Translation]

SHRI HARISH RAWAT (Almora) :
Mr. Deputy Speaker, Sir, the half an hour
increase in the daily working hours in
various offices of the Central Government
is causing great inconvenience to the
employees, especially the ladies, daily wage
workers and the workers coming from
distant places. This increase in the working
hours has not increased any efficiency.
Instead, it has created a feeling of resent-
ment among the employees, The Govern-
ment has been continuously ignoring this
demand,

Union Forest Act 1980, has proved to
be ineffective for the development of the
forests. The adverse effect of this Act is
that it is causing hinderance in quick im-
plementation of the developmental works,
Therefore, it needs to be discussed.

[English]

Mr, DEPUTY-SPEAKER : The hon,
Minister.

SHRIMATI SHEILA DIKSHIT : 1
heard with attention all the submissions
made by the hon. Members and they will
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be duly considered in the next meeting of
the Business Advisory Committee.

12,21 hrs.

ELECTION TO COMMITTEES
[English]
(i) Committee on Official Language

THE MINISTER OF HOME AFFAIRS
(S§. BUTA SINGH) : I beg 1o move :

“That in pursuance of sub-section
(2) of section 4 of the Official
Languages Act, 1963, the members
of Lok Sabha do proceed to
elect, in accordance with the

'\ system of proportional represen-
tation by means of single trans-
ferable vote, one member from
amongst themselves to be a mem-
ber of the Committee on Official
Language vice Shri J. Vengala
Rao resigned from the Com-
mittee.>?

MR. DEPUTY-SPEAKER : The
question is :

“That in pursuance of sub-section (2)

of section 4 of the Official Languages
Act, 1963, the members of Lok Sabha
do proceed to elect, in accordance
with the system of proportional re-
presentation by means of single
transferable vote, one member from
amongst themselves to be a member
of the Committee on Official Language
vice Shri J, Vengala Rao resigned
from the Committee.”

The motion was adopted
[Evglish]
(li) Tea Board

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): I beg to
move :

«“That in pursuance of sub-sectjon
(3) (f) of section 4 of the Tea
Act, 1953, read with rule 4 (1) (b)
of the Tea Rules 1954, the mem-
ber of this House do proceed
to elect, in such manner as the
speaker may direct, two mem-
bers from among themselves to
serve as members of the Tea
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Board, subject to the other pro-
visions of the said Act and the
Rules made thereunder.”

MR. DEPUTY-SPEAKER : The
question is :

“That in pursuance of sub-sec-

.tion (3) (f) of section 4 of the Tea
Act, 1953, read with rule 4 (1) (b)
of the Tea Rules, 1954, the: mem-
bers of this House do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the Tea Board.
subject to the other provisions of
the said Act and the Rules made
thereunder.”

The motion was adopied

12.23 hrs.
RAILWAYS BILL

[English)

Extension of time for presentatien
of report of joint committee

SHRI ARVIND NETAM (Kanker) :
I beg to move:

“That this House do extend up to
the Jast day of the Monsoon
Session, 1987, the time for presen-
tation of the report of the Joint
Committee on the Bill to conso-
lidate and amend the Law rela-
ting to Railways.”

MR. DEPUTY SPEAKER : The
question is :

“That this House do extend up to
last day of the Monsoon Session,
1987, the time for presentation of
the report of the Joint Commit-
tee on the Bill ' to consolidate
and amend the Law relating to

Railways.”

The motion was adopted.

12.24' hes.

CINE-WORKERS WELFARE FUND
(AMENDMENT) BILL, 1987*

[English]

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI A. K.
PANJA) : Sir. on behalf of Shri P. A.
Sangma, I beg to move for leave to intro-
duce a Bill to amend the Cine-workers
Welfare Fund Act, 1981,

MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to inlro-
duce a Bill to amend the Cine-
workers Welfare Fund Act,
1981.”

The motion was ado pred.

SHRI A. K. PANJA :
duce the Bill.

Sir, I intre-

12.25 hrs.

CONSTITUTION  (FIFTY-SIXTH
AMENDMENT) BILL, 1987*

[English]

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : Sir, I begto
move for leave to introduce a Bill further
to amend the constitution of India.

MR. DEPU”. r-SPEAKER : The
question is :

*Published in Gazette of India Extra-
ordinary, Part II, Section 2, dated
27.2.1987,
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“That leave be granted to intro-
duce a Bill further to amend the
Constitution of , India.”

The motion was adopted

S. BUTA SINGH : Sir, I introduce
the Bill.

12.26 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS — Contd.

[English]

MR. DEPUTY SPEAKER : The
House will now take up further considera-
tion of the following motion maved by
Shri Jagan Nath Kaushal and seconded by
Shrl Bhagwat Jha Azad on the 25th Feb-
ruary, 1987 :——

*“That an Address be presented
to the President in the following
terms :—

“«“That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Addreéss which he
has been pleased to deliver to
both Houses of Parliament asse-
mbled together on the 23rd Feb-
ruary, 1987.”

{Translation]

DR. G. S. RAJHANS (Jhanjharpur) :
Mr. Deputy Speaker, Sir, I do not want
to repeat those things which have already
been said. I want to say that a coin has
two sides. It is very necessary to see as
to which aspects do we take. Take a
glass, half filled with water, the pessimist
says that it is half empty, but the opti-
mist would say that it is half filled.

The economic progress which we have
made in the last two years is umpreceden-
ted. The growth rate for the year has
been 5 per cent, Actually, for the last
five years it has been 5 per cent and be-
fore that it was 3.5 per cent, The western
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newspapers which always used to criticize
our economic policies as well as the
poltical polices, are praising India for its
satisfactory economic development. The
famous newspaper of London “The
Economist” has written that the importart
progress and development in the field of
agriculture made by the India, is an
exemple for the third world countries,
It is not a small achievement for a country
like India which used to import foodgrains.
Now it has become self-sufficient in the
matter of foodgrains and not only this,
but it is also exporting foodgrains to other
countries. ‘Times’s published from Lon.-
don has also praised the economic pro-
gress of India. The <International Herald”’
has also written on the same lines. I want
to State that the Westen newspapers which
used to criticize us in the past have now
praised our economic progress very much.

I do not want to go into other things.
I only want to say one or two things in
brief, We can say about the Rajiv
Government that— .

[Englizh]

—-1t is the Government that works.
[Translation)

Two years ago, in this very House, we
had said that the prices of the sugar had
skyrocketed and we were spending our
valuable foreign exchange on the import
of sugar. The Government had taken
action on it and paid remunerative prices
to the ‘sugarcane growers. As a result of
that, the sugarcane growers once again
took interest and started growing
maximum sugarcane. Not only this,
many sugar mills in various States which
were previously closed down, started fun-
ctioning once again and now the situation
has improved a lot.

I would like to mention one more
thing. Last year, with other Members,
I had also participated in the discussion
on calling attention motion regarding
export and had expressed our concern
about the deteriorating condition of the
exports, At that time, the Government
had promised that it would concentrate
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all its powers for the improvement of the
exports. This is a remarkable achievement
that during the period from April
to November, there has been 17 per
cent increase in the exports. It is not an
ordinary achievement. Very few countries
would have made progress by 17 per cent.
I want to say a few things in this regard,
There are some items which still bave
enough scope for being exported, like
engineering goods. The manufacturers of
engineering goods, in India have not taken
much interest in promoting their exports.
Therefore, they must make efforts to
promote the export of enginecering goods.

Much has been said about the 20-
points programme, A lot of progress has
been made in this direction, but still ;much
is required to be done regarding its imple-
mentation.

Now I would like to draw your atten.
tion towards our relations with other
countries. For the first time, in the last
two years, we have been able to maintain
cordial relations with our neghbouring
countries. Recently, tension had been
built up on the border with Pakistan- and
had that situation persisted, it wou!d have
resulted in a war with Pakistan. But due
to the farsightedness of our Hon +PTime
Minister, the tension was not only diffused
but now there is scope for establishing
smooth relations between the two count-
ries. During the SAARC Summit held
at Bangalore, the principle of fraternity
was adopted by the South Asian countries
and now they are implementing the same
in the real sense.

We have been having strained relations
with Nepal since independence. At present,
for the first time, we have very cordial
relations with Nepal. Now, the Govern-
ment of Nepal is prepared to cooperate
with us. I would request the Government
to make good use of the present atmos-
phere and try to produce Hydro-Electric
power from the rivers flowing from Nepal.
It will fulfil the need of electricity of
various States of Northern India. It is
not a small cooperation, but the Govern-
ment deserves our congratulation for the
progress made in this direction,
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The credit for reducing the tenmsion in
Afghanistan also goes to India. For the
first time, we have shown to the world that
we do not have fear of any one. We have
shown our sympathy with the people of
South Africa without caring for any other
country. After Harare Summit. the recent
conference on Africa Fund has surprised
the entire world, Therefore, I would say
that we never had such progress and good
atmosphere in the past in the field of
foreign relations. -

I do not want to go into details of the
New Education Policy. I would only like
to say that much attention has been paid
to the girls education, the good results of
which are now visible in the entire
country.

For the first time, stern measures have
been adopted to curb corruption and the
big fishes have been caught. Had it been
the period of Government of the opposi-
tion parties, they would not have dared
to conduct raids on the houses of big
businessmen and I1.A.S. officers. For the
first time, big fishes have been caught for

~ which the Government deserves our con-

gratulations.

L |

Today, a new awareness and a pew
atmospherc has been created in the
country and the people belonglng to the
Opposition should cooperate with the
Goveroment in this new atmosphere. It
may be the field of economic development
or social development, they should
cooperate with the Government,

" During the last one year, unprecedented
number of laws on social development
have been enactcd. For the first time, such
a respectable status has been given to the
women. What I want to say is that the

- Opposition should have the courage to

fell the truth. Mere criticism of the
Government for the sake of criticism has
no meaning. ‘

Recently you might have seen that
tremendous progress has been made by
the Indians living in the U.S.A. In the
field of technology, education and in some
other fields. Therefore, I would like to
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submit that when these Indians can make
so much progress in USA, why can they
not bring that technology to India and
make progress here ? I would say that
N,R.I and those. Indians who are living
abroad and particularly in the U.SA.
and have made tremendous progress in
the field of technology, should be given an
opportunity to develop their technology in
the country itself so that they may make
their contribution for the economic deve-
lopment of our country.

In the end, I would like to say only
this much that a new awakening. has bcen
created in this country. Let us welcome
the new morning and Lope that they will
cooperate with the Government to take
the country forward.

[English]

SHRI C. MADHAV REDDI (Adila-
bad) : Mr. Deputy Speaker, Sir, I listened
to the speeches delivered by the mover
and the seconder of the Resolution and
also speeches of the several members of
the Treasury Benches on Wednesday. As
a matter of fact it was a Congress day
because only one opposition leader spoke
and all the rest of the members who spoke
were Congressmen.

(Interruption)

Now, Sir, the Address was a very long
Address for the first time. It took about
one hour to deliver and another forty
minutes for English translation by the Vice
President. It was a very long Address—
long in words but short in substance.

Sir, we on this side of the House
thought that this Address will contain cer-

tain policiesand initiatives for the next year

to be taken by the Government to solve
several problems facing the country but it
was only a ritualistic reporting of the
doubtful achievements of the year which
is passing by and no pnew policies except
the schemes already announced by the
Government,

T will pot touch the economic issues

which -were touched in the Address because
the proper occasion for that would be
Budget debate. 1 would only touch the
political aspects.. The mover of the Re-
solution, Mr. Jagan Nath Kaushal was
very eloguent in support of the Govern-
ment about the Punjab situation. As you
know we are all one with the Government.
We are supporting the Government on
Punjab and we vsare supporting Mr.
Barnala, the Chief Minister of Punjab who
is fighting a very lonely battle in Punjab
against the terrorists. Today we acclaim
him as a great friend of India, a friend of
the Central Government and all the Oppo-
sition parties are supporting him and
praising him. Certainly he deserves the
pralse because of the courageous and the
bold step that he has taken to separate
politics from religion for the first time in
Akali politics, Tt is really a very great
achievement. He deserves praise. He is
our friead. "He is your friend. He is
Government’s friend today.

[Translation]

But I would like to ask as to what
duty of friendship you want to perform ?
What kind of friendship is this which is
only one-sided ? Friendship is always
from both sides. On the one hand you
say that Mr. Barnala is your friend and
doing good job and on the other hand you
are letting him down. Are you helping

him ? You are sending BSF and CRPF
there. Is it the only help 1
SHRI GIRDHARI LAL VYAS

(Bhilwara) : Are we not helping him ?

SHRI C MADHAV REDDI : That
is what I am saying that all possible assis-
tance for military fight is being given, but
you know that it is political issue and
should be fought politically.

[English]

We all say that this issue should be
fought on a political plane.
[ Translation) :

What political weapon in political
plane you have given ?
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[English]

On the 1st of March, we are all going
there, the so-called intellectuals of Punjab
and the country are gathering at Chandi-
garh. To do what? What are we going
to say in that convention ? It is not going
to deliver the goods.

[Translation]

All the people say like that. Have
you given any political weapon to them to
fight the terrorism ? They have been
requegting for the last one year to do this
thing to strengthen their hands. Have you
done that ? They want two things. The
innocent people should be released while
the criminals must not be released.

<
[English]

Why don’t you release them ? We
never said that you release the Army
personnel. !

[Translation]

They have said that the innocent per-
sons should be released but the Home
Minister has said nothing about it while
replying to the debate on the Punjab pro-
blem. Now nobody says that he is not
working well. That is why we expected
some positive reply from the Home
Minister.

[English]

Barnala will be strengthened if the
announcement is going to come from
Government of India that, yes, we are
going to review the cases and see that ail
innocent people are released.

[ Translation]

Why don’t you do that ?° What kind
of friendship you have ? The second
issue is that of Chandigarh. Chandigarh
is not under Haryana, it is a union
territory.

[English]

It is a centrally administered city,
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[ Translation]

We can transfer it to any Siate. We
have made the commitment, but even then
we are not transferring it to Punjab. The

Centre is still keepi ng it under it, Secon-
dly, —
(English)

—Chandigarh belongs to Punjab.

You have said that it belongs to Punjab,
(Translatlon]

There are certain conditions for its
transfer. It makes no difference whether
it may be 40,000 hectares of land or 70,000
hectares, that can be transferred. You
transfer Chandigarh to Punjab, they are
not running away with it,

[English)]

They are going to be in this country.
Whatever commission you are going to set
up, let that commission go into it. When
that commission comes to a conclusion
that these are the villages which have to
be further transferred to Haryana, cer-
tainly we can do so,

[Translation]

You are not going to do that, Some
of our colleagues have said that you are
not doing that, because your eyes are on
the forthcoming elections in Haryana. I
do not say so, but it is certainly a foolish-
ness. Do not have such friendship If
you want to have real friendship, do it
openly. I would say that it is the right
time to strengthen the hands of Mr.
Barnala and if you do not do it now, it
will be too late, Let him fight the political
bettle. Whatever he did for the first time,
he needs political weapon and not military
weapons. My friend Shri Bhagwat Jha
Azad has seconded this motion, He has
said so many things.

[English]

He was reminiscent about his role in
the first Parliament. There are few of us
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who were in the first Parliament and are
today sitting in this House.

[Translation)

Three to four such elderly persons are
present there. He said that—

[Englishj )

—he had the privilege of moving the
motion of Thanks to the President in

1956.
[ Translation]

He said with pride that he had worked
with great men like Babu Rajendra Prasad,
Shri Jawaharlal Nehru, Maulana Abul
Kalam Azad, etc., and he had learnt his
lessons from them.

[English)

He has stated that he learnt his lessons
from these big peop'e and that he is still
imbibed with that spirit of 1952. Sir, I
know that Mr. Azad who was at one time
a stormy patrol of the Congress Parlia-
mentery Party, bad been known as a very
revolutionary type of man and as a young
speaker he always commanded the atten-
tion of the House in 1952. His spirit is
still not dampened or tamed during the
last 30 or 35 years. He is still very much
the same man and he speaks in the same
tone even today. But I should say that
whatever he has learnt from those great
men, he bas forgotten 'his lessons. Today,
we do not have those great men. But we
have the youg Prime Minister who is the
grandson of that great man. Pandit
Jawaharlal Nehru. Today he is occupy-
ing the first seat in the Trcasury Benches.
We are very happy about it. But I should
say that he is only the shadow of that
substance. Because today we do not se:
those basic values for which we fought in
those days and for which we were prepared
to die. We do not find those values in
several of our functionings and dealings, in
our statecraft and in our beheviour both
Inside and outside the Government. Where
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do we see those values? There is an
erosion of those values not only in the
public life but also among the politicians,
We have a different set of politicians. Well,
we are the people who are going to die,
our generation is passing away and a new
generation has certainly to take over and
it has taken over. But we are very sorry
to learn that we are not going on the right
path, the path that was shown to us by
Jawaharlal Nchru and other great
leaders.

Sir, coming to the style of functioning
of the Government which is- a very rele-
vant issue to us today, let us see how are
we functioning ? I am not going to refer to
the shuffles and reshuffles of the Cabinet,
though it is very relevant. I do not wantto
refer to it, because it is the prerogative of
the Prime Min‘ster. Well, he can do any
number of shuffles and reshuffles. He has
already done it about nine times during
these two years and he may do it again a
dozen times in the next two and a half
years, I have no objection. Because
aftcr all, mid-term changes were not very
uncomimon even in the old days of Panditji.
He used to do it too. But he used to do
it with a purpose and the purpose was to
watch the performance of  the members
and after one or two years to induct those
promising people so that they could learn
the statecraft and administer the country.
Well, I do not see any purpose here.
There is a lot of experimentation which
goes on and on with people as well as with
issues, Only experimentation and no
learning ! There is no need for you to
learn all by yourselves. It is not possible
also to learn that way, You have to learn
froin your predecessors and from others.
Now, we are bringing some new people.
Portfolios are being changed day in and
day out. Suddenly, they are becoming
Ministers and finding it hard to handle the
new portfolios. I do not mean to say the
Ministers are not capable to handle these
new portfolios, but, where is the time for
them ? After working for two months in
a portfolio, you change it, and he takes up
another portfolio. What would be the
situation in that case ? He has entirely to
depend on the coteric of bureaucrats to
learn and perform, We do not have any
shadow Cabinet, where you people are
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trained, like, in U.K. They are just
picked. You require time to learm and by
the time you learn, and have a grip over
the portfolio, you are changed. What is
" this style of functioning ? This is the
basic question which I would like to ask
the Prime Minister, What is the purpose
of his reshuffling ? Why is he doing so
often, when he is already over-burdened
with several problems of the country ?
Today, we have the Prime Minister handl-
ing a portfolio like Finance which requires
a whole time attention of a very-very
senior Minister. Wherc is the time for
hira to think about the various problems,
to lay down the stralegies, to work out
schemes and to monitor the implementa-
tion of the programmes ? If the admini-
stration suffers, certainly, we will be the
losers, the country will be the sufferer.

There are certain Ministers who are
inducted only to see that they do some
political work, There is no harm in
Prime Minister being the President of the
National Congress. There could be one
exception.  But, there can’t be hundred
exceptions. These exceptions could not
be made in the case of others. Now, it
has become a rule. You have a rule that
you should not hold two posts. But you
are exempting several others. And one of
the Ministers, who is handlnig a very
important portfolio like Industry is in-
charge of Congress (l) organisation of a
State. He spends more time in his native
State than in his office in Udyog Bhavan
and in Parliament, 1 have every objection
to this, because, T want him to function
here. I have heard his replies when he
was giving them on the Floor. This is on
record. He has given even wrong replies.
It is on record that he has not grasped his
subject so far. He does not know what
is an industry. Industry portfolio is so
important that you have to lay down the
policies. He might have been Industry
Minister-at the State level, where, only ex-
ecution is there. It is nothing, but distri-
bution of licenses and permits and so on,
But here, in the Central Government, you
have to lay down the basic policies. Every
day, you have to be here, You have to
be alert. You have to understand the
trends in the industrial development and
take steps to see that the industrial deve-

lopment does not suffer. Yqu have to go
on changing policies. Where is his con-
tribution ? [ do n.t see any of his con~
tribution here. I am a Member of the
Consultative Committee of the Ministry of
Industry. I have been seeing his perfor-
mance., I am very sorry for that, He
comes from my State, He is a good man
and a man of common sense. But it is
not just common sense that helps in matters
like these, He requires deep study and
understanding of several iatricate pro-
blems. Does he do that ? Where is the
time for him ? As 1 said, all the time he
is in the State. All the time he is in the
State, politicking, abusing people, kicking
people. He said—this has appeared in
the Press—that he wanted to kick the
Chief Minister of Andhra Pradesh, so that
be may land in Madras, Well, I do not
know, whether, he is able to lift his foot
and kick with all his bulk, If he does it,
be will kick himself flat on the ground.
But is it a proper thing for a Central
Minister to go there and say things like
this ?

Is this the style of functionihg ? Where
arc we going ? When a Central Minister
goes to a State, certainly he 1sa very dis-
tinguished visitor, and a guest of the
State; and as a guest of the State, he has
to be in touch with the Chief Minister,
with the Ministers, and discuss with them
problems of common interest, and try ro
understand the difficulties. But you go
on telling, go on accusing the State
Govcrnment that they are not doing this,
doing that, they are misusing funds etc.
What is this use of funds and diversion of
funds which he talks about day in, day
out.

About Central funds, the funds which
go either for flood relief or famine relief
or for whatever purpose, if they are mis-
used, if there is an accusation that they
are being diverted for other purposes, and if
they are misused, the proper course for the
Central Government is to see that a pro-
per enquiry is instituted, by sending a team
of officers who will go deep into the
matter, who will enquire thoroughly. You
are just going to a villager apd asking the
villager, The villager says : ‘I have not
received anything.” Then you comge
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to the conclusion that funds are
misused. Is it the way you
function ? FEven the Prime Minister
goes to a village and asks a villager whe-
ther he has received any help, the villager
will say no, since he expects more help.
If I tell to the Prime Minister that I have
not received help, perhaps I may get
further help for this, or for any other
purpose.

SHRI JAGDISH AWASTHI (Bilhaur) :
When the Prime Minister goes there, if he
asks somebody whether he has got money
or not, what is wrong in it.

[Translation]

SHRI C. MADHAV REDDI : It is
alright if surprise checking is your method
to understand things. You can go to any
village you like and meet any persom to
draw the conclusions whether they have
got money or not.

(Interruptions)

This running commentary is not right,
let me speak. It is not my habit to inter-
fere while other speak. Some people do
that, but I do not.

&

([.terruptions)
[English]

I will never interject, I will never dis-

turb your speech.

[ Translation]

SHRI GIRDHARI LAL VYAS : The
Interference in your speech is because you
speak so many unnecessary things,

SHRI C. MADHAV REDDI : All
right, let me speak. I would say that it is
not the right way of enquiry.

(English)

This smacks of some sort of a political
motive,

" with a begging bowl for funds,
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{Translation)

You are doing it with political motive
to defame the State Government. What
kind of relationships you should have
with the State Governments ?

[English) ' e

Particularly, with a Government ruled
by an Opposition party, as a big brother
itis your responsibility to see that you
b.ehave like the caesar’s wife, above sus-
picion.

[Translation]

None should suspect that you are
discriminating, but you are doing that,
why ?

[English)

Why is it that you have failed so far
to estabish good relations with 1he
Governments ruled by Opposition parties ?
Why is it that you are on the path of con-
frontation, or near confrontation
only with the States which are
ruled by Opposition parties ? Why
are you doing like this ? Don’t you
know that today we have multi-party
democracy in this country, and today it is
pot one party which is ruling ? We who
are sitting here, many parties sitting here
are ruling parties in States, why don’t you
establish working relations, good relations
with the States, particularly those ruled by
Opposition parties, so that they may not
bave any complaint against you ?

[Translation]

AN

They are small States, so what comp-
laint they can have against you? Every
day they have to come to you for one
thing or the other.

[English]

Every day they have to come to you
Every day
they have to come to you for clearing the
projects which are pending here,
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T Translation)

They do not want enmity, they wart
friendship - with you, but what is your
behaviour,—

[Enguish]

Who is the villain of the piece ?

[Translation]

Why it happens ? I do not blame
you, but I blame those perrons who have
their vested interests,

[English]

They do not want that the Centre
should have good relations with the States '
ruled by an Opposition party.

[Translation]

You can understand as to who those

people are. Shri Bhagwat Jha Azad can
understand as to who are such
people who do pot want that

there should be good relations between the
Centre and the States; 'Who are those
people who have vested interests In it.
That is why they come here and complain
to the Minister that such and such thing
is not taking place there and thus they
mislead him so that our relations are
spoiled and we become prejudiced. They
want that in this way the Cerdtre may stop
giving assistance to us. I know that many
projects arc pending here, There are
some reasons for it.

(English]

They have got some excuses for that.
But you cannot have excuses for two
years. After all, the same officers work

there and the same officers are sent here
and they work here.

{ Tra}tslation Fy

There the Chief Secretary and Secre-
taries all belong to All India Services.

«IEnglish ]

They are not uader our control. We

cannot do anything with them. When
they clear a project, when they answer
questions, when you go on again putting
questions and the answers come, you go
on keeping thé whole thing pending for
two years; and every time you have an
excuse that no, no, you have not sent this
information; that is why we have not
cleared the project.

{Translation]

Who will suffer if the projects are not
cleared. The Country and not Andhra
Pradesh, will suffer. What I mean to say
is that there is some defect im  your style

of functioning. You should consider
it.
|English]

MR. DEPUTY SPEAKER How
much time do you require to complete
your speech ?

SHRI C. MADHAV REDDI :
take another 10-15 minutes.

I will
How much

"time you have allotted for my party ?

MR. DEPUTY-SPEAKER : For
your party, 30 minutes have been allotted.
It is left upto you whether you want to
take 30 minutes or you want to give some
time to your other party members. Twenty
five minutes have already been exhausted;
five minutes are more,

SHRI C. MADHAY REDDI : I
will continue after the lunch.

PROF. N. G. RANGA (Guntur) : Let
him continue after the Junch.

MR. DEPUTY SPEAKER : You can
continue after the lunch. The Hewuse
stands adjourned for lunch and will meet
at2 P, M.

13 02 hrs.

The Lok Sabha then

adjourned for Lunch till Fourteen
of the Clock
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The Lok Sabha re-ass:mbled afier
Lnnch at five minutes past Fourteen
-of the Clock
[MR. DEPUTY SPEAKER in the chair]

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Conrd.]

[English)

MR. DEPUTY SPEAKER : Shri C.
Madbav Reddi to continue his speech.

SHRI C. MADHAV REDDI : I
was referring to some o/ the issues which
are very important and which remain un-
solved in this country. In this connection
1 was referring to the style of functioning
of this Government and the various
Departments. .

Day before yesterday, when the Motion
- of Thanks on the President's Address was
moved, the mover, the seconder and many
others were talking about the cooperation
which was necessary from the opposition
parties. In this connection, they said
that the Congress did not believe in  kill-
ing dissent and the opposition parties
would be taken into confidence. I know
that in the past the opposition was a whip-
ping dog of the Congress. Earlier the
confrontationist politics was the order of
the day. Since the young Prime Minister
took over the reins of the Government,
there was some change in this attitude.
But even though there is no direct confron-
tationist politics, there is a subtle move on
the parts of the Prime Minister to weaken
the opposition parties in several ways.

Well, the Congress invited in the
pame of unification all the ex-Congress
men to join Congress. [ have no dispute
with that, But Dr. Farooq Abdulla, as
long as he was in the opposition, was the
enemy of the nation; he was the agent of
Pakisian. That is how you described him
on the floor of the House. But when he
becomes your ally, suddenly he becomes
a great patriot, The Congress (S) is bro-
ken., You have taken Sharad Pawar into
the Congress. We have no dispute with
that.- But that is certalnly killing dissent,
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This shows a mentality that the Congress
Party does not want any powerful dissent
1o emerge in this country. Well, it it
proved that it suits them, Any effort as
uniting the opposition forces was always
throttled. That is what the records show.
In the last two years I have been seecing
that the Prime Minister was seemingly
anxious to take the cooperation of the
opposition parties in this House, He was
inviting the .leaders of the opppsition to
meetings to discuss some important issues.
But it was very evident that it
was /ntended to be merely a ritual, never
intended to be a very serious discussion
which really invites parlicipation in the
decision making. It looked scveral times
as if decisions had been taken but the
Opposition was consulted just for the sake
of consultation before the decisions were
announced.

The style of functioning at the Govern-
ment level, from the reports which we
have, is also something different. lmpor-
tant decisions are taken in consultation
with a group of persons who are around
the Prime Minister. Even the advice of
the senior Ministers is sometimes being
ignored. Decisions are taken  which
have nothing to do with the notings in the
files. The file speaks something ¢lse, the
noting, the Secretary’s opinion, the Minis -
ter’s opinion is somcthing else, but the
decision is something else. I am not
referring to the non-performing Ministers.
There are a rew. I have mentioned one
such Minister, The functioning of the
Cabinet should be such that it should
have a collective sort of thinkijog on an
issue instead of taking an qgd hoc deci-
sion. Now, why 44 hoc decisions are
taken ? In this connection, I would like
to mention the various Accords signed.
What was the exercise made for consulta-
tion with the senior Ministers I do not
know, but one thing is very clear that
these Accords were signed in haste and
repented in leizure, There is no doubt
about it. Some hon. members, the other
day, were telling that the Opposition Par-
ties welcomed the Accords when they were
signed but subsequently they criticised the
Accords. We never criticised the Accords
as such. We have always welcomed the
agreements about various policy matters
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of national importance which have been
executed, whether it is Punjab Accord,
whether it is Assam Accord or whether it
s Mizoram Accord. But as the timec
went by, when the Government went back
on the Accords, when there was no imple-
mentation of the Accords, when there
were complaints from
signed the Accords, it is only then that the
opposition parties had to point out that
this was wrong. We never opposed the
Accords. :

Coming to the other aspect of the style
of functioning the image-building exercise
which goes on in this country today, I
would like to say that it was never there
before. No Prime Minister depended on
the image-building exercises in the past.
There was no need for Jawaharlal Nehru
or even for Indira Ji to depend on the
Doordarshan or any other image-building
exercise. We are told —we do not know
how far it is correct—that there are mar-
ket research organisations which are enga-
ged by the office of the Prime Minister to
make a research all the time and gauge
the Prime Minister’s image so that the
Prime Minister may change his policies
and so on. That means, you are pre-
pared to change your po'icies to suit the
image. This is very wrong. This is not
the way the Government is run. This is
pot a private limited company where you
have to conduct market research studies
for the sale of the product. Where is the
peed for conducting a market research
study about the popularity of the Prime
Mipister ? Why should you do
that 7 Can anybody justifiy this ?
Can anybody justify the feeding
of th:se reports into the computer

. and the computer telling you that Sir,
this is the rating of the Prime Minister
today and hence you change the policy,
and the policy is changed ? Is it correct ?
I do not think. :

In the end, I welcome the particular
mention in the Presidential Address which
deals with curbing communalism in this
country. The Opposition is fully with the
Government in this particular ‘respect.
Communalism, casteism and racialism, all
these evils haye to be curbed. But what
is the scheme which you have mentioned

the ‘parties who-

for curbing this evil ? There is no ment-
ion of the Babrl Masjid and the Ram
Janm Bhoomj episode which is browing up
great trobuble. Well, we know what
happened, My frend Shri Shahabuddin
was yery vocal about this matter and he
exhorted that 26th January celebrations
should be boycotted. There are such
people in this country who take a very
narrow view of such things, We never
conceive the idea of converting the whole
thing into a sort of national monument.
After all, it is a Ram Janam Bhoomi, no
doubt. But even if Ram is there now,
he would not ask the confrontation wlith
the other section of the people who do
not want.., ({Int<r uptions),  Similarly
Babri Masjid—some centuries ago some
masjid was put up there. Now they are
claiming a masjid there.

It is not a matter to be left to the
State Government. Every time we ask
the Central Government, they say it is
the concern of U. P. Government. Is it
a matter concerned with only the U. P.
Government ? It is such a big issue. It
is likely to create a great trouble in this
country. Ifit is going to kindle the pas-
sions of Hindus, as the passions of Mus-

lims, then God alone must save this
country. I suggest that there should be
a national monument or internatiopal

monument there—a big hall be built there
to preach secularism in this country,
neither Babri Masjid nor Ram’s temple,
nothing of that sort is required. It may
be a temple which is dedicated to the
whole nation, to all religions in the world,

We forget, Shri Shahabuddin also
forgets, what Igbal wrote about this sub-
ject because it is very conveniznt for some
of the people to forget what was told by
some big people though we talk of follow-
ing them.

He said :—
“ Apno se bair rakhna toone butonse
seekha Jangojadal  shikhaya

wai z ko bhi khuda ne Tang aake
maine aakhir dairo dharam chhoda.

[Traaslation]
Iqbal said this and he thinks that he
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will become another
country,

Iqbal in this

[English]

He was fed up and said that he did
pot want any religion—Hindu, Muslim or
any othor._

“Waiz ke waaz chhoda chhode
tere fasane, pather ki moorton
men, samjha hai too khuda hal
Khake watan ka mujh ko har
jarra devaca hai”

This should be the monument for the
socular ideals of this country,

SHRI SOMNATH RATH (Aska):
I rise to support the Motion of Thanks
on the Presidents Address. President
Address reviews the performance of the
Gowvernment of the previous year and
outlines the programme of the Gow-
ernment in coming years. It is alleged
by some hon. Members that in the Presi-
dent Address, the policy of the Govern-
ment is not reflec’ed. But I submit,
every sentence in the President Address
breathes of Government policy and
Government policy alone, national and
international, inside the country and out-
side.the country and concerning economi-
cal, political and foreign affairs. The
epoch of the Address speaks in detail
about tke economic policy, The Address
mentions the figures, the facts of, growth
in every sector in the country. There is
a spectacular success achieved by our hon.
Prime Minister in national and internati.
onal affairs. Sir, the hon. Member has
mentioned that the Congress Party is res-
ponsible for weakening the Oppostion
Parties. Certainly, the Congress Party
will not come to the rescue of the Oppo-
sition Parties and it is not their responsi-
bility to:see that they grow. They should
either fall or stand on their own merits.
They cannot blame the National Party,
that is, the Congress Party which has
emerged as the National Party under the
leadership of our Prime Minister. Shri
Rajiv Gandhi, to lead our country in its
right direction and right path. There
were splits in Opposition parties and
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splits have occurred. But how are we
responsible for it ? There is an inflow
of like minded persons to the Congress
Party and why should others be terrified
by this ? When some political partes in
some States fail in their administration,
they immediately try to side-track the
failure attributing to the inaction of the
Central Government. But when there is
achievement at the imitiative or at the
instance of the Central Government, they
take the credit that they have done it.
This has become the slogan of some Sta-
tes and some political parties. But all
said and done, the fact remains that the
Congress Party is the only National Party
which is leading the country in the right
direction under the young and dymamic
leadership of our beloved Prime Minister,
Shri Rajiv Gandhi. There can be no
second opinion about it. The Accords
were discussed in this House. It is not
that they were signed and therefore they
were not to be discussed in this House,
It was approved in the House. The
Accords paid rich dividends in Longowal
Convention, the nation, the people of
Punjab, the Sikhs of the country, have
boldly come forward to fight with extre-
mists, fundamentalists, communalists and
secessionists, Our Prime Minister has
stressed more than .once that the democra-
tically constitated Government under the
leadership of Shri Barmala will not be
dismissed. There will not be President’s
Rule in Punjab. Some political parties
wanted President’s rule in Punjab.

Sir. the Congress Party respects the
Accords in all respects. We all kpow
that there was insurgency in Mizoram.
But now it is not there. It does not
benefit the Congress. Party alone. The
Congress Party has given priority to the
national interest and not to the interests
of the party. Itis an open secret that
these accords will give rise to the regional
parties, and they may succeed in elections
for sometime. We are fighting lonely in Pu-
njab against.the extremists, The whole co-
untry and the opposition parties, the: peo-
ple of Punjab are fighting against the ex-
termists today, They are fighting' against
communalism, they are fighting: against

fundamentalism. This is gy great achieve- !
ment.
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As for the foreign affairs, the Delhi
Declaration made by Mr, Gorbachev and
our Prime Minisger is a world record. It
is for the mankind; it is to wipe out, to
eradicate the nuclear arms from the world
to save the humanity.

Our relations with Pakistan have been
strained. Of course, what all Pakistan
says should be taken with a grain of salt
we know. Yet, the tension on our bor-
ders has been reduced by negotiations.

Regarding our relations with Sri Lanka,
the condition of Tamil people in Sri
Lanka, their own citizens, is going from
bad to worse, and the Indian Government
is not a sad spectator, Steps are being
taken to see how best those persons who
are being killed in large numbers are
saved and how best the problem is politi-
“cally solved.

Similarly, Sir, there are other factors
on our border concerning China and
Bangladesh and right steps are taken to
solve those problems.

India raised the voice, under the lea-
dership of our Prime Minister, against the
racist regime in South Africa. A world
opinion was created, which is not a
small achievement So, these are the
achievements of this Government.

Sir, it is said that the policies of the
Government are not clear in the Presid.
ent’s Address. With your permission
I would say  one thing because one
hon. Member has criticised that though
there is self-sufficiency on the food front,
the foodgrains are not utilised for the
benefit of the poor. It is not so. THese
foodgrains are given for food-for-work
programmes, and also at a subsidised rate
to tribal people. And, regarding the
policy of the Government, para 33 on page
10 of the President’s Address speaks very
clearly as follows :— y

« In allocation. of resources
high priority was accorded to
anti-poverty ‘programmes and to
strengthening the core sectors of
the economy., A massive in-

crease of 65 per cent was made
in the outlay for major anti-po~
verty programmes.’’

This is the policy of the Government
in clear terms.  Similarly, the Government
is mnot complacent, the Government is
aware of some important factors. That
is the reason why in paragraph 39 on page
lezdof the President’s. Address it is sta-
ted :

““The consumer price index gives
cause for concern.”’

Steps are going to be taken to see
that the prices are under control. Though
the inflation is uonder control, the trade
deficit is under control and imports have
been reduced, exports increased, yet the
rise in prices in respect of consumer goods
is certainly a matter of concern and the
Government is not callous about it. It
has given due attention.

Sir, this Address of the President is
certainly not a slogan, it is based on facts
and figures, the growth that has taken
place in industrial agricultural and other
sectors and is going to continue. I hope
that my hon, friends on the other side
will cooperate with the Government and
come forward with concrete suggestions.
They should not complain that the Prime
Minister should not go to any part of the
country; should not talk with people and
should not contact pecple and our Prime
Minister should sit in Delbi and rule the
country, Our Prime Minister goes to
the interior part of the country, talks
with the people, the poor people, the
harijans, adivasis and he is keen about
the implementation of the programmes.
While the Prime Minister is keen about
the alleviation of the problems, in some
of the States some political parties wapt
to divert the funds meant for the uplift-
ment of these adivasis, harijans and the
poor people. They should not get terri-
fied themselves. They should correct
themselves. We shouid see that the funds
meant for the poor people are spent for
them and not misutilised,

MR. DEPUTY SPEAKER ; Now,
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the hon. Minister Shri P. Shiv Shanker
will intervene.

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : Mr.
Deputy Speaker, Sir, having heard one of
the hon. Members on the other side, I
thought that 1 should raise a very basic
question as to what is the pith and sub-
stance of the Presidential Address and how
do you assess its work, because what was
said by the speaker referred to was that it
is a ritualistic assessment on the doubtful
achievements. One of the hon, Members
on the other side has gone on record to
say that it is a sugar-coated Address. Tt
is perfectly all-right to use general invec:
tives and broadsides. But then what is
the substance that they have supplied to
strengthen this generalised expression which
has been used about the Presidential
Address itself. It is in this background I
thought that I should raise this question
and try to answer 1t. It is very easy for
persons who are not that responsible to
just talk and get away. But then they do
neither service to the society nor to the
country. Twue position is that before I go
into what exactly is the Address that talks
about the performance of the Government.
1 would like that we should take into con-
sideration the composition of our socicty.
We are a diversified people, diversfied in
many respects—in respect of religion,
language, region and way of life, perhaps
the like of which you will never find in
any country in the world —such a diversl-
fication which tend to develop socio-
politico tension which had been prevailing
in this country and last year it had been
one of the worst years, where socio-politico
tensions that had developed because of the
diversity has crcated problems. We had
to face the external pressures which also
tried to create problems internally. When
one speaks of external pressures, they
could be political as well as economic.
While the political imperialism has become
the matter of the past, economic imperia-
lism has become the order of the day.
Economically strong countries would like
to pressurise the developing countries to
see that their goods have a better market
in these countries and for that purpose,
they would like to pressurise the countries,
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Now, in the process of pressurisation,
political problems arise and economic
pressures weaken the very Government.
It is in this background one will have to
judge as to what has been achieved by the
Government last year.

PROF. N. G. RANGA : They tried
to eradicete terrorism.

SHRI P, SHIV SHANKER : I am '
not going into the details, I just broadly
give the parameter by which the whole
performance of the Government will have
to be judged,

Now, if you look at it in this back-
ground, what we have achieved socially,
politically and economically, is phenome-
nal. I was trying to go through the
speech of one of the Members on the other
side and have also tried to listen with
dismay the speech that was rendered by
the hon. Member from Adilabad. He has
gone on record to say that ‘I have
nothing to say on the economic policies.
T would not like to touch the subject.
But then how do you judge ? In spite of
problems, on the economic sphere the
Government has done exceedingly well,
The GNP growth is likely to be 5% this
year, as compared to last year. Notwithe-
standing the fact that there had been mon-
soon failures in many parts of the country
and there had also been very bad cyclonic
effects. we have foodgrain stocks of 23
million tonnes in our godowns. The food-
grain production is likely to bein the
range of 151 to 152 million tonnes. It is
undoubtedly a great achievement.

To whom do you ascribe thesz acheive-
ments 7 It is definitely to the policies of
the Government, the way the Government
has conducted itself in the process of
economic growth and the way the Govern-
ment has managed the ecomomy of the
counltry. We are getting the results. * In
spite of that, we have to face the odds.

Look to the industrial infrastructure,
power, coal, steel, hot metal and fertilizers.
President’s address itself gives the growth-
rate. I would not like to go into it. But
the fact remains that industrial infrastruc=
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ture has done exceedingly will, We can
say with our heads aloft that we have
really succeeded in turning the economy
to the betterment of the common man in
this country. What is the fault that they
find with us ? If you also go into the
question of industrial production, as the
Address itself says, this year there is likely
to be 7 to 8 per cent, growth in industrial
production and a very sensitive area like
electronics has had a quantum jump of
409, increase in its production and the
same was the percentage of increase last
year.

I am grateful to some of the hon.
Mcmbers who hav: been pleased to make
the observation that exports this year have
gone up by 17.3% up to th: end of
‘December. As I have said, more than
once, we will certainly reach our targets.

Now if this is the broad growth or
growth-rate that we have been able to

achieve, to whom do you ascribe it ?

Where is the failure of the Government ?
If the production is growing, if th:
economy has been properly managed,
where is it that you would like to hit us
below the belt ? If you ‘would like to go
into the side issues from the Presidential
Address, into the lanes and bylanes and
speak of the style of functioning, about
which I am coming ater, is this the speech
that we espect when one is on the debate
on the Presideutial Address ? I would
have appreciated if the hon. Members on
the other side have to say that “*Look, this
figure is wrong and this is the basis for it”
or “What are you saying ? The trend is
not correct, The trend is drifting”. One
cou'!d appreciate and understand it. But
then instead of that what is being said ?
Very broad adjectives are be ng used.
May be that if you would like to indulge
in a political jingoism one cannot avoid
it. T would leave it there. But then you
must give some substantial reasons. You
would not like to discuss; you would not
like to say anything about the economic
performance. You would just jump on
some side issues and the side issues also do
not have any basis. Then, you say that
this is how you would not like to support
the Resolution on the Presidential Address,
Iam only sorry to say that the attitude

that has been taken is not at all construc-
tive attitude. It is an attitude of a politi-
cal opportunism. It is an attitude about
which they themselves say that there
should not be a confrontationist approach
except that what it is. You are trying to
hit below the belt. There are some rules
of the game which I expect, a part of the
rules of the game that you should expect
to play in a debate of a very scrious nature
on the Presidential Address. It is there,
Mr. Deputy Speaker, where I was trying
to say that if you look at what we have
done about the economic emancipation of
the country—it is true, 1 agree, that we
are not going too fast but given the silua-
tion, given the circumstances given the
atmosphere, you cou!d not have done
better. [ am sorry to say this, I am
saying this with a little bit of responsis
bility. Ours is a democracy. In a demo-
cracy, Right, Left or the Centre, anybody
can talk anything. Th¢ Government of
the day has also to be necessarily sensitive
to the public opinion. What you have
said is by itself an indication as to how far
you can go to speak out untruths, lies and
falsehoods 1t is in this background that
the Govirnment of the day has got to
work and based on the clear principles of
democracy, the wheels ol progress are
bound to be slow. In a democracy this
had been an accepted concept, In free
democracy, the growth had been a little
slow but what I am concerned is whether
we are sure or not. If you are sure, then
you should give us the nccessary facts
which we require so that we could give a
better performance for the next year. On
the contrary, what is it that you are
choosing,

The Presidential Address is full of the
figures, the economic growth that has
taken place; how the socio.politico ten-
sions were sought to be defeated; what
steps were taken. lo ‘the end, it also
makes the position clear as to what exac.
tly is the po'icy that the Government of
the day would like to pursue in the coming
years. What more you want? What
else you would have ‘added ? I do not
see you say that aspect. You would have
certainly appreciated that but ~ unfor-
tunately that part of it does not come at

‘all.
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I was trying to say something about
the economic growth in the country and
the results that have been achieved over
the years. I would also like to say some-
thing on the question of the Public Sector
Undertaking, The Government of Mr.
Rajiv Gandhi. I must say that we are
proud to say this—in the - field of Public
Sector Undertakings, continue to pursue
the policy of mixed economy which had
been evolved by Pandit Jawaharlal Nehru,
structured strongly by Mrs. Indira Gandhi.
The same priniciple of mixed economy we
are pursuing, There 1s no deviation from
that. On the contrary, the Prime Minister
has gone  ahead, to make more autono-
mous, to make them more efficient, so that
they become the backbone and they con-
tinue to be the strong backbone of our
- economy.

The tardy type of criticism sometimes
is sought to be conveyed saying that there
is a drift. But, supposing the public sector
undertakings are made strong. does it mean
to say that you are deviating from the
policy ? Sir, I for one would believe that
it is not absolutely necessary for every
public sector undertaking to make profit.
The public sector undertakings have a role
to play. They have also to achieve pro-
fits, I don’t say that they need not. But
once it is ensured that their efficiency is
upto the mark, they are serving the
society, then notwithstanding the fact that
they are suffering a little loss, we should
say hats off to them,

We should praise their role because if
public sector undertakings also have a
~view to making money, then what is the
difference between them and the private
undertakings. Public sector undertakings
have got to make profit, I don't deny that
as [ have already said. But there are
certain research institutions which cater to
the needs of the industries and the society
as a whole. Supposing they are indulging
in some activities which activities naturally
do not yield profits.  would you say that
the public sector undertaking is a failure ?
You must judge it from the point of view
of its efﬁdegcy. from the point of view of
its service to the nation and the society.
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It is this angle which is more important
rather than everytime saying that have you
earned money or not, how much money
you have earned, if you have earned
money I will give you a pat otherwise you
are a bad boy. That is not the correct
approach.

It is precisely for this reason and to
achieve this objective the Prime Minister
time and again has been trying to regulate
the policies to see that they become more
autonomous, they become more efficient,
more service oriented and their usefulness
to the society is increased day after day so
that we achieve our objectives in the ulti-
mate analysis. The po.icy that you adum-
brate today need pot Dnecessarily give
results tomorrow, it takes a little time.

Yet another aspect where I would like
to stress is the aspect which the Presiden-
tial Address has gone on record and has

- stressed to a great extent ; viz , the secu-

lar and democratic structure which the
nation has gbt to sustain. The Presiden-
tial Address also goes back to 1947 to
receive the sustenance from the resolution
of the Constituent Assembly where they
had pin-pointed the cancerous cffects of
communa'ism and the necessity to fight it
out. In fact, as I said, ours is a very
conplex society and the constitutional
document of ours takes care of every seg-
ment of our society. The socio-pol tico-
economical aspirations  of every segment
have been taken care of by the Constitu-
tion, though often it is said that it is a
voluminous document. But, I should say
that we must be very grateful to the genius
of the framers of the Constitution who
have accommodated every shade of
opinion, every shade of the view that could
be expressed by the different segments of
our society. Secularism is the backbone
of our Constitution. It is one of the
principles which has been stressed in
Preamble of the Constitution itseif.  That
in my submission is the basic structure of
the Constitution.

It is unfortunate that inspite of 40
years of our freedom we had been drift-
ing—drifting towards the cancerous effect
of communalism, But, Sir, speaking for
myself 1 personally feel that the more
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danger to secularism is the communal
growth in the majority community. I for
one very strongly belicve that any growth
of commualism in the majority community
is bound to have its effect on the minori-
ties and that would totter the very basic
ethoes and values of our Constitutional
concepts.

I must in the context in which the
President’s Address has gone on record
heartily congratulate—notwithstanding the
fact that I myself am part of the Govern-
ment—that particular para which has
stressed that this cancer if it is not tackled
it will burrow the very strength of our
society. Itisin this context that the
recent developments in Punjab have got
to be viewed,

All of us are congratulating Mr.
Barnala for standing up to a situation
which situation could have created multiple
complications. He is trying to stand up
and face the challenge, He does require
the support. Of course, one of the hon.
Member who spoke perhaps does not know
that a strong support is being extended by
the Prime Minister himself. Very pecu-
larly what was sought to be said in a bald
manner was that what support you are
giving. How about the political support.
Everything is known. I would not like to
go into those details. But the fact remains
that the Government of India and the
people of India stand strongly behind Mr,
Barnala for tackling the present problem
which is confronting in Punjab. Now the
cancerous effect of communalism has got to
be tackled equally, It is rather unfortu-
pate that the communal frictions have
arisen in different parts of the country as
well. While the hon. Member from
Adilabad has quoted Igbal he forget to
recite the one significant and most signifi-
cant couplet of Igbal in the very same
recital where he said— '

Mazhab  Nahin Sikhata,
aspas main- bair rakhna,
Hindi hain ham, watan hai
Hindostan hamara.

That is the concept which has got to
be forged. That is the concept which has
been preached by all those great leaders
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who fought for the freedom movement and
who gave us this freedom and wanted to
see us united from Kashmir (o Kanya-
kumari. Now it is this, Sir, which the
Government had been trying to tackle by
its curbing communalism. Various steps
are being taken In fact I wouldalso
like to thank the bon. Members on- the
other side who have jointly agreed to
proceed to Punjab, and try to make an
effort to bring in peace.

Sir, yet another aspect which create
certain problems sometimes is because of
the external pressures —economic or politi-
cal. They create tensions within the
country and, in fact, the Presidential
address makes a reference to what had
happened on our borders. Unless the
country is strong socially, politically and
economically, we cannot face the challe-
nges from outside. It is a matter of
immense gratification. It is also a matier
of pride for us that the policy of pon.
a igoment, which was adumbrated by Pt,
Jawaharlal Nehru and which has seen the
test of time over the years, is consistently
followed in this country and the Prime
Minister is dedicated to that concept. He
has taken every step be it in the interna-
“tional forum or be it regional forums of
the world, where he tried to put forth- the
concept in its concrete form so that peace
dawns over this hemisphere. Our policies
there have yielded the results about whiclr
the Presidential Address- itself makes. a
reference, 1 need not go into it.

Sir, one aspect where I would like to
refer not very happily is the unfortunate
observations that have been made by the
hon’ble Member from Adilabad — the
gentleman who spoke some time back and
left. He devoted quite a long time on the
Prime Minister and 1 must say that his
speech is not in good taste. I would not

“like to make a mention more than that.

In fact the best way to answer such
specches is to ignore them. I never
thought he would hit below the belt: One
aspect only which I will refer is he was
trying to say on the image-building exercise
of the Prime Minister. Perhaps he is the
leader of the better personality who knows
what image-building means, and those who
live in the glass houses should not throw
stones at others.
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SHRI G. 8. BASAVARAJU (Tumkur  :

Change the belt.

SHRI P. SHIV SHANKER : Sir, 1
woud not like to go intoit, I just
thought that I shouid make a mention,
I wou d not like to go into the details of
the other matter. Then I could have
answered.

Having said this, I would like only to
make an observation that the Presidential
document also refers acout the future
policy, the future policy of tackling the
poverty in this country, the anti-poverty
programmes which we have been pursu-
ing. It has not only referred to what had
been done in the past but also holds out
that toey will be pursued and they will be
pursued vigorously so that the social Jus-
tice in this country becomes a reality and
po more remains a fiction. It also says
that the thrust of the Government policy
is to improve the welfare of economically
and socially weaker sections. The Govern-
ment has a clear direction. Government
would like to pursue the policies which in
the ultimate analysis emancipate the
poverty in this country.

There is no magic wand by which the
status of the people could be changed even
after 40 years. I would like to refer very
plainly the way of country had been con-
fronting with the problem from time to
time, over the years; the way there had
been the explosion in the popu'ation in
this country, and to formulate Govern-
ment’s policies to conform to their needs,
I am sure 1f the population of the country
were 10 remain what it was in 1947, per-
haps we would have achieved (tremendous
results by now,

But, we have already increased three
times,

15.00 hrs.

Then, a country which was importing
foodgrains even at that (ime has now be-
come self-sufficient in spite of the fact that
the population has gone up three times,
Is it not an achievement ? Do you not
look at it from that point.of view ? It is
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true that, we have not achieved what we
have to achieve; what we expected to
achieve, but then, you must also take into
consideration the various handicaps, the
drawbacks, the infirmities and then assess
the results that have been achiéved, It is
in this perspective, Sir, that the Presiden-
tial Address is not only a document which
is stock-taking, but also provides hopes
for the teeming millions of the country and
it is here that I commend the resolution
of the mover on the President’s Address,

[Translation]

SHRI RAM BAHADUR SINGH
(Chapra) : Mr. Deputy Speaker, Sir,
when some problem creates a sense of
desperation, it becomes necessary that a
solution to that must be found out without
any delay. Ifitis not done, we will have
to face its consequences, The problem of
Punjab is no different. Due to this prob-
lem, a sense of desperation has overtaken
the people of the country. But there seems
to be no improvement 1n the situation.

Now the question {s what is the solu-
tion to the Punjab problem? 1s solut'on
to the problem lies 10" bullet for bullet or
there is some other solution. The reason
is that the use of police force is proving
ineffective there and a crisis of confidence
has been created for the para-mifitary
forces. There is a demand from the peo-
ple of the country to send army to Punjab,
but our past experience shows that wc have
not been able to solve any problem
through the use of Army nor there is any
possibility to do so in future. The results
of sending Army to States are before all
ofus No problem, whether it is the
problem of Nagaland or that of Mizoram,
bas been solved by sending Army to the
coocerped State. The then Home Mini-
ster late Govind Ballabh Pant had ordered
in this very House in 1956 to send Army
to Nagaland for a period of six months,
but we all know that even after 3 years,
our Army continues to be posted there
and has not been withdrawn and the
problem has been solved fully there.
Therefore, it has been our experience
that it is npot pessible to solve
any problem with the strength of
an Army and the Punjab problem is no
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¢

different. The people whom we call
terrorists are not alien. If we treat them
as such, take it for granted that we would
never be able to solve the problem of
Punjab,

15.03 hrs.

' [SHRI SHARAD DIGHE inthe

Chaijr]

You will have to treat the terrorists of
Punjab as the sons of this motherland.
Unless you treat them as such, it is not
possible to soive the Punjab problem. It
is a fact of history that the forefathers of
these terrorists sacrificed their lives fighting
shoulder to shoulder with others in the
freedom struggle of the country. The
history tells us that about 2400 or 2500
people were sentenced to transportation
for life in the cellular Jail. " Out of those
240) or 2500 persons, about 2000 were
Sikhs and out of 125 persons who were
sentenced to death by hang.ng, 90 martyrs
were Sikhs. The blood of those ancestors
ruas in the veins of these terrorists.
Therefore, we will have to think as to
what are the reasons that the sons of those
forefathers like Sardar Bhagat Singh,
Udham Singh and Dhingra who had sacri-
ficed their lives 'and went to the gallows
smilingly have become terrorists., For
this we will have to go through the his-
torical facts. I think the problem of
Punjab is a problem of distrust towards
the Central Government. Therefore, the
Central Government will have to find ways
to solve the crisis of distrust,

"We are extending all our support to
the Chief Minister of Punjab,  Shri
Barpala. We are giving him political
support. We are giving him support by
sending Central forces there. But there
is a section of the people in Punjab who
have no trust im Shri Barnala., You
cannot, solve the problem of Punjab by
having dialogue with Shri Barnala only
and excluding that section of the people.
Therefore, you will pot only have to take
into confidence Shri Barnalji but you will
have to take into confidence other scction
of the Sikh community and Sikh youths as
well.

The General Secretary of the Badal
faction, Shri Sukhdev Singh says that there

is nothing objectionable in the Anandpur
Sahib Resolution except that a demand
for decentralised administration has been
made therein. You will have to take the
Anandpur Sahib Resolution into conside.
ration. Then only some concrete solution
can be found out.

- 1n addition to it, you have to do some-
thing for the youths of entire country.
But, at present, you have to take some
concrete steps for the youths of Punjab
who are having uncertain future before
them, otherwise the communal elements
will get an opportunity to play openly with
their sentiments.

Therefore, I repeatedly request you
that if you want any solution to the
Punjab problem, you shquld give -up
obstinacy, strengthen your will and adopt
a flexible approach towards it. Ouxly then
its solution will be possible. If you do
not give up obstinacy and stick to your
rigid stand, the Punjab problem cannot be
solved, The prestige of your seat and
your Government is nothing against the
prestige of the Nation. If the country is
saved, then only the other things are
possible, The Governments will come and
go. sometimes youw will be in power and
sometimes others will be in power., There-
fore, for the prestige of the Nation, you
will have to give up your obstinacy,
strengthen your will and adopt a flexible
approach.

In the President’s Address, much has
been said about the Education Policy. The
real object of the education is the physical,
mental and spiritual development of the
individual and to make him responsible
towards himself, his society and towards
his motherland. It tells him as (o what
are his responsibilities and how to carry
them out, But just contrary to this, the
education policy ptopounded by the
Britishers during their 150 years’ of rule
was aimed at creating an elite class which
could derive all facilities to serve their
interests and could also assist the Briti-
shers in perpetuating their rule in India.

Mahatma Gandhi and other leaders
who had played a leading role in the
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freedom struggle had realised this thing.
That was why Gandhiji talked about the
basic education, But what to speak of
the basic education, our education policy
has been moving within the circumference
of experimentation. When the Govern-
ment of Shri Rajiv Gandhi came to power,
there was much hue and cry about the
education policy. People thought that it
would be a new policy, but there is nothing
new in it. The Doon School was the
symbol of the education policy propounded
by ‘the Britishers and similarly Navodya
Vidyalaya is the symbol of the education
policy propounded by this Government.
Rs. one crore will be spent on the
Navodya Vidyalayas and one hundred
students from 6th to 8th class will get
admission there, but where would crores
of other children of the poor go, who do
not get even two square meals a day?
They all will go to those schools which
are roofless, without walls, having no mats
to sit on and only one teacher for hundred
students. On the one hand, the children
of handfu! rich people will go to Navodya
Schools which will have all the modern
fac Lities on the pattern of Doon School
like dunlpp seats, cane chairs, splendid
buildings with electric fans and bulbs,
differcnt unifroms for dining. for morning
walk, for school and for sleeping, but on
the other hand, crores of children who do
pot have even clothes to cover their bodies
and meal to fill their bellies will go to
those schools where there is only one
teacher for hundred students, which are
closed during cold season, hot summer
and heavy rains. It will no« do. 1Tt is a
matter of great shame that even after
forty years of independence, we could not
bring uniformity in our primary education.
We will have to bring uniformity in it and
will have to give practical shape to the

slogan given by Late Dr. Ram Manohar -

Lohia :

Brahmin ya bhangi ka heta ya
Rashrapati ki ho Santaan
Sab ki shiksha ek samaan

(Equal education to all whether one
belongs to a higher caste or lower caste
or one might even b2 a son of President

of India.)
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A conspiracy is going on in the coun-
try through primary education. In some
private institutions the medium of instru-
ction is English whereas in the Govern-
ment schools the medium of instruction is
Hindi. The children of ten per cent
people study through English medium
and the children of crores of poor people
study through Hindi medium. And all the
official work of the Government through-
out the country is being done in English.
As a result of this education policy, the
son of a Minister will become a Minister,
a collector’s son will become a collector,
son of a judge will become a judge a
capitalist’s son will become a capita'ist
and the son of an industrialist will become
an industrialist, This is the conspiracy
which is going on in the country through
this education policy. Therefore, I oppose
this education policy, because it will ceate
such an elite section in the scciety as will
have monopoly over the industry, politics
and trade of the country.

In the end, I would like to say about
irrigation. Much has been talked about
irrigation and it has also been mentioned
in President’s Address. In Bihar, an
irrigation project named Gandak Preject
bhas been under construction for the last 30
to 31 years and not even a single penny
has been allocated for this project during
the last three to four years. Is it not
the neglect of Bihar ? Since independe-
nce, the Bihar Staie has been continuously
neglected and as a result of that, the
Bibar State is still a poor State jn spite of
having maximum natural rescurces in the
country. Thetefore, I would request the
Government to allocate sufficient funds
for the completion of the Gandak Project
to remove the backwardness of the people
and to provide irrigation facilities to the
farmers, otherwise it will be a confirmed
fact that there is a wide gap between the
professions and practices of the Governe
ment,

The issue of adult franchise has ‘been
mentioned in the President's address. It
is a fact that the success of democratic
set up depends upon ‘adult franchise. But
after viewing the scene of by-election in
Banka constituency, any person who has
slightest sympathy for the democracy, will
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say that the Government of Bihar have
outraged the democracy, otherwise - there
was no reason for the collector of Bhagal-
pur, the S. P. of Bhagalpur, the Collector
of Munger and the S. P. of Munger who

were fully armed, to indulge in booth cap-

turing themselves and allow hooligans to
capture the booths.. It has been done by
the Government of Bihar, 1 myself was
present there and my  collecagues were
arrested in my presence. Janata = Party
workers were arrested at the polling cen-
tres and the collectors and S.Ps. were
wandering about at every polling booth
with their parties to cast the votes in
favour of a particular candidate, If any-
one opposed them, they used to threaten
him to teach a lesson. At a polling
booth under Kachodia Police Station,
they started abusing a B. S. F. jawan.
The Government of Bihar should be asha-
med of this behaviour. The S.P. asked
him as to whether he had a sense of dis-
cipline or not...

(Interruptions)
[English]

MR. CHAIRMAN : Oo not criticise
the State Government here.

[ Transjation]

‘ SHRI RAM BAHADUR SINGH : I

am talking about the incident of .infringe-
ment of Fundamental Rights. One S.P,
. on duty even started abusing one B. S. F.
jawan because the S. P. wanted his help
to cast some votes in favour of the Con-
gress Party, but the B.S. F. jawan on
duty opposed him. The S, P. told him
that it was a matter of discipline to obey
him. On this the B. S. F, jawan loudly
protested that if he obeyed his i. e. S.P.’s.
orders then country would have to be
handed over to Pakistan. If such persons
will be engaged to protect the democracy,
it cannot be protected. Thereforg, I
.. want that such incidents should not be

repeated, The democracy in the country

will prosper only through adult franchise.
The Government must try to avoid recur-
rence of such BanRa type incidents to
make the democracy a success in the
country.

PROF., NIRMALA KUMARI SHAK-
TAWAT (Chittorgarh) : Mr. Chairman,

“Sir, 1 rise to support the Motion of

Thanks on the President’s Address.

There is no doubt that we have been
fa:ed by-the internal and  external prob-
lems during the last two years. We have
so many burning internal problems like
those of Punjab, Assam and Mizoram.
QOur Government, particularly our Prime
M- nister, bas solved these problems with-
out indulging in party politics and rising
above party politics. That is why in
Mizoram, where bullets were fanning the
flames for the last two decades the peace-
{ul elections could be held. Similarly,
with regard to the Punjab problem, Sant
Longowal and Shrr Rajiv Gandhi, the two
apostles of peace came furward and tried
to solve the problem. But some terrorists
who are receiving aid from some foreign
powers are trying to misuse tlhe religious
places. Mr. Barnala has done an' admi-
rable work in this regard. He called an
All Party Convention and took the public
ipto confidence. It has proved that the
Sikhs and other people of Punjab are
peace —loving and they do not want any
disturbance. Recently, a resolution regard-
ing Sikh Common-Wealth presented before
UNO, was also not accepted. For this I
would like to thank all those countries who
also extended their support to solve this

" problem,

Similarly, the situation on our borders
is very dangerous and the clouds of war
are hovering over there. There is no
secret about Pakistan's attitude, but our
Government deserves congratulation for
the bi'ateral talks held between the two
countries to ease the tension at the Indo-
Pak borders. But we have to be very
cautious about the tricks of General Zia’s
cricket based politics. Today, we can
say on the basis of Washington Post

_Report that Pakistan has manufactured

Atom Bomb and, in addition to that, it is
getting A WACS plane from the U, S, A.
Therefore, we need to - be much cautious
about it. Sir, similarly China has frowned
upon the granting of statehood to Aruna-
chal Pradesh. China has protested against
it ignoring all internal = diplomatic norms,
We all  strongly condemn this action,
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Arunachal Pradesh has always ‘been-and
still is an-integral - part ' of our country
from historical, economic and social point
of view and it will remain integral part
of ‘our country in future as well. In this
regard, we need to be much vigilant “so
that China may not repeat (he history of
1962. For this purpose, it is necessaty
that we must have strong militaty power.
It is apparent from the recent war exercise
our military forces have undertaken ‘along
the borders that our military power is not
less thap any other counlry in any
way,

Today, the common man of our
country wants the Government {o work
successfully and they bave also realised
its good results. Black money is °like
cancer in our social structure. The
Government have conducted raids on
industrial houses, traders and bureaucrats
and the general public have now realised
that this Government is competent enough
to work honestly. Similarly, our Hon.
Prime Min ster himsclf visited the villages
to assess the development work being done
there under various national schemes and
to enquire whether the funds being incurr-
ed on rural development are actually
be ng utilised properly or not. Just now
one of our Opposition Member Shri
Reddy was saying that it was being done
by the Prime Minister only to build up
his political image., I would like to ask
him whethér the understanding of common
man’s problems and cooperating with the
general public are the acts aimed at build-
ing up of political'image ? If he thinks
so, then he is wrong. At
population is 75 crores with ‘multiplicity
of problems. '‘Our Hon. Prime Minister
has reached at the rcot of our problems
for which we would likz to congratulate
him. Our achievements in ‘the feld
of economic growth and technology are
also known to one and all. We have be-
come self-reliant in the field of nuclear
power. Other nations are jealous of
our progress. We have successfully ex-
perimented our nuclear know-how at
Kalpakkam, Kota, Narora and Tdrapur.
By ‘the turn of this’' céntury, ‘we’ shall be
able to generate 10,000 "MWs ' of ‘power
with the help of atomic energy. We have

‘field' of solar“energy,

present ‘our .
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chosen‘the right 'way " to ‘'make ‘proper
utilisation of atomic ¢nergy. ‘Even then,
I would like 1o 'say that we still ‘need to

“increase our power -génerafion ‘capacity.

Some experiments have 'been- done 'inithe
wind ' energy “and
generation of “‘electricity through ~these
processes, but'we have' yet' to 'do'much
more in‘this direction. It is'possible «that
we should: make “experiment of “power
generationin the ‘joint sector 'so'that'we
may be able ‘to solve '‘this' problem.

The poverty and unemploymént édre
the main problems of the country, Our
two years old Governmeént “have tried ‘to
solve these problems. For the remobval
of poverty, our Government have formu-
lated schemes Tlike ‘the '‘new 20 Point
Programme, NREP and ITRDP. These
programmes have brought about drastic
changes in our rural'life. Tn spite ‘of all
these things 36 per cent of ‘our ‘people
still live below the poverty line. 1In ‘thi;
regard, I would like to submit that for
poverty alleviation, 'provision , of more
irrigation facilities to our farmers is very
necessary. Till now only 25 per:cent area
has been brought vnder irrigation and by
the turn of this century, if all.irrgation
projects undertaken by the Government
are completed, we shall bc able to bring
40 percent of our area under irrigation.
Therefore, it is necessary that more funds
are allocated in the Budget for this pur-
pose. The State like Rajasthan, due to
lack of irrigation facilities, is continuously
grappling with the drought ‘problem.
Indira Gandhi Canal is like Bhagirathi of
Rajasthan, but the funds allocated for the
construction of this Canal are ‘like a dfop
in the ocean ' I would like to request the
Government to allocate more funds for
the construction of ‘this Canal and this
project should be accorded the status of
a pational project. Similarly, the water
of Ravi and Beas rivers is not the propérty
of any particular State. On the one hand,
the heavy flow of surplus water daréges
our fertile land and on'the other hand a
a child of Rajasthan pines for a ‘drop of
water, This sifuation must not be allowed
to continue. Therefore, T would like to
request the Government that Rajasthaa
must get water from Ravi and Beas
rivers.
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1 would also like to say that the
structure of our political freedom is
based on economic self-reliance. In this
direction we have done enough work,
but we have not been, able ta = properly
balance our international trade, because
we have taken loans from foreign and
international institutions and 20 per cent
df our export earnings go. towards the
repayment of these . loans. That s why
some imbalange, is there,” Bpt I thiok if
our exports ar: turther
shall be able to achieve the target of re-
moving this imbalance. Similarly, our

Public Sector has also not worked satis- -

factorily and I think that some improve-
ments should be made in our Public Sector
units which are running 10 loss. 1 would
also like to point out
uaits of the Private Sector run in loss and
the Government have to take oversuch
units for rchabilitation. But, I think,
some. managements deliberately make
their units sick, Therefore, the Govern-
ment should not take over such units.

Similarly, today the trend of urbarisa-
tion is increasing very fast. The rural
people want to settle in the cities, because
more facilities are available there. There-
fore, I would like to suggest that the
Government should provide more facilities
in the rural areas, for example Navodaya
Schools should be opened in the villages,
television facility should be provided in
the rural areas and new industries should
be set up there. Onily this way, the trend
of migration to cities can Dbe checked.
You are spending a huge amount on
education. Just now one of our colleagues
was criticising Navodya Schools. But I
would like to submit that Navodaya
School is a
unity The Three language Formula which
has been adopted will promote ‘our nati-
onal unity. Similarly, ‘Operation.  Block
Board’ has created new hopes. Education
facilities . will be provided, to, the poor
through Indira Open University, I also
would llke to suggest . that our.education
should be job-oriented.

-

I would also like to say a few words
about the. women. Qur present. Govern-
ment have enacted a number of new laws
for the welfare of the women, . which.had

increased, we

that some sick-

symbol of our national

never been enacted earlier. It has provid-
ed protection to the women, but their
conditien in our man-dominated society
is still deplorable. Their condition can-
not be improved merely by enacting laws,
but the attitude of the society towards
women needs to be changed. The law
has' been -edacted, but equal wage for
equal ' work is not paid to-them. The law
is there that a person baving a living
spouse cannot marry again, but even then
so many women are being subjected to
torture. So many brides are burnt
alive. Therefore, I would suggest to the
Government that so long as . family courts
are not set up, these enacted laws will
have no meaning. Such courts should be
set up in every, Stale, and_ such courls
should hear cases In every district.
Women should:get legal protection and
free legal advice should be made available
to them. Only then, we can take them
forward. 50 per cent population of our
country is still oppressed. Thercfore, our
Government shou d pay attention towards
their problcms.

In the cnd, I would conclude by say.
ing that our Government have shown that
it has the capacity to work honestly and
efficicntly.

QOur Prime Minister has three attribu-
tes : honesty, efticiency and the capacity
to show results. These three attributes will
definitely convert our developing natlion
into a developed nation in the 21st cen-
tury. And it is only possible if 75
crore people of our country join hands
with our Hon Prime Minister, We all,
including the opposition parties, should
learn to appreciate good works,

With these words, 1 conclude.

[English]

MR. CHAIRMAN : Further discus-
sion on the President’s Address will con-
tinue on Monday. .

Now  we. proceed with  the Private
Members Business.
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FOREIGNERS (AMENDMENT) BILL
1986*

[English]

SHRI SYED SHAHABUDDIN = (Ki-
sanganj) : (Amendment of Section 9) 1 beg

to move for leave to introduce a Bill fur-
ther to amend the Foreigners Act, 1946,

MR. CHAIRMAN : The question is :
“That leave be granted to intro-
duce a Bill further to amend the
Foreigners Act, 1946

The motion was adopted.

SHRI SYED SHAHABUDDIN : I
introduce the Bill.

REGISTRATION
BILL, 1986*

(AMENDMENT)

(Amendment of section 2, etc.)
[Translation]

SHRI RAMASHRAY PRASAD
SINGH (Jahanabad): 1 beg to move for
leave to introduce a Bill further to amend
the Registration Act, 1908,

(English)

MR. CHAIRMAN : The question is ;

“That leave be granted to intro-
duce a Bill further to amend the
Registration Act, 1908.”

The motion was adopted.

[ Translation]

RAMASHRAY
I introduce the Bill,

SHRI
SINGH

PRASAD

= wpublished in Gazette of India Extra-
ordinary  Part II, Section 2, dated
21.2, 1987,
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. (Distribution) Bill

15.32 hrs.

- INDIAN PENAL CODE (AMEND-
MENT) BILL, 1986*

(Insertion of new section 309 A)
FEnglish]

SHRI V. SOBHANADRESSWARA
RAO (Vijayawada) : 1 beg to move for
leave to introduce a Bill further to amend
the Indian Penal Code.

MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code.”

The motion was adopted.

SHRI V. SOBHANADRESSWARA
RAO : I iotroduce the Bill.

CINEMATOGRAPH FILMS (DIST-
RIBUTION) BILL, 1986*

[English]

SHRI K. RAMAMURTHY (Krishana-
giri) : I beg to move for leave to intro-
duce a Bill to provide for constitution of
a Film Board for regulation of sale and
distribution of cinematograph films and
for matters connected therewith,

MR. CHAIRMAN ; The question is :

“That leave be granted to intro-
duce a Bill to provide for cons-
titution of a Film Board for
regulation of sale and distribu-
tion of cinematograph films and
for matters connected therewith,’’

Tne motion wag adopied.

' SHRI K. RAMAMUYRTHY : I intro-
duce the Bill,

*Published in Gazetie of India Ex-

traordinary Part II, Section, 2 dated
27.2.1987, .
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15.33 hrs.

CITIZENS WELFARE BILL, 1987*
[English)

SHRI G. S. BASAVARAJU
(Tumkur) : I beg to move for leave to
introduce a Bill to provide all citizens
with houses, essential commodities at a
cheaper rate and to provide job at least
to one member of each family.

MR. CHAIRMAN :
is ¢

The question

“That leave be granted to intro-
duce a Bill to provide all
citizens with  houses, essential

commodities at a chaper rate and .

to provide job at least to one
member of each family.”

The motion was adopted.

SHRI G. S. BASAVARAIJU : 1 intro-
duce the Bill.

15.34 hrs.

INDIAN PENAL CODE (AMEND-
MENT) BILL, 1987*

(insertion of new Chapter V B)
[Engiish]

SHRI K. RAMAMURTHY (Krishna-
giri): I beg to move for leave to introduce
a Bill further to amend the Indian Penal

Code.

MR. CHAIRMAN : The question is :

““That leave be granted to intro-
" duce a Bill further to amend the
Indian Penal Code.”

The motion was adopted.

: *Published in Gazette of India
Extraordinary Part II, Section 2, dated
27.2.1987,
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SHRI K. RAMAMURTHY : I
introduce the Bill,

15 35 hrs.

FLOOD CONTROL AUTHORITY
OF INDIA BILL 1986—Contd,

[English]

MR. CHAIRMAN : We shall now
take up further consideration of the foll-
owing motion moved by Dr. Chandra
Shekhar Verma on the 2[st November,
1986 namely :—

«“That the Bill to provide for the
setting up of a flood control
authority of India to control
floods and for matters connected
therewith, be taken into consi-
deration”’,

Shri Girdhari Lal Vays may speak,

[ Translation]

SHRI GIRDHARI LAL VAYS
(Bhilwara) : Mr. Chairman, Sir, I support
the Flood Control Authority of India
Bill, 1986 moved by Dr. C.S. Verma. This
Bill has been presented keeping in view
the heavy loss caused by the floods in our
country. Floods cause a loss of about
Rs, 2000 crores every year. You might
be knowing that Dr. Rao, our former
Irrigation Minister had prepared an ambi-
tious plan to Inter-link the various rivers
of the country to provide the surplus water
to the scaricty areas. He bad said that
by this plan the surplus water could be
supplied to the dry areas and it would
increase the food production of the coun-
try and in this way, we would not only
be able to meet our own requirements,
but would also be able to assist some
other needy countries of the world as
well. He had prepared such a very useful
scheme. Had this scheme been imple-
mented, we would certainly have saved
ourselves from the heavy loss caused by
the floods throughout the country.
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It has been our experience that all
the projects which we undertake are not
completed within the stipulated time,
The projects, whether of the Central
Government or the State Governments,
are not completed within the stipulated
time. For example the Rajasthan Canal,
which has now been named as Indira
Gandhi Canal, was a project having an
outlay of Rs. 250 crores only and it was
to be completed within a period of ten
years, but till today Rs. 1000 crores have
already been spent on it and I think that
an additional amount of about Rs. 1000
crores will be required to complete it. The
delaying tactics are adopted by the officers
of the concerned department so that
estimated cost may increase due to the
price escalation and the engineers may
be able to make more and more money.
It has caused huge loss to the country.
Theretore, the problem canpot be solved
merely by constituting an authority, As
1 was saying yesterday, also the Cotton
Board, Coffee Board, Tea Board etc. have
been set up. A large number of big
officers are appointed on these Boards and
crores of rupees are spent on them. The
Boards are constituted for the develop-
ment of cotton. coffee, tea etc. so that
their production may increase, But
actually nothing is dane to increase the
produgtion and a large number of officers
are appo nted on these Boards. You can
go through' the Statss’ Budget or the
Central Budget, you will find that more
than 60 per cent of the budget allocation
Is spent on Government officials and that
Is why the development of our country is
lagging behind  Therefore, special atten-
tion should be paid to see as to how much
expenditure has to be incurred on admi-
njstration apd bow much has to be spent
on.development work for which the Board
or authority is being constituted. This
thing is not taken into account and as a
result of that no development work is done
by these Boards, Authorities or Commis-
sions constituted for this purpose. Though
tﬁp object of the Government is to do
more and more development work and as
a result of Government policies our coun-
try have made tremendous progress since
Independence, yet we have not made that
much progress which we should have
made. Had financial discipline and
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administrative discipline been maintained.
we would have gone far ahead. You may
see other countries, -China’s example  is
before us that the biggest river of China
which used to cause floods and damage,
thousands of square miles of land
every year, has been  completely

controlled by. that, Government.
Then, why can. the floods not be
controlled in our country.? The water.
which goes waste inlo the ocean.can be.
utilised in dry areas to increase food .pro-
duction. But such arrangements have
not yet been made and  that is, why the

proposal to set up an Authority is a wel-

come proposal. But even after setting up
the Auihority, if floods are not controlled,

this Authoriry will also become useless.

Till now you have set up so many Com-

missions and Authorities in respect of
Ganga, Narmada, Ravi, Bias etc. You

have constituted separate Boards for each

river and some development projects have

also been prepared. What steps have been

taken till now in respect of these develop-

ment projects ? Therefore, it is necessary

to look into all rhese points. Had we made
proper utilisation of our water resources,

our national income, G N.P, and per

capita income would have certainly gone

up. But we could not do so and that

is why our country is still a backward cou-
otry. Our per capita income is the lowest

in the world. We are amona the Jast five

or six backward countries of  the world

and it is very difficult to come up. We

have a large country with 70 to 75 crores

of population and we have all natural

resources and climates like summecr, winter
rainy season ctc. and yet we are back-

ward, whereas other countries are pro-

gressing very. rapidly.

The main reason for this is that we
bave not been able to execute these
scheme, properly as a result, of which the
whole system is getting disturbed. ’

If you ask. the, hon, . Ministes, then
the reply you would get is that they have
financial copstraints, they.do. not have the
funds, as a result of which they cannot
execute these schemes. How are the, funds
raised and what are the, methods of their .
utilisation ? Is India the omly country .

-
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“which' itivésts ‘money ? Did  the other
coiintfies not invest the fund on priority
“basis. 7 Could this country 'not invest
‘ Hbney on priotity basis to’ control ‘these
things so that ~the ‘per ' capita income
cotld Incréase and economic Condition
of ‘the ' country ‘strengthened.? There
“sHould be''strong commitment to do the
“‘things. ' then only this system will work.
Efficient Government means a Governiment
which should make arrangements to
execute all the schemes cfficient®. The
ddte from which our young Prime Minister
assumed the charge, a lot of work has
béen doné during the last 2 years. Since
ihen, a 16t of development has taken place,
a mention of which has been made by the
‘Hon. 'President in his Address also.
Until and unless we pick up the speed
requred to remove  poverly, un-
employment anl under employment
"from this country, we canpot .make pro-
gress. Just a little while ago, our hon.
Minister was speaking. 1 heard his speech
wherein he has stated that we have demo-
cratic system where such firmness could
not be adopted as is found in dictatorial
system. We also admit it. The opposition
puts hurdle in our way. They try to find
shortcomings in everything. But there is
nothing to get afraid of them. If our
heart and inten ions arc strong, we could
certainly execute these schemes, which we
“wish to do. Therefore, I welcome the
Flood Contro! Authority of India Bill
brought forward by my friend, Mr.

Chandra Sckhar. Such an Authority must

be set up.-

The work on the Narmada
Scheme is going on, -in our 'country.
Hon. ' Minister of Irrigation is present
‘here and ‘it is not known as to how long
it would .take for its completion. Till this
scheme is completed, mnobody knows the
amount of water which will go waste.
Our dry areas like Barmer, Jalore etc.
may get water from this scheme. Had the
scheme to bring the water of the Ganges
and the Yamuna been exscuted, thedis-
tricts like ‘Bharatpur, Alwar, Jaipur, and
Jhunjhunu - would- have .got ‘water. ' But
-God knows when these schemes would be
completed and upto: that time the waler
will go' waste. Similarly, therc are propos-
als to build small barrages. and reservoirs
on tbe Indra Gandhi Capal, and had this
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scheme’of Rs. ¥100 or 1200 crores’ been
completed, we wou'd have made full use"
of its water and through this Canal- 11 or,
12 districts of Rajasthan, which are called
the desert areas, would have got water.
This is such an area where even God’s
grace is not bestowed There the children,
who are 5 to 7 years of age, do not know
as to what the rain is, » what '‘does’it mean
by. rain-drops, because they did oot at all
see the rains, Had we compeleted these
schemes in such areas, we would have
gained a Jot in developing these aréas and
the foodgraing ''production in India would
have increased. In our areas waters'of a
number ‘of rivers go waste, such as “the

-waters of Kali 'Sind River and Parvati

River 'goes waste. There are'a number of
rivers i Xota and ' Jhalawar ‘where”dams
could have been constructed and they
would irrigate the entire 'area. 'And the
flood waters which caused a ' great losssto
these areas could -have been checked' by
constructing dams on'the rivers: and ‘their
waters could have been utilised for irrig-
gation purposes. Mr. Chairman, S§ir,
through you, I would Jike to submit to
th¢ hon. Minister that he should complete
the schemes of constructing dams on these
rivers on a _priority basis -alongwith his
flood control measures so that the dry
land of India could “get water ‘and our
production would increase more and
more. These arrangements should be -made
in order to strengthen the economic con-
dition of the poor people of India. I
welcome’the Bill which has been brought
forward here and with these words |
support it.

(English)

MR. CHAIRMAN : The time allotted
to'this Bill is coming to ~an end,  Still,
four ' hon. Members have expressed their
desire to $peak. Then the Minister “and
the mover-of ' the “Bill. Do you' want'to
extend ‘the time ?

SOME HON. -MEMBERS : Yes, Sir.

MR. CHAIRMAN : Do you want to
extend it by an hour ?

SOME HON, MEMBERS : Yes, Sir.

MR. CHAIRMAN : It is agreeable ?
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SOME HON., MEMBERS : Yes, Sir.

MR. CHAIRMAN: The time is

extended by one hour.

Shri A C. Shanmugam.
[Translation]
*SHRI A.C. SHANMUGAM (Vellore) :

Sir, I rise to support the measure brought
by Dr. Chandrasekhar Verma. The

Flood Control Authority of India Bill,

1987 is a timely measure especially when
Tamil Nadu is entangled in the vicious
circle of drought and flood every year.
This is thus an essential piece of legis-
lation for our country. ‘

Two months ago, Andhra Pradesh was
affected by floods and a heavy loss of Rs.
1500 crores to property -had occurred.
2000 villages are affected, 126 people lost
their lives.

Bhopal has a'so been affected by
floods; 20 districts have been affected; 68
persons have died. In Kerala damage to
the tune of Rs 343 crores has been caused
by floods. Calcutta, Assam and Punjab
have also been affected. In Bihar alore,
75.000 persons have been affected by
floods. :

In Madhya Pradesh, the damage
caused by floods during 1985 is of th:
order of Rs. 73 crores. In 1979 alone,
damage to the tume of Rs. 975 crores
occurred and in 1980 it was Rs. 12
crores.

As my previous speaker from the Con-
gress Benches pointed out, in India, on
the one hand there is drought in Rajas-
than, Tamil Nadu and other Siates and
on the other hand there are floods in
Punjab and other States. This situation
must be basically remedied. In India, in
1983 alone, property worth Rs. 2,692
crores was damaged and in 1984-85 damage
in respect of property and crops was to

*The Speech was originally delivered
in Tamil,
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the level of Rs 1650 crores. The previous
Government have failed to find out a
permanent solution to this chronic pro-
blem. We are taking only temporary
measures like disbursement of relief doles
and food packages. But, it is a sad state of
affairs that we have not so far taken any
permanent measures to avert the unfortu-
nate consequences of floods and
drought.

Oge would gasp to know that the past
3-4 years, a damage of Rs. 3,000 to 4,000
crores has been caused to life, property
and crops in India due to floods, Parti-
cularly the loss of foodgrains and crops
due to floods is loss that can never be
compensated.

The same Congress member who just
spoke just before me referred to the
Ganga-Yamuna river and we know that
they are perennial rivers and waters are
wasted into the seas. If the waters are
diverted to bencfit dry areas, we could
not only prevent the wastage of an essential
pational wealth but also help irrigate the
drought hit areas. . I, therefore, welcome
the suggestion of the Honourable Member
for diverting the waters of Ganga to Rajas-
than. In this connection, I appeal to the
Hooourable Prime Minister and the Irri-
gation Minister to undertake steps to com-
plete the river project coponecting Ganga
and Cauvery which is' pending for long.
If Shri Rajiv Gandhi’s period is to be ins-
cribed in golden letters in Indian history,
if India is to become the first along the
world nations, and if we are to march
forward towards progiess in rapid strides,
it can be done only through completion of
this Ganga Cauvery Project. I bring this
to the attention of the Hon’ble Minister
for irrigation. ~ Let this take many years,
Considering the damage to life and pro-
perty over the last- 3to 4 years and a
Joss to the tune of Rs. 5,000 crores, I
could say that the project may be made
into a long-term project, say a 20 year
project, and executed accordingly. That
is how with some Rs. 200 crore allocation
every year this could be completed in 20
years if not in the 15 years. This would
alleviate tbe miseries of flood and drought
which are playing havoc in many of the



308 Flood Control Authority PHALGUNA 8, 1908 (SAKA)

States. This would benefit the people
from Kashmir to Kanyakumari.

I would like to draw the attention of
Honourable Minister to the delay in send-
ing study teams by the Central Govern-
ment to drought-hit areas. The State
Governmeat  authorities estimate the
loss at Rs. 500 crores. The Central study
team makes a survey and that too with
considerable delay, say for 2 to 3 months,
and afterwards reduces the claim to Rs.
100 crore only.

This sort of bureacratic delay and red-
tapism must go. In the recent floods in
Andhra, the State Government had asked
for Rs. 1680 crores but the Central Gov-
ernment has agreed to give only Rs. 1180
crores. The Hon’ble Minister may
kindly know that the deficit of Rs. 500
crores will have to be made by the Stafe
Government by curtailing expenditure on
some essential developmental activities,
Therefore, I request that the Government
must accept the claim of the State Govern-
ment as regards the estimate of loss due
to floods and drought without any dispute
and financial assistance must be
rushed without delay. The same
Andhra Pradesh Government asked for 15
lakh tonnes of foodgrains as aid to flood
victims but the Central Government had
agreed to give only 10 lakh tonnes of
foodgrains. 1 request the Government
to send the remaining 5- lakh tonnes of
foodgrains immediately to the State.

. In the case of flood, the Cenfral finana
cial assistance is treated as a non-plan
expenditure, However, in the case of
“drought it is treated as an advance money
from the plan expenditure for the State
and adjusted against it thereafter. Why
two natural calamities should be treated
on two different footings. This situation
must not continue,
I request the Minister to consider the
option of ecarmarking 2%or 3% of the
total plan expenditure for relief opera-
tions during floods and drought.  This is
because floods and drought have really
become a chronic ailment. These do not
occur every 20 years or 30 years. The
relief funds should be held always in re-
serve so that as the State Governments

In the same way,
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rush monetary aid to the victims of these
natural furies, the Central Government

~could also make a like effort and even

precede the State Governments in rushing
assistance. I would at this juncture point
out to the Honourable Minister that the
Central Government should have the
same concern for the sufferings of the peo-

ple as the State Governments are
having,
The Tamil Nadu Chief Minister,

Honourable Dr. M. G. Ramachandran
has spolen in the National Development
Council about the need of nationalising
tne inter-State rivers. Even the Tamil
Nadu members of Parliament have voiced
the demand to the Prime Minister and he
generally agreed to the need for nationali-
sing the ipter-State rivers, I ance again
urge upon the Government to nationalise
all inter-state rivers.

Water disputes ail aimost every State.
Disputes exist between Haryana and
Punjab: between Kerala and Karnataka
and Tamil Nadu. The only way to
resolve these disputes is to nationalisc the
inter-State rivers. In this connection, I
would like to urge upon the Minister to
take steps _to divert westward.flowing
rivers in Kerala to Tamil Nadu so that
the southern districts numbering five could
benefit. This is our long pending demand.
I hope the Honourable Minister will call
both the disputing States to the nego-
tiating table and help arrive at a solu-
tion.

The cauveri water dispute is also a
long pending dispute. The Minister is
also aware of it. The dispute involves
both Karnataka and Tamil Nadu. Accor-
ding to the provisions of the agreement
of 1924, between the State, the agreement
is renewable after 50 years. However,
the Karnataka Government is declining
to renew the agreement. This situation
is continuing for the past 13 years and so
far 20 times talks wese held betwecen the
disputing partics and once under the aus-
pices of thez Honourable Minister. A
solution has not come to sight, There-
fore we insisted for a Tribunal. I once
again reiterate our demand for early
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appointment of a Tribunal to go 'into .'thc
question. The appointment of a Tribu-
pal is a must particularly when even 'the
prosperous districts of Tamil Nadu, for
example, Tanjore are reeling under drou-
ght. People have started migrating from
Tanjore district to escape severe drought
conditions.

Sir, I may also point out that nearly

30 to 35 percent of the agricultural lands

in Tamil Nadu depend on Cauveri waters.
But the river is now dry and one can see
the sand bed only. Tt is also painful to
note that since the Karnataka Govern-
ment has constructed five or six dams
even without the permission of the Cent-
ral Government, the flon in the river has
come to nil.

16-00 hrs.

The matter was litigated in the Sup-
reme Court in 1971, ‘However, the for-
mer DMK Chief Minister ‘Mr. KXaruna-
nidhi, at the instance of the Central ‘Gov-
ernment, withdraw the case and thus
committed the biggest wrong ‘against his
own people. We still hope that the ver-
dict of the Supreme Court would have hel-
ped a lot in the matter, » I, therefore,
request the Honourable - Minister to ap-
point ‘the Tribunal'to go- into the dispute
regarding Cauvery 'waters ‘Sir, all the
districts of Tamil Nadu ‘are worst affected
by the failure of monsoouns for the past 4
to 5 years. Particularly, the North Arcot
district is badly hit by drought. Even
drinking water is not available. Many
villages have to be vacated because there
is not cven underground water. How-
ever, the Tamil Nadu Government is tak-
ing relief measures on war-footing. Deep
water wells are being dug. Employment
opportunities are also being provided to
agricultural labourers, 1 request the
Central Government to despatch immedia-
tely a study team to Tamil Nadu and tem-
porarily provide Rs. 400 or 500 crores
for relief measures.

Lastely, I want to state one thing. The
Madras city is a big city. The water
in the reservoirs is not sufficient even for
10 more days. This would lead to mass

FEBRUARY 27, 1987

of Iudia Bill 308

vacation of the city. However, detp
water wells are being dug. Wateris also
transported in lorries for distribution in
the city. To avert such a situation; the
Governments of Tamil Nadu and Andhra
in the presence of Smt. Indira Gandhi
had agreed for the Krishna Water Project.
Funds for the construction of canals were
exchanged between the Chief Ministers of
both the States in the presence of Smt.
Gandhi who assured to provide all possi-
ble central assistance to the Project for
its early completion. The same Govern-
ment continues in the Centre under her ill-
ustrious“son Shri Rajiv Gandhi. However,
the Government is now putting hurdles in
its completion. ‘Ministry of 'Environmeut
and Forests are objecting to the ¢learance
of forests for the construction of canals.
I suggest'to them to plant trees on ‘both
sides of the canal and thus ‘compensate
the loss of trees while ‘felling™ them ‘for
construction ‘of ‘the canal. However, 1
could ‘point out that there are no Torests .
as ‘a ‘matter ‘of fact, ‘but small thorny
bushes. Therefore, there should be no
objection in clearing'them and construct-
ing the capal® The Krishna Water Project
must be completed at all costs. ‘Only.
this would “help in providing drinking
water to 60 lakhs of people. This only
could save Tamil Nadu. T ‘request the
Minister ‘to take all ‘possible steps ¥or
execution of the Krishna "Water Project.
With these'words, I thank you, Sir, for
giving ‘me an opportunity,

16-03hrs.)

[SHRI N. VENKATA RATNAM
in the chair]

*SHRIMATI JAYANTI PATNAIK
(Cuttack) : Mr. Chairman Sir, I would
like to speak in my language ‘Oriya. The
hon. Member Dr. Chander Shekhar Vierma
has moved the Flood Control Authority of
India Bill. 1 would like to speak a faw
words in support of this Bill.

Sir, India is the country of rivers.
While the major rivers like Ganga amd

*The speech was originally delivered
in Oriya.
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Yamuna are flowing in the Northern part
of India, Godavari, Krishna and Kavery
are flowing in the South and the mighty
river Brahmputra in the Eastern regon
whereas the perinnial river Narmada is
. flowing in Western India. These fivers
contain the water resources of the country.
For this reason the people of India while
" worshiping the Gods and goddesses also
worship these rivers saying ‘Gangeicha,
Yamuoecha’  Though we get a lot of
benefits from thes: rivers we also bear a
great loss due to the occurrence of severe
floods in these rivers. Therefore, there
is a proverb in Oriya. which means that
the survival of human civilisation is impo-
ssible without water and at the same time
excessive water destroys many civilisations.
Therefore, Sir, it is very necessary to
utilise every drop of water which is now
going waste and ceusing flood.. This can
. be done by adopting effective. flood con-
trol measures. Flood is nothing new in
India and i has become a great national
calamity. The intention of the establish-
ment of the Flood Control Authority is
to have a comprehensive and integrated
planning. ‘ %

It is regrettable that the fury of floods
have been increasing every year drspite
several measures taken by our Govern-
ment to control floods. We have been
able to control floods to a large extent by
constructing major river dams like Hira-
kud and Bhakra Nangal. Funds have
be n earmarked in five year plans. lp
the words of Pt. Jawaharlal Nehru, the
first Prime Minister of India, dams are
like temples. Some long term floods
control plans have been formulated.
Flood control measures have been
undertaken in 13 million  hecta-
res till the end of 1985-86. With this rate
it will take many more years to control
floods in all parts of our country. There-
fore, we have to accept floods as national
calamity and take some effective steps and,
" if necessary, we may try for World Bank
assistance for flood control measures.

1

Sir, while discussing the flood control
Authority Bill we should also find out the
causes of floods. In the past, excessive
rain fall was the only cause of floods
which submerged thousands o! acres of
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land. Thousands of huts and mud houses
collapsed due to breaches in embankments
and resulted in enormous loss to crops,
human life and cattle wealth and displace-
ment of population. However, fury of
the floods which occur every year effect-
ing: thousands of hectares of land causing
serious silting problem has now been
checked, Increasing degradation of for=
est has now emerged as another main
factor for the occurrence of floods, It is
regrettable. that the unabated felling of
trees. has not been checked. However,
I must thank the hon, Prime Minister for
taking decision at the national level to
save the forests and to undertake planta-
taion schemes. Legislation have. been
enacted to ‘preserve forest wealth and
centrally sponsored plantation programmes
have been undertaken in different States,
But merely by allocating funds by the
Ceatral Govt. for plantation programme,
we cannot preserve our forests We must
first check the degradation with the
cooperation of the State Govts. voluntary
agencies and common masses However,
I am happy that our Prime Minister has
expressed his concern over the situation
and some timely steps have been taken
by him in this direction.

Sir, we have constructed some major
dams in the country for flood control.
But now as I feel instead of going for
construction of major dams which need
huge funds and several years for comple-
tion, we should take up small dams which
involve lesser time and cost, Central
Government and in some cases State
Govt. also can undertake the construction
works and thus we can achieve our objec-
tive in a few years and provide relief to
the people. By saying so I do not mean
that ‘the major dams which are under
construction should .be left incomplete,
As we have already made huge investment
in them we should try to complete them
as early as possible., In this context I
would draw the attention of the Minister
towards some such multi purpose projects
which are under construction in Orissa,
They are upper Kolab. Indravati Suber-
narekha and Reagali Upper Kolab and
Indravati are located in Koraput and
Kalahandi which are predominantly tribal
districts. ;
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The cost of these proj'ccts has gone
many fold to the original estimate. These
projects on completion can irrigate thou-
sands of acres which are considered
drought prone areas, They can also
provide adequaté flood control measures.
Therefore I urge upon the Government to

provide necessary funds for their early

completion.

The inter-State Subernrekha project
is not yet complet. Which on completion
can provide flood control measures and
irrigation facilities in Mayurbhanj and
Balasore districts in Orissa. As you know
Mayurbhanj is a backward district with
sizeable tribal population. It will also

provide irrigation facilities in some drought

hit areas in Bihar and ‘West Bengal States.
Annual occurrence of floods can Dbe
checked in large areas of these three
States. Therefore, Government of India
should arrange sufficient World Bank

Funds for imer-State Subarnrekha project

and construction work should be under-
taken expeditiously.

Another important inter-State project
is Bansadhara. The Government of Orissa
has agreed to release 106 acres of land
which will be submerged by this project.
An accord has been signed between Andhra
Pradesh and Orissa to construct this pro-
ject. 1 request the Central Government
to provide adequate funds for this
project,

Sir, Orissa is one of the chronically
flood affected State of India. In the recent
past floods of varying intensities have
occurred in the years 1980-82-84 and 1985
in Orissa. Of these the floods of 1980,
1982 and 1985 caused heavy damages in
the State. Several expert committees
have examined the problems of floods in
that State and suggested the strengthening
of embankments, renovation of drainage
system and construction of new drainage
channels to guard against flood as well as
water logging.

Out of a total of 41,000 sg. K. metres
flood prone and water logged areas of the
State an arca of 28,C00 S. K. has been
provided protection of  varying degrees
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and work is still going on. There are 157
numbers of flood control schemes in
Orissa which  have spilled over to 7th
plan due to inadequate provision of funds
during 6th plan period. As ‘you know
Orissa was once considered to be a back-
ward State in agriculture, Now we have
made good progress in agricultural produc-
tion but we have yet to come up to the
level of other agriculturally. developed
States like Haryana and Punjab. Large
acres of land in almost all the coastal dis-
tricts of the State and the Western districts
of Bolangir and Samhalpur are affected by
flood every year. These extensive loss
caused to crops has broken the backbone
of the farmers in these districts. Therefore,
it is necessary that adequate funds should
be provided during the 7th plan period to
complete the ongoing flood control
schemes in Orissa.

-I would like to bring it to the notice of
hon. Minister another important matter.
Sir, the . Central Water Commission,
Hyderabad has opened an advance flood
foreeasting division at Burla in Orissa. As
you know Orissa suffers huge losses due 10
the flood in rivers like Mahanandi, Brah-
mani, Baitarani, Subernrekha, Kuakbai.
Nagabali. Banshdhara, Chitrotpala and
Budhabalanga. Mahanandi is the largest
river among them which originates from
the plateau of Madhya Pradesh and flows
in large areas of Orissa spreading over
four districts. The advance flood fore-
casting division, Burla plays a significant
role at the time of floods. People living
besides the river get -advance information
about the occurrence of flood through this
divisionn Now, some vested interests have
hatched a conspiracy for shifting this divi-
sion office to Raipur in Madhya Pradesh,
As this advance flood forecasting division
belps the people to a large extent at the
time of flood, I urge upon the Government
put to shift this division to any place. It
should continue to function there. At the
same time, steps should be taken to open
more advance flood forecasting centres at
Banki and other places in Orissa.

During the sixth plan period a sum of
Rs. 115:40 lakhs had been allocated to the
flood forecasting division for flood fore-
casting net work in Mahanandi basin in
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Orissa. But I am sorry that the flood
forecasting division could not spend the
~entire amount during that plan period and
surrendered 35 lakhs of rupees. It is
understood that
coordination circle, New Delhi has deleted
“that amount from the total allocation made
for the 7th Plan. ' This is really very un-
fortunate and the entire amount earmar-
ked for flood forecasting should be spent
by the concerned flood forecasting divi-
sion, ‘

Lastly I urg2 upon the Government (o
implement flood control measures in diffe-
rent States including Orissa effectively.
Special funds should be earmarked " for
this programme If the flood control
authority can be set up it should exclu-
sively undertake the flood control progra-
should be em-

mmes ~ This authority
powered 1o take independent decision
in this direction. Sufficient funds should

be provided to this authority. This Bill
seeks to achieve some noble objectives.
Therefore, 1 support this Bill wholehear-
“ tedly, Thank you for giving me opportu-
nity to speak on this Bill and with these
words I conclude my speech.

SHRI RAM NAGINA MISHRA
(Salempur) : Mr, Chairman, Sir, I would
like to thank you for giving me a chance
to speak on this important subject soon
after you took the Chair and secondly I
would like to thank him who brought for-
ward this Bill. There was a dire necessity
for this, Sir, I do not want to speak
about the entire counfry. My other
colleagues will speak on that. But I would
like to present the sorrows and sufferings
of the State and the district to which I
belong. I belong to district " Deoria.
During the rainy season, the Ghaghara
and the Rapti assume a devastating role
and Buri Gandak flows on the north of
Deoria. It creates havoc on thousands
of people every year. Crores and crores
of rupees have been spent on rescue

measures, but no protection could be
provided to the people of this area so
far, .

Not only that, Sir, the Ghaghara joins
Ganga in my area in Balia. Whenever
there is flood in this area, it creates a

the flood management:
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scene of annihilation and it appears as if
there is sea all around.. I belong to such
a region. A few days ago a Central team
bad visited that area. Ifs Members con-
tend that the Centre does not have funds
to save the people from the havoc caused
by the river, to control the floods in this
river,

Sir, the Gandak originates from Nepal
and joins Ganga in Bibar near Patna,
Gandak passes through both U.P, and
Bihar. The Government of Uttar Pradesh
has constructed a very big dam to control
the floods in this river. This dam has

- already been constructed up to the Bihar

border. Thereafter the Government of
Bihar did not continuesthe construction
work for its portion falling in Bihar. The
Government of Uttar Pradesh asked the
Government of Bihar that if they were
unable to construct this dam, they could
very well entrust the work to them (U.P,
Government)., But, neither the Govern-
ment of Bihar constructs it, nor they hand
over the same to the Government of Uttar
Pradesh. A few days ago, both the Chief
Ministers of U.P. and Bihar had come to
Deoria district. A congregation of Lakhs
of people put forward a demand before
them that the Piprasi Dam be constructed
and this will save the district from destruc-
tion. There the Chief Minister of Bihar
said that he would get it constructed, but
later on it was understood that they are
unable to do it. Sir, this is a matter
which concerns both the States and due to
both these States, crops worth crores of
rupees and thousands of people in this
arca are facing destruction. Therefore, if
this Bill, which has been brought forward
here, it passed, the destruction caused by
the floods could be checked, I would
also request the bon. Mipister to kindly
get the piprasi Dam constructed so that
havoc faced by thousands of farmers and
the loss of crores of rupee: could be
stopped.

Sir, the Ghaghara and the Rapti join
each other at Barhaj. The place at which
these two rivers join each other near
Barhaj and the areas on its banks are
destroyed. Barhaj is a very big township.
Sir, by the grace of God, funds had been
sanctioned for it and plan had also been
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prepared, but no work has yet been started
there. If this situation continues$ for the
next two years, then that area will sub-
merge in water. Similarly, the condition
of Bhagalpur is also almost the same. If
you go to Balia side, then the condition of
Sitadih is also the same. The rivers fall
in Ganga there.. There also water has

accumulated like that of a sea. Crores of
rupees were spent there, but to no
avail,

Sir, therefore, I would request you to
set up a high poweced committee and it
must have adequate funds so that. it could
make efforts to coptrol the floods and save
the arca from floods, caused by these
rivers which are passing through several
States,

Sir, you may call it the grace of God
or you may call it the weakness of God,
mostly this area is affected by floods and
the same area is affected by drought there-
after. Neither we can be saved from the
destruction caused by the floods nor we
can get the benefit out of surplus water of
floods. Water is the most essential
requirement for agriculture and there is no
dearth of water in our country. But the
water is misused with the result that when-
ever there are floods, thousands of lives
are lost.in it and crops worth crores of
rupees are destroyed.

Sir, there is an embankment at
Chhitauri on the border of Bihar and
Uttar Pradesh, from where the Gandak
passes. The money which is spent every
year on its maintenance is more than the
value of the land there. If the funds spent
on the maintenance are worked out, it will
come to several crores of rupces.
that cost two to three bungalows of the
comtractors are constructed every vyear,
The contracts are awarded to carry out
maintenance etc, Boulders worth lakhs of
rupees are brought there. Some are
washed away by the currents of waters
and some are left there. As the two
States are involved in it, it is not possible
to take up any work there.

Similarly, there is an embankment at
the Bihar border and the condition is the
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same there, When the floods occur there,
the Government spends a few lakhs of
rupees to contain the fury of the floods,
but it does not improve the condition.
After 4 to 5 months, the rainy season will
come and there will be floods in the river,
but no preparatory measures have been
adopted so far. When there will be floods,
the Minister, officers and engineers will

" rush to the spot.

SHRI MOOL CHAND DAGA (Pali) :
The Minister will visit the area by plane.

SHRI RAM NAGINA: MISHRA :
I was a little bit hesitant in saying this,
because at least they see the plight of the
people from the plane or the helicopter.
The people also think that their Minister
is seeing their plight. Whatever you have
said is absolutely correct but what is the
solution of this problem. The country is
sustaining a huge loss this way,

There is no opposition to the Bill from
the Members of this side and from that
side, I would request the Government to
pass this Bill unanimously. A high powe-
red committee should be set up which may
suggest ways to control the floods and to
utilise: the surplus waters, With these
words ? I support this Bill.

[English]

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND) :
I must thank the hon. Members who have
participated in the debate for one thing
that they have highlighted the issue of
flood control in this country.

Though the discussion on the Bill was
to be mainly concentrated on the issue of
flood comtro!, Members spoke on subjects
which were not so relevant to the subject
of the Bill. Members have chosen to
speak about inter-linking of rivers, inter-
state disputes, delay in clearance of pro-
jects, crop insurance aud other issues

‘which are not directly concerned with the

provisions of the Bill. Therefore, at this
hour, I do not choose to reply to all those
queries made by the hon Members on
various aspects of developmental pro-
grammes and activities in the country,
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: !
The Mover of the ‘Bill, Dr. Verma,

‘has brought this Bill with good intentions
to draw the attention of the Government.
‘Pafliament aund ‘the people all over the

countryto the urgent need to take flood

control measures. Looking to the discu-
ssion and also issues raised ‘by the hon.
‘Members, 1 think, though there is a ‘need
for such a centralised Authority to take
effective 'steps to coutrol floods, the Bill
contains various matters which, according
to 'me, do not come within the competence
of the Government of India to pass legis.
lation as certain matters lie within the
.competence of the States, where the States
dlone are competent to legislate. Now,
why at all the floods occur and the damage
takes place ? The factors for the flood
are many-—the ‘population is  increasing,
more land is being brought under cultiva-
tion and irrigation, and more so, the
human activities .are taking place more on
the floed-prone areas. There has been
increasing encroichment on the flood-prone
areas, there has been increasing agricultu-
ral activity on the flood-prone areas: As
can be seen, even in Delhi the house
building activities are going on right in the
flood-prone area. So, when the floods
come, naturally the damage is occurred.
The State Governments are spending a lot
of money in contrelling the floods, they
are taking steps of structural measures,
but these are various measures by which
the floods can be contained to a certain
extent, they cannot be wholly controlled.
The population of this country, as I said,
is increasing and along with it, the econo-
mic activities are expending and they are
encroaching on the flood-prone areas.

Regarding the damages, between 1952
to 1985, on an average ‘the floods have

effected nearly ‘eight million hzctares, of -

which the crop area was around 365
million hectares and the average annual
value of the crops damnged during this
period was about Rs. 319 crores. On an
average, about one lakh cattle and 1,448
human lives were'lost annually during 1953
to 1985 and the average of the total
damage to the country was put at Rs.
626 crores, Well, those are average figu-
res for the last 30 years and in some cases
the damage has been much more,

From the First Plan till 1985, that is,
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the Sixth Plan ‘Rs. 1,743 crores have been.
spent on flood control programmes and the
area benefited is 13 million hectares. This
bas been achieved through the construc-
tion of embankments, drainage channels,
etc. This is the reason why the hon,
Member has brought this ‘Bill asking the
Government of India to take steps. But,
if you look at the provisions of the Bill,
the Mover of the Bill has resorted|to Entry
56 of List-I. It is true that this Entry 56
of List-I says :

Entry 56 of List J—

“‘Upion List of the Seventh
Schedule to the Constitution pro-
vides for regulation and develop-
ment of inter-State rivers and
river valleys to the extenmt to
which such regulation and deve-
lopment under the control of the
Union is declared by Parliament
by law to be expedient in public
interest”’.

Eatry 56 deals with inter-State rivers and
river valleys. Looking to the provisions
of the Bill, clause 2 of the Bill is about the
setting up of Flood Control Authority of
India. Clause 3 is concerned with the
constitution of the  Authority. Section 4
deals with, and this is a very important
Section as far as the Bill is concerned, the
functions of the Authority.

Clause 4(a) requires to identify the
areas which are prone to floods. Clause
4(b) is to suggest measures for flood cont-
rol. This also has been done by the
Central Government. The measures .are
also taken by the State Government be-
cause flood control” is basically the State
subject. The State Governments are
providing funds in their Annua! Plans,
Five Year Plan. They do provide outlays
and they spend the money,

Clause 4(c) is to make a time bound
plan for joining the rivers which are prone
to floods with the ones which are not
S0;

[Translation)

SHRI RAM NAGINA 'MISHRA :
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Sir, I would like to seek a clarification.

Rivers pass through two States and there

is border between them. What measures
are you taking to protect the land which
is destroyed by such a river passing through
various States ? :

[English]

SHRI B, SHANKARANAND : You
are right, I shall throw light on it later

onl

To make time bound plan for joining
rivers—the House is aware that the Natio-
nal Water Development Agency has been
established by the Government. 1t is
undertaking the study of investigation and

identifying the areas and the sites where

rivers can be linked, By now abouta
dozen river links identification have been
established by the agency and further study
is taking place.

4(d)—*to suggest measures for deve-
_lopment of land in areas which
are prone to floods but which
become free from that as a
.result of measures taken for
controlling floods™,

This is basically the development of land.
Land is the subject of the State Govern-
ment,

Now this Section does not clearlil
indicate that it is meant only for inter-
State. This also contains the concept and
the meaning of Intra-State Flood Control
within the State which the Centre cannot do
and according to the advice given by the
Law Ministry, there is about whather-we —
Parliament—can legislate such a piece of
legislation.

Clause 5—

“The cost of taking up the flood
control measures suggested by the
Authority shall be borne by the
Central Government.”

Various Committees including the
Rashiriya Bad Ayog. The Irrigation
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Committees (as flood control cannot be

tackled in isolation) and other water reso-
urce deve'opment activities are -to be
involved This is to be a part of the water
resource development. If that is the case,

Mr. Chairman, Sir, the House is well

aware that these projects, water resources

development projects, are planned, funded

and implemented by the State Govern-

ments. The Centre gives them the techni.
cal assistance. Of course in certain cases

we give the assistance, loan assistance,

But it is only funded and it is only plan-

ned by the States, Under the circums-

tances, clause 5 comes directly against the

competence of the Government. Clause

6 says.:

“There shall be constituted a
Committee of Members of Parlia-
ment to the progress of flood
control measures undertaken, as
suggested by the Authority.”

Of Course, this has nothing to do with
the intra-States’ legislative competence,
but still the question is whether such a
body can be entrusted with activities of
monitoring of the engineering requirements
of the villages.

Clause 7 is not so relevant for my
purpose, Sir. So, fiom this Bill I can say.
and even according to the Law Ministry
it is doubtful whether we can legislate on
establishing such a Central authority for
the flood control. But I do not want to
take cover under the competence or
otherwise of the Parliament to legislate
such a piece of legislation. I know there
has been a greater need, and rightly so,
it is engaging the minds of not only the
Members of Parliament, but also the
people of this country as to whether.
floods can be controlled at all and
mitigated. '

Sir, the Prime Minister, Shri Rajiv
Gandhi, last October visited Dowlaish- .
waram in Andhra Pradesh and there were
unprecedented floods there and those
floods played havoc on the lives of the
people, The Prime Minister while' poin-
ting out- that more attention has to be
paid for the maintenance of the existing
flood control system that a lot of work
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has to be done to put it back in order.
He further said that something has to be
done with regard to the encroachments
to flood control system that have taken

place in sofne areas, otherwise the drainage

system would not be adequate. Though
he said particularly on his visit to Dow-
laishwaram, it applies to all the States
that the States have to maintain the
present tempo of flood control activities
and that they should see that no encroach-
ments take place on the flood bank. Sir,
at this moment I wish to inform the
House that some time back there was a
decision that the Government of India
should prepare a model Bill for flpod
plane zoning and the Bill was prepared
and it “was sent to all the States.

PROF. N.G. RANGA (Guntur):
Have they formulated it ?

SHRI B. SHANKARANAND : This
model Bill has been circulated to all the
States years ago.

PROF. N. G. RANGA : Then what
bappened ?
/

SHRI B, SHANKARANNAND : No
State has taken any step in legislating
such a sort of legislation except the State
of Manipur. As a matter of fact, certain
States were resisting, but only after the
Dowlaishwaram episode, even the States
like Andhra Pradesh acceded and said,
“Yes, there should be some such legis-
lation.” 1 hope this is a lesson for all the
States. They should take timely action
to see that such a Bill is passed in their
respective State Legislatures so that there
will be some sort of mitigation of human
miseries on account of floods. Their
losses can be curtailed, the human life
can be saved, the damage cdn be saved.
And 1 take this opportunity to appeal
to all the States that they should take
action to see that such a Bill is passed in
their respective States. The main ques-
tion arises whether we will be able in
this country to reduce and minimise flood
damages. I say this because more funds
are spent every year on the programmes
of flood control and surprisingly, there
has been an additional increase every year
in the demand of flood relief from the
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Centre. On the one hand, we are spend-
ing more money every year. On the
other hand, relief expenditure is also
increasing. In order to remove this
anomaly, the States have to come forward
put their head and heart to see that the
money is spent properly. Not only the
flood-control structural measures, but the
non-structural measures also, should be
strengthened regarding flood forecasting
and flood warning .and flood controlling
and other activities which are needed on
that spur of the moment where the floods
unexpectedly hit the human lives. Though
the point of river linking has been raised
by many hon. Members, it is not for the
purpose of mitigating the floods or
controlling or reducing floods. It is for
the purpose of increasing the development
of irrigation potential in this country, We
have to see whether the States which are °
suffering every year on aecount of floods
and heavy loss of .fe are prepared to
come together, specially with regard to
Inter-State rivers where the  river
basin expands not only to one State 'but
more than oneState, where such river is
passing through many States, and the
river basin is one including all the States,
whether the States are willing to come
together to establish the . various river
boards, the Authorities, for the develop-
ment of the entire river basin, Part of
their duty will be flood-control. If that
is done, perhaps we will be able to do
something. Such River Boards are fo take
up all the steps with regard to the develop-
ment of that river basin which needs
intimate cooperation between the various
States. Such River Boards can tackle this
problem to some extent.

PROF, N. G. RANGA : Tuat is
where- the Centre has to use its good
offices.

SHRI B. SHANKARANAND : That
is the reason why the Central Water Re-
sources Council has been established under
the chairmanship of the Prime Minister.

PROF. N. G. RANGA :
king ? ,

Is it wor-

SHRI B. SHANKARANAND : The
last meeting has taken place and it is wor-
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king, and as per the direction of the Prime -

Minister. the National Water Resources
Policy is being formulated which also
contains the aspect of fiood-contro'. This
National Water Resources Council consists
of Chief Ministers of all the States. They
are the Members. Water Policy is being
formulated. This National Water Resources
. Council has also to look and review the
activities of flood-control by various States
and by river authorities, If this is done
and if the States all agree for the Authority
of the Centre in the water-management of
their States, perhaps this can be considered
by the Government, But, it is common
knowledge, that States are not willing to
share their authority. They want to assert,
as far as possible, their own authority in
the development of whether land or water.
They always point out the Constitutional
provisions where the Centre cannot step in
or step out. Under these circumstances,
such a legislation becomes very difficult
unless all the States agree. Fortunately,
there bas been an unanimity as far as the
formulation of the National Water Policy
and even with regard to flood control and
development of river basin as a unit. This
goes a long way in the development of
this country —not only in the development
of the country but also in maintaining the
unity of this couniry. Eighty per cent of
the rivers are inter-State rivers in this
country. The rivers do not limit themselves
to the State boundarics. Fioods and
droughts are also not limited to the State
boundaries. They nced action at the natio-
nal level with the cooperation of all the
States. I can very much appreciate the
efforts made by Dr. Chandra Shekhar
Verma in attracting the attention of the
people and the Parliament of this country
with regard to the problems of floods and
droughts. But the provislons in the Bill,
I feel,.cannot be accepted in the sense that
they are not within the porview of the
Centre to pass a legislation. . Otherwise, I
have got all the sympathy for the intention
of the mover of this Bill. We appreciate his
inientions and we appreciate the views
expressed by all the members who partici-
pated in the discussions on this Bill. I also
share the concern of all the hon. Members
who have expressed their serious concerns
about the floods and the damages and
ravages they caused in this country. It

FEBRUARY 27, 1987

" of India Bill 324

needs further studies, further investigations
and further probes into the competence or
otherwise. I think a comprehensive Bill is
necessary. Further, I am guided by the
advice of the Law Ministry. If this Bill
was entirely within the zone of inter-State
relations, perhaps we would have consi-
dered this. But this does not . demarcate
in the sense of inter-State relations and
intra-State aspects. . That is the reason
I doubt that we cannot pass such a legis-
lation. 1 can assure the hon. Members of
this House that we take all the steps that
are necessary in assisting the States, to
come to their aid-technically and other-
wise-as far as possible within thc resource
constraint and help them to mitigafe the
miseries of the people by controlling the
floods as far as possible and also helping
them in inter-State water source develop-
ment activities, I request the mover of the
Bill that he may like to withdraw the Bill
because the House is one on the intentions.
We are not divided, But certain flaws and
defects which are there in the Bill prevent
us from passing such a legislation. In view
of this, I request you not to press for this
Bill and divide the House. We are upani-
mous as far as the intentions are con-
cerned, I myself would have come forward
to commend the Bill. I would request the
hon. Member to withdraw the Bill in the
interest of the nation,

[ Translation]

DR. C, S. VERMA (Khagaria)-: Mr.
Chairman, Sir, I would hke to draw the
attention of the hon. Minister, through
you, to the feelings by which I was moti-
vated to bring forward this Bill. This
Bili represents, the feelings of 80 per cent
people of this country. This question
is linked with the feelings of 80 per cent
of the people. But, unfortunately, the
subject which should have been given top
priority, has not been taken up. If there
is any problem in the country, the prob-
lem of floods, agriculture and farmers tops
the list. This is predominantly an_ agri-
cultural country, but the Government
have not done anything for the farmers
for the last forty years,

Our hon. Minister gives pretext of
law for non-execution of the schemes to
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check the floods. But I would say that
the law should be amended. The Govern-
ment should bring forward this kind of
Bill on its own in some form so that . we
may be able to control the floods, We
respect the sentiments of late Dr.
K. L. Rao and want that his
planning to take the waters of the
Ganga to South India must be implmen-
ted. At present the three-fourth waters
of the Ganga, the Gandak and the Kosi
rivers flow into the sea, It is an irony
that one part of the country suffers drou-
ght and the other part has to face the fury
of floods. In one part there is famine
whereas the other areas face the problem
of water-logging. Our hon. Minister
belongs to the South so he might not have
the experiencé of floods. But the area
which I represent is a point where most
of rivers converge. 1 had told the Hon.
Prime Minister that if there is any work
to be undertaken for north-east zone, it
is the flood control measure and nothing
else. The flood control measure will give
impetus to the development of agriculture.
I. will bring prosperity in the country.
Agro—based industries will be set up and
thus there will be development of north-
east zone. At present there is great
resentment among the people of north-east
‘zone, As many as one lakh workers
belonging to my region have migrated to
Delhi. Similarly, lakhs of workers of
our region have gone to Calcutta and
Assam to seek jobs there. The main
reason for such migration is floods which

compel them to leave their hearth
and home and children behind
and migrate to other places. If

you understand their hardships, I hape
the Government will sure y bring forward
this kind of Bill on their own. The
Government will not find any difficulty in
doing so. The Visvesvaraiyya's report,
Dr. K. L. Rao’s report and other reports
of different commissions like Irrigation
Commission and Agriculture Commission
favour undertaking flood control measures.
Water is life and it is our national asset,
A lot of water is going waste, If we take
the waters of the Gaoga and the Gandak
to the South by constructing dam in acco-
rdance with the report of Dr. K. L. Rao,
the whole of South can be converted into
a greenery. There will be revolution in
the field of agriculture as a result of which
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our country will become prusperous,

You have constituted Central
Electricity Auchority. * So, you will
not find any difficulty in setting

up a Flood Control Authority as
well. The whole House will support
you in this measure. I do not want that
voting should take p'ace here on this Bill,
but 1 would like to request you that keep-
ing in view the feelings of the people, the
Government may bring forward a Bill here
oo its own so that 80 per cent people of
this country may get some relief. With
these words, I conclude and request the
hon. Minister to being forward this Bill
in the next session,

Mr. Chairman, Sir, as the hon. Minis
ster has requested to withdraw the Bill
and has given assurance that he would
himself bring forward such a Bill on his
own and take flood control measures, |
withdraw this Bill with the leave of the
House.

[English]

1 beg to move for leave to withdraw
the Bill to provide for the setting up of a
Flood Control Authority of India to cont-

rol floods and for matters connected
therewith.
MR. CHAIRMAN :. The question
is :
¢
“That leave be granted to with- -
draw the Bill to provide for the
setting up of a Flood Control
Authority of India to control
floods and for matters connectéd
therewith’’,
The motion was adopted.
DR. C. S. VERMA : I withdraw
the Bill.

e o o
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PREVENTION OF INSULTS TO
NATIONAL HONOUR (AMEND-
MENT) BILL, 1986,

(Amendment of Section 2, etc.)

[English]

MR. CHAIRMAN : Now the House

will take up the Bill introduced by Shri
" H. N. Nanje Gowda to amend the Preven-
tion of Insults to National Honour Act,
1971,

SHRI H. N. NANJE GOWDA
(Hassan) : Sir, I beg to move*:

«That the Bill to amend the

Prevention of Insults to National

Honour Act, 1971, be taken into
" consideration.” '

Sir, this Bill I am bringing at a- criti-
cal juncture. I use the words ‘critizal
juncture’ because there are divisive forces
in the country which are threatening the
very roots of our unity and national inte-
gration.

It does not give me any pleasurc to
bring this Bill apd that too after forty
years of Independence, Forty years is
too long a time in the history of a nation
to realise and protect the fundamental co-
ncept of honouring our national symbols.
We look with reverence to our national
anthem, national flag, Constitution, natj-

onal bird and national animal. Be it
pational anthem ‘Jana Gana Mana, .’
which was given to us by oup eminent

poet and great patriot Shri Rabindra Nath
Tagore or *“Vande Matram™ which was
composed by yet another patriot and
inspiring poet Shri Bamkim Chandra
Chatterji or the horizantal tricolour flag
with its chakra of the peace-loving emp-
cror Ashoka and the ever inspiring Sar-
nath lion Capital which we have adopted
as our national emblem, we look at them
with reverence,

We are a country practising different
religions, speaking different languages,
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having different customs and different
traditions. We do not have a language
to bind us together. We do" not have
common customs to us bind us together.
We do not have a single religion. to bind
together. It is only these national sym-
bols which are our national hopour and
are the binding force. We look at these
things with great reverence. Our pati-
onal honour is both history and geogra-
phy synchronised as one force as the
great living Kannada poet Dr. -Puttappa

has aptly described —

“0O DIVYA CHETHNA., NEE

ANIKETHANA”
This symbolises the meaning of our
pational honmour. There are .occasions

wherein these national symbols-have per-
sonified as next to devine and at tim's
the symbol takes over everything e¢lse. It
comes first; even much more elevated than
the race,religion or language. 1 beg to take
this august House to a very great occasion
of July 22, 1947 when our first Prime
Minister Pandit Jawaharlal Nechru made
the following observation while moving
the Resolution on the National Flag in the
Constituent Assembly :

I quote :

“I remember and many in this
House will remember how we
look at this flag .not only with
pride and enthusiasm, but with
a tingling in our veins and also
how, when we were sometimes
down and out, the sight of this
flag gave us courage to go no ...
Many who are not present here
today, many of our comrades
who have passed .away, held on
to this flag, a few of them even
upto death, and handed it over,
as they sank to othersto hold it
aloft. Therefore behind this
national honour, there is the
struggle of the people for free-
dom with all its up and downs
and trials and disasters, and a.
certain triumph—which I feel in
moving this resolution on the
conclusion of that struggle ..*’

Sir, the flag that was given to us by



329 Prevention of Insults to

Bapu, Panditji, Shrimati Sarojini Naidu
and Shrimati Hansa Mehta, who ultima-
tely presented the flag to the Constitvent
Assembly, and the flag on which the phi-
losopher-stateman Dr. R:dhakrishnan said
“as a force which denotes Dharma in
motion™ is everything for us,

The country cannot forget the men
and women, yound and old, valids and
invalids, who held this flag high and sang
aloft loudly in all the corners of the
country :

Tiraga Jhanda Qoncha Rahe Hamara
" Jaan Jaye to Jaye Per Iski Shan Na
Jane Paye

Sir, words fail to express the richest
sentiment, we here, and our country-
men, possess on the national flag. - Our
highest national honour is our flag. But

Alas ! how it hurts everybody to look’

at.the instances of insults, acts of ‘disres-
pect, events of shame in the recent days
which had hurt the prnide of the coun-
try.

I think it may not be out of place to
quote how the other nations respect ? I
think it may not be out of place to quote
one of the judgements in the Supreme
Court of the United States of America in
the Minersviile School District versus
Gobitis case. Writing the majorty judg-
ment, thatjis 8 to 1, honourable Justice
Frankfurter opined that religious freedom
must give way to political authority, at
least so long as that authority was not
used directly to promote or restricts
religion.

He observed :

“The mere possession of religi-
ous convictions which contradict
the relevent concerns of a politi-
cal society does not relieve the
citizen . rrom the discharge of
political responsibilities. Nati-
onal unity is the basis of national
security and that' the covrt should
defer to the local determination
that a compulsory flag salute is
an effective means of creating
national unity,"
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There are many instances like that.

Coming to the recent events, I wish to
draw the attention of the House to what
happend to the singing of National
Anthem, which is yel another esteemed
area of our nat onal pride and honour.
I need not deal at length the controversy
concerning the singing of National Anthem
in the light of judgment of the Supreme
Court. To be precise, the reversal of the
Kerala High Court order by the 1uling of
the Supreme Court that singing of National
Anthem is not binding on all, has real y
created deep concern and a stir all over
the country.

Sir, the matter as you know was dis-
cussed in both the Houses also. One
thing we have noticed is that people in
our country, whether literate or illiterate,
whether urban or rural, they all have
learnt to respect the National Anthem, by
standing up, when it is played. So, they
show respect to our national honour.
After Independence, i.e. from the very
next day—l am coming from a rural
place —I have not seen even a siogle day,
when the Schools start functioning without
the National Anthem. But often I won-
der, why this practice is not ‘there in
higher education, at the University level ?
Why such practice is not there ? For that,
1 think some pguidelines should be issued
to the University Grants Commission in

turn to write to all Universities to bring
this into practice
17.11 brs.

[MR. DEPUTY SPEAKER in the

Chair]

Coming to the sanctity attached to the
_National Anthem, 1 am reminded of a case
again in the United States, where a thiel,
entered into ooe house/with a view to
commit theft. The house owner could
pot prevent him, from carrying his booty. .
He carried everything with him and he
was about to leave the house, then, the
house-owner played the National Anthem
tape. As soon as the thief heard the
National Anthem, he stood in attention
by keeping down, the booty, Immedia=
tely, the house-owner tied him with rope
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and then called the Police,.

Here, Sir, the real National character,

the patriotic outlook of the American

judiciary comes to(light. When the matter
went to the Court, the thief was released
and the house owner was punished.

The Court noticed that the house
owner misused the tape of the National
Anthem, while on the other hand, the
thief showed due respect to it. This is
just an instance to show how a nation
respects its National Anthem.

While suggesting the House to consi-

der the clause for increasing the period of -

punishment of the present act, I would
like to request the Members to consider
this in the back-drop of the following
aspect :—

Our younger generation should be pro-
perly educated about the great legacy, be-
hind the National Symbols, Mere reference
regarding National Symbols is not sufficient
and it cannot help our future citizens to
understand the pathos or the great sacrifice
or messag® behind these symbols. So,
mere reference regarding these subjects at
the primary level is not sufficient. Natio-
nal honour should be a part of the curri-
culum at the university level education.

"~ So, the University Grants Commission
should advise the Universities to include
teaching of thesz subjects appropria-
tely.

I would also like to suggest that the
media, particularly, the Newspapers, All
India Radio, and Doordarshan should be
able to educate the masses on the national
honour. I draw the att.ntion of the
House of a very insignificant but most
horrifying area of activity which mars the
sequence of National Anthem.

Sir, as you might have seen, particu-
larly in the public functions where VIPs
are involved, I have noticed, the Press
photographers ond cameramen clicking
while the National Anthem is on. While
we understand and uppreciate theé profes-
siopal dedication, the Press photographers
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Corps should not dishonour the National
Anthem. But they should not dishonour
the national anthem, While npational
anthem is sung, they must also show res-
pect to it. Thereaiter, they can click their
cameras  Otherwise, I have noticed this
horrifying thing on a number of occa-
sions.

As regards having an efficient machi-
nery, I feel there is still need for strict and
vigilant action to ensure respect for
national symbols. No doubt, Government
have recently issued a circu'ar warning
newspapers and periodicals against viola-
tions of the Emblems and Names Act, It
is not enough.

Last month, there was a Republic Day
function in Bangalore. The 'Guard of
Honour was inspected by the Governor,
At that time, the national flag was upside
down on the jeep. Such lapses show how
casually the officers in charge take these
things. I do not think they respect these
symbols.
reverence to them.

I have included one new clause where-
in 1 have spoken about persons committ-
ing offences like showing disrespect or
insulting our national symbols Why do
they do so ? The most tragic and retro=-
grade feature is this : some of our collea-~
gues, elected representatives in this House,
and some other legislators, former Chief
Ministers, have done this.
Minister tore'the pages of the book of our
Constitution, A Member was giving a
call to boycott the Republic Day celebra-
tions, We are expected to be a model to
others, When ‘we do not know our funda-
mental duties, and do not have the funda.
mental character of respecting our national
symbols, national flag and our Constitu-
tion, how can we be the model, and re-
present the people ?

So, it is necessary that this lezislalion

should be brought in. Such people should
not be allowed to vote, or to contest in
the elections, because such disrespect,
dishonour or insult to our national hon-
our, when comm tted by the elecied re-
presentatives, is a very serious matter.

We have to see that they show

A former Chief-
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So, the penalty for it should also be very
severe on those elected representatives
who have a responsibility to guide the
destiny of the nation. If we do not-know
how to respect the national honour and
national symbols, what right do we have ?
As long as there are ** in our society, we
should bring in this legislation, to prevent
them irom entering Parliament or the
legislature.

SHRI MOOL CHAND DAGA (Pali) :
How can the hon. Member say this against
a Member of the House ?

MR. DEPUTY SPEAKER : I will
§€e. -

SHRI H. N. NANJE GOWDA : The
other day, the hon. Speaker also observed
that the Supreme Court’s judgement was a
matter- of concern; he also felt that Parlia-
ment should make a law to make singing
of pation]l anthem compulsory.

One more thing : there are many other
Acts e. g on Civil Liberties and on Un-
touchability. We have come across many
cases wherein people are punished for
violating them.

But under this Act, though many
offences-were committed, many instances
are there, many instances took place
wherein our national honour was insulted,
I am'sorry to say that not even a single
case is there where such offenders are
punished. It is a sorry state of affairs.
Why I am telling this is because a person
who has to imp'ement it, whether it is the
State Government or the Central Govern.
ment, whether it is the Police, is not seri-
ous about it. 1 doubt whether they are
having any reverence for that. That is the
problem. So, let them not take itin a
casual manner because our national hon-
our means a unifying force. As [ said,
we do not have a common custom,
common trad.tion, common language; we
have different languages, and so on. There
is no binding force except our national
honour, our national anthem, our natiopal
flag.

** Expunged as ordered
chair.

-
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The Minister may say in the end that
this amendment may be inadquate. Now,
it is for the Government to decide about
it. But we have to bring stringent mea-
sures to see that our national honour is
guarded and no one should be allowed to
insult our national honour,

With these words, I request the hon.
Minister to accept my amendment.

MR. DEPUTY SPEAKER : Motion
moved : g

‘That the Bill to amend the
Prevention of Insults to National
Honour Act, 1971, be taken into
consideration.”’

SHRI SHARAD DIGHE (Bombay
North Central) : Mr. Deputy Speaker,
Sir, the mover of this Bill has again raised
a very important issue by way of moving
this amending Bill. This subject had
already been discussed in this House in
the last session and the sentiments of the
members of this House are also kmown
and are on record. So also the reaction
of the Goveroment has also gone on
record. Even though the intention of this
Bill is very good, I may point out that it
is inadequate to meet the situation which
he wants to meet. What the hon. member
is suggesting by way of this Bill is to
increase the punishment. Instead of three
years, he wants to have it for five years
and also wants to lay down a fine of Rs,
5000/-. Thereafter, he also suggests that
if this offence is committed second time,
the person may be disqualified from vot-
ing or even hold any post in local bodies,
Legislatures or Parliament or contesting
elections also.

Now, there are two parts, as far as
these offences are concerned. As far as
the main Act, namely, The Prevention of
Insults to National Honour Act is concer-
ned, it refers to only two points. Firstly,
if anybody burns, mutilates. defaces,
defiles, disfigures, destroys, tramples upon
or otherwise brings into contempt the
Indian National Flag or the Constitution of
India or any part thereof, shall be puni-
shed. Now, for this offence, the mover
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suggests that the punishment should be
for five years instead of three years and a
fine of Rs. 5000/- :hould also be there.
And the second offence which is contemp-
Jated by the main Act is whoever inten-
tionally prevents the singing of the
National Anthem or causes disturbance in
an assembly engaged in such singing shall
be punished. Here also, the Mover of
the Bill wants to enhance the punishment

and as I said, for this offence, for a second .

time, he wants to disqualify a person from
voting and also from getting clected to
the State Legis'ature, Parliament or local
bodies.

Now, there is no difficulty as far as the,
first offence is concerned, namely, burn-
ing, mutilating the Flag or the Constitu-
lion. The provisions in the main Act are
sufficient and it is good that the Mover of
the Bill wants enhancement of the punish-
ment for this so that a stricter view can be
taken. There have been several cases: in
the last few months, where the Constitution
was burnt and as far as Tamil Nadu was
concerned those Members were disqualified
by the Speaker himself,

Then there have also been cases of
burning of the Flag and as far as I remem-
ber on the last Republic Day also some
burnt National Flags were hoisted in one
«f the States by terrorists and other people.
So, no doubt, such activity should be puni-
shed and if necessary they can be also
disqualified from voting, from
any post or contesting any election,

Now, as far as the second offence is
concerned, namely, preventing the singing
of the Indian National Anthem that is
there in this Act, but the main problem is,
nobody prevents; the main problem is
some people have refused to sing. The
case which arose in Kerala, as far as the
thrée children were concerned, they refu.-
sed to sing the National Anthem on the
ground of religious conscience. They
belong to the Faith of Jehovah’s witness,
a world-wide sect of Christians who refuse
to sing any National Anthem, not only in
this country but wherever they are, having
taken that stand in other countries also,
Australia, England, America, everywhere
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they are there, they say, ‘‘According to
our conscience we do not salute the Flag,
we do not sing the National Anthem’ and
therefore when this act took place in our
country, in one of the schools in Kerala,
the matter went to the Kerala High Court
and the Kerala High Court upheld the
punishment given by the Director General
of Education, namely, dismissing those
pupils from the School.

Now, when the matter went to the
Supreme Court, the Supreme Court had
set aside the judgment of the Kerala High
Court. Now the main point on which the
Supreme Court set aside is that there is
no law which compels a citizen, of this
country to sing the National  Anthem.
Paragraph 10 in that judgment, the judg-
ment which I am referring to of the
Supreme Court is reported in 1986
Volume 3, September volume, Supreme
Court Cases at page 615. And the rele-
vant paragraph is paragraph 10 of that

judgment at page 623, and it clearly says
as follows.

“We may at once say that there is
no provision of law which obiiges
anyone to sing the National An--
them if a person who stands up
respectfully when the National
Anthem is sung does not join the
singing.””’

So the law which we have got, that is
Prevention of Insults-to National Honour
Act, 1971 only says that whoever ' prevents
somebody from singing or whoever creates
trouble, then only it is an offence. So,
firstly, the main law will have to be amen-
ded in such a manner that not to sing the
National Anthem would be an offence.
Whether that can be done or whether it is
particable or not, it is for the Law De-
partment to consider, So the main. malady
is not only to provide for stringent punish-
ment but to have a law which can compel
a citizen of this country to sing National
Anthem compulsorily. Then if we rely
upon  the fundamental duties which are
mentioned in Article 51-A(a)— that is also
referred to in this judgment— it also says :

“It is true Article 51A(a) of the
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Constitution. enjoins a duty on
evry. citizen of India"

“to abide by the Consitution and

- respect its ideals and institutions,

the National Flag and the Natio-
pal Anthem”’.

That is the view, of the Supreme Court,
Therefore, the main malady is that we
have not got clear laws on which we can
rely, In that particular case, Kerala High
Court relied upon circulars issued by the
Director of Public Instructions, Kerala,
The Supreme Court has said that these
cizculars are violative of the [Fundamental
Rights under Article 19(1) and also Article
25. Therfore, mere enhancement of punish-
ment is not going to solve the problem.
What is reguired is a specific-law and also
to make the law in such a manner that it
is not hit by the Fundamental Rights of
the citizens of India as envisaged under
Article 19 and Article 25 of the Consti-
tution, We have been told at the time of
last discussion that Government does not
accept this judgment and it has filed a
review petition in the Supreme Court. Of
course, it is for the Law Department and
the Government to consider that. But I
still feel that merely a review petition or
application will not solve the problem.
Here T am very much bold to say that
your review application will not succeed
on this as [ szethe reasoning on this.
Therefore, what is required for the Govern-
ment is to bring a ‘Bill befof® the House
and then meet the situation which has
arisen out of the Supreme Court judgment,

Therefore, what I submit js that this
Bill has a good intention, pood motive and
we have already expressed our fellings in
the earlier debate on the National Anthem.
I take this opportunity to appeal to the
Government to bting amendments as early
as possible and not rely upon ‘the review
application which it has filed before the
Supreme Court. This situation can be met
properly and ultimately in a legal manner.

With these words, 1 support the motive
and intention of this-Bill.

SHRI V.S. KRISHNA IYER (Banga-
‘\ore South) : I support particularly the
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spirit in which, this Bill has been brought
forward by my esteemed friend, Mr, Nanje
Gowda,

Today I am reminded of my student
days, that is, 45 years ago when L had
invited the vetern Parliamentarian and
a .seniormost Member of ihis House,
Prof.-N.G. Ranga, to. Bangalore to inau-
gurate the Students Congress and 1o heist

the Coongress flag. Sir, I still remember

his words. ‘His words are still echoing in
my eacrs. <He had asked us:to defend. . this
Flag and to be prepared for .any sacrifice
to protect this Flag which is the symbol of
free India, Even today his words are
ringing in my ears. The only thing is that
I feel sad that even during the 40th anai-
versary of our independent India, we are
still discussing a matter like this, It is
unfortunate that even this elementary
discipline which is required of citizens, is
not to be founded among many. What
will the other countries think of us when
we are still passing a Bill like this ? The
enactment of a Bill like this has become
necessary particularly in view of the situ-
ation arising out of the judgement of the
Supreme Court with regard to the National
Anthem singing case.  [n this connection,
I would like to make one or two sugges-
tions. Of course it has also been ‘made
by the Mover, Shri Nanje Gowda, but
the only one more addition which I would
like to make is that in addition to what
has been stated in the Amendment Bill
which has been brought forward, I strongly
feel that the Government should bring
forward an amendment to the effect that
there shall not be any flag which is identi-
cal to the Mational Flag of \India. Parti-
cularly the colour is very misleading. I
was a Congress .man myself. I fought for
that flag during the freedom movement of
QuUr COuBtry.........«Interruptions)

SHRI SHANTARAM NAIK (Panaji) :
Our party fiag has also got some history.

SHRI V. S, KRISHNA IYER: I
know. Please listen to me. 1 was a Con-
gress man myself. Please don’t equate your
party with the nation...... (Interruptions)
It is no exaggeration if [ say that on many
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occasions I have seen that where the
National Flag is to be hoisted, the party
flag of that colour has been hoisted. You
may be surprised that we have got such
people in our country. But the fact is that
pearly 65 per cent of the people of this
country being illiterate, there are many
people who cannot distinguish between the
National Flag and the party flag of Con-
gress (S) or Congress (I) or whatever it is,
...... (Inter.uptions). 1 have got -great
regards for the party which has got that
flag. That flag, of course, is different. I
am talking about the colour. I say. with
all sincerety and in all humility that it is
high time that we shou!d not allow any
party to have the same colour for the flag
as that of the National Flag............
(Interruptions). Of course, difference is
there. 1 know how the National flag ques-
tion was debated here. I know how the
National colour, was evolved............
(Interruptions)

AN HON, MEMBER : Don’t change
our colours.

SHRI V. S. KRISHNA IYER : You
cannot equate the National Flag with the
party flag. Nation is above the party. I
am not joking.or I am not casting any
aspersions. You may not be knowing but
our Karnataka friends know me better.
I sincerely feel like that because yours is
not the only party which has got that
colour. Even Congress(S) has golL the
flag of that colour—I do not know whe-
ther even now they are having the flag of
the same colour, It creates confusion.

Qur country is an illiterate country.
Now, in the new education policy, how to
honour the National Flag, the National
Aunthem and the Consitution of India are
inculcated. It is very very necessary so that
our young children must know not only
how to respect the Flag but also the signi-
ficance of the Flag Shri Nanje Gowda
has said how this flag was evolved, As
a freedom fighter I also know. Our flag is
the symbol of our nation, It is symbol of
integrity and unity of our country and
more than that everybody knows it stands
for sacrifice, purity and honesty. It is not
a piece of cloth. It signifies so many

things.
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Everybody, particularly our school
children—not only middle and primary
school children but college students must
participate in the flag hoisting functions,
They should be so patriot Every Indian
citizen at one place or the other should
salute the National Flag and they should
sing the National Anthem. That is very
necessary. I would request the Govern-
ment to see that it is compulsorily done.

Everybody should be taught how to
respect the National Flag. Every student
in the schools should be taught how to
respect the National Flag. They should
be told about the significance of the flag
and how to honour the National Anthem,

What I have to say, even now, it has
been clearly mentioned in the rules, and
Government Notifications issued from
time to time, when the National Flag has
to be hoisted, We haye seen on every oc-
casion, even in our ordipary meetings, not
political party meetings, but public meet-
ings. the National Flag is being hoisted.
nl conferences also National Flag is hois-
ted.§That should be prevented Of course,
rules clearly state that the National Flag
must be hoisted on two occasions. That
is clearly stated. They have also stated
where, how and whed we should hoist it
on the house tops. That is not being
observed, That should be properly .taught.
I would request the Government, throught .
the media of Doordarshan aud All India
Radio theygmust teach the public when
the National Flag must be hoisted and
what is our duty when the Flag is hoisted
and when the National Anthem must be
sung and what is our duty when the Natio-
nal Anthem is sung. It is very necessary,

It understand out of innocence people
do not give respect to the National Flag
or the National Anthem. We shuuld excuse
them. But if it is wilfully done, then even
this amendment is not so severe, we must
make it more severe. Shri Nanje Gowda
in the Bill has said—he must lose his
voting right, right to contest, etc. once for
all. (Interruptions), It is very necessary,

If it is wilfully done, this punishment
should be given.

In Kerala, in the case "of National
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Anthem, it was wilfully done. They were
deliberately doing. The children are not
responsible. Either the institution or the
parents. somebody is responsible. A severe
and more stringent punishment of not only
losing voting right but some more punish-
ment should be given.

I am very happy that Shri Sharad
Dighe has just now explained the impli-
cations of the Supreme Court judgement
and of course, being a very eminent
advocate Shri Chidambaram knows what
is to be done. It is high time that some-
thing is done. Supreme Court has given
their ruling, we do not know what will
happen in the review.. Even otherwise it is
high time that the Government comes
forward with the amendment. If necessary,
Government shou'd come with the amend-
ment to the Consitution to see that in po
circumstance, there will be no disrespect
to the National Flag ahd Nationat Anthem
and the Constitution of India.

~ With these words I support the
Amendment Bill for consideration and
passing moved by Shri Nanje Gowda.

SHRI - SRIBALLAV PANIGRAHI
(Deogarh) : I thank you for calling me to
participate in this debate, I thank our
hon. friend Shri Nanje Gowda for having
brought this Bill.. As you know in the last
Session there was a lot of heat generated
over the Supreme Court judgement relating
to the deliberate non-singing of the Natio-
nal Anthem. And Government also ex-
pressed equal concern and clearly assured

that they would be going to the Supreme

Court for review. But, Sir, it is high time
for the Government to give a fresh look
at the legal provision relating to the insult
to national honour, be it National Flag or
be it National Anthem.

Sir, my hon. friend, Mr. Dighe, has
analysed the legal aspects of the judgment
and also pointed out the existing flaw that
till today there is no provision anywhere
making the singing of the National Anthem
compulsory. So, when the provision making
it compulsory is not there, the punishment
side also may not be re'evant. Anyway,
Sir, this Amending Bill that we are dis-
cussing right now not only provides for
stringent punishment, but it also provides
for enhanced punishment. Instead of three
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years it has been raised to five years and
the fine is Rs. 5000 together with a disquali-
fying provision. . Anybody committing the
mistake for the second time will be
debarred from contesting elections etc.
Very good, 1 agree with the spirit, with
the intention of this Bill. But at the same
time I would point out thad there are three
Private Members' Bills introduced in this
House in this connection relating to this
Insult to National Honour Act. One is
suggesting for enhancement of punishment,
another Bill is there by our friend, Mr.
Stantaram Naik, for making the singing
of National Anthem at the school level
compulsory. Our very patriot friend,
Shahabuddin Sahib has also introduced
another Bill, (Interrup:ions). We know
that his Bill is separate, and is entirely
different in tone, content and spirit. He
wants to stretch over this Act to
the community as a whole, that
is, insult to the community - if
some disrespcct is shown and
something like this, But the situation
demands that we should do something in
this regard. After 40 years of freedom,
there have been increasing cases of insult
to. our National symbols like the
National Flag, the National Anthem
and also the Coasitution, Sometimes we
take notice of it, sometimes we do not
take notice of it, some times it is deli-
bevate, sometimes it is not deliberate, but
it is out of ignorance, So, two things are
necessary. One is that we have to create
a greater awareness among the people,
the vast number of illiterates that are there,
they do not know what it is. When the
Head of the State goes to a certain village
and attends a function, the illiterate
people go there, a large number of men,
women and even children, they do not
know what is National Anthem, how to
sing it and whether it is necessary and all
those things. Again about our new student
generation, the young generation, we have
also to inculcate the spirit of patriotism
in them. The school syllabi should include
something of this. There should be lessons
on national symbols. They are the glory of
our nation and they have glorious back-
ground, How to pay respect to national
symbols should be taught to them. Itis a
very serious matter, The national symbols
are very sacred and sacrosanct. Our
Constitution, our National Flag and our
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National Anthem are very sacred to us.
Uader no circumslances, we can bear any
insult to these national symbols. The apirit
and soul. of the nation are reflected in
them. '

The National Anthem: is not merely
a 'song. It
Rabindranath Tagore and it carcies the
message of national integration. It is of
paramount importance to the society, to
the.na ion and in the National Anthem
there is a reference to every region, of our
country, ‘We feel proud while singing
our Matienal Anthem. ‘

Again national flag should not ‘be
regarded as a mere piece of cloth. Tt
symbolises many things and it represents
sacrifices at the time of independence,
Lot of sacrifices were made. Many stu-
dents, yound men, have fallen to the
bullets of the British while trying to bring
down the Union Jack and also trying to
‘hoist the Tricolour in its place. They
have shot down many pcople. Tt ‘has
patriotic and revolutionary historical
background apnd -we cannot tear under
any circumstances any insuit to ‘these
things.

The cases of insa't are increasing. I
do not think whatever provisions we have
are adequa o to catch hold of the cul-
prits. There is no attempt to catch the
culprits .in many places. We take it
lightly. Recently, what has happend in
Tamilnadu ? They do not have any
regard for our Constitution. They tore
it.up on the floor of the Assembly and
bave of course been disqua.ified., Exem-
plary_punishment shou'd be there.

Shrimati Indira Gandhi, the late belo-
ved Prime Minister, said that our Natiopal
+Anthem are no ordinary things. They
unite the country .and bind it together.
That.is.why, I.want to say that the glory
.of the flag must. be protected even at the
«cost.of life. The same is true of National
. Anthem also. This aspect bas to be gone
‘through in detail.

“Fhere should net be any hesitation. to
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100k into the legal aspects and if need be,
ina mending even the Constitution of India
as qluickly as possible. Disobedience and
insults etc., particularly when dcliberate,
call'or very stringent and -exemplary
punishment and how it could be preven-
ted should be thought of,

The hon. Minister is himself a lawyer,
He should get it examined in his Depart-
ment. He must also, at the same
time, come forward with.a comprehensive

legislation to ‘meet the requirement of the
time. s

While agreeing with this amending
Bill, its spirit, and its intention, I feel that
many more. things are still left behind.

Therefore, I would request the hon.
Minister to come before the House with a
comprehensive ‘Bill so as to meet the
requirement of the situation keeping the
respect and sanctity of our national sym-
bol intact so that at no time nobody can
venture to do any insult to it,

[ Translation]

*DR 5. JAGATHRAKSHAKAN (Chen-
galpattu) : Honourable Deputy Speaker,
Sir, I rise to support the ‘Prevention of
Insult to National Honour (Amendment)
Bill, '1987. ‘Many Honourable Members
have stated the historic. origin of our
National Anthem and Nationl Flag.

As'far as the National Flag-is .concer-
ned, in Temil Nadu, it'has a great signi-
ficance. “In Tamil Nadu, in-the birth place
of‘the wife of our Henourable Minister -of
State'for' Home Affairs, ; z in Thirupur a
great-patriot-was ‘born, ‘He was thirupur

“Kumaran who defended -the flag ‘till ‘the

last drop of the bloed,

The National Flag and National An-
them are the standing symbols of .our
sovereignty, These have been defended
with every patriotic farvour ‘by '‘Mahatma
Gandhiji, '‘Baghat Singh -and -eother
compatriots.

I.shudder to think that India has come
to a'slage that cven a tender child,refuses

*The.speech was . originally -delivered

.in Tamil.
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to sing the National Anthem. I am
afraid to learn to what extent we have
become degraded. Some misgcreants have
injected poison into the mind of the child
which was very well born in India, brou-
ght up in India and which possess, all the
rights enjoyable by any other citizen of
India, but certainly not the right to refuse
to sing the National Anthem. I am very
sorry to note this. Therefore, at this
juncture I warmly welcome this legislative

measure,

National Flag is an important symbol
of our Nation, its prestige. Take the
case of foreigh countries where {n all
public and Government offices, the
Natjonal Flag is hoisted and saluated
every morning.

However, in Iadia, particularly in
Tamil Nadu, the condition is contrary.
My sincere appeal is that at least in Go-
vernment Offices National Flag should be
hoisted and saluted daily. - National Fiag
is not a party Flag. It is above all parly
considerations. Respect for the National
Flag must be in the blood and mind of
every citizen. I fear we were unable to
spread this basic education among the
people, Therefore, the Honourable mem-
bers are constrained to bring this
measure. :

"I am extremely sad to note that even
after 40 years of Independence. we have
hot learnt to respect our National Flag,
National Anthem and Constitution. Ins-
tead we have started descrating them.

Recently, in Tamil Nadu, there was a
sad episode. Copies of the, Constitution
were burnt, Many legislators including
the former DMK Chief Minister purnt
the copies of the Constitution. Some 10
DMK legislators who took oath in the
name Of the Constitution to de.'end it have
burnt the copies of the Constitution and
all of them were expelled from the Legis-
lative Assembly by the Government hea-
ded by our Honourable Dr. M. G. Ram-
chandran. The decision, however, has
not been ratified by the Election Commi-
ssion here in Delhi. We did not expel
the DMK members for political reasons
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but because they have committed the in-
famous offence of burning the Constitue
tion,

Sir, in the case of foreign countries,
it is entirely a different thing, Day before
yesterday, I read in a newspaper that in
a foreign country whoever disrespects the
National Flag on National Anthem will be
punished in hanging. I do not say
we must go to that extent, But what
I feel that the punishments suggested in
the Bill that is 5 years imprisonment and
5000 rupees fine is not enough, Strinegr
punishments. must be imposed. They
need not be banged but at least be bani.
shed from the country.

18 00 hrs.

During the Emergency, children used
to sing National Anthem in schools and
even in Cinema Theatres national Anthem
was sung. I urge that singing of Nati-
onal Anthem must be made compulsory
in all functions attended by Ministers of
States and the Central Government and

officials.  Singing means not playing
cassettes.  National must be sung
vocally. When Shri Rajiv Gandhi, our

Prime Minister unveiled the Statue of
Bharathiar, a great poet of this country,
he sang the National Anthem actually.
So also our Honourable Chief Minister
Dr. M. G, Ramachandran sang the Nati-
onal Anthem by hlmself at that func-

tion.

I would therefore say that any dis-
respect to the National Another National
Flag and Constitution of India must be
construed as an attempt te sabotage the
country’s unity and integrity,

With these words I conclude and
support the measure.

[English]

MR. DEPUTY SPEAKER : The
House stands adjourned to reassemble

tomorrow at 5 p.m.

18 01 hrs.

The Lok Sabha then adjourned till
Seventeen of the Clock on Saturday,
Fabruary 28, [987/Phalguna 9,1908
(Saka)





